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LOK SABHA DEBATES 

LOK SABHA 

~\lVIlJt1y, Decellzber 16, 1985lAgr6JhayullQ 25, 

1907 (SaAa) 

The I 01.- Sabha met 01 

Elerell of the Clock 

["iR. SPEAKER in the Chair] 

OBITlJARY RFFERENCE 

[EIl~'ish] 

MR. SPEAKER: HOil·blc Menlbcr~. 

this Hou~e has learnt with deep sorrow of 
the death 01 Sri Seewoosagur" Ramgoolanl .. 
Governor-Ceneral of Mauritius. A great 
crusader in the cause of peace, Shri 
Ramgoolam was a sincere friend of lndia. 
A valiant freeJ0111 fighter. he had tecoO'"'c 
a legend in his own life tilne. it was he 
who fought for the emancitJation of the 
indentured labour in Mauritius and brought 
thenl out of the gloom of sb \ ery into bright 
sunshine of independence. \\te deeply mounl 
the loss of this friend and I anl sure the 
House wil! join me in conveying our deep 
sense of grief ~() the people of Mauritius. 
Our condolences m2y also be con\eyed to 
the menlbers of the bereaved family. 

The House may now stand in silcilce for 
a short while to express its sorrow. 

(The llfembers ther. J'/ood ill silence lor 
a ~hor: whi,'e) 

ORAL ANSWERS TO QUESTIONS 

[E"glish1 

Setting up of National Agro-Industries 
Co rpo ... .at ion 

*390. tDR. KRUPASINDHU BHOI; 
SHRI MANVENDRA SINGH: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether any expert committee was 
appointed by Government to examine inler-
alia the question of setting up of a 

Nationa 1 Agro- Industries Corporation; 

(b) whether this con.mittee has submit· 
ted its report~ and 

(c) if so, the Jetails thereof and if not, 
the reasons therefor and when the report is 
like)y to be submitted? 

THE MINISTER OF AGRICC'LTURE 
(S. BUTA SINGH) : (a) Yes, Sir. 

<t"') Yes, Sir. 

(c) A statement is given below. 

Statement 

An Expert Committee under the Chair
manship of the then Auditior:al Secretary 
(Input), Shri P.S. Kohli~ WilS appointed vide 
Ministry o~ Agriculture orecr 1'0. 3-ii/82-
MY (An dated the 28th Jul~'. 1982. The 
reprentati\cs fror.-j \ a;-ious Departmer,ts, 
Agro Industries CorporatiollS, Plar.nir.g 
Commission etc. were represented on the 
Committee. The terms of referer.ce of the 
Committee ~ ~re as under:-

(i) to cOl~sider the role and actlVJtles 

of the State Agro Industries Cor
porations and the directions for 
future growth; 

(ii) (a) to consider the setting up of a 
national level organisation for 
pro"iding finance, techni~al and 
consultancy services to the cor
porations. 

(b) to suggest the structure of the 
proposed organisation and its 
charter of functions. 

The Committee held three sittings on 
5th Septemt.er, 1982, 17th November, 1982 
and 26th April, 1983. The Committee 
made, amongst others, the following recom
mendation regarding setting up off a national 
level organisation. 
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"The Committee recommends the esta
blishment of a national level organisation 
for providing technical and consultancy 
services and finance to the Agro ndustries 
Corporations. This organisation should 
be called "National Agro Indu'itries Consul
tancy and f'inance Corporation·" and should 
be set up as a company under the COlupan ics 
Act. with the follo\\'ing objectives: 

a) 10 provide technical and consultancy 
services to the Agro Industries 
Corporations: 

b) 

c) 

to coordinate 
Corporations 

the work of the 
and develop multi-

corporation-projects : 

to provide equity capita I for ne\v 
project~ : 

d) to pro\ ide export imporl services to 
the Corporations : 

to a~sist in ifnpro"ing the tl1ana
gerial and technical exp.:rti"c of the 
Corporatioll!-l ... 

DR. KRUPASINDHU BHOI: Hon. 
Speaker. I am "ery much grateful to the hon. 
Minister because he is ah~'ays an~\\'ering to 
my questions in a'1 elaborate nlanner giving 
detailed infonnation ver) satisfactorily. But 
I want to know one thing. The Minister 
ha~ opined in so many meeting.; about the 
objective of {he agro-based indu~tries to 
increase the agro-based economy in our 
country and i:1 the Third \VorJd. He hao;; 
got in his mind so may criteria, there are 
17 agro industries corporations throughout 
the countr~ \\·hen the Green Revolution has 
been ~tarted in the country. I want to know 
whether all the~e 17 agro- based corporatjons 
are working perfectly according to the needs 
of the agriculturists and arc engaging 
themselves for procuren1cnt of paddy and 
distrihution of fertiliser. Is the Minister 
sati,ficd or not. 

s. RlITA SJ!'iGH : Sir, J am not as 
~atisfied as the hon. Member is because 
the functioning of the State Agro Industries 
Corporation is far from bcipg ~atisfactory 

and we are looking as to how best we can 
help the poor farmers. specially the small 
and marginal farmers and the farmers in the 

tribal belts because the agricultural inlple
rnents are not available with these small 
farmers and we are seriously think.ing as to 
how best we can have some kind of an 
apex body, may he even through the 
National A')soeiation of State Agro Indus
tries Corporations that we can supply the 
bul10ck drawn small implements to all 
these Inarginal and sJnall farmers at a 
comparatively cheaper price so that the 
agricultural production all over the country 
including thal of the small and marginal 
farmers ~:an go up. 

DR. KRUPASINDHU BHOJ; Already 
the COnlJl1iltee has given its report and the 
recommendations in 198~. ~as already the 
corporation been set up '! If not. why there 
is so nluch dela~ '? 

What i:-, {he tOlal an10unt of nloney 
allocated under the Seventh Five Year Plan 
to give boost for the agro-industries corpo
rations~ in the joint sector? '''hat is the 
amount of equity participation of the centre 
inlpr olia States '! 

h the '\1ii1islr~ taking cogni~ance of 
the difficulties of the Third \\orld countrie~ 

and ~onsidering whether design parameters 
can be given to the Third \Vorld who have 
not yet de\ eloped design ~tatl da rd on their 
own '! 

S. BLITA SINGH: Sir. th~ recommen
dation.. of the Committee broadly ure 
these: 

They \\anted lh;~t input distribution 
should continue to he the major role of the 
agro-industries corporation they could 
have multi-product outlet as also the 
customs hiring centre so that they arc 
economically \ janie. Then i~ the distribution 
of tractors. agricultural implcIncnts and 
n1achiner~ . They wanted that Corporations 
~hould enter in a big \\-ay in lhe Inanufacturc 
of improved hullock -drawn and tractor
drawn implement~ and that customs hiring 
of agriculturaJ nlachinery should be reviwed. 
Further, tt:e State Go\crnment should take 
a careful \icw be fo rc establishing new 
corporat:on which could compete with the 
agro-industries corporation or reduce their 
activities and profitability. Sucb a review 
shoulJ te conducted with all the existing 
corporations also. 
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Next, they wanted tha t where the 
Corporations have to undertake uneconomic 
activities at the behest of the State Govern
ment, the State Government should agree 
to bear the full loss. Then, they wanted 
that in order to ensure that the cooperatives 
and the corporations playa complementary 
role and not a competitive role, there 
should be a committee at the State level 
under the chairmanship of the Agricultural 
Production Conlmissioner. 

The other point was that the Corpo
rations have not fulfilled their objectives in 
the matter of promotion and establishment 
of agro based industries for \'ariou~ reasons. 
This is most important because so far they 
have been thriving only on subsidies and 
the subsidies available are as per the rates 
fixed und..:r the JRDP. Tha tis, 25% subsidy 
for the small farmers. 33% subsidy for the 
marginal farmers and 50% subsidy for the 
tribal farmers. Therefore. they wanted 
actually the independent units specially in 
the rural areas for manufacturing the imple
ments for agriculture in the rural area.;;. 
That has not come up. 

The hon. Member wanted to know the 
share capital Contribution of G.O. J. all the 
States. I can gi\e the total and break-up. 
But it will take a long time. The total is 
Rs. 3155.693 lakhs. 

SHRI P. KOLANDAIVELU : Sir. the 
agro - industrie~ corporatjon~ are do ing 
multi-farious business with regard to the 
farmers. Their main aim is to give subsidy 
in a]n10st al) aspects in order to help the 
farmers. But the subsidy given by the 
Government is not actually reaching the 
farmers. That is the main thing. 

Another thing is. most of the State 
Go\'ernments are having parallel organisa
tions just like this. Even in Tamil Nadu 
also, we are having ENCOFED. Engineering 
Cooperative Federation. They are doing 
the very same business. For the purpose of 
hiring tractors, the private owners are giving 
at a much lower rat e than that of the agro
industries corporation. I want to know 
from the Hon. Minister whether he is going 
to form an expert committee for all t"e~e 
things with regard to implements and in 
order to regulate an these things. 1 
Want to know \\-hether the subsidy can 

be given through the State Go\ernments 
instead of giving it through the agro-1odus
tries corporation, It can be pooled together 
and it can be directly given to the farmers. 

S. BUTA SINGH : Sir~ the present agro
industrie!-. corporations are well within the 
jurisdiction of the State Governnlents. The 
Central Government has a share in it. As 
the hon. Member also mentioned, supply of 
implements is one part. The other main 
objectives of the agro-incustries corporation 
arc-distribution of agricultural inputs, 
manufacture of agricultural implements, 
tools and machines. manufacture of pesticides 
and granulated fettilisers, processing of fruit 
and fruit products, promotion of agro-based 
industries, custom hiring and service facilities 
including the land-levelling work by bull
dozers. These are the objectives for which 
the agro industries are estahlished. 

I agree with the Hoh. Member that there 
are certain cooperative federations in the 
State which are competing with this Agro
Industries Corporation and makir;g them not 
viable, tecause most of these Agro-industries 
Corporations are mainly managed on the 
aid given by the State and the Central 
Governments. 

Therefore, a~ J said \\e ha\e gi\en prio
rity to the small, marginal and tribal fanrers 
",ho cannot afford the implereents. The 
thrust is that these agro-industries corpora
tions are traying to equip the peor farmers. 
the have-not farrr.ers with the bullock-drawn 
carts and implements because energy is the 
biggest constraint on reSOUrces in the agro 
sector. For example. why have these cor
porations failed? Because most of the 
tubewells could not be energised as there 
was no supply of po\\er and there was delay 
in giving power connections. Therefore, the 
money could not ~e utilised. So, these acti
vities will have to be undertaken not only 
through these Corporations. Corporations 
can play some kind of a leading role in the 
district by in the block. But in the coope
rative sector and in the private sector itself, 
these units manufacturing the agIO imple
IT'ents and various other things must corne 
up, so that the Agro-tndustries Corporation 
can play the lead role in coordinating these 
activities. 
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! Tralu/alioltj 

SHRI MOHO. A YUB KHAN : Hon. 
Speaker, Sir, the farnler of Rajasthan is hit 
by famine every year. The condition of the 
farmer in that State is beyond description. 
My submission is that seeds and implements 
should be supp lied free of cost to the farmers 
of Rajasthan Electricity tariff has now been 
doubie there. The firlO;t thing is that drink
ing water is not avaHable there. Secondly, 
tht water supplied there is so costly that the 
fanr:cr cannot afford it. Drinking water 
and foodgra!ns are not available to the 
farmer there. 1 want to know a:i to what 
Governnlent are going to do to help the 
farmer in the agricultural "vork In the 
State. 

(/111: rr:.pJiolls) 

MR. SPEAKER: He has stopped the 
moment he got the hint. 

SHRI BALKAYI BAIRAGI: The reply 
1(' Shri Ayub"s question will not be confined 
to his 0\\ n constituency. it -..\ ill cOver Sikar 
and ~~gaur as weli. 

!\1R. SP[:\KER : Ne\.l question. Shri T. 
Basheer. 

Scttin~ up of \-tanpo,,'cr Corporations 
for Employment Opportuniti~ Abro."1d 

*391. SHRI YASH\VANTRAO 
GADAKH PATIL+ : 
SH R, IT. BASHEER: Win the 

\lINISTfR OF LABOUR be pleased to 
state: 

(a) whether Union Ciovcrnment have 
ad\"i~ed the State GovenHl1cnts to set up 
Manpower Corporations to utilise the 
employment opportunities abroad and to 
p: (.rect the interests of workers; 

(b) \\hdher ncccs~ary action has been 
tal en by ~~t! the Statcs~ and 

(c) the steps taken to minimise cases 
of frauds ai1d c~eating by unsc:-upu\ous rec
ruiting agents aad delays in cJearaace wor
kers going abroad .~ 

THE MJNISTER OF STATE OF THE 
rYl1!'o:lSTR Y Of LABOUR cSHRI T. 
ANJIAH) : (a) to (c) A ~ta1ement is given 
below. 

Statement 

The Central Government had advised 
the State Governments o( Karna~aka, 
Gujarat, \\'est Benpl, Bihar, Madhya 
Pradesh, Uttar Pradesh, Punjab illd Union 
Te~ritorjes of Delhi and Goa paman Diu 
to establish fl1anp0\yer Corporations for 
protecting the interests of workers and uti
, isation of.elnployment opportunities abroad. 
Replies have been received from the Union 
Territories Delhi and Goa Daman and Diu 
and the State Governments of Gujarat and 
Uttar Pradesh. The Uttar Pradesh Govern
rnent have now set-up a manpower corpora
tion. Delhi Administration has decided to 
set-up a corporatjon for this purpose while 
Gujarat. Punjab and Goa ])aman Diu are 
examining the feasibility of setting-up man
power corporations. Replies from other 
State Govermnents are stil1 awaited. Over
seas Manpower corporations are already ip 
exi~tence in Maharashtra. Andhra Pradesh. 
Orissa. Kerala and Tamil Nadu. 

"'\ I n order 10 minimise casest! of cheat
ing and fraud hy unscrupulous recruiting 
agents, prosecution i~ launched against such 
re.cruiting agents again:'>t whom charges of 
conlmitting fraud;cheating me ~stahlished. 

Registration Certificates of agcI:ts are also 
suspended/cancelled ",hene".:r necessary, 
\\ here prima facie cases of irraguJaritjcs 
comdlitted by lhem are reported ~nd sub"tan
tiatcd. A numrcr of steps have heen 
initiated to simrlif~ the procedurc:-; of grant
ing clearance of \\orLc;'s goir.g abroad by 
corr.bining penlli..;(~~on for recruitment anll 
registration of their pa~~pon~ into one file. 
The staff for processing documents for 
emigration c1c:lrance has' been augmented. 
Em.igration clearance i-.; now given in a short 
'pan of 3 dn~ 'l. 

SHRI T. BASHFER : \\'e are receiving 
lot of complaints about the cheating by 
these recruiting agencies. Hctc js a news
paper "Malayalam Manorama' dated 
Decen~her 10. Here is a big new item. It 
is very intcrc~ting. Some gir1s are recruited 
by a Bomhay-based agency and sent to 
Saudi Arabia. They changed their names. 
Shyamala is changed to Ajiya. Her name 
is changed. Passports are forged. The 
names of their parents are a)so changed. 
Prabha is changed to R asia and Radhamma 
is changed to Rasia Sultana. They are 
recruited as cleaners. 
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SHRf P. KOLANDAIVELU They 
have changed their sexes· : 

SHRI T. BASflEER: And they were 
~nt to Saudi ~rabia. They have written 
frQat S«Judi Arabia to their relatives that 
they are sufferrg like anything. 

Th~y have sta~ed that even their 
c~astilY is in peril. ~o. they have requested, 
"Before we loss everything, please come to 
our re~ue~·. That is the heading of the 
n~ws item. I am Dot depending only on the 
news item. Two girls are from my Consti
t~ency and their parents and relatives 
have actually written to me. So, J would 
like to know from the hone Minister what 
tbe Government is going to do to stop thIs 
cheating by the recruiting agencies. It is 
lOing on in Bombay, De1hi and other places. 
The Emigration Act, 1983, is very inade
quate to meet the situation. I also want to 
know from the hon. Minister whether he 
will bring ~ legislation which \\ ill he ade
quate to meet the situation. 

\tIR. SPEAKER: I can add to the 
information which the hon. Member ha, 
given, hecause I have come across so n1any 
complaints as a representative of my Consti
tuency ; more than Rs. 50 lakhs have ~n 
defrauded by these people. This should be 
taken up seriously. 

SHRI T. ANJIAH : The Que~tion that 
the hone Member has asked pertains to 
Corporations. The Corporations are being 
nlanaged by Government, all the Corpora
tions which we have constituted-five. 
About private agencies, wherever ca~ es are 
brought to our notice, we are suspending 
them. In 1984, complaints recei'ved \'cre 
123 : FJRs rcgistered 2]0 ~ persons an'e~ted 

204 ~ charge-sheets filed 60: conVIctIOns 
... ccurcd 7. \\'hcne\cr cases arc hrought to 
our notice ... 

(Jilt.: rl'l.pfions) 

MR. SPEAKER. Let him finish. 

SHRI T. ANJIAH : \Vhenever cases are 
brought to our notice, we take action. 

MR. SPEAKER: Do you intend bring
ing forward some stricter legislation as 
.demanded by the hone Menlber '? 

SHBJ"T. ANJIAH Already we have 
every right 10 cancel their re8istration and 
file charge-sheets. Sometimes they have 
been arrested also. Under the present Act. 
there is enough provision for taking action. 

SHRI T. BASHEER : I am sorry, the 
Minister's aniwer is very vague and ver)' 
loose. Something should be done in this 
matter because we ha ve received a10t of 
complaints in this regard. I wou\d also 
like to suggest that we may have an half
an-hour discussion on this matter .... 

MR. SPEAKER: There will be no lillle ; 

otherwise. J would have no problem. 

SH.RI T. BASHEER : My second supple
mentary would be about the other part of 
the story. The 1 ndians go abroad on valid 
visa. what is called 'NOC', issued by the 
foreign countries on application by foreign 
sponsors. They go on agreement. but it is 
very unfortunate that these sponsors, in 
most cases~ do not abide by the agreement, 
do not give them the agreed jobs or the 
agreed salary. So~ J would like to know 
fronl the hon. Minister whether Govern
ment is aware that this is going on and if 
so, what steps Government is going to take 
to save our fclJowcountrymen working 
abroad. 

SHRI T. A.NJIAl-I : \\'c are thin~ing to 
have labour attache in every embassy. \Ye 
are informing the ambassadors also to see 
that whatever the complaints they are 
I ecciving. they must report to us. so that 
we could ta !-:e action. \Vhatever conlplaints 
\\e are receiving, we are taking action. If 
they give representatjon~ definitely I \vill 
take action. I am not going to spare any-

SHRI THAl\-1PAN THOIvIAS: I had 
an experience recently on this. Therefore. I 
want to PUt a question in regard to this to 
the 1\1inister. I had tra\etIed in connection 
with lLO's work through these countries 
where OUf people are workiug. I have seen 
in Sharjah, UAE etc.. our people are put 
in jail because of absence of proper travel 
documents. Thousands of people are in 
jail. Neither the Embassy, nor any govenl
ment official can help in this matter. T-llere
fore, immediate steps should be taken by 
t he Government to S3\C the siruation . 
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SecondJy, contracts are entered by the 
Korean Govemmeut. Thai Government, 
with ot her Governments at national level 
to'SlJpply man-power for those countries 
~-"., man-power is required. Will 
this'G~t think in terms of entering 
into natiaaal contracts for the supply of 
~"f)CJWer in a regulated manner and will 
bring roles an regulations in that respect '! 

SHRI T. ANJIAH It is only possible 
when the State Governments cooperate 
with us. Otherwise the individual agents 
cheat. We know aU these things. That is 
why we are asking an the State Governments 
to set up corporations. If they don"t set 
up corporations. what action can we take? 

MR. SPEAKER: He is asking some
thing at national level. Will our Govern
ment have an agreement directly with other 
Governments on the exchange of man
power'? 

SHRI T. ANJIAH : I anl going to 
constitute an Advisory Committee also. 
We are inviting Parliament Members and 

. others also to the Advisory Committee. \Ve 
have already warned them. \\'herever we 
are getting information, we are taking 
necessary steps. About Saudi Arabia our 
Embassy should take up. 

MR. SPEAKER: He is asking about 

Government to Government agreement. 

SHRI T. ANJIAH: With Qatar, we 
have agreed Sir. With others we are 
pursuing. 

SHRI SHANTARAM NAIK: About 
50000 'labourers from Kuwait and more 
than one- .and a half Iakh people from 
other gulf countries are likely to return 
within the oourse of the next two years. I 
would like to know whether this Ministry 
in consultation with other Ministries have 
prepared any scheme to rehabilitate these 
labourers. If not, would you consider the 
suggestion of rehabilitating them? 

SHRI T. ANnAH : I have not got 
information. . . . 

MR. SPEAKER: This question is 
irrelavent to this question 

SHRI INDRAJIT GUPTA : The Hon. 
Minister has admitted that there ha:ve been 
a large number of complaints brought to the 
Government's notice. He has also assured 
the House that any further complaints which 
he may receive by representation win be 
properly looked into. I would like to know 
in this matter what is the role assigned to 
our Indian Embassies and Consulates abroad 
in those countries? I have also received a 
large· number of complaints. For example, 
from Maler Kotla in Punjab. a number of 
people went out on contract. They have 
conlplained that they are never paid accor
ding to the contract and big arrears are 
lying there. They went to the Indian Em
bassy to complain. They say that the Indian 
Embassy has taken totally a negative atti
tude and not helped them in any way. He 
is saying that corporations are being set up 
here. That is aU right. But how is there 
going to be any kind of liasion with the 
Indian Embassies and Consultates abroad in 
this matter? They are supposed to 
represent the interests of the Indian nationals. 
jn those countries. What are they supposed 
to do in this matter '? 

SHRI T. ANJIAH : \\'e are asking the 
Foreign Ministry to set up a labour attache. 

SHRI INDRAJIT GUPTA: You are 
still asking them to set up a labour 
attache: So many years have passed now. 

SHRI T. ANJIAH : Yes. we a re asking. 
Finance Minister should clear all these 
things. Otherwise the Ambassadors should 
take up. They have got the machinery, 
they should take up. Whenever we are 
sending people, we are giving a copy to 
the Ambassadors. Now we have decided 
to ask the Ambassadors about the posi
tion of recruitment. I am not in favour 
of these agents. (Interruptions). But if the 
State Government sets up a Corporation 
it will be more helpful ... (Interruptions) 

SHRI BASUDEB ACHARJA : State 
governments are not concerned. 

SHRI T. ANJIAH: Instead of agents 
if State Government sets up a Corporation 
and through the Corporation if they go, 
then it will be the resposibi1ity of the 
State. Now there are thousands of agents. 
We are cancelling their licences and freezing 
their deposits but still they are cheating. 



13 Oral Answers A 'JRAHAY ANA 2;~ J907 (SAKA) Oral lfnSHlerJ J4 

MR. SPEAKER : We have to have a 
.closer look at this. This needs more probing 
and more intensive care. Poor people give 
money in confidence and they do not ·get 
anything. They are not even sent. They are 

cheated. 

SHRI T. ANJIAH : Sir, after examining 
the whole question 'whatever more action 
or rules are needed for future I will bring 
before the House. 

MR. SPEAKER : Daily about 20-30 
such peop1e come to me. 

Commission on Agricultur~J 
Costs and Prices 

*392. SHRI G. BHOOPATHyt 
SHRI S. G. GHOLAP : Will 

the Minister of AGRICULTURE be pleased 

to state: 

(a) the present pattern of composition, 
terms of reference and the particulars of 
members of the Commission on Agricultural 
Costs and Prices ~ 

(b) the number of reports presented 
by the Commission since April, J 985 and 
action taken on these reports : and 

(c) whether the reports of thi~ 
Commission are being published on the 
lines of B.I.C P. reports and if not. the 
reasons for non-publication '! 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) The Commission 
for Agricultural Costs and Prices Prc~ntl'y 
comprises four members including the 
Chairman and the Member-Secretary. The 
Resolution indicating the terms of reference 
of the Commission is "hown in the statement 
given below. 

(b) Since April 1985, the Co:nmission 
has submitted reports on Price Policy for 
Sugarcane and Kharif crops of 1985-86 
season as also for Rabi crops of the 1985-86 
'ieason to be marketed in 19~6-87 season. 
The Govemnlent have already announced 
price policy for sugarcane and for kharif 
crops and the pol icy for Rabi crops is under 
consideration~ 

(c) Publication of the Conunission's 
reports has been resumed since ) 982-83. 

Statement 

No. 14Q11/2/78-Econ.Py. 

Government of India (Bharat Sarkar) 

Ministry of Agriculture (Krishi Mantralaya) 

Department of Agriculture and Cooperation 

fKrishi aur Sahk.arita Vibhag) 

New Delhi, the 5th March. j 980. 

RESOLUTION 

The Agricultural Prices Commission 
was set up in January 1965 to advise on the 
price policy of agricultural commodities 
with a view to evolving a balanced and 
integrated price structure in the perspective 
of the overalJ needs of the economy and 
with due regard to the interests of the 
producer and the consumer. Over the years, 
the Commission has helped in the evol ution 
of a stable and positive price policy for 
agricultural commodities. 

The agri 'ultural situation has considet-ably 
changed since the setting up of the Coll1lDis
sion. The area under lrngation and 
intensity of cropping are going up steadily. 
Consumption of fertilizers and pesticides 
has increased. 1nvestment in Agriculture 
through institutional and other sources has 
risen. A number of policy decisions have 
been taken to give high priority to Agricul
ture and Rural Development. 

Agricultural production has as a re:iu}t 
of these steps achieved a reasonable degree 
of stability and a process of increasing 
market orientation of the agricultural sector 
has ~et in. I t has hence considered necessary 
to modify and expand the tenus of reference 
of the Agricultural Prices Commission. 

The terms of reference of the Commission 
\\ ould be as under : 

1. To advise on the price policy of 
paddy. rice. wheat. jowar, bajra. maize. ragi, 
barley, gramitur. lTIOong, urad, sugarcane. 
groundnut. soyabean. sunflowerseed~ rapeseed 
and mustard, cotton, jute, tobacco and such 
other commodities as the Government may 
indicate from time to time with a view to 
evolving a balanced and integrated pr.ice 
structure in the petsPective of the o.erall 
needs of the economy and with due Ngard 
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to the interests of the producer and the 
consumer. 

2. 'Vhile recotnmending the price policy 
: :andrthe ndative price structure, the Commis
sion: aay keep in view the following : 

i) The need to provide incentive to the 
producer for adopting improved 
technology and for developing a 
production pattern broadly in the 
light of national requirenlents. 

ii) The need to ensure ration,a1 utilisa
tion of land, water and other produc
tion resources : 

iii) The likely effect of the price policy 
on the rest of the economy ~ particu
larly on the cost of living, level of 
wages, industrial cost structure. etc. 

3. The Commission may also suggest 
such non-price measures as wou1d facilitate 
the achievement of the object:\ es set out in 
I above. 

4. To recommend fron! time to tin1e. 
in respect of differer.t agricultural commodi
ties, n1easures necessary to make the price 
policy effective. 

5. To take into account the changes 
in terms of 'trade between agricultural and 
non-agricultural sectors. 

6. To examine, where necessary, the 
prevailing methods and cost of marketing 
of agricultural comrrodities in different 
regions. suggest measures to reduce costs of 
marketing and recommend fair price margins 
for different stages of 111arketing. 

7. To keep under review the developing 
price situation and to make appropriate 
recemmendations, as and when necessary, 
within the framework of the overa) J price 
policy. 

8. To undertake studies in respect of 
different crops as my be prescribed by 
Government from time to time. 

9. To keep under review studies rela
ting to the price policy and arrangements 
for coUection of iaformation regarding 
agricultural prices and other related data 
and suggest improvements in the same, and 

to organise research studies in the field of 
prjce policy. 

10. To advise on any problems 
relpting to agr~ultural prices,.and productio., 
that may be referred to it by GovemJnent 
from tiIne to time. 

The Commission wilL maintain close 
touch with other agencies dealing with 
matters having a bearing on prices and 
production, inc luding the Food Corporation 
of India, the Cotton Corporation of India 
and the Jute Corporation of India. 

The Commission wi]) determine its own 
procedures. It will be free to call for notes, 
memoranda, results of studies, data and any 
other material relevant to its work from 
official and non-official bodies. and hold 
discussions with them. 

The Comlnission will submit reports to 
Government as and when necessary in 
respect of different commodities or groups 
thereof. 

Sd/-

(M.S. Swanlinathan) 

Secretary to the Government of India. 

SHRI G. BHOOPATHY : Mr. Speaker, 
Sir, Farmers constitute 90 per· cent of our 
population. but it is sad that the monlent 
Hon. Members enter ParI iament, they 
forget the farmers. 

lVIR. SPEAKER 
remedy for it. 

Find out some 

SHRI G. BHOOPATHY: Today, the 
prices of agricu Itural products are declining. 
As a result of it, the urban areas are 
prospering whereas the rural areas are 
becoming backward. I would like to know 
jf the Hon. Minister is going to take some 
measures to increase the prices of agricul
tural products? 

S. BUTA SINGH This is not true 
that the prices of agricultural products are 
falling. The Agricultural Prices Commission 
submits its recommendation I every year. 
Thereafter, on the bas is 0 f the report of 
the commission, the Central Government 
fix the prices in consultation with State 
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Governments. Tbis systein is in voJUt? lor 
the last many years and it has not resulted 
in fall in pri~$ ~d thc~ has been a 
sinall increase' instead. I asree that the 
prices might not have been fixed as much 
as our fanners want. But it is not a fact 
that the prices have fallen. For instance 
from 197~-80 to 1985-,86. 

(English) 

The support prices for paddy and other 
kharif cO~lfse cereals have been raised by 
49 . .5% and 36.8% respectively. The support 
price for Arhar was raised by ~ 1 .8% and 
Moong and Urad by 71.4%. 

I Tronslation) 

That is the trend. But I agree that-

It may not be to the satisfaction of the 
fanners perhaps because there are many 
considerations. After the Con1mission Inakes 
its Report it has to be discussed \vith the 
States and various other factors ha ve to be 
taken into consideration. The prices have 
not declined. They have gone up slightly. 

i Tralls/olio"l 

SHRl G. BHOOPATHY : Is there any 
proposal to include the small farmers in the 
committee referred to by the hon. 
Minister? 

Secondly, rice is being supplied to 
the weaker sections in Andhra Pradesh at 
the rate of Rs. 2/ - per kilogramme. Is there 
any proposal to supply rice to the weaker 
sections at this price throughout the 
cou~try ? 

S. BUTA SINGH : Sir. that will be 
issue price, at the moment we are talking 
about procurenlent price. 

(Illterruptions) 

[English] 

SHRI S.G. GHOLAP: What is the 
present pattern of composition of the 
Commission? The Hon. Prime Minister 
had declared before the General Election 
that proper ref)rescntation will be given to 

the ~turists. ~t this moment, what. ~ 
the compositIon of the Commis$ion? HoW 
many members are in the Commission froin 
'the farmers' community? 

s. BUT A SINGH : It is true that the Hon. 
Prime Minister did make a public state
ment for the reconstitution of the Costs 
and Prices Commission for agricultural 
commodities. It is under the active conside
ration of the Government now. We have 
almost finalised the composition. We will 
be announcing it soon and there will be a 
representative of farmers both from the high 
yielding varieties areas, from the dry-land 
farm areas and from the landless farmers 
also there will be a representative on this 
commission. 

fTran51ation 1 

MR. SPEAKER: Buta Singh ji~ The 
question raised by the hon. Member is 
important. You nlust keep one thing in 
mind that the persons who arc appointed 
Meml:ers of this commission, whether 
economists or academicians, must have 
knowledge of agriculture. If they do not 
have such knowledge, they should be given 
training for at least two years. During this 
period, Jet them be allotted land up to the 
limit of highest ceiling wi th all resources. 
Also, keep a watch on them lest they should 
commit suicide-; a~ we have to get report 
from them .... (/r.terruptivl!_\-) 

[Engli~lz} 

I)ROF. N G. RANGA 
appointment. 

(InlerrlJpf ions) 

Not after 

SHRI AJAY MUSHRAN : Sir, just now 
the hon. Minister stated that the prices of 
the agricultural produce have increased 
marginally. Ho"ever, the cost of the input 
by way of agricultural machineI)', the 
implements, good seeds, fertilisers, incecti
cides, pesticides, etc. have gone up so much 
and .recently there has been a rumble that 
agricultural cess is going to be considered. 
Will the hon. Minister kindly tell us be
cause the report is silent as to what all 
concessions will be given to the Jr.arginal 
,farmers because all of us have been reduced 
to marginal farmers, because there is a 
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fallacy in the non-agr~ulturaI experts that 
farmers today are very nch. Actually, it is 
not so. I would like to know from the hon. 
Minister whether the Government is going 

. to consider giving some protection to the 
.agriculturists and also giving some concession 
in the cost of input of the agriculture. 

S. BUTA SINGH: As is very well known, 
the cost generated by the survey from all 
over the country takes into account the 
value of hired human labour. the value of 
bul10ck Labour the value of hired machine 
labour the value of own machine labour, 
rent paid for leased in land and expenses 
on use of material inputs such as seed. 
feniliers manures pesticides, Irngation 
charges including cost of diesel/electricity, 
land revenue, cess, interest on the working 
capitals and misceJlanceus charge:;. 

[Translation] 

SHRI BALASAHIB VIKHE PATIL : 
Mr. Speaker. Sir. are you satisfied with this 
reply .~ 

(Interruptions) 

S. BUTA SINGH : Besides the cost of 
production rental value of own land includes 
imputed \ alue of family labour and 
depreciation of buildings and farm machi
nary. Till now the value of by-products was 
being netted from lhe gross cost of cu hi
vation in order to obtain the net cost of the 
main product. This procedure has been 
discontinued and the proportionate methoJ 
of allocation of cost as between the main 
product and the by-produ\:t has come to he 
adopted. Costs of transport from the field. 
village to the procurement centre, Mandi 
are also being collected as part of cost. 
data. Also in many cases, the farmers have 
to go to the town. block headquarters etc. to 
arrange for inputs and repair of Machinery 
or implements.) (interrupriJIl.) I do not 
know what clse. the hon. Members 
wanted. Even the cost of farmers visiting 
the block headquarters i~ being taken into 
account. 

lTrallslali on} 

MR. SPEAKER: I have sugg~~ted you 
the panacea. You act accordingly and the 
problem will be solved. 

That is the only answer. 

AN liON. MEMBER: \Ve want half
~n -hour discussion. 

MR. SPEAKER: We can take it up. 
We have always taken it up ; no problem. 

S. BUT A SINGH: To arrive at the cost 
of produce, we have to take samples of th~t 
crop from various States under various 
weather eonditions, in the rain-fed condi
tions. in the well-irrigated conditions etc. 
Now, the number of samples have been in
creased fronl 6000 to 9000. This will go a 
long way in making it more representative 
and arriving at the cost estimates as also 
cater to the needs of the policy makers. 
These are the various factors which have 
been included for purposes of revised cost 
calculations. 

'- Transiution J 

MR. SPEAKER : The true remedy will 
be if the depreciation and the profit of the 
factories is reduced. 

£I/glish (' 

SHRI M. RAGHUMA REDDY. The 
support or procurement prices are fixed on 
the basis of cost of cultivation. But there 
is a basic Jefect in collecting the cost data 
of culti\'ation. The Commission of Agri
cultural Costs and Prices asks the agricul
fural universities to collect the cost of cul
tivation. These uniyersity people do not 
go to the rural areas, they stay 'in the uni
versity campu:;. and give some data collected 
by then1. Will the Minister consider to send 
the agricultura] university people to the 
\' iJlages. make them stay with the farmers 
and then collect the date '? T t is only on the 
basi~ of that data that you can arrive at a 
realistic cost of cultivation and then decide 
the support or the procurement price. 

S. BUT A SINGH: Under the present 
system, very independent agencies are engaged 
in calculating the cost of agricultural pro
duction through various agricu1tural univer
sities and various coll~ges and other eminent 
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~op]e connected with _ the agriculrure includ-, 
lng the State Governments. The Hon. 
Member wants that they'should go and stay 
~itb the farmers. New that we -are going to 
have representation of the agriculturists 
themselves in the Commission, natural1y that 
will bring the realities of the ground to bear 
ppon the thinking of the Commission. 

SHRIMATJ BASAVA RAJESWARI : Is 
it not advisable for the Government to 
announce the prices much in advance before 
the commencement of the ~owing season so 
as to facilitate the farmers'? Secondly. ha..~ 

the Governrr.ent received any r~presentation 

from the Bhara t Krishak Samaj to include 
some of the progressive farmers \\lho have 
taken up special crops in the C0mnl1ssion 
so that the Commission arrives at remune
rative prices for the farmers '? 

S. BUTA SINGH: Many organi~:ltions 

have Inade their repre~entations and before 
we finally announce the prices. these repre
sentations wili be taken into con')ideration. 
The Hon. Member can rest assured that 
when the Commission is composed. it will be 
conmposed 011 the recommendat ions of 
various organizatjon~ of the fanl1er~. and 
mOst of the leading Members of this House 
who have been actively taking part in the 
discussion on the agriculture. including your 
goodself. Sir. It is always the effort of the 
Government to see that the report of the 
Comrnis~ion is taken into account expedi
tiousl y so that the farmers know the prices 
a little before the sowing season. 

SHRI BHAG\\,'AT JHA AZAD: While 
.celebrating the Minister's announcement that 
now there would be an agriculturist in the 
Conlmission and appreciating the urbane 
reply to the rural question. I would like to 

know whether it is true that the cost of pro
duction, the ratio between the inputs and 
real production. wheth~r aU these things were 
considered and then onJy the ceiling on land 
was fixed. I ,,·ould like to know whether it 
is now really relevan t with the ceiling that 
he has fixed. Secondly, has the Ministry 
recommended that there should be a similar 
ceiling on urban property in this country to 
bring out the rationality, legality and other 
things in regard to urban property in this 
connection '! 

MR. SPEAKER : He will endeavour 
for it. 

S. BUTA SINGH:.lt does not come out 
of this particular question. Let me .. ~en the 
Hon. Member that earlier also, there was a 
member belonging to agricultural sector 
itself ... 

SHRI BHAGWAT JHA AZAD : He had 
to resign. 

S. BUTA SINGH: No. he did not 
resign. He quit1ed and went away. Now, 
more members will be added as representa
tives of the farmers. And I assure the Hon. 
Member that though I am Jiving in Delhi, I 
myself. am yet to be urbanised. Just as the 
hon. member is not ruralised. I am not urban. 
ised yet. 

Setting up of Advisory Committee or 
Implementation 0" Cinema "'orker~ 

Welfare Fund Act 

"394. SHRI S.M. BHATTAM: Will 
the Minister of INFORMATION AND 
BROADCASTING re plea'ed to .;;tate : 

(a) \\ hether Government intend to set 
up an Advisory Committee in each of the 
six major cinema producing ccntrc~ for the 
implerr.entation of the Ciner.'a \Vorkers 
Welfare Fund /' ct: and 

(1') if so. the dctaib thereof incluuing 
the actual anti speciLc role being assigned 
to the proposed Ad\isory Committee .? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF lNFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) and (b) A statement is given below. 

Statement 

Yes. Sir. The Government had proposed 
to set up Advisory Committee one each at 
Bonlbay, Madras. Calcutta, Bangaiore, 
Trivandrum and Hyderabad. Advisory 
Committees at Bombay, Bangalore, Hydera
bad and Madras ha\le already heen consti
tuted and notified in the official gazette. 
The Committees a t two other pk:~es, i.e. 
Calcutta and Trhandrum are i::eirg consti
tuted shortly. These Committees will advise 
the Governrrent on such matters arising out 
of the administration of the Cine- \\'·orkers 
Welfare Fund Act, 1981 as may be referred 
to these Committees by the Government, 
including matters relating to the application 
of the Cine-Workers We1fare Fund. 
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SHRI S.M. BHATTAM : The Govern
ment are yet to constitute similar Advisory 
Committees in respect of Calcutta and 
Trivandrum. When do they propose to do 
so? In respect of the Committees which 
are so far constituted, I would like to know 
whether they met at all and whether any 
business was tran,l:teJ a'ld any u~fu 1 
purpose as envisaged by the Government was 
served. Will the Minister throw some light 
on these aspects? 

SHRI V.N. GADGIL : These Conlmittees 
are constituted as required by the relevant 
Act. Their purpose is to properly operate 
the welfare fund for the cine-workers. The 
two committees about which the hon. 
member mentioned are still' in the process. 
The Statute requires that we should consult 
the organisation of the producers and the 
cine-workers. That process is on. 

SHRI S.M. BHATTAM: What is the 
amount available as it is for the purpose of 
this committee? The committee was con
stituted for administering the welfare fund. 
What j:-, the amount that is now actually 
available and what are the matters or issues 
which are normally sought to be referred to 
this committee and what are the issues which 
are actually referred to the committees that 
are already in existence ? 

SHRI V.N. GADGIL : These committees 
have been constituted only two or three 
months back. The total amount, jf I recol
lect the figure correctly, so far is about Rs. 
11 lakhs because the Act requires that for 
every film sent to the Censor Board for cen
sorship, R-;. ]000 should be depOsited towards 
this Welfare Fund. The total collection 
so far~ if I relnember the fjgure correct1y is 
about Rs. J) lakhs. 

Higb Value Crops and Plantations in 
Hilly Areas 

*396. SHRIMATI O.K. BHANDHARI : 
Will the I\1.inister of AGRICULTURE be 
pleased to state : 

(a) whether it i'i a fact that little atten
tion has been paid to the development of 
improved high yielding seeds for sapling~ 
and plantations eor the hilly regions such as 
Sikkim~ 

(b) whether Government now propose 
to give due attention to high value crops/ 

plantations in hilly areas such is medicinal 
herbs, orchids and _other exotic' flowers and 
trees such as Rhododendrons and also to 
create gene sanctuaries for their protection: 
~d ' 

(c) whether a special high powered R 
D ce n is proposed to be tteated in leARI! 
CSIR to deal specifically with micro-exami
nation and planning for the hilly areas spe
ciaJy Sikkim ? 

THE MINISTER OF AGRICULTURE 
(S. BUT A SINGH) : (a) No, Sir. 

(b) The on-going programmes are pro
posed to be suitably strengthened during the 
Seven th Plan. 

(c) No, Sir. 

SHRIMATI D.K. BHANDARI: Reply 
to question (b) is that on-going projects are 
proposed to be suitably strengthened during 
the Seventh Plan. May T know from the 
hon. Minister the outlay for the proposed 
programmes '? 

s. BUTA SINGH: As I mentioned in 
the Inain reply, the leAR has a large number 
of projects for the development of horticul
ture, especiaJly in the hilly areas. We have 
many projects - North -eastern Research 
Complex, for Hilly Region with its regional 
Station in ShiJlong, Arunachal Pradesh, 
Meghalaya. Manipur. Mizoram. Nagaland. 
Sikkim,Tripura. and the Vivekanand 
Parvatiya Krishi Anusnndhan ShaJa, Almora. 
Regional Stations of the Indian Agricultural 
Institute in Simila, Katrain, KuIu, Lahoul 
Spitti, Darzeeng and Kalimpong. Also, 
there is Agricultural University in Himachal 
Pradesh. Sher-e-Kashmir University of Agri
cultural Science and Technology in Srinagar, 
and G.B. Pant University of Agriculture and 
Technology, Can1pus at Ranichori in U.P. 
hins: and we have also a large number of 
all-India coordinated research projects going 
on in the country for the development of 
horticulture, especially in hilly areas. 

SHRIMATI D.K. BHANDARI: I 
wanted to know particularly about Sikkim. 

S. BUT A SJNGH : In Sikkim, as I men
tioned' we have already a gene-sanctuary fo 
preserving the local varieties of orchids andr 
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()tber ornamental trees and fruit growing 
trees; and also we have a gene bank which 
pro~ects ,the gennplasms material for diffe· 
rent varieties of species and types of plants. 
Then we have' special agricultural research 
projects for Sikkim for the development of 
borticultufe in Sikkim. The State Govern
ment of Sikkim has established a gene sanc
tuary for rhododendrons at Sinoba in the 
district Yunuthong of Sikkim. Different 
species available in that region are collected 
and being nlaintained for conservation of 
their germplasm. To preserve rhododendrons 
and other natural flora, the Department of 
Environment has proposed the creation of 
Khangchand-zonga National Park in Sikkim. 
Apart fronl the gene sanctuaries indicated 
for orchids and other trees, a gene sanctuaries 
for citrus is also being established. That is 
in MeghaJaya. 

SHRIMA TI O.K. BHANDARI : Sikkim 
grows some of the important cash crops like 
large ~ardamonl. ginger, seec potato, orange 
and off-season vegetables. These crops 
have great importance and significance for 
improving thc economic conditions of the 
local famlers. May) know from the hone 
Minister whether he would consider includ
ing these cash and conlmcrcial crops in the 
crop insurance poli_cy, to enable farnlers to 
take full advantage of such a good scheme 
introduced by the Central Government '? 

S. BUTA SINGH: The Hon. ~tember 

must be happy to know that we now propose 
to intensify research efforts on these plants.' 
crops. Further, during the 7th Plan, new 
centres for research have been proposed in 
Janlmu and Kashmir~ and in Gangtok, espe
cially on the large cardamom. and seed pro
duction technology of floriculture. \'egetable~ 

and other horticulture crops. ICAR has 
given specia 1 attention to the devclol"'ment 
of horticulture in Sikkim. especially the 
crops that the hon. lady Memher has mCIl

tioned. 

MR. SPEAKER: Now' Qucstion :'97-
Shri Anlal Datta is not here~ Question 398: 
Mr. Devi Ghosal not present~ Question 399: 
Mr. Harish Rawat is also not here; and 
Kumari Pushpa Devi is also not prct)ent
for Question No. 400. 

Now Prof. Chandra Bhanu Dc\'i - Ques
tion No. 401. 

[T anslatMn] 

SHRI BALKAVr BAIRAGI : J\ir-Speaker, 
Sir, in case the Members who one listed to 
ask questions, remain absent, they should not 
be given daily al1owance. 

MR. SPEAKER: It seems as jf it is to 
be done in respect 'of all the Members listed 
to ask the questions. 

Distribution of Foodgrains in FJood 
and Drought Affected Areas 

*401. PROF. CHANDRA BHANU 
DEVI : Will the Minister of AGRICUL
TURE be pleased to sta te : 

(a) the quantity of foodgrains distribu
ted from the Central pool following the 
incidents of floods and drought in different 
parts of the country in recent months; and 

(b) whether any Central team has been 
sent to those area~ to assess their require
ments: 

[Eng/ish] 

THE ~nNlSTER OF AGRICULTURE 
(S. BUTA SINGH): (a) Increased alloca
tions of 7.80 lakh tonnes of rice and 1.17 
Jakh tonnt!s of wheat for the public distri
bution system has been made to the States 
were floods and drought have taken place 
in recent months. 

(b) The Central Teams have visited the 
drought/flood affected Slates of Andhra 
Pradesh. A.ssam, Gujarat. Haryana, Himachal 
Pradesh. Jammu and Kashmir, Kamataka, 
Kerala. Madhya Pradesh. Maharashtra, 
Manipure. Meghalaya. Rajasthan, Orissa .. 
Punjab. Tanlil Nadu. Tripura. Uttar Pradesh 
and Pondicherry. The requests of Govern
ments of Arunachal Pradesh. Goa~ Danlan 
and Diu were considered by lnter-Ministerial 
Group (I.M-G .). The States of Bihar and 
West Bengal have not requested for any 
Central a~sistance. 

(Trml.'ilariolls) 

PROF. CHANDRA BHANU DEV·I: 
Mr. Speaker~ Sir, -often it has been :seen 
that the assistance provided by the Cet1ftaJ. 
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Go\,ernnlent does not reach the flood/drought 
affected areas in time. I want to know' from 
the Hon. Minister whether Government are 
taking any steps to ensure timc1 assistance 
to',f})e.:sucb areas? 

S. BUT A SINGH : Sir, it is a general 
type,. of .question. If it concerns food grains, 
I ,can telt but it win be a bit difficult if it 
concerns financial assistance. But it is our 
endeavour to see that the assistance reaches 
theaffected areas soon after it is sanctioned 
by the Central Government in consultation 
with the concerned State Government. SO 

that tte affected people whether it is flood. 
drought or famine get immediate assistance. 
That is the purpose behind it. If there is 
any ddlY in it. it will be our endeavour 
to e.1iminate it. 

PROF. CHANDRA BHANU DEVI : 
Bihar has not sought any grant for flood 
and drought, although many of its districts 
had been affected by floods. I want to 
know whether Government propose to provide 
some assistance for such areas: 

S. BUT A SINGH : Each State has a 
provision of funds called 'margin money". 
They seek central assistance only when they 
need assistance over and above this 'margin 
nloney·. If Bihar Government has not 
sought assistance. it means that they have 
managed tht relief works with the help of 
the 'margin money' and have not written to 
U~ ; this is what we understand. 

NIRMALA KUMARI 
SHAKTAWAT: 1 know a huge quantity 
of foodgrains in your godowns is rotting. J 
want to know to know from the hon. 
Minister the quantum of foodgrains that is 
lyiog'in the open. Secondly, I \\Iant to know 
the quantum of foodgrains supplied so far 
to Rajasthan, the State which is facing the 
moGt -severe drought of the century? 

S. BUT A SINGH : My Ministry is 
concerned with the production of foodgrains; 
it is my colleague who takes care of ware
housing part of it. It is stored in their 
godowns. It is not true that we allow the 
foodgrains to rot. We store it with utmost 
care and it is our endeavour not to Jet the 
foodgrains rot So far we do not have water 
proof godowns and we have to keep a large 
quantity of foodgrains in the open also: It 

is always our,effort to store the food8rajn~ 
with care. " " 'l:~ (1 

"I 

The quantum of foodgrains supplied ;" t~ 
Rajasthan was t 2,000 tannes each as regula* 
supplies under N.R.E.P. and 'R.D.E.G.P. 
ln addition to it, j6~OOO tonnes each' of 
foodgrains were also supplied. Thus, tb~ 
total 'under N .R.E.P . comes to 48,000 
tonnes. Another 48,000' tonnes were' al~o 
given nnder R.L.E.G.P. Thus the totat 
quantity of foodgrains supplied to Rajasthan 
is 96,000 tonnes. 

SHRI BALASAHEB VJKHE PATIL: 
Through you, Sir, I wou1d like to submit 
that a central team bad visited Maharashtr~. 
1 want to know the quantum of assistance 
sought hy Maharashtra and the actual relief 
given hy the Central Government to th~ 
State? 

S. BUT A SINGH : So far as the 
question of supp1y of foodgrains to Maha,
rashtra is concerned, T can give the figure. 
20,000 tonnes of foodgrains were given to 
Maharashtra. The report of the Central 
team is suhmitted to a high level committee 
and, thereafter, the relief is given to .the 
State Government after funds are sanctioned. 

Engiish 

Production of Potatoes 

*406. SHRIMA TI SHE] LA DIKSHJT : 
Wil1 the I\1inister of AGRICULTURE be 
pleased to state : 

(a) the extent of production of potatoes 
in the country; 

(b) whether Government are contemplat
ing steps to ensure the potato growing 
farmers a remunerative price keeping in view 
the crash in prices of potatoes last year due 
to an abundant crop; 

(c) if so, whether Governmet are devis
ing any ways and means to utilize the 
surplus potato crop ; and 

(d) if so, what are the proposals? 

THE M1NISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) The production of 
potatoes in the country last year Le. 1984-85 
was estimated at 126.32 lakh tODnes. 
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, (b) A standing arrangement eVQlved by 
.the Government in March, 1985 regardin. 
'market intervention operations through 
'~ooperalives exists to ensure a reasonable 
price to farnlers in the event of fall in prices 

:of potatoes below,Rs. SO/-per quintal of fair 
average quality. 

(c) and (d) Arrangement~ for the sale 
of surplus potatoes purchased in producing 
areas, under the market intervention scheme 
are nlade by the designated Central and 
State level modal agencies in. the consuming 
-centres in different parts of the country. 

SHRIM'ATI SHEILA DIKSHIT : 1\1r. 
Speaker, I would like to know whether the 
Government is aware that sale at Rs. 50 per 
quintal is beset with corruption and that 
farmers are harassed with rejections on 
account of the decrease in th:! size of 
potatoes of average quality. Therefore, is 
the Government contemplating making 
available better seeds to ensure hetter and 
uniform production of potatoes '! 

S. BUTA SINGH : Vt'e have al\\ ays 
been persuading the State Government to 
replace the seeds. Unfortunately for most of 
the crops, the rate of replacement of the 
seeds has been going down. That is the 
reason \\>hy the crop is not coming up to its 
quality and as a result of the decrease in the 
quality the procurement agencies do not 
pick up the quantities \\'hich are made 
available in the market and the farmers 
continue to suffer. Therefore, I \vould I ike 
my colleagues the hon. Member-; to per~uade 
the States to replace the seeds, bc:ausc the 
replacement of the ~ced~ of high yielding 
variety is important as the high yielding 
variety seeds cannot be continued for a long 
time. They have to replace them annuall,) 
and most of the States do not con .... e forward 
for the replacement of the ~eeds. That is 
why we have accumu lated large stock, of 
seeds \\ith us. J would urge upon the hOll. 

, Members to impress on the Statc Govern
ments that replacement of seeds is a yitally 
important matter for impro\emcnt in the 
agricultural production. 

SHRIMATI SHEILA DIKSHIT: My 
" second question is, apan froo1 the purchase 
o{ surplus potatoes, is the Ministry contomp

*; J;;di,lg s~.tjl]g. up: 0': agro-based . industries 
which' would utilize the sllrpl~s pot~to 
crop: 

S. BUT A SINGH: Sir, this is a suues
tion for action. 

SHRIMATI GEETA MUKHERJEE: 
Is the hone Minister aware that the price of 
Rs. SOl-per quintal for potatoes~ which is 
the support price, has become really a 
disincentive for potato crop? Keeping that 
in view, is that price going to be increased 
this year. and if so to what; extent? 

S. BUTA SINGH: Sir. for the first 
time we had taken thi~ step. Earlier, even 
the support 'price was not a vailable to 
per ishable commodities like potatoes and 
onions. It was only last year that we took 
this step and arrived at this price in consul
tation with the \'arious States. And, it is 
not supposed to be a really remunerative 
priee because th is support measure, which 
will not allow the farmers to sell in distress. 
But J agree with the hon. lady Member .. 
Shrimati Geeta Mukherejee that at many 
points the farmer, had to sell them in 
distress because even thi., price was not 
available, as most of the market intefien
tion agencies, the inter\'ening agencies. they 
were very fussy about the quality and in 
their opinion the quality of potatoes was 
not up to the mark. Therefore. they did not 
purcha~e them. So. the price was fixed. at 
Rs. 90/ - per quinta I in consultation with 
the State:,\ and no State GoVernment has 
come forward for the revision of this price. 

~1R. SPEAKER: Ye:-;. Bal Ramji'? 

T"all~ laT iOll 

SHRl B.'<\LRA!\'1 SINGH YADA \: A : 
Hon. Speakcr, Sir. through you. 1 want to 
"'-now from the hon. ~1 inistel the basis on 
\\ hich support price l) f potato was fi\.ed 
Rs, 50 - per quintal'? 

S. BL'T A SING H Sir, the basis is 
broad)) the ~ame \\hich mentioned earlier 

[English] 

The cost of production takes iuto 
account other thing~. but as 1 said, th is was 
only a step towards intervention in the 
market, to stop distress sale and ~ sOon. as 
\\'e entered the market the price did pick 
up_ That is \\hy \\e ''f!ere not for~ed to. QUY 
all the quantity. -n-- -'was' only a support 

. 'price; so th~f it does not cOme down. bur a~ 
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] said the price can be revised only in con
sulttttion with the States. 

.. MR. SPEAKER: Shri Amarsingh 
BatIMta. 

FdlallCbiI Assistance to Panchayats for 
Purchase of T.V. Sets 

407. SHRI AMARSINH RATHAWA:I 
SHRI MOHANBHAI PATEL: Will 

the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is any proposal to 
provide financial assistance to vi Uage 
panchayats to enable them to purchase T. V. 
sets for the benefit of villagers or to provide 
T.V. sets to village panchayats : 

(b) if so, the details of Central assis
tance given to each State during the Sixth 
Five Year Plan and the number of pan
chayats covered ; and 

(c) if not, whether Govenlment propose 
to introduce this scheme during the Seventh 
Five Year Plan '? 

THE MINIS'IER OF STATE OF 1HE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(u) to (c) A statement is given below. 

Statement 

As a pan of the VI Plan scheme for TV 
utilisCltion of INSAT, 2000 VHF and 2000 
Direct Reception (capable of receiving TV 
~ignals directly from satellite) TV' sets for 
community viewing are under installation by 
Doordarshan at villages in selected three
district c1usters in the six States of Andhra 
Pradesh, Orissa Maharashtra, Gujarat, Bihar 
aad- .. Uttar Pradesh. The distribution of these 
TV sets is as under : 

. Name'of State No. of VHF No, of Dirlct 
TV sets Reception TV 

sets 

Andhra Pradesh 400 
Orissa 400 
Maharashtra 600 300 
Gujarat 400 300 
Bihar 400 300 
Uttar Pradesh 600 300 

-TGtat 2000 2000 

VHF sets have not been allotted to villages. 
_ in Andhra Pradesh and Orissa because: -su~h 
set s were installed there in the period berm.. 
VI Plan. During the VI Plait there wasp 
however, no other scheme -to give central 
Financial Assistance to village Panchayats 
to enable them to purchase TV sets for 
community viewing. 

It has also been decided in principle to 
provide, during the VII Plan period, 5000 
community viewing TV sets (both VHF 
and Direct Reception) at selected villaps 
in the Sates and Union Territories in the 
North -Eastern region, viz. Assam, Arunachal 
Pradesh, Manipur, Meghalaya, Mizoram. 
Nagaland, Sikkim and Tripura. Further 
details of this scheme are yet to be finalised. 
State and Union Territory Governments 
have also been requested to provide commu
nity viewing TV sets at Panchaat level out 
of their own resources. 

[Trans/at ion] 

SHRI AMARSINGH RATHAWA: 
Sir, there are many peop1e in rural pan
chayats and urban panchayats who cannot 
afford to buy a television set. I want to 
know from the hon. Minister whether 
government have any scheme under which a 
person could keep a television set through 
Panchayats if he so desires so that he could 
get valuable information through this 
medium? 

[English] 

MR. SPEAKER: The Question Hour. 
is over. 

WRITfEN ANSWERS TO QUESTIONS 

[Ellglish] 

Share of States ·for Rural Developmeat 
Schemes 

*389. SHRIMATI JAYANTI PATNAIK : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether economically backward 
States have not been able to take full ad
vantap of centrally sponsored poverty 
amelioration schemes, like I.R.D.P. and 
N .R.E.P., for want of matching State 
resources ; 
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(b) if so, to what extent ; and 

(~) whether Union Oov~mment propose 
to consider decreasing the State share in 'res
pect of these schemes for backwards States? 

THE, MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI CHANDULAL CHANDRA
KAR): (a) & (b) Most of thc·States have 
generalJy taken advantage of the Centrally 
sponsored, poverty alle\ ialion schemes like 
JRDP and NREP. The n1atching share of 
the' States for these programme" was invaria
bly taken into account' while approving the 
State Plan outlays by the Planning Com
nlission. The programmes, as a whole. did 
not suffer due to lack of matching rc~ourccs. 

(c) ~o such proposal is under conside

ration of the Government of India. 

Presen'ation of Master Copy of Photo of L~te 
Dr. B.R. Ambedkar 

*393. SH'RI ANAl)} CHARA~ DAS : 
Will the Minister of JNFORMATION AND 
BROA1,)CASTI1\G ~c pleased to st.ate : 

(a) \\-hether Photo Division or the 
Photo Museum of his Mini-.;try ha\'e preserv
ed the master copy of the photo of late 
Dr B.R. Ambedkar whiJe finaHy pre~entillg 

the Conqjtution to the Constituent Assembly 
in his capacity as the Chai:-man of the 
Drafting Committee' as well as the Law 
Minister. and lah:r at lhe signing ccrerr.ony : 

(b) i f so, whether corie~ 'of such photos 

are nladc available on special request for 

public purp05e ; and 

(c) if not, the reasons thereof: 

THE MINISTER OF STATE OF THE 
MINISTRY 'OF INFORMATION AND 
BROADCASTING '(SHRI V.N. GADGIL): 
(a) Photo Division and Photo Library of 
the Press Information Bureau do not have 
a copy of late Dr. B. R. Am bedkar· while 
finally presenting the Const itution to the 
Constituent Assembly in his capacity as the 
Chairman of the Drafting Committee as 
well as the Law Minister and later at the 
signing cetemony. 

(b) & (c) Dees not arise. 

World Baak. Loan for Developmeat 
ef 'Airieultllre 

·395. SHRI NITY ANANDA MlSHRA : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government have appro
ched the World Bank for loan for the deve
lopment of agriculture in the country; 

(b) if so. the amount of World Bank 
credit expected to te made available to 
NABARD-J credit project: 

(c) the time hy which the Joan is expec
ted to be obtained from the \Vorld Bank~ 
and 

(d) the' steps taken in this regard '? 

THE !\1INISTER OF AGRlCULTURE (S. 
BUTA S]NGH): (a) The World ,Bank group 
assistance is r~~i\"ed tI-.rough projects in the 
various £ectors but the as~istar.ce is not 
comrrtilted to any ~ector as such. lhe alloca
tion bel\\een the various sectors ard selection 
of various projects is on the bacis of the Plan 
allocaticp;s, and ploposals re(:ei\ed and projects 
accepted by the Eank for funding \\ ithin the 
overa1J figlJlt: of commi1rrcnt irdicatcd, arru
ally by the "'orld Bank at the Consortium 
meeting. 

(b)' to (d) The l"a tional Bank for 
Agriculture anJ RUT al DeveJoprr:ent 
(NABARD) Credit Project has been negoti
ated 'With tl:c \\forld Bank recently. Since the 
decisien of Jnternational Bank for Recons-

truction and Development has not beconle 
avaiJab,le. l}~e exact amount or the terms and 
conditions on which the Government may 
get the assistance under the Project canfiot be 
indicated at this stage. 

InstituHons jOrgaoisations for Rand D 
in Pisciculture and Fisheries 

·397. SHRI AMAL DAllA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the names of centrally sponsored 
institutions/organisations undertaking research, 
and developments in pisciculture and fishe
ries and their respective functions; and 

(b) how the activities of these institu
tions organisations are co-ordinated ? 
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THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH) : (a) There are no 'Cen
trally sponsored institutions organisations 
undertaking research and development in 
,aquaculture and fisheries under the Govern-
Inent of India as such. 

(b) Question does riot arise. 

Appointment of Safety Officers in Centra I 
Government Undertakings 

*398. SHRI DEVI GHOSAL : Will the 
Minister of LABOUR' be pleased to state : 

(a) whether some factories in West 
Bengal have been asked to comply with the 
requirements of Section 40B of the Factory 
Act. 1948, and to appoint Safety Officers; 

(b) if so, the names of such units; 

(c) the names of Central Government 
Undertakings that have been asked to ap
point Safety Officers and the action taken by 
those undertakings; and 

(d) the reasons why some of the Cen
tral Uundertakings have not appointed Safety 

Officers so far and the steps taken/pr~posed 
against those units ? 

THE MINISTER OF STA~ "OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) to (d) Under the provisions of 
Section 40B of the Factories Act 1948 the 
Government of West Bengal had issued two' 

, notifica tions, the first one on 23 -1 0-1978 
and the second one on 2-2-1980 listing in 
all 183 factories which are required to 
appoin t safety officers. Available information 
indicate that the 183 factories have to 
appoint 308 safety officers under the statute 
and the position i~ that only 35 Factories 
have appointed safety officers and the total 
number of safety officer~ appointed in those 
factories is 97. No information is available 
on the names of the Factories. 

In so far as Central Government Under
takings are concerned the Bureau of Public 
Ente rprises have impresses on all the Under
takings the need for complying with the 
statutory provisions in this regard. Availa
ble information in so far as Central Under-

. takings located in West Bengal is given in the 
statenlent below. 

Statement 

List of Central Undertakrngs in W .. ~st Bengal who ar~ "f'quir~d 10 appoint Suf~ty O./Ju'~"J 

and the ac: tion taken by 1 hem 

S.No. arne of tbe 
undertaking 

. 1. Bengal Chemicals & Pharmaceuticals 
Ltd., Calcutta 

., Bengal Immunity Limited, Calcutta 

3. Bharat Process·& Mechanical Eogj -
neers Ltd., Calcutta 

4. Braithwaite & Roof 
Howrah. 

Co. 

5. Br~dge & Roof Co. Ltd.· Howrah. 

6. Burn Standard Co. Ltd. Calcutta. 

Ltd. 

Remarks 

3, 

One Safety Officer appointed 

The Security -Officer has been entrusted 
with the additional responsibility of 
Sa fety Officer. 

One of the Engineers is nominated as 
Safety Officer, 

Information is not available. 

Safety Officer has been appointed. 

Information is not availab1e-. 
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1 2 3 
--_------------,-- --------_' ------ ---- -------- ------ --------_ 

, 7. -Central Inland Water Transport Cor
poration Ltd., Calcutta. 

8. Coal India Limited, Ca1cutta. 

9. Cycle Corps. of India Ltd. Calcutta 

10. Garden Reach Shjpbuilder~ & Engi
neers Ltd .. Calcutta 

J 1. Hindustan Cables Ltd., Calcutta. 

12. Hinduslan Copper Limited, Calcutta 

13. Jessop & Co. Ltd. Calcutta 

. 14. Legan Jute Machinery Co. Ltd. 
Calcutta. 

15. Mining & Allied Machinery Corpn. 
Ltd. Durgapur. 

16. National Instruments Ltd .. Calcutta 

17. National Jute Manufacture Corpn. 
Lin1ited, Calcutta 

18. Rehabilitation 
Limited, Calcutta 

I ndustrie:. Corpn. 

] 9. Smith Stanistreet Pharmaceuticals 
Lilnited, Calcutta 

20. Balmer Lawrie and (:0. Ltd. Calcutta 

21. Bit:cco Lawrie Ltd. Calcutta 

22. National Textile Corporation Calcutta 

- 23. Indian Iron & SteeJ Co. Ltd., Calcutta 

(Translation) 

""orld Bank A~sistance to IJttar Pradesh for 
Integrated Soya bean Development Project 

*399. SHRI HARISH RA\\'AT : Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Uttar Pradesh Government 
have submitted any proposal to the Union 
Government for getting assistance from 
the World Bank for Integrated Soyabean 
Development Project; and 

Information is not available. 

Safety Officers have' been appointed. 

Safety Officer is not appointed - as no 
recruitment is being done. 

Safety Officers have been appointed. 

Safety Officers have been appointed. 

Safety Officer have been appointed. 

Infom1ation is not available. 

Information is not available . 

Information is not available. 

Senior Engineer is looking after the 
job of Safety Officer. 

Information is nol available. 

Information is not available. 

Information is not available. 

Information is not available. 

Information is not available. 

Qualified Engineers are designated as 
Safety Officers. 

lnformation is not available. 

(b) if so, the details of the proposal and 
the action being taken to get . this proposal 
approved by the \\' orld Bank early? 

THE MINISTER OF AGRICULTURE 
(S. BUTA SINGH): (a) & (b) Yes, Sir. 
A proposal entitled "Integrated Deve[opment 
of Soya been in Hill Districts of Uttar 
Pradesh" with an outlay of Rs. 4631.57 
lakhs has been received from Uttar Pradesh 
Government, to be posed to IFAD for 
financial assistance. 1 he proposaI entails 
Rs. 84.15 lakhs in foreign exchange. Further 
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details have been called, from State Govern
ment~ 

(English) 

Increase in Production of Barley 

*4QO. KUMAR I PUSHPA DEVI: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government are aware of 
the shon availability and continued spurt in 
the prices of barley in she country : 

(b) if so. the extent thereof: 

. (c) whether any steps art: being initiated 
to check the continuous shrinking of th is 
product~ 

Index numbers of Wholesale 
Prices (Base 1970-71 = 100) 
(9 months average) 

1984 1985 

Barley 263.3 287.2 . 
Foodgrains 273.8 285.0 

(c) Efforts are being Inade to stabilise 
the production of barley around 2.00 
million tonnes by the end of the Seventh 
Five Year Plan mainly through increase in 
prod uctjvjt~. 

(d) At present there is no proposal. 

(e) Does not .arise. 

Fertilis~r Stocks Lying Unsold 

*402. SHRI J. RAMA RAl: Will the 
Minister of AGRICULTURE be pleased to 
slate : 

~a) whether it is' a fact that large stocks 
of fertilizers produced in the country are 
lying id.le and unsold in the factories; 

(b) if so. the cause~ thereof and 'whether 
Government plan to reduce the import of 
fertilizers : and 

. (c) y...hether Government propose to 
consider rehat ~ale for disposal of these 

. stocks and abo to encourage the farmers to 
purchase the same? 

THE MlNISTER OF AGRICULTURE 
(S. BUT A SINGH): (a) ~o, Sir. 

(b) Dpes not arise. 

(c) There is no proposal under conside
ration for allowing a special rebate for sale 

(d) whether Government would consider 
to give some incentives td the .,rOducets of 
barley to bring up the' l>rtlduetion level:· 
and 

(e) if so, the details thereof? 

THE MINISTER OF AGR1CULTURE 
(S. BUTA SINGH) (a) : There is a nlarginal 
increase in the priCes of barley during t 985 
as compared to 1984. 

(b) The index numbers of whoJesale 
prices (9 months average from January' to 
September) ror the years 1984 and 1985 

'aJongwith production during 1983-84 and 
1984-S5 are gi\'en below 

Production 
(Million toones) 

1983-84 

1.83 
152.37 

1984-85 

1.54 
146.22 

of fertilisers However. fert iJiser )s already 
being sold to the farmers at subsidised 
rates. 

Second l\faster Plan for Delhi 

*403. SHRI VlJAY N. PATJL : Will 
the Minister of URBAN DEVeLOPMENT 
be pleased to state: 

(a) whether Go\-ernment have examined 
the cause~ of failure to achieve the objectives 
in the first Master Plan for Delhi; 

(h) if so, the details thereof: 

(c) whether Government by their ex
perience of short comings in the first 
Master Plan \\ ould ensure adequate civic 
amenities, preservation of ecological balance 
aryd general improvement in the quality of 
civic life for the Union territory of Delhi: 
and 

(d) if so, the details tnereof '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) & (b) Im
plementation of Master Plan for Delhi 
promuJgated in 1962 has been a reasonable 
success. The plan during the implementation 
provided an efficient circulation network 
and extenshc long spaces for the-city and 'a 
usefu J base for regulating development and 
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bUilding activity. Howewr, in certain provi
sions like land' use i~tensity ~ sOlne weak
nesses becaf11e perceptible. 

(c) & (d)' The deficiencies observed 
during the _ course of implementation of the 

earlier Master Plan have been taken note of 
while formulating the Draft Perspective Plan 
for Delhi 2001. This has ~ published 
in the Gazette of lildia Extra-ordinary on 
(jtb April, 1985 inviting objections sugges
tions. 

The Draft Perspective Plan has taken 
into consideration the problems of environ
ment' ecology, natural conservation and 
conditions for health, safety and con
veniences of the citizens and these conside
,rations have been reflected in the proposed 
measures for conservation of nature, building 
of parks and in evolving of urban design 
with the objective of conservation of urban 
heritage and ensuring richness and yariety of 
community life. 

Compulsory Price Tagging 

*404. SHRI SANAT KUMAR MANDAL 
SHRI P.R. KUMARAMANGA
LAM : Will the Minister of fOOD 

AND CIVIL SUPPLIES be pleased to state: 

(a) whether the conlpulsory tagging of 
,goods put on for sale has fallan into d isu:.;e 
presently and this enables a shopkeeper not 
only to charge at will, but also weigh le~~ 

and this practice i~ also prone to adultera
tion ; and 

(b) if so. the steps Government propo~,c 

to take to make price tagging of all items 
for sale mandatory, as far as possible. and to 
ask the retailers to is~ue cash memos for all 
theIr sales to save consumers from heing 
exploitcd by retailer:-. '! 

THE. MINISTER OF STATE OF THE 
~fINISTR'y OF FOOD AND CIVIL 
SUPPLIES (SHRI j<.. P: SiNGH DEO) : 
(a) and (b) All the Statcs Union len i
tories in exercise of the powers delegated to 
them under the Essential Commodities Act. 
1955 have issued Price Display Orders in 
respect of essential commodities specified in 
their respective orders. By and large. the~c 

orders also provide for i~suc of cash 111cmos 
by the traders. All the State Governments,' 
Union Territory Administrations have been 
advised by the Central Gcvernnlent fron1 
time to time for implementation.of the Price 
Dispiay Orders. 

Developmellt .f Aqaa-aa1u.re in West 
Benpl with World 8ank As.~istance 

. *405A DR. PHULRENU GUHA : WiIJ 
the Minister of AGRICULTURE be pleased 
to st~lte : 

(a) whether World Hank, is financing 
any scheme for development of aqua -culture 
in West Hengal~ 

(b) if so. the salient features of the 
project; and 

(c) the target date for completion of 
the project? 

THE MINISTER OF AGRrCUL TURE 
(S. BUTA SlNGH) : (a) Yes. SiT. 

(b) The Project would be implen1ented 
in West Bengal along \vith other four parti
cipating States 10 :-

(i) increase carp production, 

(ii) 'pro" ide a basis for future comlner
cial devc)opment of the carp seed 
industry. 

(iii) pro\ iding credit to State Fish Seed 
Development Corporation for con
~truction of modern fish hatche
ries. 

(i, ) arrange credit to fish farmers for 
impro\en-;c:lt of fish farms; and 

( \ ) provide funds, for strengthenin g 
fisheries extension. establishing 
training centre and technical assis
tance. 

(~) As per original schedule the Project 
implementation was envisaged to be com
pleted by March. 1985 and the closing date 
for credit disbursement was September. 1985. 
However. as per the revised agreement with 
the World Bank, the Project implementation 
period and clo~ing date for credit disburse
ment have been extended upto March. 1986 
and September. 19~6 respectively. 

Incenthc Schem~ for Sugar Factories 

*4W3. SHRI P.f\l. SAYEED: Will the 
Minister of FOOD AND CIVIL SUPPLfES 
be pleased to state : 

(a) whether GOyernn1ent have formula
ted an incentive scheme for se tting up new
s~gar factories and also for expansion of the 
ex ist ing ones~ 

(b) if so. the details thereof: and 
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. (C) the estimated increase in production 
of sugar in future consequent on this incen
ti ve scheme ? 

. THE MINISTER OF STATE OF THE 
,M1N1SJfRY OF FOOD AND CIVIL SUP
PLIS .. (SHRI R.P. SINGH PE~) : (a) and (b) 
Y-es, Sir.:In December~ 1975~ a scheme was 
amwun~d for giving incentives to newly set 
up sugar units and sugar mills undertaking 
substantial expansion. This scheme was 
)'evised in November, 1980. The salient 
features of these two schemes are given in 
the statement given below. 

(.c) It IS difficult to estimate the increase 
in sugar production in future consequent on 
the application of the Incentive Scheme. 
There are other factors like availability of 
sugarcane, agro-climatic conditions etc. 
which also affect this. 

Statement 

Salient Features of 1975 Scheme: 

The Scheme aims to help the sugar fac
tories to achieve economic vaibility while 
jmplementing new s.ugar projects/expansion 
of existing units at high cost~ through a 

. system of extra freesale quota of sugar over 
and' above the existing normal freesale quota 
and excise duty concession on such quantum 
for a specified period of time. 

To become eligible for ineen tives under 
the scheme, the FOR eligible cost of plant 
and machinery for standard 1250 TeD unit 
should be Rs. 200 lakhs or above. For 
units undertaking expansion. the eligible 
cost would be Rs. 1 crore and above. The 
eligibility would be decided after scrutiny 
of the claims submitted by the factories. The 
incentives by way of higher freesale quotas 

-of sugar releases in respect of new sugar 
units will be l1}ade at different percentages, 
depending on the extent of the cost -incurred 
by the factories above the limit of Rs. 200 
lakhs. 

Revised Incentive Scheme of ~ovember 1980 : 

The need to revise the 1975 scheme arose 
due to complete de-control of sugar between 
16th August, 1978 to 17th December,' 1979 
during which period the incentive scheme 
became imperative. The 1980 revised scheme 
is essentially the same as the 1975 scheme. 
The additional features of this scheme are as 
follows :- . 

(a) To, ensure adequate availability of 
sugar production, within a :ncasona
ble time, a time limit of 39 'mo~ths. 
for commenci~g p~oductjon ft;.om 
the date of letter of intent or 
licence, whichever is earlier was. 
laid down, arid " 

(b) the quantunl of incelltives in respect 
of expansion projects was linked 
to the additional production aqri
butabJe to the range of expansion 
undertaken. 

Recently Government have decided to 
alJow reduced incentives on a sliding scale 
to units failing to commence production 
within the stipulated period of 39 months. 

Indiscriminate use of Advertising Medium for 
Promotion of Consumer Products 

4006. DR. B.L. SHAILESH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Government ha\'e at any 
stage taken notice of the increasing incidence 
of faulty and indiscriminate use of the 
advertising medium for promotion 'ot 
consumer products and some advertisements 
are in a bad taste and offending the esta
blished canons of decency in the Indian 
society: and 

(b) if so, the steps been taken to arrest 
this tendency and raise the standards of 
advertising in the country and· protecting the 
consumers at the same time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) Advertisements booked by AIR and 
Doordarshan are governed by the code for 
commercial advertising which gives elabo
rate guidelines on what mayor may not be 
accepted for broadcast/telecast. Advertise
ments booked are required to be truthful, 
avoid distortion of facts, conform to the 
laws of the country and should not offend 
agains.t morality, decevey and religious 
susceptibilities of the people. Advertise
ments should also not be ind~cent, vu)guar~ 
suggestive and offensive in themes or trea~

ment. 
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Advertisements should not also mislead 
consumers by false statements as to the 
-character and price of the merchandise: All 
advertisements are carefully screened and, if 
a spot does not cO'l1form to the code, it is 
rejected. 

(b) Does not arise. 

1 TrainslationJ 

IrrfgtAlarities in Barauni Unit of Hipdostan 
Fertilizers Corporation Ltd. 

4007. SHRI SIMON TJGGA : Will the 
Minister of AGRICULTURE be pleased to 

state : 

. (a) whether irregularities in the pur
chase of substandard raw materials and 
equipment, the·ft of naphtha, sale of ferti
lizers in black market, undue payment of 
.overtime allowance etc. in the Rs. 92 crorc 
Barauni Unit of the Hindustan Fertilizers 
Corporation Limited have come to the 
notice of Government : 

(b) if so, the action being taken l'l~ 

Government in the matter ~ and 

(c) the action bemg taken to check 
environment polution by this Unit '? 

THE 1\1INISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NAT\VAR SINGH) : (a) & (b) No such 
.allegations' have been substantiated except 
the one mentioned below. It is reported 
that some of the employees n1isappropriated 
naphtha for filling in their motor cycles. 
Necessary disciplinary action has been 
taken against the erring employee~. The 
management of Barauni Unit also tightened 
their security arrangements to a void an~ 

chances of theft of naphtha. There ,,\'ere a 

SI . Crop 19/C-83 
."'0. 

. --------- - - - ----

I. Rice 1231 

2. Wheat 1816 

3. Coarsc-cerea'Is 686 

4. Pulses 519 
5. Foodgrams 1035 

6. Sugarcane 56441 

7. Cotton ' -1-63 
8. Jute and Mesta 1265 

9. Oilseeds 563 

few enquiries relating to purchase of used 
lime bags, shortage in jute bags and sale of 
empty drums~ Appropriate action~ as. a 
result of CBI investigations, have been taken 
in respect of the culprits conneted with the 
'sale of used lime bag~ and shortage of jute 
bages. As regards the case of alleged irre
gularities in the sale of empty drums. etc .. 
the matter has. been referred to the Central 
Vigilance Commission. 

(c) With the approval of State Pollution 
Control .Board, Barauni Unit has installed 
pollution treatment and control facilities. 
All efforts are made to ensu re tha t the 
effluent discharged outside the factory 
limits is within the prescribed standards and 
is completely sa fe . 

IEnJ!lishl 

Agriculture Productivity 

4008. SHRl PRAKASH V. PATIL: 
Will the Minister of AGRTCUL TURE he 
pleased to state: 

(a) what has been the per acre agPicul
tural productivity during the last three 
years : 

(b) whether . it j~ necessary that we 
develop seeds which needless moisure and 
bet ter pest resistant,- : and 

(c) 'Whether a scientist's nleet \'as held 
in Delhi recently and discussed the role of 
hio-technology in agriculture and if so" 
their findings? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRI<;:ULTURE AND 
COOPERATION (SHRT YOGENDRA 
MAKWANA) : (a) The per hectare yield 
of princi pal crops in the country during the 
parst three years is as unqer : 

l.rield ill kg. heel 
1983-84 J9~4-8j 

---- -- -------_ -_ 
1457 1425 

1843 1873 

813 796 

548 536 
1162 1154 

55978 58013 

--- --.. , -141 .. ' ------ ._--_. ·l9J 
1320 1241 

679 .660 
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(c) Yes, Sir. 

(c) Yes, Sir. A \\'orkshop was held in 
New Delhi in Scptenli>er, 1985, in which 

. f:distin8uished Scientists from several countries 
t,met, _d' discussed the most recent deveIop
;maJtS in the emerging areas of Plant 
~uutr Biology and ~iotechnology. 

Allocation of Funds of Rajasthan to r .lmpro,e
ment of Fa rmers Conditions 

4009. SHRI BANWARI LAL BAIRWA: 
Win the Minister of AGRICULTURE be 
p)easeJ to state: the scheme-wise amount 
provided by the Central 'Government to 
Government of Rajasthan during the 'last 
three years to improve the condition of 
farmers and labourers alongwith the basis 
of its distribution during the Sixth Five Year 
Plan? 

THE MINISTER ~F STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT (SHRI CHANDULAL CHANDRA
KAR): A Statement showing the Central 
allocation and Central releases for the 
major rural development programmes being 

implemented by this 'Ministry to improve 
the condition of small and mar.ina) f.rmers~ 
agricultural labourers, rural qrtisans, ~. 
during the last 3 years of the 6th plall .. 
given below ~ 

As regards criteria for its distribution 
anlong the States, as envisaged in the 6th 
Five-Year Plan document, funds for ·IRDP. 
were allocated @Rs. 5.00 Lakhs per block 
during J 980-81, Rs. 6.00 Lakhs per block 
during 1981-8! and Rs. 8.00 Lakhs per 
block per annum during the last 3 years of 
th~ 6th Plan. ,Under NREP/RLEGP the 
allocation was based on the criteria of giv
ing 75% weightage to the number of agri
cultura1 workers and marginal farmers and 

,25% weight age to the incidence of poverty. 
Under DPAt> the allocations were @)Rs. 
15.00 Lakhs per "block per year in seJectee 
blocks and under DDP it was @Rs. 10.00 
lakhs per thousand sq. km. per annum 
tn the selected blocks. The expenditure 
on the above mentioned programmes 
except RLEGP was shared by the 
State and the centre .on 50:50 basis and 
100% by' the Centre in the case UTs. 
RLEGP is fully financed by the centre. 

Stat~ment 
(Rs. in laklts) 

-------~-

-~---------

Year Central CeutrOl 
Allocation Rt:leas(' Programme 

- ---------~--.----

IRDP 1982-83 928.00 983.00 

1983-84 944.00 105).00 

1984-85 944.00 974;00 

NREP 1982-83 492.00 457.55 

1983-84 480.00 -488.65 

1984-85 550.00 775.00 

1983-84 240.00 1200.00 

1984-85 240.00 1200.00 
RLEGP 

1982-83 290.00 96.67 
DPAP 

1983-84, 135.00 64.86 

1984-85 135.00 134.71 

bDP 1982-83 785.50 461.83 

1983 .. 84 785.50 652.62" 

1984-S'5 785.50 756.26 
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Bonus to Tamilnadu Government for Perfor
mance Under Rural Water Supply 

Programme 

4010. SHRI N. DENNIS: Will the 
Minister of AGRICULTUREbe pleased to 
state: 

(a) whether Government of Tamil 
Nadu is to get bonus from the Union 
Government this year as reward for their 
performance in coverage of identified prob
lem vil1ages under the Rural Water Supply 
Programme ; and 

(b) if so, the details' thereof '? 

THE MINISTER OF STATE IN THE 
DEVELOPMENT OF RURAL DEVELOP
MENT (SHRI CHANDULAL CHANDRA 
KAR) : (a)and(b) Since there is no provision 
in the Seventh F:'fe Year Plan for giving in
centive bonu s based on performance in cove-
rage of problem villages with drinking water 
facilities, there is no question of giving 
bonus to any state this year. 

Certificates Awarded for Excellence 

4011. SHRI MANIK REDDY: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether it is a fact tha t blank 
Certificates for excellence were awarded for 
printers, publishers and designers in token 
of National awards won by the persons 
who had collected from all over the country 
(Newstime-19.9.1985) : 

(b) whether this happened because of 
Government's directives to work faster ; 
and 

(c) whether Government would in future 
entrust this work. to computer for better 
results? 

THE MINISTEltOF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) Yes, Sir. 

(b) No, Sir. AD enquiry imo tbe matter 
b.as adr.-dy bor:Q . ...." :to fix responsi
bility ... "~.I .......... 

(C,) ~.. .. auc:Il p!IIPDSaI .... 
~it.· .. I. 

Financial Assistance to Rural Consumer 
Retail Outlets 

4012. SHRI CHINTAMANI JENA : 
SHRI AMARSINH RA THAW A : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Government propose to 
extend financial assistance to the Rural 
Consumer Retail Outlets opened in the 
country through a Central Sector scheme at 
least for a period of five years tin they 
become viable ; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) whether Government propose to 
gi ve transport subsidy also to rural consumer 
outlets so as to enable them to supply 
the esse.ltia I articles to the weaker sections 
1 iving in the remote areas at fair prices? 

THE MINISTER OF STATE OF THE 
MINISTR" OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO) : 
(a) Yes, Sir. 

(b) and (c) The scheme is being imple
mented through the National Cooperative 
Development Corporation. Under the 
scheme margin money assistance ranging 
from Rs. 5,000/- to Rs. 20.000/- depending 
upon the business potential is provided to 
the Primary Agricultural Credit Societiesl 
Farmers Service Societie~/Iarge Sized 
Multi purpose Societies etc. (known as link 
Societies), Additional margin money 
ass stance is also provided to such societiei 
for opening of branches at the rate of Rs. 
5,000/- for each branch. 

(d) No, Sir. To enable the primary 
marketing societies/wholesale consumer 
cooperative stores/state federation of con
sumer cooperatives, working as lead 
Societies for supply of consumer articles to 
the Link Societies in the rural areas, 
financial assistance is provided by the 
National Cooperative Development Corpo
ration for purchase of transport vebicles. 
Such assistance to tlte Lead Societicss i$ in 
the form of loan upto the maximum of Its. 
2 lakhs to meet pptc) 75% ef cost of *1 
wmiallDs. 1D TCS~ of ~ics .. ted ill 
NodIa ................. "" of 
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the cost is given as loan. In respect of 
societies for Scheduled Castes and Schedul
ed Tribes, subsidy is also given to the ex
tent of 25%. 

Illegal Fishing in Sunderbans Areas 

4013. SHRI INDRAJIT GUPTA 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Governnlcnt are aware that 
the flood -cum -cyclone devastation io 
Sunderbans areas of \Vest Bengal in 
October. 1985 \\as aggravated by the 
weakening of the river enlbankments due 
to breaches made in them over several years 
by the owners of illegal fisheries who carry 
on their profitable busine~s by inducting the 
brackish water of the river in to the adjoin
ing paddy fields and nooding them ~ and 

(c) \\hether Union Government pro
pose to take steps in conjunction with 

.,State Government 10 suppress such illegal 
fishing. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK\VANA): (a) and (b) Information 
is being collected and wil] be placed on 
the table of the sabha. 

Industr;al Disputes from Dhanbad Region 
Pending for Reflerence with Labour 

~finistry 

4014. SHRI BASUDEB ACHARIA : 
\-Vill the Minisler of LABOUR be pleased 
to state: 

(a) numtler of industrial disputes from 
Dhanbad region pending with the ministry 
for reference as on 1 October, 1985 ; 

(b) number of disputes concerning the 
tribal workers ~ and 

(c) whether Government propose to 

take special crre for the disputes concern
ing the tribal workers to give them early 
justice ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) A~ 00, 1.10.1985. 222 
failure of conciliation reports on industrial 
dispu,tes fent by, the" Cent~al Ind1.:lStrjal 
_, I) • , 

Relations Machinery from Dhanbad region 
were pending decision in the Ministry of 
Labour either for reference or for declin
ing reference to adjudication. 

(b) and (c) No separate statistics are 
maintained regarding industrial disputes 
concerning tribal workers. 

J-Uring of Godowns by C.W.C. in 
Shyamnagar 

4015. SHRI ZAINAL ABEDIN : Will 
the iV1inister of FOOD AND CJVIL 

SUPPLIES be pleased to state : 

(a) \\hether it is a fact that the Central 
Warehousing Corporation hired two godowns 
111 the Shyanlnagar South Jute Mills 
Complex~ 

(b) if so. the rent being paid: 

(c) whether the said godowns were 
offered for sale by the owners~ 

(d) if so~ the present position of the 
o;;aid offer; and 

(e) whether the Food Corporation of 
India is also interested in buying those 
godowns "! 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVJL 
SUPPLIES (SHRI K.P. SINGH DEO) : (a) 
The Central \Varehousing Corporation has 
hired godowns with a total area of 4,67,833 
sq. ft. from Mis. Shyamnagar Jute Factory 
Company. 

(b) The Corporation is paying the rent 
II 27 paise per sq. ft. per month for an area 
of 4,01.458 sq. ft.: ,35 paise per sq. ft. per 
nlonth for an area of 41.108 sq, ft. and 40 
paise per sq. ft. per month for an area of 
25,267 sq. ft. 

(c) Yes. Sir. 

(d) The Corporation does not propose 
to purchase these godowns. 

(e) No, Sir. 

Collection of Developmet Charges by 
D.D.A. In Jheel KAlrauja, Delbi, 

4016. SHRl LAKSHMAN MALLICK 
Will the Minister of 'URBA:N DEVELOP
MENT be please~ to state :,-
. .,. ,~ .:~.... . ~ . ., . ! . 
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(a) whether it is a fact that the D.D.A. 
has collected development charges (Rs. 
500/ ) and Rs. 81/ - as three months 
ground rent from each encroacher in ]heel 
Kuranja, Delhi for allotting ahernate sites 
in Suhzi Mandi; 

(b) if so, the date when these encroa
chers would be shifted from the road to 
S ubzi "Mandi~ and 

(c) the reasons for delay in inlplement
ing the decision to c1ear the pub1ic road in 
Jhee] K uranja ~ 

ThE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c) The 
DDA has decided to shift the encroachers 
(vegetable and fruit seIJers) fronl road side 
in Jheel Kuranja and to allot them alterna
tive sites, For this purpose, the DDA has 
fixed the cost of the plots at Rs. 
1000/- on ad· hoc basis. The encroachers 
have, however deposited Rs. 500/- only. 
The balance of Rs. 500 - is still to be 
recovered from them. Besides. the DDA 
has charged from the encroachers rent 
amounting to Rs. 811- for three months at 
the rate of Rs. 27/- per month for the 
present sites. 

The decision to shift the edcroachers 
could not be implemented initial1y on account 
of stay order from the court. After the case 
was decided by the court, the date for 
shifting the encroachers \\ as fixed for 
28.10.85. However, the shifting could not 
be done on that date due to non-availabi
lity of the police. The DDA has intimated 
that the scheme is likely to be implemented 
shortly, 

Agreement wi! h Asian Countr,ies on 
Wage Level of Workers in Gulf 

Countries 

4017. PROF. P.l. KURIEN : Will the 
Minister of LABOUR be pleased to state: 

(a) whether due to excessive export of 
manpower from certain Asian Countries like 
SOQth . Korea9 Philippines" Bangladesh etc. 
to the Gulf . countries, the . ,¥~e le~~l of. ~he 
workers in the Gulf couptries ,h~s ,_ co~~ 
down seriously affecting the earnings of the 

I Indian workers there; 

(b) if so, whether Government would 
take initiative in arriving at a commOn 
agreement with these Asian countrie; wi th 
regard to the wage level of Asian workers 
in the Gulf countries; and 

(c) if so, the details there of '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRJ T. 
ANJIAH) : (a) Yes. Sir. 

(b) and (c) With the drop in oil prices 
and economic recession, Gulf Countries have 
started phasing out foreing workers. This 
has resulted in stiff competition amongst 
labour sending countries of Asian region 
and therefore it is not feasible to arrive at 
a common agreement with regard to wage
level. 

Instailation of Plant for DesaI nat ion 
of Brackish ""ater in Andhra Pradesh 

4018. SHRI K. RAMACHANDRA 
REDDY : Will the Minister of URBAN 
DEVELOPfyfENT be pleased to state:-

(a) whether Central Government propose 
to 'instal p1ant for desalination of brackish 
water in East Godavari district of Andhra 
Pradesh; 

(b) whether the installation work will 
be completed by the end of this year; 

(c) the site on which this plant is to be 
installed; 

(d) cost of the project and quantum of 
potable water available per day; and 

(e) when the project will conlmence 
supplying of potable water ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b) The 
Government of Andhra Pradesh has inti .. 
mated that it is proposed to instal a desa
lination plant' at village Jel1edupadu in 
East Godavari district with the a ssistanee of 
Department of Ocean Development. ' 

(b) and (e) It is progCanlmed to suppJy 
potable water from the· phiDt' on ' 26th 
January 1986. 
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(d) The capacity of the plant is 50,000 
litres per day. The project is expected to 
cost about Rs. 8.75 lakhs. 

Shopping Centres in Housing Colon is 
by D.D.A. 

4019. SHRI KAMAL NATH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state :-

(a) whether GOvernment are aware that 
the D.D.A. as Lessor are constructing 
convenient shopping centres ill the various 
houging colonies on land paid for and deve
loped by the Cooperative House Building 
Societies and are netting crores of rupees on 
sale of shops: and 

(b) whether Governnlent will examine 
the legalities for the D.D.A. to appropriate 
the entire sale proceeds without sharing any 
portion with the Cooperative Housing 
Societies for the axpenditure incurred by 

them? 

THE MINISTER OF STATE IN THE 
M'INISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) As per the 
agreement entered with the Societies, the 
land other than residential plots reverts back 
to the D.D.A. for disposal after develop
ment and the same is disposed off as per 
the provisions of D. D .A. (Disposal of 
Developed Nazul Land) Rules, 1981. 

(b) Question does not arise. 

Delay ia Settlement of Dues of Deceased 

F .... ployees of Central Warehousing 
Corporation (Delhi) 

4020. DR. CHANDRA SHEKHAR 
VERMA: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) ,Whether there is inordinate delay in 
Central Warehousing Corporation (Delhi 
ZollO) ill settling the claims of relatives of 
..... acd employees, if so, the reasons 
tIlad'or, 

(b) whether relations are put to great 
... dship because of delay in seettlinc the 
... admissible to the deceased employees 
towards Contributory Provident Fund, 
Graality, Group Insurance, Bonus and Pay 
~nd AUowaoc:es esc. 

(c) the number of such cases of deceased 
employees during the last three years and 
in how many such claims of their relations 
have not so far been settled and reasons 
therefor; and 

(d) the steps taken to settle such' cases 
expeditiously to prevent hardship to 
relations of deceased employees? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO): (a) 
to (d) lnformation is being collected. 

Procurement of Rice by Andhra Prade.~b 

State Ci\'i1 Supplies Corpor ltion 

4021. SHRl C. SAMBU : 
SHRI E. A YY APU REDDY: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether State Government of 
Andhra Pradesh have approached Union 
Government for consideration of their 
proposal to give concessiorial credit and to 
perm it procurement of rice by Andhra 
Pradesh State Civil Supplies Corporation at 
procurement prices to substantiate their 
~·Rs. 2/ - a kilogram rice programme" in the 
State: 

(b) if so. the details of the permission 
accorded by Union Go\'crnment: jf 

any: and 

(c) if not. the reasons thereof'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRT K.P. SINGH DEO) ~ (a) 
to (c) Yes, Sir. The requests were not 
acceded to. Jt is the policy of the Central 
Government that there should not be 
foodgrains procurement, simultaneously~ for 
both, the State and the Central Pool, in a 
State. Concessional bank credit is available 
only when procuremeat is made at support 
prices fixed by the Government. 

Improvement of ~'s Fibns 

4922. PIlQF. NAaAlN CHAND 
PAR.ASH.A&: Will the Mitt.. ef 
1N8)llMA1'ION AND BROADCASTING 
~ pleased to stMe~ 
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(a) whther the Prime Minister has 
stressed the need to improve the quality of 
.children's films made in the country (Hindu) 
dated 17 November, 1985) ; 

(b) whether any steps have been taken 
for involving rural children in these films 
,and also to provide more programmes for 
children~ and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTIG (SHRT V.N. GADGIL) : 
(a) Yes, Sir. 

(b) and (c) Under the scheme. ··Theatre 
Reaches Children", the Children's Film 
Society. India has a Mobile Van for 
taking its films to children in rural/backward 
areas. Some of its films are also exhibited 
in rural areas through the Directorate of 
Field Publicity. 

Programmes specifically directed to rural 
children are telecast by Doordarshan 
Kendras like Delhi and all the Post-SITE! 
INSAT Centres once a week. 

Doordarshan telecasts enrichment-type 
of educational programmes meant for 
primary school going children which also 
cater to the juvenile audience. Shows 
bearing on children's interest, for example, 
Panchatantra (Stories in animation), Indra
Dhanush, Appu Aur Pappu, a series on pet 
animals, Dada-Dadi Ki Kahaniyan. Ek Do 
Teen Chaar, are also proposed to be 
included in the sponsered programmes of 
Doordarshan. 

Setting up of Krishi Vigyan Kendras 
in Andhra Pradesh 

4023. SHRl V. SOBANADREESWARA 
RAO : Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Krishj Vigyan Kendras 
are being set up in rural areas of coastal 
region of Andhra Pradesh; 

(b) if so, the details tlwreof 

(1.:) whether Qpw~t propose to 
eubIisIla K.risbi V"'_ ~K.CaCIra in ICrisima 

DiMtiet "~Sc:e *~_;.' 

(d) if so the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) Three Krishi Vigyan Kendras located 
at AmdalvaIsa (Srikakulam); Rajahmundry 
(East Godavari) and Rastakuntabai 
(Vijayanagaram) have been established in 
the coastal region of Andhra Pradesh. 

(c) and (d) Establishment of Krishi 
Vigyan Kendra in Krishna district can be 
considered during the Seventh Plan depending 
upon the availability of resources therefor. 

I English] 

Production of EdibJe Oils and Oi lsecds in 
Orissa 

4024. SHRI RADHAKANTA DIGAL: 
\Vi II the Minister of AGRICULTURE be 
pleased to state : 

(a) \\ hether Government have taken 
~teps to increase the production of edible 
oils: 

(b) if so, what steps have been taken to 
increase the production of mustard, till and 
other oilseeds in Orissa during the last three 
years; 

(c) whether the climate in the hilly 
areas in Orissa are favourable for 'Niger' 
cultivation : and 

(d) if so, the steps taken for the pro
motion of 'Niger' mustard and other oil
seeds cultivation in Orissa? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) : Yes~ Sir. 

(b) to (d) During 1983-84. Centrally 
Sponsored Schemes were implemented in 
Orissa to increase tbe production of rapeseed 
mustard, groundnet, sunflower and niacr. 
From 1984-85, a National Oilseeds Deve
lopment Project is in operation to carry 
out the Deve10pment of __ ut, -rape-
sced-1llUStard, m.er ·and other oilaeeds Cf8IS 
in petential districfs:-' t.1Q4er tile Natiaeal 
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Oilseeds Development Project subsidies are 
provided on critical input., in order to 
induce the farmers to take up oilseeds 
cultivation on a large scale. 

Profits/LoSS(>S in National Seeds Corporation 

4025. SHRI JAGANNATH PATTNAIK: 
Will the Minister of AGRJCULTURE be 
pleased to state : 

(a) the profits/losses of National Seeds 
Corporation during last three years. year
wise; 

(b) the total quantity and value of seeds 
with National Seeds Corporation decayed/ 
condemned during the above period, year
wise; 

(c) the reasons for losses to seeds and 
whether any responsibility has been fixed ~ 

and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) The details of profits! 
losses of National Seeds Corporation during 
the last three years are as follows : 

Year 

1982-83 

1983-84 

1984-85 

Prolit/Loss (-) 
(Rs. in lakhs) 

15.94 

(-) 24.15 

42.25 

(b) The details of quantity and value 
of seeds of the National Seeds Corporation 
condemned/decayed during the last three 
years are as follows : 

TOfal 
Quantity 

Original value 
of condemned 

Net impact on Profit 
& Loss Account 

Year condemelled 
(in Qtls.) 

seed 

(Rs. in lakhs) (Rs. in lakhs) 

64.47 

96.09 

198'2-83 

1983-84 

1984-85 

30,932 

22,768 

60,614 

92.80 

119.15 

199.74 

(c) and (d) The main reason for con
demnation of seeds is that seed being a 
living organism, its quality deteriorates 
naturally with the passage of time. The 
conditions of storage, transportation and 
handling can also, at times. contribute to 
deterioration in quality. Sometimes, the 
buyers also fail to lift the full quantities of 
seeds indented by them. It becomes difficult 
to market such left-over seeds in the next 
season due to general reluctance among 
buyers for purchasing carry-over/revalidated 
stocks. For this reason also, seeds have to 
be often condemned. 

The reasons for condemnation are 
thoroughly enquired into before actual 
co~demnation' of stocks. In case of there 
being any evidence of condemnation result
uii due io 'negligenCe of any of the officers 

133-58 

of the Corporation. appropriate action is 
taken against the officers responsible under 
the relevant rules of the Corporation. 

The present cases are also being pursued 
in the above light. 

Distribution of Minikits to Farmers in 
West Bengal 

4026. SHRI PRIY A RANJAN DAS 
MUNSI: Will the Minister of AGRI .. 
CULTURE be pleased to state: 

(a) whether Union Government have 
sponsored any scbeme for assisting small and 
marginal fanners of West Bengal in increas
ing agricultural- production ' by· distributing 
minikits of Heds' and foniJizers a .. "ld;· provid
ing subsidy for wells· and· pumpset5 ;. 
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(b) if so, the details thereof ; 

(c) the number of small and marginal 
farmers of West Bengal benefited-during 
Sixth Plan period by such Central assis
tance ; 

(d) the assistance released by the Union 
Government for such schemes in West 
Bengal during 1980-85 and to what extent 
this assistance was actually utilised by 
State Governments ~ and 

(e) target fixed for such assistance in the 
Seventh Plan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDltA 
MAKWANA): (a) Yes, Sir. 

(b) A Centrally Sponsored Scheme of 
Assistance to Small and Marginal Farmers 

J 983-84 

1984-85 

Central j'har e release" 

418.55 

474.73 

(e) The Scheme is being continued dur
ing the Seventh Plan with an annual outlay 
of Rs. 5.00 lakh (Rs.3.50 lakh for nlinor 
irrigation, Rs. 0.50 lakh for seed nlinikits 
of pulses, oilseeds and coarse grains and 
Rs. 1.00 lakh for land development and 
staff) per blocl. 

[Trans/ation] 

Employment to Farmers in Fertilizer Factory at 
Gorakhpur for Lands Acquired 

4027. SHRI JITENDRA SINGH 
Will the Minister of 'AGRICULTURE be 
pleased to state: 

(a) whether an assurance was given at 
the time of setting up of the fertilizer 
factory at Gorakbpur that those farmers 
whose Jands have been acquired for this 

. factory' will 'be' liven preference in the 
" , 

, ; 

for Increasing Agricultural Production was 
launched during the last two years of the 
Sixth Five Year Plan in all the blocks of the 
country including West Bengal. Under this 
Scheme a sum of Rs. 3.50 lakh for Ininor 
irrigation and Rs. 1.00 Iakh for free distri
bution of rninikits of seeds fertilizers for 
oilseeds and pulses production including 
land development and staff per block per 
annum was earmarked. These outlays were 
to be shared between the Central and State 
Governments on 50 : 50 basis. 

(c) Reports received so far from West 
Bengal Government reveal that a total 
number of about 7,77 lakh farmers have 
been benefited under these components of 
the Scheme during Sixth Five Year Plan. 

(d) Central share released for minor 
irrigation and minikits, land development 
etc. and funds utilised by Government of 
West Bengal are indicated below : 

Rs.lakhs 

Central funds uti li=ed 
----------------- ----------

283.79 

299.57 

matter of appointments in this factory; 
and 

(b) if so. the category-wise number of 
such persons appointed in this factory so 
far aiongwith their precentage to the total 
number of employees of the factory ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NA TW AR SINGH): (a) The Fertilizer 
Corporation of India has reported that the 
farmers~ whose Jand was acquired for 
setting up of the factory at Gorakhpur, were 
given an assurance that preference would 
be Pvcn in the employment of one member 
of their family in the factory. 

(a) Till 30th September, 19S5, 48'6 
oustees were provided employment in Group 

. D eategory which was 21.26% of the total 

. manpower. employed in the factory. 
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[English] 

RegularisatioD of Unauthorised 
Colonies in Delhi 

4028. SHRI K.S. RAO. Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the total number of unauthorised 
colonies regularised in Delhi during the 
last three years and how many of them have 
been provided with basic amenities like 
sewer connections, water supply and electri
city supply ; and 

(b) whether there are still some regu
larised co lonies which have not been 
provided basic amenities and if so, details 
thereof and by what time these are likely to 
be provided with such amenities ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) 
170 unauthorised colonies have been 
regularised by DDA and MCD during the 
last three years out of a total of 539 
colonies regularised so far. 

The position about provision of facilities 
of electricity, water supply and sewerage in 
the regularised colonies is as fo11ows : 

Electricity 

DESU has intimated that 414 regularised 
colonies are fully el ectrified. Besides 106 
such colonies are partly electrified. 

Water Supply & Sewerage 

Delhi Water Supply and Sewerage Dis
posal Undertaking has reported that out of 
402 colonies regularised by MCD, water 
supply and sewerage have been provided in 
225 and 70 regularised colonies respectively. 
In addition, schemes for providing water 
lIII'Piy in 107 colonies and sewers in 37 
ooIoaies have been sanctioned. Water supply 
ICbemes in 61 colonies and sewerage 
lCbemes in 21 colonies ate under execution 
with Delhi Water Supply and Sewerage 
Disposal Undertaking. 

The information u=lating to provision 
or water suPJ'ly and JeWerage facilities in 
the reeu1atfled colonies under the control 

of DDA is being collected and will be laid 
on the Table of Sabha. 

It is not feasible to lay down any time' 
for provision of basic amenities in the 
remaining regularised colonies as it depends 
upon payment by beneficiaries of develop
ment charges prescribed by the concerned 
authorities. 

[Translation] 

Damage of Crops Due to Rains in Bihar 

4029. SHRI VIJAY KUMAR YADAV : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the extent of damage caused to 
paddy and potato crops in Bihar due to 
recent torrential rains: 

(b) the financial assistance sought by 
Bihar State: and 

(c) the financial assistance being pro
vided by Union Government to Bihar? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA TION (SHRI YOGENDRA 
MAKWANA): (a) to (c) The Govern
ment of Bihar have not sought any financial 
assistance on account of damage caused to 
paddy and potato crops due to flood during 
1985-86. 

[English] 

Creation of SC/ST Cell in the 
Department of the Fertilizers 

4030. SHRI JAGANNATH PRASAD 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it is a fact that up til now 
no SCIST Cell has been formally created in 
the Department of Fertilizers and the 
work relating to the welfue of SC/ST has 
been entrusted to a UDC as part-time 
work: 

(b) If so, the NUQDI fM, aon-imp1e
meJltation of instructi9Da -...od by the Heme 
MiDistry from time to time : 
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In case the cell has since been created 
whether a copy of Office Order issued by 
the Department of Fertilizers indicating its 
sanctioned strength will be laid on the 
Table; and 

(d) the effective steps being taken to 
ensure proper implementation of reservation 
orders by Public Sector Undertakings under 
the adminiftrative control of the Depart
ment of 'Fertilizers 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH): (a) to (d) The 
new Department of Fertilizers came into 
existence with effect from 25th September, 
1985. The question whether a separate SCI 
ST Cell for the new Department Qf Ferti
lizers should be set up or the work should 
be centrally looked after in the Ministry, is 
under review. 

Pending the aforesaid review, the orga
nisational set-up in the erstwhile Ministry 
of Chemicals and Fertilizers continues to 
watch implim~ntation of Government direc
tives on reservation in services for SC 1ST in 
the public sector undertakings under the 
Department of Fertili~ers. It is, ho~ever, 

not a fact that this work is looked after 
only by one UDC part of his time. 

ITran ,'Iation) 

Setting Up of TV Centres in Madhya 
Pradesh 

403l. SHRI K. N. PRADHAN : Win 
the Minister of INFORMATION AND 
BROADCASTING be pleased tp state : 

(a) the number of Television Centres 
proposed to be set up in Madhya Pradesh 
during the Seventh Five Year Plan Period; 
and 

(b) whether Madhya Pradesh Govern
ment have requested for the posting of 
television camera crew at Bhopal and if so, 
the time by wbi ch it is likely to be dOfle 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF 'INFORMATION AND 
BROADCASTING (SHRI.¥. N.'GADGIL) : 
(a) A low power (lOOW) TV transmitter 
is under implementation at ,Jagdalpur as an 
on-going Sixth Plan Scheme. Subject to 
year-wise availability of resources during 
the VII Plan period> it is envisaged to set 
up 23 new TV relay centres in ~adhya 
Pradesh. 

(b) Considering the requests in thi s 
regard, it has been decided to set up a 
,full-fledged TV studio centre at Bhopal 
during the VI J Plan period The centre 
will be provided adequate number of sets 
of equipment (ENG camera, etc.) for 
coverage of newsworthy events. Completion 
of tpis scheme will, however, ,depend Qn 
year-wise availability of resources. A Films 
Division cameraman posted at BhopaJ has, 
in the meantime, been provided with film 
camera by Doo rdarshan for caverage of 
important local events. 

(English) 

Grants Allotted to DRDA in., Union 
Territory of Pondicherry 

4032. SHRI P. SHANMUGAM : Will 
the Minister of AGRlCUL TURE be pleased 
to state: 

(a) how much Centra) Government 
grant has been allotted towards District 
Rural Development Agency during the 
period 1982-85 Year-Wise, in the Union 
Territory of Pondicherry, 

(b) whether the grants have been fully 
utilised and the details of the allocaticll; 
and 

(c) how many people have been benefi
ted "1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHAND
RAKAR) : (a) to (c) A statement is liven 
below. 
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Statement 

Progress o(Utilizatio1f olFullds bi'DRDA of Poniicherre. 
---~------

(a) S. No. Yea'r AJlocation Amount Expenditure . 
Released 

---------- ----~ ------- -----~---

1. 1982-83 32.00 27.00 18.68 

1, 1983-84 32.00 32.00 3554 

3. 1984-85 32.00 50.54 49.70 

- -------- - -- ---_----

Total 1980-85 96.00 109.54 103.92 
-----

Families Assisted 
--- - - --_ -- -~- - --- ----

(b) SNo. Year No. of beneficiaries 
--~--

1. 1982-83 

.., 1983-84 

3. 1984-85 

Housing Problem in A. & N. Islands 

4033. SHRI MANORANJAN 
BHAKTA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state 

(a) whether Government have taken 
any decision for meeting the housing prob
lem in the Union Territory of A and N 
Islands, if so, the details thereof; and 

(b) whether Government have conside
red constitution of a Housing Board in the 
Union Territory of A and N Islands, if not, 
reasons therefor? 

THE MINISTER- OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) ; (a) Housing is a 
State subject and the State Govts.!U .Ts 
have been given full powers to formulate 
and implement special Housing Schemes as 
per their requirements and plan priorities. 
Financial assistance is given to the State I 
U.Ts by the Union Government in the shape 
of block loans ~nd block grants without 
beiDI tied to any particular head of deve
lopment or scheme. 

(b) The setting up of a Housing Board 
for the Union Territory is already enplin. 

1971 

3820 

8191 

the attention of the U.T. Admn, and the 
Union Govt. 

LIe Loans to Municipalities and other 
Urban Local Bodies 

4034. SHRI ASUTOSH LAW: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether some Urban locaJ bodies 
in some States/Union Territories have bene
fited under the Life Insurance Corporations 
scheme of loans to municipalities and other 
urban local bodies for their water supply and 
sewerage schemes: 

(b) if so, the details thereof: 

(c) the pro~re5S so far: 

(d) the Zone-wise/State-wise break-up 
of the loans advanced during 1980-85 and 
amount outstanding as on 31-3-85; and 

(e) the efforts made by the municipal 
bodies in West Bengal to mobilise institu
tional finance/loans from LIe for their water 
supply and sewerage schemes and the results 
thereof '! 
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," ,THE MINlS'fE,R OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (e) LIe 
Joan funds are allocated to various sectors 
including water sllPply and sewerage by the 
Planning Commission as part of plan funds 
of the State Governments. The loans givenl 
allocated to the States for water supply and 
sewerage sector by the LIC during the years 
1980-81 to 1984-85 are shown in the state-

ment given below .. The loans are !:released 
by the LIe to' the State level.ageJScles/local 
bodies on the basis of specif.fc, schemes. In
fonnation regarding zonewise loans advanced 
by the LIC, the amounts outstanding as on 
31-3-1985 and the efforts made by munici
pal bodies in West Bengal to ~obi]jse ins
titutional finance loans is not readily availa
ble with this Ministry. 

Statement 

Lie Funds released during 1980-85 for Water Supply and SeK'erage 

s. 
No. 

1. 

2. 

State/UT 

Andhra Pradesh 

Assam 

3. Bihar 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Chandigarh (UT) 

Gujarat 

Harayana 

Himachal Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pra~esh 

Maharashtra 

Manipur 

MeghaJaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

19. Sikkim 

20. 

21. 

22. 

23. 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

(Rs. 
1981-82 

in lakhs) 
1980-81 1982-83 1983-84 

(Allocation) 

34.00 

231.00 

67.00 

290.00 107.00 

17.00 

19.00 

50.00 

60.00 

.. 
457.00 

198.00 

772.00 550.00 695.00 

233.75 J 39.00 

54.00 

55.00 106.00 62.00 300.00 

684.00 928.00 791.00 100.00 

149.00 273.70 430.00 469.05 

273.00 183.00 444.40 345.00 

978.09 1201.83 1293.66 1682.75 

46.00 

53.00 

43.60 

250.00 

53.00 

6.00 100.00 199.65 

581.25 198.70 499.34 

135.00 183.40 174.00 

505.00 4OS.00 750.70 

•• 
374.70 695.07 1267.~~ 

55.00 72.00 

90.00 

549.70 

223.00 

1302.00 

42.00 

.8 .. 55 

1984-85 

233.20 

109.00 

757.00 

235.00 

320.00 

495.00 

735.00 

1610.00 

24.00 

159.00 

253.80 

208.00 

1238.00 

67.00 

1}3.00 

•• 
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Allotment of Accommodatioa for 
CGHS Dispensary in Shalimar BlP, Delili 

4035. SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether in March, 1984, Director 
General. Central Government Health Scheme 
had requested D.D.A. authorities for allot
ment of suitable accommodation to house 
a new CGBS Dispensary in Shalimar Bagh, 
Delhi to render medical facilities to more 
than 2000 beneficiaries of the locality; 

(b) whether DDA has agreed to allot 
suitable ac~ommodation for the purpose on 
priority basis; 

(c) if so. the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF uRlJAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The request 
was received in NO'vember 1984 (not in 
March 1984). 

(b) Yes. Sir. 

(c) A piece of land measuring 2100 Sq. 
mtrs has since been allotted to CG HS for 
construction of a dispensary building . in 
Shalimar 8agb. 

('d) Does nQt arise in view of (c) above. 

~amnap Allowance of Employees of 
Hindustan Fertiliz~r Corp:)ration 

4036. SHRI ANIL BASU : Will the 
Minister of A9RICUL TURE ~ pleased to 
state : 

(a) whether Government have any plan 
to enchance the Namrup Allowance for the 
Hindustan Fertilizer Corporation employees 
to "-20 per cent with effect from 1 January9 
1983 as per the agreement between the 
management and the Fertiiizer Workers9 

Unioll, Namrup and passed by the Board 
of Di~tors of th~ Corporat.i?n; 

(b) whether unpaid salary for the period 
of Assam agitatiOn will also be paid to 
these employees as tliCy -' were hi no way' 

<:ori.tlected with the said agltatiun and the 
managern.nt failed to give ptopet security 
to the willing workers; 

(-c) if so, the time by which both these 
payments will be released; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH) : (a) The Hindustan 
Fertilizer Corporation Ltd., has reported 
that there is no agreement between the 
Management and the Workers' Union 
regarding enhancement in the rate of 

. Namrup AIJowan ce being giVen to the emp
loyees working in the Nampur Fertilizer 
Plant. 

(b) The Hindustan Fertilizer Corpora
tion Ltd., has reported that all necessary 
precut ions were taken with the help of State 
Government to provide security to its 
employees for attending their work. The 
employees, who did not attend their duty 
during Assam agitation, were not paid 
salary on the basis of "no work no pay". 
However, to regularise their aforesaid absence 
the Management has advised the employees 
to apply for grant of leave of the kind due 
and admissible to them. 

(c) and (d) Do nor arise. 

Construction of Fish Landing Centre 

at N"ew Mahe 

4037. SHRJ K. P. UNNIKRISHNAN 
Will the Minister of AGR1CUL TURE be 
pleased to state. 

(a) whether Kerala Government have 
submitted a project report for construction 
of fish landing centre at New Mahe; 

(b) whether administrative and financial 
sanction have been given to the scheme; 

(c) actual allocation provided for the 
scheme in 1985-86; and 

(d) if not, the rea90ns for delay'? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF' AORIcuiwiE 'ANb" 
CoOPERATION (SHRI YOGENDRA 

_. MAKWANA) : (a) Yes, Sir. 
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(b) ~ Yes, Sir. 

(0) and (d) A sUln of Rs .. 7.00 lakhs 
was released to the State Government during 
the year 1984-85 agaist the administrative 
sanction issued for the work on 10-12-1984 
for Rs. 28.53 lakhs. Further release of 
funds during the year 1985-86 can be 'made 
·on receipt of financial and physical pro
gress report from the State Government on 
the construction of fish landing faCilities at 
New M~he. 

Setting Up of Air Station at 
Cannanore 

4038. SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a) whether any team bas been sent by 
·or on behalf of the Information and 
Broadcasting Ministry to determine the site 
of the proposed All India Radio station 
.al Cannanore in Karela; 

(b) whether any offer has been received 
by the Ministry to the effect that land free 
()f cost ,would be given if the proposed All 
India Radio is located at Kadalayi in 
Cannanore; and 

(c) if 
thereto? 

so, reaction of Government 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) to (c) A volantary orfer of site has been 
received alongwith an assurance that all 
help will be offered in the aquisition thereof 
by AIR. There is no mention that the land 
will be transferred free of cost. A decision 
,on the suitability of the site will be taken 
after AIR's authorities have completed 
their evaluation. 

Transfer ofDDA Flats to Relatives of 

AIlottees 

4039. SHRI BALASAHEB VIKHE 
i»ATIL : Will the Minister of URBAN 
DEVELOPMENT be pleased to state :-

(a) whether DDA built residential flats 
can be }ransfcrrcd by the allottee to his/her 
blood l'elations and other pe1$01l$;'. 

(b) whether D.p.A. has prescribed any 
terms any ronditions'under which the D.D.A. 
built ~ts can be, transferred in the above
mentioned cases; 

(c) if so, the details of terms and 
conditions; and 

(d) the detailed procedure to be follo
wed by aJlottees to avoid delays and incon
venience ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SlNGH); (a) and (b) Yes . ' 
sIr. 

(c) Th e details are as under: 

I. For Transfer l1'irhin blood relation 

j} An affidavit to the effect that 
neither the transferee nor his/her 
wife/husband or dependent children 
own any residential plot/flat/house 
iJ1 the Union Territory of Delhi. 

ii) The transferee has to produce 
documentary proof of having blood 
relation with the transferee. 

Fo,. Iran.,!er olltjidc hlood relation 

i) An affidavit to the effect that the 
transferee or his wifeSbusband or 
any miner and or dependent child
ren or dependent persents or depen
den t minor sisters and brothers 
ordinarily residing with him do not 
own in full or in part or on lease 
hold basis or free hold basis any 
residential I'lot or bouse in the 
Union Territary of Delhi. 

ii) An undertaking to the effect that 
the transfer~ will not acquire/pur 
chase ariy other lease hold, plot/flat 
from the I?DA-/President of Indian 
Cooperative SdCiety in the' Union 
Terri\Oij of tile Delhi for a· period 
of 10 y~ars from the date' of ,grant 
. '6t sale- pertnission by the DDA... 

iii) An undertaking to the' eifect that
thO: 1t1IDSt:me .ill pay to ..... ·DDA 
5<a of the unearened increue~ the 

'J.'I''"~ - .i..~ _ ,. . .. _-""'-



7S Wriuen Answers DECEMBER 16, 1985 JJ'ri tten A ns .... ers 76 

value of component of land .8CCO

. unted for, which has to be paid 
before actual tranfer is allowed. 

iv) An undertaking to the effect that 
the allottee has not executed any 
power of attorney by way of sale 
in respect of the flat in question 
either jn favour of anybody or the 
transferee is in possession of the 
said flat. 

d) An application form along with the 
prescribed affidavit and/or under
takings etc. is to be submitted by 
the allottee to the DDA. 

Recommendations of Conference of 
Labour Ministers Held in Delhi 

4040. SHRIMATI PATEL RAMABEN 
RAMJITBHAI MA V ANI : 
SHRI KUNWAR RAM: 
SHRI AMAR ROYPRADHAN : 
SHRI MULLAPPALLY RAMA
CHANDRAN : Will the Minister 

of LABOUR be pleased to state: 

(a) whether tripartite meeting confe
rence of Labour Ministers had been held at 
Delhi in the last week of November, 1985; 

(b) if so, the names, status and other 
details of participants therein; 

(c) the details of discussions took place 
therein; 

(d) whether some resolutions were 
passed and decisions taken L. at the confe
rence; 

(e) if so, the details thereof;. ~d 

(f) the action takenfproposed to be 
taken to implement the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T .. 
ANJIAH) : (a) to' (f) In part (a) of the 
Question the reference presumably is to 28th 
Session of the Indian Labour Conference,. 
which is a tripartite body, which was held 
in New Delhi on 25th and 26th November, 
1985. 

The particulars of organisations of the 
employers and the workers and their repre
sentatives who participated in the Conference 
as Delegates and Advisers are shown in 
the Statement given below. In addition~ 

representatives of the State Governments and 
the Ministeries/Departments of the Central 
Government also participated in the Con
ference. 

The Conference attempted at consensus 
with regard to various issues deliberated by 
it but the draft in that regard was left to be 
finalised after comments thereon from the 
porticipants from the workers and employers 
organisations were available. The Comments 
have still not been received from all concer
ned. After the report on consensus is 
finalised, appropriate action will be initiated 
for implementation. No resolutions were 
passed at the Conference. 

Detailed proceedings of the Conference 
are being drawn up. 

Statement 

List 0/ participants to the 28th Session 0/ Indian La bour Conference, New Delhi 
25-26 November, 1985. 

EMPLOYERS ORGANISATIONS 

1: Couiaen of Indian Employers: 

1. Shri Yogendra K. Modi, AlCE 

2: Shri Keshub Mobindra, President, EFI 

3. Shri M.~. Gar~ Member, Executive Board, SCOPE 

4. Sbri A.S. Kasliwal, Vice-President, AlOE 

s . Shri p.D. l!uIi. V~-~ident, EFI 

. . ,'. 6~ ~ Shii C~lt.ajqopatail~eDirector, AMCO Batteries Ltd.: 

Delegate 
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7. Shri Jtf.K. GaPta, Director, Coal India Ltd. 

8. Sbri J.P. Aaand, Thapar House 

9. Shri O.P. Dhanuka, Member, ISMA Committee Belsund Sugar Co. 

10. Dr. Ram S. Taneja, Managing Director, Bennet Coleman & Co. 

11. Shri S.P. Singh, Director (PersonnaJ) BHEL 

12. Shri B.L. Swhney, President, Delhi Factory Owners Federation. 

13. Shri P.B. Ghosh, Executive Director, Calcutta Electric Supply 
Corporation Ltd. 

14. ,Shri R.D. Gupta, Director (Personnel), National Thermal 
Power Corporation Ltd. 

15. Shri G.N. PaJriwala, Madan Industries Ltd., Meerut 

16. Shri S.D. Singh, Managing Director, 
Indian Oxygen Ltd., Calcutta. 

) 7. Shri Waris R. Kidwai, Secretary, General~ SCOPE 

18. Shri Pran Nath 

19. Shri Vineet Virmani~ Managing Director, 
Jawala Flour Mills Delhi. 

20. Shri B.M. Sethi, Secretary, AlOE 

21. Shri V.B. Mahatme, Acting Secretary, EFI 

22. Shri Nizamuddin Ahmed, Adviser. Association of 
Indian Engineering Industri, Bombay. 

13. Shri Mohan L. Bhardwaj, Development Officer ILOjSIDA 
Project for Small Enterprises Development, AlOE, 

24. Shri B.P. Gupta, Industrial-Relations Officer~ PHD Chamber of 
Commerce & Industry. New Delhi. 

25. Miss. N. Hamsa, Assistant Secretary, AlOE. New Delhi. 

26. Shri O. Maheepathi, 1-1-774, Gandhinagar. 

27. Shri H.S. Malik, Executive Assi stant, to the Chairman, Mahindra 
& Mahindra Ltd., Bombay. 

28. Shri S.K. Manjoo. Asstt. Secretary. AIOE~ New Delhi. 

29. Shri C.P. Pavaskar, Labour Adviser. Bombay Chamber of Commerce 
and Industry, Bombay. 

30. Shri B.J. Ponnappa. Administrative Officer, SCOPE, New 1)elhi. 

31. Shri B.C. Prabhakar, Secretary. KESA. Bangalore. 

32. Shri L.N. Wahi, Secretary, ISMA, New Delhi 

33. Shri R.M. Bhandari, Director. Shaw Wallace and Co. Calcutta . 

Delegate 

Adviser 

.34. Shri K.V. Ramachandran, Vice-President, EID Parry Co. Ltd. Calcutta. 

35. N. Kannan, Deputy Secretary, EFI. Madras. 

36. Shri S.K. Chatterjee, Secretary General, IJMA, Calcutta. 

37.· Shri R.C. Gupta, t;lirector (P), Gas Authority of India, N. Delhi. 

38. Shri Sunil Tendon. -

.39. Shri R. Dutta .i. 

" 
,,. 
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2. AlllDdia Manufacturers' Organisation :. 

1. Shri P.M. Pillai, President, AIM09 Bombay. 

2. Shri R. Vishwanathan, Executive Director, Simpson 
Group of Companies, Madras. 

3. Prof. V.B. Kamath, Treasurer, AIMO; Bombay. 

WORKERS ORGANISATIONS 

1. Indian National Trade Union Congress: 

1. Shri G. Ramanujam, President, INTUC, Madras. 

2. Shri Kanti Mehta, General Secretary, INTUC, Calcutta· 

3. Shri V.G. Gopal, Vice-President, INTUC, Jamshedpur. 

4. Shri Sanjeeva Reddy, Vice-President, INTUC, Hyderabad. 

5. Shri Subrato Mukherjee, MLA, Vice-President, INTUC, Calcutta. 

6. Shri N.M. Adyanthaya, President, INTUC, Kamataka. 

7. Shri Haribhau Naik, Secretary, INTUC, Bombay. 

8. Shri Raja Kulkarni. President, Indian National 
Chemical Workers Federation, Bombay. 

9. Shri S.L. Passey, Secretary, INT~C, New Delhi. 

10. Miss. E.D. Souza, Secretary, INTUC, Bombay. 

11. Shri Ram Lal Thakar, Secretary, INTUC, New Delhi. 

12. Shri Laxmi Narain, M.P., President, INTUC, New Delhi. 

13. Shri Ram Yash Singh, President, INTUC, Lucknow. 

14. Shri Keshav H. Kulkarni, General Secretary, NFIR, New Delhi. 

15. Shri S.N. Rao, Editor, The Indian \,,"orkers, New Delhi. 

16. Shri Ravi Arya, MLA, Organising Secretary, INTUC, 

2. Bhartiya l\fazdoor Sangh: . 

1. Shri ~1anhar Bhai Mehta, President. 
Shriji Sadan, Shankar Lane, Kaudivili, Bombay. 

2. Shri G. Prabhakar, General Secretary, Felix Pal Bazar, Mangalore. 

3. Shri Raj Krishna Bhakt, Secretary, BMS, New Delhi. 

3. Shri T.e. Junade, Secretary, Ak~il Bhartiya Khadan 
Mazdoor Sangb, Nagpur. 

5. Shri O.P. Aghi, Organising Secr~tary, BMS~ New Delhi. 

6. Shri Ram Prakash Mishra, BMS, Kanpur. 

7. Shri W.S. Mitkari, T -15, AtuI Grove, New Delni. 

8. Shri Raj Kumar Gupta, BMS, New Delhi. 

9. Shri Amar Nath Dosra, Vice-Presid~nt. 

10. Shri B.N. Sethaya, Finance Secretary. 

3. Hiad Mazdoor Sabba : 

1. .Shri R.K. S~I.lltraJ, fcesi4ent, HMS, llo~~kela. 

2.. Shri S.R. Kulkarni, Working President, HMS, Bombay •. 

3. Shri Umraomal Purohit, General Secretary, HMS, Bombay. 

·DeJegate 

Adviser 

Delegate 

" 

" 

" 
Adviser 

" 

" 

Delegate-

" 
" 

,. 
Adviser 

" 

" 

Delegate 

.,.. 

., 
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4. Shri Thampan Thomas, M.P ,.Secretary, HMS, eochin. 

S. Sbri Veeredtwa~ riagi, Secretary, HMS, Meerut. 

Adviser 

" 
6. Shri Vasant Gupte, Secretary, HMS, Bombay. 

4. United Trades Union Congress (LS). 

1. Shri Pritish Chanda, General . Secretary . 

2. . Shri Gian Singh. Vice-President. 

3. Shd Fatick Ghosh, Secretary. 

4.. . Shri Tapas Dutta, Secretary 

5. National Labour Organisation. 

1. Shri N.M. Barot, President 

2. Shri D.K. Patel, General Secretary 

6. United Trades Union Congress. 

1. Shri Anil Das Choudhury, Secretary 

2. Shri Protul Choudhury, Secretary 

7. Trade Union Coordination Centre. 

Delegate 

Adviser 

Delegate 

Adviser 

Delegate 
Adviser 

1. Shri Ramkrishna Mazumdar, M.P. and Vice-President, TUCC. Delegate 

Adviser 2. Shri Rajendra Kumar Shastri, Office Secretary. 

S. All India Trade Union Congress. 

1. Shri Indra)it Gupta, M.P., General Secretary. Delegate 

Adviser 2. Shrimati Parvathi Krishnan. Secretary 

9. Centre or Indian Trade Unions. 

1. Shri M.K. Pandhe 

Shri P .K. Ganguly 

[Tr7nsiation] 

Central Instmctors Training Institutes 

4041. SHRI R.P. SUMAN: Will the 
Minister of LABOUR be pleased to state: 

(a) number of Central Instructors Train
ing Institutes in the country and the total 
number of persons trained in each of these 
Institutes so far; 

(b) total number of the trainees taken 
into service during the past three years and 
if none has been taken, the reasons therefor; 

(c) whether Government propose to 
given preference to the trainees of these 
Institutes in providing etI).ployment ; and 

(d) if so, the details thereof and if. not, 
the reasons therefor? 

Delegate 

Advise.l 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH):. (a) There are 5 Advanced Train
ing Institutes, one Central Training Institute, 
one National Vocational Training Institute 
for Women and two Regional Vocational 
Training Institutes for Women where instruc
tors training programmes are offered. So rar 
28,540 trainees have passed out from these 
Institutes. 

(b) Major portion of the trainees trained 
in these Institutes are deputed~ by Govern
ment and Private ITIs and they go back to 
the Institutes after completing the training. 

(c)' & (d) As per the Prescribed proce
dure it is essential for the candidates 
appomted as instructors in the I.T.l's to 
Undergo instructors training in the abow 
institutes if they have not, already done so. 
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(English1 

Liquor Advertisements in ~atiollal Stadia 

4042. DR. G. VIJAYA RAMA RAO: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether liquor manufacturing com-
. panics are breaking ban on advertisements 
by putting up advertisements in National 
Stadia .. which are being frequ~ntly televised 
for Bagpiper Soda .. D,iplornat Soda, and Mc. 
Dowell Soda etc.: . 

(b) whether Government would put 
total . ban on ~uch surreptition advertise
ments at the earliest: 

(c) whether any conlmunication has been 
received .from C.E.R.C., Ahmedabad on the 
subject; and 

(d) if so, action taken thereon'? 

THE "tI~JSTER OF STATE OF THE 
. MINISTR)r OF INFORl\-tATION AND 
BROADCASTI~G (SHRI V. N. GADGIL) : 
(a) The hoarding and display of ad
vertisements on the sports grounds and stadia 
are put by the organisers of the events. 
Doordarshan tries to avoid such advertise
ments to the extent pos5ible without sacrific
ing the quality of its spot coverages. 
However. at times it becomes impossibJe to 
avoid such adyerti~ments because of their 
placements on which Doordarshan has no 
control. 

(b) It is for the State Government to 
ban such advertisenlents in case these are 
considered to be advertisements on liquor. 
However. the organisers who arrange the 
game/match could also' decide not, to permit 
such advertisements. In any case, advertise
ment on liquor are not accepted by Door
darashan. 

(c) No. Sir. 

(d) Does not arise. 

[TranJIution] 

Eradication of \Veeds in' Cornman Area 
Projects 

4043. SHRI MAHENDRA SINGH: 
Will the Minister of AGRICULTURE be 
pleased to state : 

, (a) whether the problem of kansha 
(\\reed) is gradua Uy becomhig acute in com
nland area projects; 

(b) if so, . whether Union Government 
have formulated any scheme for 'its eradica
tion and i f so~ the outlines ,thereof and the 
time by which it is likely to be implemented; 
and ' 

(c) whether Government propose to· 
make available chain type dredgers with 
plough of 120 or more horse power to States 
as per the fixed programme for its eradication 
and if so, by what time? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
CORPORATION (SHR.J YOGENDRA 
MAK W ANA) : (a) The problem of kansha 
weed. commonly known as 'Kans~ and 
botanically known as Sacchlirulll sponlaneuln, 

has been known in India since long. N,). 
Command Area Development Project has 
reported about the problem becoming acute . 

(h) Does not arise in view of reply to 
part (a) above'. Ho~e\'cr, the Jndian Council 
of Agricultural Research is implementing an 
All India Coordinated Research Pr~gram me 
on Weed Control which is working on pro
bleln weeds including kansha (Soccharunl 
5poniulltUIIl). The Project work is being 
~uitably strengthened dur ing the 7th Five 
Year Plan. 

(c) There is no Scheme for deploying 
machip.ery for its eradication In Comnland 
Area Development Schenle:-.. 

{ Eng/hh] 

Increase in Sugar Produclwn 

4044. SHRI ANAND SINGH: Will the 
Minister of FOOD AND CIVIL SUP
PLJES be pleased to ~tatc : 

(a) whether the total production of 
sugar during Octobar, 1985 was considerably 
higher than the co~ponding month last 
year; if so, the comparative figures showing 
sugar production during the first sugar 
month in 1985-86 and 1984-8S seasons; 

'(b) the estimated sugar production' for 
November, 1985and how it ~compares with; 
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production during the corresponding month 
last' year; and 

(c) how far the estirrJated production 
durin~ 1985-86 sugar season is likely to 
exceed that in the last season and what 

- specific steps .have been taken to increase 
.sugar production this year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUpp
LIES ,(SHRI K.P. SINGH DEO). (a) & 
(b) Yes, Sir. The sugar production 
during the months of October l:lnd 
November, 1985 as compared to the corres
ponding months during 1984-85 season was 
ac;; under:-

Month 

October 

November 

1985-86 

0.44 

5.89 

(in lakh tOl1nes) 

1984-85 

0.19 

4.38 

(c) The sugar production during the 
current 1985-86 season is estimated at about 
65 lakh tonnes as against 61.43 lak~ tonnes 
achieved in 1984-85 season. To increase the 
sugar production during the current 1985-86 
season, the Government have taken specific 
steps such as (i) increase in the statutory 
minimum cane price from Rs. 14.00 to Rs. 
16.50 per qvintal linked to 8.5% recovery for 
1985-86 season and the fixation of ex-factory 
levy prices based on revised Statutory 
Minimum Price of sugarcane: (ii) advance 
announcement of ·statutory minirnunl cane 
price of Rs. 17.00 per quintal linked to 8.5% 
recovery for the season 1986-87; (iii) rebate 
in Excise Duty for excess production during 
October and November, 1985; (iv) incentives 
to the new sugar factories/expansion projects 
by way of higher free-sale quota and con
cessional rate of excise duty; (v) continuance 
of an extra levy price of Rs.26/-per quintal 
during 1985-86 season for weak units having 

·capacity below 1250 TeD installed prior to 
1.10.1955, etc. 

., 

Consumption o~ ~ble Oils 

4045. SHRI MURLIDHAR MANE: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to st~~e: .. 

(a) ·whether any assessment has ,. been 
~ade in regard to the consumption of edible 
4),ila by the end of Seventh Plan; and 

(b) jf so, the details thereof? 

THE MJNISTER OF STATE' OF ·THE 
MINISTRY OF FOOD AND CIVIl.: SUpp
LIES (SHRI R.P. SINGH DEO): (a) . Yes. 
Sir. 

(b) l-Iaving regard to the production 
projection of oil seeds of the Ministry of 
Agriculture by the end of this 7th Five Year 
Plan, the Suh-group on Edible oils constitu
ted in the Department of Civil Supplies has 
made an assessment abou! the per capita 
consumption of edible oils.; According to 
the Sub-group, the consumption of edible 
oils by the end of the 7th Plan is estimated 
to be about· 7.5 Kg. per head per annum. 

Space for Bank in 4-Storeyed Commercial 
Complex at Sheikh Sarai Phase-n, NlW Delhi 

4046. SHRI MUKUL WASNIK: WilJ 
the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given to 
Unstarred Question No. 3863 on 22 April~ 

1985 regarding space for bank in 4-storeyed 
commercial complex at Sheikh Sarai Phase-II 
and state: 

(a) the present position about opening 
of a bank in the four-storeyed Commercial 
Complex at Sheik~ Sarai Phase-II New 
Delhi; 

(b) if the space for a 'bank is still 
upoccupied, what steps have been taken by 
the Delhi De_velopment Authority to protect 
against the loss of rental revenue arising out 
of non-utilisation of the space built for the 
purpose at a considerable cost; and 

(c) the steps taken to mitigate the 
difficulties being faced by the residents of 
the area due to non-functioning of a bank 
in a space specifically built· for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH)': (a) The office 
fiat No., 1 measuring 96-21 Sq.m. is ear-

. marked for bank in the local shopping 
centre in Shiekh Sarai, Phase-II and has not 
been allotted to- ~y ~a~k as ~o bank to whom 
licence has been i~sued by R.B.I to open a 
branch, has apprQa~ DDA for the allto-
ment of the fiat. ~. . 
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(b) & (c). Steps are being taken to 
allot this space by inviting applications 
through adve.tisement from· banks· having 
licence from RBI to run the branch in this 
area. 

'Trans/ati on) 

Increase of capacity 'of Ranchi Station of AIR 

4047. SHRI SHIV PRASAD SAHU: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether· there was a proposal to increase 
the capacity of Ranchi station of All India 
Radio from 10 Megawatt to 100 Megawatt 
and thig work was expected to be completed 
by the month of August 1985; and 

(b) the reasons for which ·this work 
could not be completed so far and the time 
by which it ·is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) & (b) The 6th Five Year Plan scheme 
was to upgrade the power of AIR transmitter 
at Ranchi from 10 KW to 100 KW MW. 
The installation of the transmitter ha'i been 
completed. It has not yet been commissioned 
due to non-availability of power supply COD

nection from Bihar State Electricity Board 
for the high power TV. The transmitter is, 
however, target ted to be commissioned during 
1985-86. 

1 . Sri B.K. l\1alhotra 

Commissioner (Housing) 

2. She P.Krishnan, 
ChieJ Engineer (QC) 

3. Shri S.M. Aggarwal 
Chief Engineer (WZ) 

4. Shri S.A. Ali 
V.D.C. (Finance Wing) 

5. Shri K.D. Madan 

U.D.C. (Finance Wing) 

6. Sh. M.L. Budhiraja 
U..D.C·1Actt., 
(Fin. Wine) 

(English) 

Depatation of Otncers to DDA 

4048. DR. G.S. RAJHANS: Will the. 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of officers from the 
Central Government and State Services 
who ha ve come Qn deputation to Delhi 
Development Authority during each of the 
last three years; 

(b) the number of officers who have 
come on deputation more than once and the 
period for which they remained on deputa
tion~ 

(c) the rules of deputation for such 
cases; 

(d) whether repeated deputations of 
these officers are in accordance with the rules 
and guidelines; and 

(e) if not, action Government . purpose 
to take in such cases '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): ~a) 327 (136 
during 1983. 106 during 1984 and 85 during 
1985. 

(b) Six. as detailed below:-

(i) Feb., 1968 to July 73. 

(ii) Jan., 77 to Octo .. 80 

(iii) 8-12-83 to date. 

(i) July 72 to April 77 
(H) 25-6-85 to date. 

(i) April, 77 to Feb., 79 
(ii) June, 83 to date. 

(i) 12-1 -70 to 28.9.75 
(iD 1..6.77 to. date 

His case for permanent 
absorpt ion is under consi - . 
deration with V.C.) 

0) 9.7.68 to Feb., 1973 

(ji) S. 7 .79 to 3.1.8S 

(i) . Feb., 1969 to Nov . ., 197' 
(ii) 16.2~81 to 25.2.85 
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(c) . DDA·is ,Jollowial, the same rules 
and instructions of deputatjon 8$ applicable 
to ,Central Government ~mployees. 

,.' 

(d) There is no contravention of the 
guideline. 

(e) .' Does not arise. 

Reconstitution of Coconut Development Board 

4049. SHRI V.S. VIJAYARAGHA
VAN: Will the Minister of AGRICUL
TURE be pleased to state : 

(a) whether there is any proposal to 
reconstitute the Coconut Development 
Board and vest it with more powers ; and 

(b) if so~ the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRT YOGENDRA 
MAKWANA): (a) and (b) The Coconut 
Development·Board has already been duly 
constituted. It has already been delegated 
adequate powers to discharge ~ts functions. 

Scheme for Allotment of Flats to Government 
. Employees by DDA 

4050. SHRI BANWARI LAL PURO
HIT) : Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether Ghaliabad Development 
Authority (GDA) has recently announced a 
new scheme for allotment of fiats to Central 
Government employees at Ghaziabad ; 

(b) - if so, whether 'on the lines of 
Ghaziabad Development Authority, the 
Delhi Development Authority, propose to 
announce similar scheme for Central 
Government employees in the near future: 
and 

(c) if not, the reasons therefor '? 

. THE'MINISTER OF STATE IN· THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR. SINGH): (a) to (c) In
formation is being collected and will· be 
placed on the table of the Sabha. 

c..enloD of Old Delhi lato Modena City 

4051. SHIll, ~AZIZ QUIlESHI: Will 
he Minister of uaBAN DEVELOPMENT 

,.., ptease4 to stat#J !. 

(a) whether there' was any proposal in 
the past namely 'Shabjahan Abad' to 
rebuild and construct old Delhi into a 
modem city; 

(b) if so, the details thereof; 

(.c) the reasons for the delay in its 
implementation; and 

(d) whether his Ministry' would give 
special consideration to the problems of . the 
city of old Delhi and its people and 
pr:epare effective new schemes to make it a 
modem city or revive the proposal of 
'Shahjahan Abad '? 

THE MINISTER OF -STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b) The 
Delhi Development Authority have reported 
that there is a proposal for planned deve
lopment of walled city whiie conserving its 
traditional character. 

(c) and (d) The proposal is in 
the fonn of extensive modifications to the 
Master Plan for Delhi which are beiJl& 
processed for approval as per Delhi 
Development Act, 1957 as anlended from 
time to time. 

Formulation of Unified Definition of "Estab

lishment", "Workmen" " "Pay" 

4052. SHRI P.R. KUMARAMANGA
LAM: Will ~he Minister of LABOUR be 
pleased to state : 

(a) whether the definition of -'estab
lishment'., "workmen" and 'Pay' widely 
differs in va~ious labour acts; and 

(b) wh~tber Government propose to 

bring any uniformity in this regard. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T . 
ANJIAH): (a) It is a fact that existing 
definitions of the terms "establishment", 
c'workmen',~ and "pay" differ in the. various 
Labour Acts because of different objectives 

. in different Labour Acts. 

(b) This is a continuing 'exeroise and 
necessary amendments to b~ aboIIl 
uuiformity in various Acts are madc'cI1 C I .. 
il1l upon the requirements ofeaeh ~. 
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Guidelin~ for C~mmercial Adve~iseDients 

on Doordarsban 

4053. SHRI K. 'RAMAMURTHY 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the details of guideline~ if anY9 for 
commercial advertisements on Doordarshan; 

(b) whether any instances of violating 
'Such guidelines' by the advertisers have 
come to the notice 0 f Government ; and 

(a) i~ so, the action taken in respect 
of such violations '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) Commercial advertisements on Door
darshan are governed by Doordarshan' s 
'Code for Commercial Advertising'. Broadly 
it provideS that advertisements should con
form to laVvs of the country and should 
not offend against morality, decency and 
religious susceptibilities of the people. 

(b) and (c) No, Sir. However, some 
discrepancies were noted by Doordarshan of 
its own in certain cases and ·they were 
immediately brought to the notice of agencies 
for rectification. 

Warehousing Farmers Extension 
- ,Senice Scheme 

4054. SHRI MOOL CHAND DAGA : 
Will the Ministter of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

-;Written Answers 9 : 

(a) the number of farmers who utili
sed ,the Warehousing Farmers Extension 
Service Scheme introducea in 1978 .. 79, yearlY 
upto ·.31 March, 1985 in each State and. 
Union Territory; 

(b) whether Government are satisfied 
'with its working, if not the effective steps 
taken to popularise the scheme; and 

. (c) the total amount loaned to the 
farmers under this scheme during the above 
period, yearly ? 

THE MINISTER OF STATE OF 
THE ,MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K. P. SINGH DEO): 
(a) A statement is gi ven below. 

(b) In 1979-80, the Corporation was 
operating the Farmers~ Extension Service 
Scheme from 11 warehousing. As at present .. 
it is operating the scheme from 75 ware-, 
houses. The number of beneficiaries covered 
under the scheme has also increased signi
ficantly from 7,865 in 1979-80 to 58,803 in' 
1984-85. The Corporation has been advised 
to take necessary steps· to extend/popula
rise the scheme further to the extent 
feasible 

(c) No loan is given by the Corpora
tion under this schemes. 

Statement 

Sl. 
No. 

1 

1. 

2~ 

3. 

4. 

4. 

6. -

7. 

- ----- ----'._--_.-------------

State 

2 

~~dhra Pradesh 

Bihar 

Gujarat 

Haryana 

Kamataka 

Keral~ 
'. .. . . . . ~ 

~a4.lty~~ .... 

Number of farmers educated under Farmers 
Extension Service Sbheme 

1979-80 1980-81 1981-82 1982-83 1983 -84 1984-85 

3 4 5 6 7 8 
- --- --_' - --- -.- ._---__ 

666 391 1228 772 1569 4739 

39 33 ,12 258 

65 147 ._ 330 17~ 1712 2243 

45&:· 1171 4089 ·1460· 3854 5196 _, ," ! 

.. . ""4. :.~ '·"5.r:· :123· ' .. '. 

'"": ~~ 
~ _ ... 

" 
.- . ,''16 ., 

546 " ,- ~' .' ,. 

" _;. ... ~19j . .. " ,.' - ':, 306: ~ ~ ;, . ~ 
,J 

- _. .' ; 

.;~' ... ~( . ~ '-
5 6 ~'.}'. ',' • ~.<\·I" .• q 

.. o_ • •• J t,.... " ~ v 
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1 2 3 4 5 6' 7 8 -_ ._-_ ..... _ -.-~---. - -_- ---_-. . -- _---- ... --- - - ---._--_. - ---._-------
, 8. Maharashtra . 1828 775 62 '957 ,13663 
"9. P~njab 4231 2362 8280 1153 2772 2573 

10. Rajasthan 96 250 385 i80 1194 1228 
'II. Tamil Nadu 174 183 376 6 497 2569 
12. Tripura 4 53 172 42 
13. Uttar Pradesh 594 1137 1133 1447 2688 21457 
14. West Bengal 513 361 25 966 1105 

TOTAL: 7865 6815 15831 5343 17263 58803 
- -- ._--_----- --- -----,_ 

[Trallslatio.n] 

Auctio n of Plots by DDA in Pitampura 

4055. SHRI SHANTI DHARIW AL : Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Governmen1ts, attention has 
been drawn to the news item appearing in 
'Nav Bharat Times' dated 9th September, 
1985 -under the caption "Afsaron se milo~ 
plot saste lo~' (contact the officers and get 
plots cheaper rate) regarding auction of 
plots in Pitampura : 

(b) if so, the action taken by Govrnment 
j n this regard so far; and 

(c) if not, the reasons therefor'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes Sir. 

(b) and (c) It is not correct to say that by 
con tacting officers one can get plots at chea
per rates. The highest bids of the plots in 
Pitampura Residential Scheme obtained in the 
auction held on 8-2-1985 were considered by 
the D. D.A. to be on the lower side keeping 
in view the prevalent market rates in the 
area and as such these bids were rejected. 
However, representations frolll some of the 
,bidders against the rejection of their bids 
have been received and the matter is being 
reconsidered. 

Scheme of Okhia Subzi Mandi 

4056. SHRI KAMLA PRASADRAWAT : 
'Will the Minister of URBAN DEVELOP
MENT be pleased to sta te : 

(a) whether Govemments~ attention has 
been drawn to the news item under the 
caption HOkhla Subji Mandi Ki Yojna 
Khatai Mein" (Okhla Subji Mandi Scheme in 
cold storage) appearing in the daily Nav 
Bharat Times dated ] 9 September. 1985; 

(b) jf so, the action taken by Govern
ment in this regard; and 

(c) if no action has been taken, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. 

(b) Shops available in Okhla Subzi 
Mandi are to be allotted to the traders of 
phool, Mandi Daryaganj and therefqre can
not be auctioned. The Delhi Agricultural 
marketing Board has sent varified lists of 
present occupants of Phool Mandi Daryagan.i 
to the DDA for doing the needful. 

(c) In view of reply to (b) above~ question 

does not arise. 

[English] 

Refusal by Labourers to wdoad 'Fusty Wheat 

4057. SHRI H.M . PATEL ': Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether it is a fact that transport 
labourers at _ Mangalore port and railway 
yards have refused to unload the stocks of 
wheat since it has bea>me fusty; 
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(b) whether the labourers have alleged 
that if such stocks are allowed to be distri
buted to the consumers· it is definite to be 
health hazard; 

(c) whether it is a fact that these 
sCaoks· have acrived from Punjab; and 

-') if so, the details thereof? 

lHE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP
PLIES (SHRI K.P. SINGH DEO) : (a) Food 
Corporat·ion of India has reported that the 
labour of central Warehousing Corporation 
refused to unload cartain wagons' of F.C.1. 
\vheat due to heavy khapra infestation at 
Mangalore goods shed. 

(b) No, Sir. Such stocks are not distri
buted to the consumers, as only stocks con
forming to PF A Rules are issued to con
sumers. 

(c) No, Sir. 

(d) Does not arise. 

Draft Code of Ethics Evo Ived by 
Press Comadl 

4058. SHRI CHINTA MOHAN: Will 
the Minister of INFORMATlON AND 
BROADCASTING be pleased to state : 

(a) whether' the Press Council has in 
collaboration with the Press evolved any 
Draft, Code of Ethics so· far; 

(b) whether· Press Counci1 suo-moto 
bave taken action on any scandalous! defa
matory/motivated/inspired and false reports; 
and 

(c) if so, details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFOMATION, AND 
BROADCASTING (SHRT V.N. GADGIL) : 
(a) Under Section 130) and 2(b) of the 
Press Council Act, 1978, the Press Council 
is charged with the responsibility to "build 
up a Code of Conduct for newspapers, news 
aaencies ,and journalists in accordance with 
the high professional standards' • The 
Ceuncil has broUpt out a coinpendium of 
case-law on tM basis of adjUdications ' -rea .. 
dered by it .. 

(b) Yes, Sir. 

(c) The cases are: 

(i) N.ews Story entitled 'Trapd:y/." 
$truck Bombay couple' aRJllllif
ing in the Sunday Standar4 • .,. 
April 6, 1980. -

(ii) Newspaper reports in 'Maa:It 
1981 with regard to the at_ 
on-three newspapers offices, viz. 
'Samar, 'Prajat~ntra' ailcI 
'Matr abhumi' and assualt on 
Joum~1ists by about 150 mis
creants. 

(iii) An article captioned 'The Pre
sident's Visit' publihed in Sunday 
Observer on 29-4-1984. 

Regulation of Fishing Operations 

4059. PROF. K.V. T~OMAS: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) 'whether Government are aware 
that there is a clash between traditional 
fishermen and mechanised fishing vessels in 
respect of area of fishing, season for fishing 
and other aspects connected with sea fishing 
in different coastal ,areas in the country; 
and 

(b) whether Government, propose to 
bring forward 'any comprehensive law to 
regulate the fishing operations in the 
country, thereby mitigating the problems of 
traditional fishermen? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
~AKWANA): (a) Yes, Sir. 

(b) There is no proposal to introduce 
Central legislation in this regard. However, 
the Government of India commended all the 
maritime States and Union Territories in 
1979, a Model Bill for enactment on marine 
fishing regulation, which would empowec 
them to ear-mark ar:eas of operation for 
traditi onal fishermen, mechanised boats and 
deep sea fishing vessels. The Governrilents 'of 
Kerala, Maharashtra, . Tamil Nadu, Orissa 
and Goa, Daman and Diu have alnsady 
enacted suitable legislation in this 11IIJICL 
The Central Government have' _ ...... 
the remaining maritim~ States/Uaiaa ....... 
tories also to enact similar 1eais1atiaa. .: ';~ . 
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Recommendations of Guja rat Agricultural 
Price Commission for Fixation of support 

Price of Rabi Crops 

~. SHRI RANJJTSINGH GAEKWAD : 
_"_l. the' Minister of AGR1CULTURE be 
~'tc!ased' to state 

C' ':." (a) whether Gujarat Agricultural Price 
~Commission has recommended to Centre 
1rr~r fixation of support prices of rabi 
';":~rops viz. wheat. gram. mustard, jira etc. 
'ror the year 1986-87 marketing season 
by adding 20 per cent over the total produc
tion cost per quintal; 

(b) whether Centre has received such a 
recommendation from the State Government! 
Gujarat Agricultural Price ComJnission : 

(c) if so. Government's reaction thereon; 
and 

(b) if not, whether Centre intend to fix 
the support prices of these commodities f('f 
1986-87 marketing season? 

THE MINISTER OF STATE I~~ THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA MAK
WANA) : (a) & (b) The Go\ernment of Gujarat 
had suggested to the Commission for Agricul
tural Costs and Prices the minimum support 
prices for wheat, gram, rapeseed ar:.d mustard 
and cuminseed for 19~5-86 crops. The prices 
suggested are higher by more than 20 per 
cent than the estimated cost of production 
of these crops given by tlie State Government 
except in the case of unirrigated wheat for 
which the cost of production is more than 
the price asked for. 

(c) and (d) The price policy for wheat~ 

gram and rapeseed and lTIustard for 1985-86 
crops to be marketed in 1986-87 season is 
under consideration of the Government. For 
cuminseed, there is, at present, no proposal 
to fix minimum support price. 

Industrial T raining Institutes 

4061· SHRI RAM PYARE PANIKA : 
Will the Minister of LABOUR be pleased to 

_ .. Ita.: 
tilt,,· 

_..~ (a) number of Industrial Training 
Institutes functioning in the country now; 

(a) the nunber of persons being trained 
there annually in different industrial fields; 
and 

(c) whether any follow-up action is 
being taken to provide emploYITIent for them 
in different trades after they complete their 
training? 

THE MINISTER OF STAlE OF THE 
MINJSTRY OF LABOUR (SHRJ T. 
ANJIAH) : (a) 1447 as on 3 t -07 -1984. 

(b) 2.64 lakhs. 

(c) Passed out trainees arc advised to 
register their names in the Employment 
Exchange for securing Employment. Some 
of the ITI's also contact industries in their 
area for providing employment to the 
trainees. 

D~ir)' Cooperatil"es 

4062. SHRI SRI HARI RAO: Will 
the Minister of AGRICUL TlJRE be pleased 
to state: 

(a) ,",hether as many as 35,000 Dairy 
Cooperatives have been set up in the 
country: 

(h) if so, details of such cooperatives, 
State-whe and e>.tent of increase in milk 
product ion: and 

(c) the reasons for increase in price of 
milk inspite of hike in milk production'? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRJCUL1URE AND 
COOPERATION (SHRI YOGENDRA 
MAK\\'ANA) : (a) & (b) 46081 (Provisional) 
Milk Producers' Cooperative Societies have 
teen organised till Septemrer, 1985 in the 
area~ covered under Operation Flood in the 
country out of which 39,488 are on Anand 
pattern. State-wise details are given in the 
Staten~ent below. No separate study has 
teen made for estimating the extent of in
crease in milk production in these societies. 
The milk production in the country is~ 

however. e:;timated to have increased from 
21.6 million tonnes in 1969-70 to 38.74 
minion tonnes in 1984-85 due to the impact 
of various central, centrally sponsored and 
the State Plan schemes which also include 
Operation Flood Programmes. 
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(c) There has been increase in the prices 
of all commodities over the years and this 
increase has also resulted into (0 increased 
cost of milk production at the farnl level, 
(ii) increase in over-heads in rural mi lk 
transportation, (iii) increase in operating 
expenses at chilling/processing plants and 
(iv) increase in the marketing and distribu-

tion overheads. Since milk producer is also 
a consumer for other commodities, increase 
in price of other commodities forces the 
milk producer to spend more and this logi
cally forces the farmer to demand a higher 
price for agricultural commodities including 
milk. 

Statement 

State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

~1adhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Goa, Daman and Diu 

Andaman and Nicobar 

Pond icherry 
----------- ----------

--------- ----------

Village Dairy Cooperatives Organised 

Anand Pattern 

2879 

125 

830 

X092 

2626 

96 

)03 

2535 

2012 

~096 

302 

3989 

3529 

112 

4522 

65 

2902 

1043 

5X 

10 

58 

Others 

3 

8 

4H2 

79 

) .3 

25 

452 

45RO 

144 

447 

35 

295 

6 

4 
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Leakage of Gas 

4063. SHRI SUBHASH Y ADA V 

SHRI DHARAMPAL SINGH 
MALIK: 

DR. CHANDRA SHEKHAR 
TRIPATHI: 

SHRI M.V. CHANDRASEKHARA 
MURTHY: 
SHRI SAIFUDDIN CHOWDHARY 
SHRI SHARAD DIGHE : 

PROF. P J. KURIEN : 
DR KRUPASINDHU BHO) 
SHRI AMARSINH RATHAWA 

Win the Minister of LABOUR be pleased 
to state: 

(a) the names and number ot cities 
whether Bhopal type gas leaked out during 
the last 10 months ; 

(b) the number of persons killed· and 
affected : and 

(c) the nature of action taken by the 
Union Go\ernment in each case? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) to (c) Monitoring of indus
trial accidents due to gas leakage is the 
responsibil ity of the State Governments and 
Administrations of Vnion Territories and 
Central Government issues guidelines and 
recommends model rules and ~chedu]es to 
those Governments for appropriate action. 

Provision of "'ash Basins, Sinks~ Looking 
Glass etc. in Government Quarters~ Sarojini 

Nagclr, New Delhi 

4064. DR. V. VENKATESH : Will 
the ~·Iinister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether he is aware that Govern
ment quarters in Sarojini Nagar, New Delhi 
were upgraded fJ om t) pe B to type C 
many years back but the aJIottees have not 
so far been provided with the facilities like 
wash basins, sinks, Jooking glass etc. which 
are provided in this category of quarters in 
other colonies ; and 

(b) if so, the reasons for not providing 
these facilities ? 

THE MlNISTER OF STATE IN THE .. 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) 
The quarters in Sarojini Nagar were re
classified as Type C quarters keeping in view 
the plinth area. The facilities like wash 
basins, sinks, looking glass etc. in old 
quarters have not ceen provided due to 
financial cons tfaints. 

Programmes Telecast by Ahmedalrad 
Doorda rshan 

4065, SHRI NARSINH MAKWANA 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether any changes have been 
made in the programmes after the new 
Doordarshan Centre in Ahmedabad : and 
if so, the details in this regard : 

(b) whether programmes in Gujarati 
language from this station are being tele
cast fln the lines of the programes ceing tele
cast in regional languages from other 
stations ~ 

(c) \\hether there is any local Advisory 
Corrn:ittee for selecting these programmes: 
and if so, the details thereof : and 

(d) the tottleneck, and deficiencies 
due to \\ h ich Ahmedabad Doordarshan 
programmes are rot found upto the mark 
and the remedial steps prop05ed '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) No change has been made in the 
content or format of programmes transmit
ted earlier from ] K \V transmitter at Pij 
after the commissioning of & High Power 
Transnlitter (10 KW) at Ahmedabad on 
25.7.] 985. With this augmentation. the 
agricultural developmental progran1mes 
telecast earlier from Pij and \\ hich catered 
only to the Kheda District, are now avail
able to a much Jarger area, including the 
project area of Kheda district. 

(b) to (d) Doordarshan Kendra. Ahmeda
bad is not yet equipped with studio set-up. 
At present, agricultural development pro
grammes produced by Space App lication 
Centre are telecast. Besides, regional news 
bulletins, current affairs and entertainment 
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programmes prepared by interio1 set-up 
at Doordarshan Kendra, Ahmedabad are 
also transmitted daily on the new High 
PONe:- rrl:1,n:Ee~ i1 GJj]'·.lti lalg'Jlje. 
The developmental programmes are exclusi
vely p Janned and produced by Development 
and Educational Commnnication Unit 

. (DESLT) in consultation ,vith expertS and 
concerned State Government Departments1 

agencies. The Programme Advisory Commit
tee at Doordarshan Kendra. Ahmedabad 
will t"'e constituteJ only after the Kendra 
beco:nes a full-fledged centre by 1986-81. 
\\lith the commissioning of the rutI-fledged 
studio centre. the contents. quality, duration, 
etc. of the programme') te!eca~t hy that 
Kend ra arc e'-.pectej to improve. 

I Trulls/a, ionl 

Rfqnirem::nt of Hea\"~' 'Yater by I.F.F.e.O. 

-t067. SHR! RAMPUJAN PATEL: 
\\'ill the T\1jnister of AGRICULTURE he 
pleased to sta te : 

(b) \\ hether heavy" ater is required in 
I. F. F.e.O. Phoolpur. Uttar Pradesh ~ and 

(b) if ~O. the quan tity of heavy water 
required and the amount spent thereon? 

THE MINISTER OF STATE IN THE 
DEPARTiv1E1'T OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAK \\'ANA) : (a) No. Sir. 

(b) Docs. not ari~e. 

Return of'Vheat sent to FeI Godowns in Kerala 

4068. SHRI SVRESH KURUP : Will the 
Mini..;ter of FOOD AND CIVIL SUPPLIES 
be ;>leased 10 state : 

(a) \\ hether it is a fact that the wheat 
sent to the Food Corporation of India 
godo\\ ns in Kerala was returned because of 
its bad quality; 

(b) if so. whether Government propose 
to take action against the guilty persons; and 

(c) whether proper care would be taken 
to prevent such incidents in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K. P. SINGH DEO) : (a) 
No, Sir. 

(b) and (c) Do not arise. 

(Trans/atiol1) 

Con~i ruction of Sub-Standard Flats 
by CP\\.'D in Delhi 

4069. SHRIMATI PRABHAWATI 
GUPTA: \Vill the Minister of URBAN 
DEVELOP!\.,tENT be pleased to state: 

(a) whether it b a fact instead of cement 
more quantity of sand i'i used in the flats 
con~tructed by CP\\'D in Delhi~ and 

(b) if So. the number of complaints 
received in this regard during the Jast two 
YeaTS and the actlon 1aken by GO\ ernment 
ag3in~t the guilty officers'? 

THE MI]\;ISTER OF STATE IN THE 
IvilNJSTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) No. Sir. 

(b) r'-ocs not arise. 

[English] 

4070. SHRJ B·\. DESAI: 
SHRI M.V.CHANDRASHEKARA 

MURTHY: \Vill the Minister of INFORMA
TJON AND BROADCASTING be rfeased 
to state: 

(a) \\hether Doordarshan\ consumer 
oriented tcietext ~en.'icc \\as inaugurated on 

14th no\cmber. 19R5; 

(b) if So. the main purpo~e of this 
telete'l(t ~cn'ice: 

(c) to what cxtent it will be beneficial 
for the people and for thc Doordarshan ; and 

(d) the other measures being considered 
hy the Doordarshan to improve further its 
working~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF JNFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) Yes. Sir. 
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(b) and (c) The purpose of teletext service 
is to make available detailed and updated 
news (including sports, news, financial news 
like commodity prices, prices of shares, ex
change rates etc. meteorological information, 
train and air flight timings, in forma tion of 
tourist intere5t, etc, This can be received on 
the screen of colour TV sets in place of, or 
super-imposed on, the normal TV picture, 
with the help of decoders. Viewers can 
thus gat uptodate information on a wide 
variety of topics at their will, 

(d) The teJetext service of Doordarshan 
Kendra, Delhi is at present experimental in 
nature. Further in1provements ,vill depend 
on viewers, reactions as we1l as avaiJibility 
of resources 

InstaJtation of Flour _l\,fills in J.a mmu & 
Kashmir 

4071. PROF SAIFUDDIN SOZ: \\'ill 
the Minister of FOOD AND CIVIL SUpp
lES be pleased to state: 

(a) \\'hether union Government had given 
permission for installing flour mills in States: 

(b) if so, the number of flour mills 
permitted to operate in Jammu and Ka~hm ir 
State during the last 3 years: and 

(c) the locations thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUpp
LIES (SHRI K. P. SINGH DEO): (a) The 
setting up of new roller flour n1iJls is not at 
present being permitted. 

(b) Only one unit of capacity of 30 
MTs per day has been pernlitted in relaxation 
of the general policy in Jammu and Kashmir. 

(c) The unit is heing established at 
Sopore in Kashmir Valley. 

Accidents in Haldia Fertilizers Complex 

4072. SHRI ATISH CHANDRA 
SINHA : Will the Minister of AGRI
CUL TU RE be p~eased to state : 

(a) whether investigations have been 
conducted about the accidents which have 
taken place in the Haldia Fertilizers complex 
during the past few months; 

(b) if so, the findings thereof ~ 

(c) the number of cases in which the 
responsibility for the incidents has been 
fixed; 

(d) the number of cases In \\hich 
sabotage is suspected; and 

(e) the steps taken or proposed to be 
taken to prevent any sabotage in the 
complex '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH) : (a), (h) and (d) : 
Although no Plajor accidents occurred in 
the Haldia Complex in the last four months, 
there were four incidents which could have 
caused damage to the plant if timely action 
had not been taken by the plant manage
ment. On preliminary investigation sabo
tage is suspected in these four cases. 

(c) All the four cases were reported 
to the po1icc and to the Intelligence Bureau, 
Ministry of Home Affairs. The police investi
gations are still in progress. 

(e) All round vigil with the assistance 
of the loca1 police administration and 
Central T ndustrial Security Force has been 
intensified in the plant in general and 
sensitive areas in particular. The gravity of 
the situation hac;; been explained to the 
Union. Officers' Association. Departmental 
heads. Operating and Maintenance personnel, 
who have been alerted to keep a close 
watch to prevent any situation that could 
lead to sabotage in the Complex, 

Allocation of Funds to l\1aharashtra for Com
pletion of work Under RLEGP 

4073. SHRI SHARAD DIGHE : Will 
the Minister of AGRICULTURE be pleased 
to State: 

(a) the net requirement of the 
Maharashtra State Government for complet
ing the spill over works for the year 1985 -86 
under Rural Landless Employment Guaran
tee Programlne (RLEGP). a 100 per cent 
centrally sponsored scheme. introduced with 
effect from 15 August, 1983 ~ 

(b) what anlount was made available 
to the Maharashtca -.state Gavernment for 
this purpose by the Union Government after 
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earmarking 20 per cent for social forestry 
programme and 10 per cent for schemes 
of direct benefit to the Scheduled Castes 
and Schedule Tribes ~ and 

(c) the reasons for providing amount 
lesser than the requirement ~ 

THE MINISTER OF STATE IN THE 
DEPARTM3NT OF RURAL DEVELOP· 
MENT(SHRICHANDULAL CHANDRA
KAR) (a) to (c) During the 6th Five 
Year Plan, the Government of Maharashtra 
have submitted, from time to time, project 
proposais under the Rural Landless Employ· 
ment Guarantee Programme (RLEGP out of 
which the Central Sanctioning Committee 
approved 20 projects involving an astimated 
cost of around Rs. 92.06 crores. There
after, the State Government have withdrawn 
certain drojects and revised the cost of 
other projects. As a result 18 projects 
with an astimated cost of Rs. 71.74 crores 
approximately have remained approved 
under the RLEGP for Mahara~hlra during 
the 6th Plan period. 

As against this, an amount of Rs. 39.46 
crores was released to the State Govern
ment during the 6th Plan period. The cost 
of spillover projects comes to around 
Rs. 31.96 crores 

The current year"s allocatioD for the 
State Government is Rs. 38.77 crores. Out 
of this an amount of Rs. 7.91 crores is 
earmarked for construction of houses for 
Scheduled Castes and Scheduled Tribes and 
Rs. 6.17 crores on Social Forestry. In 
addition, the State Government have been 
allocated an additional quantity of 39950 
Metric Tonnes of wheat free as additional 
resources to be utilised for payment of a 
part af the wages in wheat. The cost of 
this quantity foodgrains comes to Rs. 5.99 
crores approximately and this is available to 
the State as addilive. 

The allocations to the State are made on 
the basis of a fixed formula which takes 
into account the number of Agricultural 
workers, marginal farmers and the incidence 
of poverty. The projects sanctioned under 
this programme are generally 150 per cent 
of the allocation so that enough projects 
are always available for execut!on. Some of 
the projects sanctioned are such that they 

take two yeaJs for completion. in view of 
this the State allocations and sanction of 
projects are not expected to tally with each' 
of her. 

Shifting of Village Sarai Sohal from 
Palam Area 

4074. SHRI A.J.V.B. MAHESWARA 
RAO : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether village Sarai Sohal in 
Delhi Cantonment Area has been surrounded 
by Palam International Airport by construct
ing boundary wall around it ; 

(b) whether there is no proper 
approach road, street lights, water supply 
and electric supply arrangements and other 
civil amenj ties in this village: 

(c) whether Government propose to 
~rovide above civic amenities in this village, 
I f so. when it is going to be done ; and 

(b) whether there is any proposal under 
Government's consideration to shift this 
village from the present site to some other 
suitable place on the pattern of viIJage 
Manglapuri : 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPf\1ENT 
(SHRI DALBIR SINGH) : (a) The 
vi11age is surronded by the lnternational 
Airport Authority land and partly by boun
dary wall 'fencing. 

lb) to (d) An approaoh road to the 
area already exists. The traditional source 
of water supply for the village is a shallow 
well, It is supplemen ted by supply through 
Cantonment Board water tanker. As it is 
proposed to shift the village for the future 
expansion of the Intern at ionaI Airport at 
Delhi, no other civic amenities including 
electric supply are being provided. 

Drinking Water Requirements 

4075. SHRI E. A YY APU REDDY 
Will the Minister of URBAN DEVELOP
MENT be pleased to state: 

(a) whether any steps have been taken 
te es timate the drinking wa ter requirements 
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ef the growing urban areas in the country 
by the year ) 990 ; and 

(b) whether any long term steps have 
been devised to meet the drinking and 
domestic water requirements and the 
industria) requirements of wa ter in the 
urban areas in the country by 1995 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) 
According to the National Master Plan for 
International Drinking Water Supply and 
Sanitation Decade (1981-1990). safe and 
adequate drinking water was to be provided 
to 100% of the urban population by March. 
1991. The requirements of resources and 
need for development of sources were 
estimated in this context. Water supply 
~chemes are required to be designed by State 
level agencies/local bodies on the basis of 
prescribed norms of drinking water for 
various purposes such as domestic and non
domestic needs, institutional needs. industrial 
needs. etc. 

Mookaiyoor Fishing Harboour Project in 
Ramanathapuram (Tamil Nadu) 

4076. Dr. Y. RAJESHWARAN: \\:ill 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Union Government pro
pose to implement Mookaiyoor fishing har
bour project in Ramanathapuram district in 
Tamil Nadu ~ and 

(b) whether Union Government also 
propose to relax rules regarding implemen t
ing fishing harbour project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK WAN A) : (a) and (b) No decision 
has been taken on the prelinlinary report 
received during the month. 

Extension of ESI Scheme 

4077. SHRI THAMPAN THOMAS: 
Will the Minister of LABOUR be pleased 

to state : 

(a) whether there is any proposal to 
extend the Employees State Insurance 
Scheme to units and sectors which have 
still not been brought under ESI Scheme ; 

(b) if so, which are the sectors and 
units that have been brought under the 
scheme during the past two years ; and 

(c) whether any reduction in the pay
ment of workers contribution is also pro
posed for small scale sector workers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) Yes. Sir. 

(b) The Employees' State Insurance Act 
is being extended areawise in phases. A list 
of new industrial centres to which the Act 
was extended during the past two years is 
given in the statement below. The Act. 
which was originally applicable to factories 
run with power and employing 20 or more 
persons. is now being gradually extended 
by the State Governments to the following 
new classes of establishmen ts : 

(i) smaller power using factories 
employing 10 to 19 persons and 
non-power using factories enlploy
ing 20 or more persons; and 

(ii) shops. hotels. restaurants, cinema 
(including pre-view theatres), road 
motor transport and newspaper 
cstabHshments employing 20 or 
more persons. 

During the past two years, the State 
Governments of Andhra Pradesh, Haryana 
Himachal Pradesh. Kerala. Orissa and 
Punjab had extended the provisions of the 
Act to all the above mentioned new classes 
of establishments in certain specified areas 
in their State, while the State Governments 
of Tamil Nadu and West Bengal had 
extended the provisions of the Act to Road 
Motor Transport establishments and shops 
respectively in certain specifi~d areas in 
their State. 

(c) No. Sir. 
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Statement 

List of new industrial centres to 
which the ESI Act was extended 
during 1983-84. 

S). Name of State {Industrial Centre 
No. where the Act was extended. 

(1) (2) 

1. Andhra Pradesh : 

Kothagudem (including Paloncha and 
Ramavaram). 

Yerraguntanalli (including Tadipatri). 

L;injaguda and Wanjari in the outskirts 
of Sirpurkagznagar. 

Kattedan Industrial Estate in the outskirts 
of Hyderabad. 

Nirma1. 

Vendra. 

2. Bihar: 

Iharia 

Tipudana 

Fatuah· 

Bankaghat. 

Gujarat : 

4. 

s. 

Vapi 

Visnagar 

Surrendranagar 

Revenue limits of Visnagar Town. 

Navsari. 

Haryana: 

Panchkula 

Hansi 

Contiguous areas of Kundli. 

Livaspur. 

Dharuhera. 

Killazafargarh. 

Kamataka: 

Balgaum Suburbs 

Nanjangud Suburbs 

Ramanagaram. 

Telaguppa 

6. 

7. 

8. 

9: 

Kerala 

Vamanapuram 

Kolazhi and Kuttur. 

Madhya Pradesh : 

Neemuch. 

f\.1andideep 

Contiguous areas of Industrial 
Dewas 

Industrial Estate Raipur. 

Contiguous areas of 
Morena 

Orissa: 

Bhadrak (Randia) 
Lathikata 
Bhagatpur 

Charanlpa (Bhadrak) 

Nuapatna. 

Punjab: 

Chappercheri 

Mukerian 

Kotkapura 

Sailakhurd 

Sangrur. 

Banmore 

Contiguous area~ of Khanna 

Contiguous areas of Hatala 

Estate-

DistL 

10. Rajasthan: 

Extended Municipal limit') of Pali 

11. Tamil ~adu : 

Veera vanal1ur 

Manamadurai 
Arumuganeri 

Salem Subrubs (re-named as Salem-II) 

Ariyur 

Hasur 

Panji (Ranipet Suburbs) 

Veerapandi 

Padianallur and AJama tbi (Red Hills) 

Thiruninravur 

Thiruvallur and Kakkalor. 

Wal1ajapet. 

Tirumalayampalayam. 
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12. Uttar Pra .... : 

Haldwani 

Sandila in Distt. Hardoi. 

13. West Bengal: 

Dankui 

14. Mah 1 rash. ra : 

Surounding areas of Sangli and 
Miraj. 

TV Coverage in Arunachal Pradesh 

4078. SHRJ WANGPHA LOWANG: 
Will the Minister of INFORMATION AND 
BROADC AST1NG be pleased to state : 

(a) whether Television coverage in 
Arunachal Pradeseh is Yery poor; and 

(b) if so, steps taken/proposed to he 
taken to provide maximum coverage '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) At present, a low po\\cr (l00 Watt) 
transmitter (LPT) at Itanagar provides TV 
service in Arunachal Pradesh. 

(b) The TV expansion Plan for the 
North-Eastern region. approved in March, 
1984. provides for replacement of the exis
ting LPT at Itanagar hy a 1 K \\' transmitter 
and setting up of LPTs at Tezu and 
Passigha t. These schelnes are under imple
mentation. In addition, 7th Plan of Door
darshan includes setting up of 2 X ) 0 Watt 
relay transmitters at 1] places \ iz. Bomdila, 
Namsai, Roing. Along, Changlong, Daporijo, 
Khonsa, Tawang, Ziro, Seppa. and Anini. 
Implementation of these schemes will depend 
on year-wise availability of resources. 

Supply of Agricultu ral Implements to 
Small Farmers at Subsidised Rates 

4079. SHRI M. RAGHUMA REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government propose to 
extend financial assistance to Statets during 
the current year for supplying agricultural 
implements to small farmers at subsidised 
rates; and 

(b) if so, the details thereof? 

THE MINlS1=ER OF STATE IN THE ~
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRl YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) A ~tatement is given below. 

Statement 

A sum of Rs. 219.60 lakhs (central 
share) has been provided, for the current 
financial year against the centrally sponsorerl; 
scheme of "Establishment of Fanr.ers Agro 
Service Centres and popularisation of impro
ved Agricultural Implements and hand tools·,~. 
The statewise allocation of funds is as 
under :-

(Rs. ill lakhs) 
> ~ -- -----------

S. No. State Amount 
----

l. Andhra Pradesh 17.444 
.., 

Assam 9.774 -. 
3. Bihar 18.119 

4. Karnataka 13.208 

5. Madhya Pradesh 35.399 

6. Maharashtra :6.823 

7. Orissa 22.3g8 

8. Tamil Nadu 15.127 

9. Uttar Pradesh 24.705 

10. Gujrat 6.725 

11. Haryana 1.494 

12. Himachal Pradesh 1.494 

13. Jammu and Kashmir 1.494 

14. Kerala 4.484 

15. Megbalaya 0.600 

16. Manipur 0.600 

17. Nagaland 0.450 

18. Punjab 0.748 

19. Rajasthan 5.980 

20. Sikkim 0.300 
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21. Tripura 0.600 

22. West Bengal 9.045 

UNiON TERRITORIES 

I. Goa 0.310 

..,. Pondicherry 0.150 

3. Mizoram 0.620 

4, Arunachal Pradesh 0.920 

Total: 219.000 

Salary of Staff at Head 

Quarter, . 0.600 

G· Total 219.600 

Setting Up of TV RtJay Station ~ear 
Su rendranaga r 

4080. SHRI D!GV IJA Y SINH: \Vill 
the Minister of 'NFORMATrO~ AND 
BROADCASTING he pleased to <..tate: 

(a) the funds alJoca ted for setting up 
of TV relay station.;;. upto 1 K W capacity 
during the cunenl year: .3nd 

(b) whether prioritv ha~ been given to 

the pJopo"al for setting up of one such 
station nelr Surendranagar in Gujara t 
State '? 

THE \1INISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N.GADGtL) : 
(a) Doordarshan's' VII Plan outlay of 
Rs. 700 crore'~ include, a provi:-.ion of Rs. 
53.05 crore.; for setting up new TV trans
nlitters of pov.-ers upto I K Wand a "sociated 
maintenance centre". 

Cb) It i.., en\ i~aged to set up a low 
power (100 \\') TV tran~nlitter at Surendra
nagar during the VII Plan period 1 ts 
implementation \vould. ho\vever. depend 
on )ear-wisc availability of funds. 

Production of Betel Leaves 

4081. SHRI AMAR ROY PRADHAN : 
Will the 't\.1inister of AGRICULTURE be 
pJeased 10 <;tate : 

(a) the production of betel leaves during 
the last three years and the estimated 
production during the current year: 

(b) whether beteJ leaf gro\\ers are not 
getting ren1unerative prices for their 
produce ~ 

(c) if so, the reasons thereof and steps 
Government propose to take in this regard ~ 

(d) whether Government have decided 
to give ~llbsidy to betel leaf growers till the 
remuneiative price i; fixed: and 

(e) if so, the deta il" thereof and if not. 
the rea~ons therefor '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA MAK
\\' AN A) : (a) The data on area and produc
lion in respect of bctelvine are not available. 
However. the major producing Sta tes are 
Karnataka. Tamil Nadu. Andhra Pradesh. 
We")t Bengal. A~sam. Bihar. KeraJa, Madhya 
Pradesh. L'ttar Pradesh. Maharashtra and 
()ris<..,(:!. 

(r) to (e) Some of the State Govei'n

n1ent'> a re providing assistanc~ in the produc
tion and marketing of hetel leaves to ensure 
remunerative prices to the gro\\ers. Indian 
Council of Agricultural Research is imple
menting a scheme for the control of diseases 
on betel leave" for increased production 
to ensure higher returns to the growers. 

Installation of 10 K\Y T. ". Transmitter 
Centre at .Jabalpur 

40X2. SHRI AJAY rvruSHRAN : \ViJl 
the f\1inister of INFORMATION AND 
BROA DCASTING be pJea~ed to state: 

(a) \\ hether (iovernmcnt propose lo 

inqal to K\V TV transmitter centre In 

place of J K \V at .rahalpur: 

(b) jf SO, the details thereof and the 
date by which this would be installed; 

(c) whether Government have allocated 
sufficient funds in the Seventh Plan for this 
purpose~ and 

(0) if so, the details thereof '? 
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THE MINISTER OF' ST ATE'OF THE 
MJN1STRY OF INFORMATJON AND 
BROADCASTI1':G (SHRI V.N. GADGIL) : 
(a) to (d) JabaJpur at present has low power 
transmi tter of 1 OOW • Upgrading this to 
high power is one of the schemes under 
consideration for VII plan period. 

(Translation) 

In~ts in Sugar Sold in Super Bazar 

4083. SHRJ SARFARAZ AHMAD: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether his attention has been 
drawn to the news item appearing in Nav 
Bharat Times (New Delhi) dated the 9 
November, 1985 under the caption "Super 
Bazar Ki Chini Mein Kire" (Insects found 
in sugar sold by Super Bazar): 

(b) if so, whether any action has been 
ta\en against the super Bazar officials res
ponsible for this and if not. the reason'\ 
therefor; and 

(c) the step~ tak.en to ensure purity of 
food stuffs in Supar Bazar in future '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO): (a) 
and (b) In the news item referred to in the 
question it has teen, inter-alia, alleged that 
insects were found inside 1 kg. packet of 
sugarand also in a packet of 1 kg of "moong 
daI" purchased from Super Bazar. The Super 
Bazar has, however, inforlT!ed that:1o sugar 
with insects has been sold hy them and no 
complain t regarding insects in "'nloong dal'· 
has been recei, ed from any customer. As 
such no action in this connection against 
any otficial of Super Bazar is called for. 

(c) All food itenls sold in Super Bazar 
are tested in Super Bazar's quality testing 
laboratory for their good quality before these 
are put on sale. Stocks not conforming to 
"'Prevention of Food Adulteration H require
ment are not sold· Instructions to all the 
branches have been issued by Super Bazar 
to ensue that sugar and othercereals packed 
and put on sale should be free from insects 
and any other foreign matter or impurities. 

(Eng/ish) 

. Setting Up ofa IUgh Power T.'·, 
Transmitter at Ooty 

. ~84. SHRI R. PRABHU: Will the 
MInIster of INFORMATION AND BROAD 
CASTING he plea~:ed to state: 

(a) whether Government have any 
proposal to set up a high power transmit
ter in Ooty; and 

(b) the districts in Tamil Nadu \\hich 
are not presently covered by television net 
work and how they are proposed to be 
co\ered during the Seventh Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl V. N. GADGIL) : 
(a) No, Sir. 

(b) All the 16 districts in Tamil Nadu 
are fully or partially co\ered by the TV 
network. It is envisaged to further improve 
t~e TV service in the S tate by setting up a 
hIgh power (10 K \\') TV transn1itter at 
R.ameshwaram and 3 Jow power 000 Vi) 
TV transrrdtters at Dharampuri, Nagarcoil 
and. GuddaJore during the VIi Plan period, 
subject to year-wise availability of re~ources. 

Production of Programmes for Eradication 
of Super ~ titious Bel iefs 

40S5. SHRI SHANTARAM NA1K 
Will the Minister of INFORMATION 
AND BROADCAST!NG be pleased to 
state : 

(a) whether any directions have been 
given to Doordarshan to produce pro
gramn:es Vwhich may have the effect of eradi
cating $uperstitious beliefs prevailing in the 
fl1inds of the people, specially in rural 
areas; and 

(b) if so. details thereof '? 

THE MINISTER OF STATE OF THE 
MINIS1RY OF INFORMATION AND 
BROADCASTING (SHRI V N. GADGIL) : 
(a) and (b) No ~uch directions have been 
given to Doordarshan Hov.ever, in its 
, «) ( L ~ r 1 ( { , "r, n t. ~ , 1 ( ( 1 (. 1:. 1 ~ 1 ~ n ( ( { S 
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make an attempt, whenever possihle, to 
dispel supersuuous beliefs p"evailing in 
the minds of the viewers and to promo te 
scientific temper in theln. These me~sages 
are projected tnainly through special audi
ence programmes Ineant for rural areas. 
industrial workers and youth. 

Pavments for DA VP Advertisements to 
. ~ewspapers 

4086, SHRIMATI KISHORI SINHA 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) w'hether sma II newspapers have 
complained that payments they receive for 
DA VP advertisements are often neutralised 
hy peripheral costs like keeping lieison in 
Delhi. making of blocks etc.: 

(b) if so. whether any tiiscu:;"ions have 
been held with the;n to find out ho vV the.;e 
costs could be eliminated~ and 

(c) if ~o. the outcome of the"e di~cus
sion" '~ 

THE i'vllNISTER OF STATE OF THE 
MINISTRY OF INFOR~AT(ON AND 
BROADCASTING (SHRJ V. N. GADGIL) : 
(a) No. Sir, 

(b) and (e) Does not arised. However. 
Government ha\e decided on its own to 
enhance the rate~ of DA VP advertisement'i 
by 30 per cent with effect from ) -9-1985. 

Strengthening of Programmes of Calcutta 
TV Centre 

4087. SHRI SATYAGOPAL MISRA: 
\\,il1 the Minister of I~FORMATION 

AND BROADCASTING be pleased to 
sta te : 

(a) v.hether any step~ have been taken 
or are proposeJ to be taken to strengthen 
Cal cutta TV centre so that the programmes 
broadcast by the Calcutta TV centre may 
be relayed through all the TV relay centres 
of West Bengal, Tripura and Bengali speak
ing areas of Bihar, U, P., A~sam and 
Orissa; and 

(b) if so, the details thereof '! 

THE MrNISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) and (b) TV transmitter at Asansol relays 
programmes of Doordanhan Kendra, 
Calcutta through a microwave link between 
Calcutta and Asansol. Similar link is under 
implementation between Calcutta and 
Berhampur (M urshidabad). Provision fot 
extension of this link to SiJiguri and setting 
up of programme production facilities at 
SiJiguri for telecast of Benga Ii programmes 
from TV tran'imitter at Kurseong is included 
;n the VI r Plan of Doordarshan. There is 
no scheme 10 link Doordarshan Kendra. 
Calcutta lO any Centre other than those 
mentioned aho,'e. 

Purchase of Paddy by Fel in l\1adhya 
Pradesh 

408H. SHRI M. L. JHIKRAM : \\t'jll 
the l\1inister of FOOD AND CIVIL 
SUPPLIES bt! plt!ased to state: 

(a) whether paddy is being purchased 
at the support price by Food Corporation 
of India in all the cliqricts of Madhya 
Pradesh: 

(b) if not. by what time arrangel1lent~ 

Jor procurements of paddy will be made: 

(c) v. hether 1 he support price fixed for 
paddy procuremen t is proper keeping jn 
view the farmer's labour and high custs at 
present: and 

(d) if not. the steps being taken by 
GO\iernment in this regard '! 

THE MI~ISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIV]L 
SUPPLIES (SHRI K. p, SINGH DEO): 
(a) and (b) In Madhya Pr adesh, the Food 
Corporation of India have opened 49 
purchase centres. in the current season. to 
undertake ~upport purchase of paddy in 
areas allotted to them by the State Govern
ment. These centres are located in the 
following districts: 

Raipur, Bhopal, Rajgarh. Sihor, Raisin. 
Vidisha, Guna, Shivpuri, Rewa, Sidhi. 
Panna. Chhattarpur. Sagar. Damoh. 
Narsinghpur and Chhindwara. 
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(c) and (d) Support prices for paddy 
are fixed by the Government of .India on 
.the recommendations of the Commission for 
Agricultural Costs and Prices and after 
considering all aspects of the matter. 

Minimum \Vages for Agricultural Workers 

4089. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of LABOUR he 
please" to state: 

(a) whether lninimum wages for agri
cultural labour is linked to consumer price 
index in many States: 

(h) if not. which are the defaulting 
States and reasons for this non-linkage: 
and 

(c) what protection is there for agri
cultural labour in such States against se"ere 
erosion of their earnings through inflation '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH) : (a) to (C) The State Governments 
of Haryana. Punjab. ~1adhya Pradesh and 
West Bengal and the Chandigarh Adminis
tration have linked minimum wages for agri
cuI tural \\/orkers to the Consumer Price lnde>.. 
Number. The Minimum \\'ages Act has 
not yet been extended to the State of 
Sikkim. In Arunachal Pradesh the minimum 
wages have been fixed under executive orders 
only. The Lakshadweep Administration 
and the Government of Mizoram have not 
considered it necessary to fix minimum \\'ages 
for agricultural workers as the number of 
such workers is ,cry negligible. The remain
ing State Governments/Union Territory 
Administrations ha,'e been fixing all inclusive 
minimum wages and revise them periodically 
after taking into account the rise in the 
Consumer Price Index N umber so as to 
compensate the workers for the Joss of their 
real earnings because of the rise in the ~o!)t 

of living. 

Contract Labour System in Public Sector 
Undertakings 

40Ql. SHRI AJOY BISW AS : Will the 
Minister of LABOUR be pleased to state: 

(a) whether contract labour system is 
still in existence in Public Sector Undertak
ings; 

(b) if so. names of the undertakings 
where this system is prevailing at present; 

(c) whether Government are committed 
to abolish the contract labour system in 
PubHc Undertakings; 

(d) whether Government have given 
instructions to abolish the system in Pub1ic 
Undertakings; and 

(e) if so, detail of such instructions '! 

THE MINISTER OF STATE OF THE 
M1NlSTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) and (b) The Contract Labour 
(Regulation and Abolition) Act, 1970 does 
not envisage complete abolition of the con
tract labour system. The Act provides for 
the abolition of employment of contract 
labour in certain circumstances and for the 
regulation of employment of contract labour 
in other case'\. The Central Government 
has prohibited the employment of contract 
labour in certain jobs/operations in some 
industries. The details are giYen in the state
ment beloVo. 

The employment of contract labour is 
not illegal unless such emp loyment has been 
prohibited by the appropriate Government 
under the Contract Labour (Regulation and 
Abolition) Act. 1970. Information about 
public sector undertakings where the contract 
labour system is prevalent is not maintained. 
State Governments are appropriate Govern
ments in respect of a large number of Control 
Governmen t public sector undertakings. 

(c) Governnlent are committed to the 
abolition and regulation of contract labour 
system within the framework of the provi
sions of the Contract Labour (Regulation 
and Abolition) Act. 1970· 

(d) The Contract Labour (Regulation 
and Abolition) Act. J 970 does not differen
tiate between the private sector and the 
public sector in the matter of employment 
and regulation of contract labour· 

(e) Does not arise· 



· DECE\illER 16, 1985 Written AIISK'ers 124 

Statement 

Statement show ing the jobs/processes/categories of work wherein employment of . , 
contract labour have been prohibited in Central sphere. 

SI. Name of the 
No. Industry 

2 

I, Coal Mines 

2, Buildings 

3 Iron Ore Mines 

4. Limestone, 
Dolomite and 
Manganese 
Mines. 

5. Coal Washeries. 

6. Chromite Mines 

Nature of job/operation 

3 

i) Raising or raising-cunl- l 
selling of Coal ; I ii) Coal loading and unload- ; ing; 

iii) Soft coke manufacturing; I 
iv) Overburden removal and r 

earth cutting; and I 
v) Driving of stone drifts and 

miscellaneous stone 
r cutting undergound, 
J 

Sweeping, cleaning. dusting and 
watching of buildings owned or 
occupjed by the establishments 
in respect of which the appro-
priate Govemmen t is the Central 
Government. 

i) Over-burden removal: 
ii) Drilling and Blasting: 
iii) Float ore operations. 
iv) Muck cleaning operations in 

crushing plants. screening 
plants and 'or conveyor 
belts; and 

v) Wagon levelling operations. 

i) Over-burden removal~ and 
ii) Drilling and blasting. 

i) Unloading of raw coal; 
ii) Charging of magnetite: and 
jii) Plant cleaning including 

removal slippage, waste, 
muck cleaning, magnetite 
removal etc, 

j) Over-burden excavation 
and removal; 

ii) Drilling and Blasting; 
iii) Raising of Ore; and 
iv) Transportation of over

burden to dumps and Ore to 
stocking sites. 

Da te of abolition 

4 

t -2-1975 

I 
I 
I 
I 

1-3-1977 
i 
1 

.I 

I 
I 10-5-1980 

~ 
I 28.5.1982 

I 
J 
1 
~ 22.6.1980 

) 

I , 
i r 25.7.1983 

, 
J 

I 
I 
I 
~ 

8.12.1984 

I 
J 
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1 2 . 3 4 

7. Magnesite Mines i) Over burden removal; 

} ii) Drilling and Blasting; and 
iii) Raising of Minerals. 

8.12.1984 

8. Gypsum Mines i) Over-burden removal; 
ii) Mining/Raising of Mineral. 8.12.1984 

9~ lVlica Mines j) Raising of Mica; 
ii) Drilling and Blasting: 

iii) Dewatering of mines: 
iv) Muck removal: 

8.12.1984 

v) Processing of Mica. 

Sunflower Cultivati on in States 

4092. SHRI SRIKANTA DATTA 
NARASIMHARAJA WAD1Y AR : Will the 
Minister of AGRIClJL TURE be pleased to 
state : 

(a) whether Government rave taken 
steps to bring more acre~ of land under 
sunflower cultivation: 

(b) if so, the Stalc~ where sunfio\\cr is 
cultivated under centrally sponsored scheme: 

(c) whether Government have a proposal 
to increase the acreage under this crop in 
the sunflower growing States; and 

(d) if so, the steps taken therefor and 
the target set for sunflower cultjvation in 
Karnataka in Sc'"enth Plan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOG[NDRA 
MAKWANA): (a) Yes. Sir. 

(b) Under the Centrally Sponsored 
National Oilseeds Development Project. 
sunflower is cultivated in the States of 
Karnataka. Maharashtra. Tarnit Nadu, 
Orissa. Uttar Pradesh. West Bengal and 
Andhra Pradesh. 

(c) and (d) Yes, Sir. A Special Project 
for developn1ent of sunflower is in operation 
from 1984-85 in the States of Karnataka, 
Maharashtra and Tamil Nadu under the 
Centrally Sponsored National Oilseeds 
Development Project. Besides, intensive 
a pproaeh has also been extended for sun-
flower development in the States of Andhra 

Pradesh, Orissa, Uttar Pradesh and West 
Benga 1 under Intensive Oilseeds Develop
ment Programme of the Project. Under 
this project, number of incentives and 
facilities are provided for the promotion of 
'.unfiower cultivation. By the end of the 
Seventh Plan, it is proposed to cover 9.00 
lakh hectares area under sunflower cultivation 
on all lndia basis. State-wise targets in 
terms of area are not fixed. 

[T an .. /arjon] 

Statue of Shrimati Indira Gandhi 

4093. SHRI R. M. BHOYE: \\;il1 the 
l\:linister of URBAN I)EVELOPMENT be 
pleased to state: 

(a) \vhether people have urged Govern
!llent to instal a statue of Shrimati Indira 
Gandhi in her memory: 

(b) if so, the action taken by Go\'em
nlent in this direction: and 

(c) the time by when a decision in this 
regard is likely to be taken? 

THE MINISTER OF STATE IN THE 
J'vtlNISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c) Yes. 
The Government have decided to erect a 
statue of Late Prime Minister, Snu. Indira 
Gandhi.. at a suitable location in Delhi. 
An international competition of sculptors 
has been announced for preparing maquettes. 
The last date for subnlission of entries is 
31.1.86. 
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Rise in the Prices of Essentia I Commodities 

4094. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of FOOD AND CIVil 
SUPPLIES be pleased to state: 

(a) whether "any assessment has been 
made by Government with regard to the 
percentage of rise in the prices of essential 
commodities since the presentation of the 
Budget (till date) ~ and 

(b) if so. the details thereof stating the 
main reasons fOl the unabated rise in the 
prices of essential commodities and the 
measures taken by the Government to check 
the price rise and the results achieved: 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K. P. SINGH DEO) : 
(a) Yes, Sir. 

(b) A statement showing percentage 
variation in the wholesal~ price indices of 
selected essential cornmodtties between the 
weeks ending 9.3.1985 and 23.11.1985 is 

given in the statement below. The figures 
given in the statement show that the wholesale 
price indices of some commodities have gone 
up while those of others have come down 
or remained steady during this period. The 
increase in prices of some commodities may 
be mainly due to the seasonal factor, hike 
in transportation cost and increase in suportl 
procurement/issue prices of a few commodi
ties. 

The tuain thrust of Government's policy 
is to increase the production of various 
essential conlmodities in the country. In 
order to supplement domestic production~ 

some essential commodities are also imported. 
Export of essential commodities b regulated. 
The public distribution system is being 
strengthened and expanded. The State 
Governments have been requested to strictly 
enforce the various provisions of the Essential 
Commodities Act and Similar legislations. 

As a consequence of these measures, 
prices in genera 1 remained within reasonable 
limits. The wholesale price index has risen 
by 4.6% between the week preceding the 
presentation of the Union Budget and the 
week ending 23.11.19gS. 

Statement 

Percentage Variation in'the Jf'holesale Price Indices of Selected Commodities Since the 
Presentation of Budget for 1985-86 (Between JVeeks-Elljillg 9.3.1985 and 1.3.11 1985) 

Commodity 

Rice 

Wheat 

Jowar 

Bajra 

Gram 

Arhar 

Moong 

Masoor 

Urad 

Potatoes 

Wholesale Price Index 
as in the week-ending 

---- ----

9.3.1985 23.11.1985 

.., 3 -
266.4 286.4 

212.6 229.9 

228.6 239.7 

219.8 274.0 

532.S 618.1 

274.9 32S.2 

492.9 417.5 

348.7 SOO.S 

4OS.3 390.2 

90.2 202.6 

Percentage 
variation 

23.11.1985 
9.3.1985 

4 

+ 7.5 

+- 8.1 

..,- 4.9 

+24.7 

+16.1 

i 18.3 

-IS.3 

+43.5 

- 3.7 

+124.6 
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~------ - ----------------

2 

Onions 286.5 

Milk 265.9 

Fish 526.6 

~eat 469.5 

Chillies 256.2 

Tea 451.1 

Coke 575.1 

K.erosene 346.2 

Atta 215.6 

Sugar 243.2 

Gur 345.9 

Vanaspati 275.3 

Groundnut Oil 310.6 

Mustard Oil 242.5 

Coconut Oil 391.8 

Gingelly Oil 2~3.7 

Salt 237.2 

Cotton cloth (mill,,) 264.4 

Soap 323.6 

Matches 129.0 

ALL COMMODITIES 340.6 

Production of Onions in States 

4095. SHRI SRIBALLAV PANIGRAHI : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the name of the States in which the 
production of onion has' been increasing 
during the last three years, year-wise; 

(b) whether some new varieties of onion 
seeds have been developed by Indian scien
tists; and 

(c) if so, the details thereof '? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK W ANA) : (a) Production of onion in 
most of the major growing States has gene
rally been increasing during the last three 

------- ----

3 4 

439.0 +- 53.2 

284.3 
_._ 

6.9 

453.1 ;-14.0 

525.9 -+ 12.0 

250.6 -- 2.2 

379.0 16.0 

575.2 steady 

382.7 + 10.5 

213.3 - 1.1 

284.6 -17.0 

442.7 1" 28.0 

315.0 I 14.4 

313.4 + 0.9 

233.1 1.8 

351.1 - 35.9 

272.7 3.9 

23R.8 0.7 

269.7 _.:. 2.0 

321.3 0.7 

129.0 steady 
--- --------

356.2 + 4.6 

years except in Andhra Pradesh and 
Maharashtra. where it has fluctuated. How
ever, all India production of onions during 
the last three years viz. 198.2-83, 1983-84 
and 1984-85 was estimated at 24.3, 26.6 
and 28.7 lakh tonnes respectively. 

(b) and (c) A large number of improved 
varieties, both in red and white groups of 
onion. have been developed as a result of 
researeh efforts by our scientists, These 
include two improved varieties of N -2-4-1 
red group and N-257-9-1 in the white group. 
Other improved varieties developed include 
Arka Niketan. Arka Kalyan, Arka Pragati 
and 'Udaipur Selection'. The varieties 
already developed by the scientists and which 
have become popular include Punjab 
Selection, Pusa Ratnar and Pusa Red (in 
the red group) and Pusa White Globe, Pusa 
White Flat and S-48 (in the white group). 
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Extension of Range of Indore TV 
Centre 

4096. SHRI DILEEP SINGH 
BHURIA: \Vitl the Minister of INFOR
MATION AND BROADCASTING be 
pleased to state : 

(a) whether any proposal to extend the 
range of the existing transmission centres 
is under cosideration of Government to 
provide TV facHitic:; to the tribal areas of 

Madhya' Pradesh: and 

(b) whether the range of the Indore 
TV Centre 1~ Jikely to he eXlcnded in the 
near future? 

THE 1\.1INISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) Yes, Sir. 

(b) The T\, transmitter at Indore is 
functioning on its full rated po\\er of 10 
K\\,' and there is PO proposal to further 
augun-,ent its sen ic~ range. 

Cooperative T r£lining Institutes in Kamataka 

40l)7. SHRI NARSJNGRAO SURYA
\\'ANSHI : 'Vill the Minister of AGRI
CUL TC RE re pleased to state: 

(a) v.helher the Karnataka State lacks 
adequate number of cooperative training in
stitutes; and 

(b) if so. what mea~ures have been 
taken or are propo~ed to be taken in this 
regard '? 

THE MIN1STER OF STATE IN THE 
DEPARTrvlENT Of AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK\\'ANA) : (a) and (b) Training is an 
important. ingredient of cooperative develop
ment programmes. There were 6 cooperative 
training institutes in Karnataka at the end 
of the 6th Plan i.e. 1984-85 with a total 
training capacity of 1200 per annum catering 
to the training. needs of junior category of 
):er~onnel. Keeping in view the growing 
requirements of the movement in the State. 
3 more institutes are proposed to be set up 
during the 7th Plan (985-90). In the year 
J985-86 one such institute has since been 

established raising the total number of coope
rative training institutes in the State to 7 . 
The cooperath'e training institute is a State, 
Plan scheme. 

The training of intertnediate and senior 
catcgores of cooperative personnel of Karna
taka is also arranged at the cooperative train
ing College, Bangalore and the Vaikunth 
Mehta National Institute of Cooperative 
Management, Pune working under the 
administrati\'e control of the National Council 
for Cooperati\.e Training and financed as a 
Central Sector Scheme. 

I'legal safe of Plots Allotted (rom Group 
Housing Societies in Trans-YanUIJUl, Delbi 

4098. SHRI JAI PRAKASH AGAR
WAL : Win the Minister of URBAN 
DEVELOPMENT be plea~ed to state : 

(a) the detaib of persons who have 
sold their plots illegally which \\ere allotted 
to them from their Group Housing Societies 
Particularly in Swasthya Vihar. N;rman Vihar 
and Yojna Vihar in Delhi (Trans-YanlUna): 
and 

(h) jf so. what meaSUj·e~ are contem
plated by (io,'crnment in thi~ regard'~ 

THE MJ~ISTER OF STAlE J1\ THE 
MIN1STRY OF URBAN DEVELOPMEl\iT 
(SHRJ DALBJR SINGH) : (a) According to 
Delhi Development Authority. so far as the 
land a)Jotted to the societie~ in Swasthya 
Vihar and Yojana Vihar is concerned, no 
complaint regarding illegal sale of plots has 
come to their notice. However, in case of 
Nirman Vihar. the honorary Secretary of 
Ministry of work s and Housing and Supply 
Coop_ HOU5e Building Society has reported 
that 30 of their memhcrs seem to have made 
benami transaction of the rIots allotted to 
them. 

(h) Action for determination of the 
sub-lease deeds \\ iii t.,c taken jf the default 
i~ estahlished. 

Ycr;tication of Membership of Employees 
Provident Fund Organisations 

4099. SHRI HARIHAR SOREN : \Vil! 
the Minister of LABOliR he plea~ed to 
~tate : 

(a) whether the All Jndia Employees' 
Provident Fund Staff Federation, New Delh 
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is completing two-year ternl of recognition 
in' early January, 1986; and 

(b) if so, whether Government will 
order fresh verification of membership of all 
registered Trade Unions/ Associations func· 
tioning in the Employees Provident Fund 
organisation as laid down in the Code of 
Discipline to determine the fresh membership 
for granting recognitions ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) and (b) Ye~, Sir. The results 
of verification of membership of union~ ope
rating in the regional and sub-regional Offices 
of the Employees Provident Fund Organisa
tion are being reviewed in the light of the 
decision of the Central Board of Trustees, 
Employees' Provident Fund, that only one 
union in each region would be accorded 
recognition on the basis of the largest single 
majority determined after verification. In 
the light of the aforesaid review, the question 
of granting recognition to the unions is being 
considered. 

Procurement of Paddy in Punjab 

4100. SHRI SHAMINDER SINGH: 
Will the Minister of FOOD AND CIVIL 
SUPPL1ES be pleased to sta te : 

(a) the total quantity of paddy produced 
in Punjab during 1985 -86 so far: 

(b) the total quantity of paddy procu
red by Government agencies during the 
aforesaid period: 

(c) the quantity kept in pucca ware
houses and the quantity kept in open ware
houses and reasons for not making proper 
arrangenlenls for warehouses; 

(d) the total quantity purchased by 
Food Corporation of India during 1984-85; 
and 

(e) the reasons for low purchase, if any~ 
during the current year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP
PLIES (SHRI K,P. SINGH DEO) ; (a) The 
Central Government has not yet estimated 
the paddy product ion in Punjab during 
1985-86. 

(b) 34.37 lakh tonnes, a~ on 12- J 2-85, 
in Punjab. 

(c) The information is being collected. 

(d) and (e) During 19X4-85, the Food 
Corporation of India purchased J 8.88 lakh 
tonnes of padjy in Punjab. In the current 
season, upto 12-12-85, the Food Corporation 
of India had purchased 18.69 lakh tonnes, 
The purchases on the corresponding date last 
year totalled 18.76 Jakh tonnes. There is 
no significant difference in the procurement 
during the two years. 

Erection of HPT Relay Statioas 

4101. SHRI D. N. REDDY: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have a policy 
of allowing erection of high power trans
mitting relay stations by organisations like 
the TTD Tirupathi, at their own cost, on 
condition that it is taken o\er by the 
Government of India after completion; 
and 

(b) if so, whether there is any applica
tion pending before Government '! 

THE MINISTFR OF STATE OF THE 
MINISTR\· OF INFORMATJON AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) In August, 1985 Government of 
India decided to allow State governments. 
public sector undertakings, co-operatives. 
private institutions, etc. to bear the cost of 
setting up TV relay transmitters in their 
respective areas subject to the conditions 
that the ownership of such TV transmitters 
will vest in Doordarshan which will operate 
and nlaintain these transmitters and also 
determine the programmes to be put out 
therefrom. 

(b) Some requests for sett ing up TV 
transmitters under the said scheme have 
been received. Request of ITO, Tirupathi 
for setting up a\ery low po\\er (5 Watt) 
transmitter within the temple complex was 
received in March, 1985, i. e., before the 
decision referred to a bove was taken and 
not acceded to. TTD, Tirupathi as well as 
applicants under the new scheme have now 
been issued letters communicating main 
conditions of the scheme, details of costs, 
etc, so as to get their firm offers. 
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Punishment for Violation of Facto ries 
Act 

4103. M. R. HALDER : Will the 
Minister of LABOUR be pleased to state: 

(a) whether Government have any 
proposal to make punishment for repeat~d 
violation of the provisions of the Factories 
Act dealing with safet y and health aspects 
more deterrent: 

(~) if so. the details thereof: and 

(e) the steps taken I proposed '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) to (c) This aspect is covered 
in proposed amendments to the Factories 
Act. J 948 which are under exanlination. 

Allocation of Vanaspati and Sugar 
in Bihar 

4104. SHRI KUN\VAR RAM: Wil 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to "tate: 

(a) the per month demand of Bihar 
for Vanaspati and Sugar; and 

(b) the quantity of these commodities 
aI10tted against the demand during the 
current year '? 

THE MINISTER OF STAT~ OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K. P. SINGH DEO): 
(a) and (b) The consumption of vanaspati 
in Bihar is around 6700 MT per month 
which is a reflection of its demand in that 
State. No allotment of vanaspati to Slale:) 
is made by Government. 

Sugar is a dual priced comillodity and, 
therefore. the allocation of State-wise 
monthly quotas of sugar is not made on 
the basis of requirement or demand received 
from the State Governments. These quotas 
are allotted on the basis of certain uniform 
norms out of the total availability of levy 
sugar for alloc at ion to all the State Govern
ments. The monthly levy sugar quota 
allotted to the Bihar Government since 
October, 1983. is 31,573 tonnes based on 

425 grams per capita avai~ability for the 
projected population as"~ 1.10~f:983. 
However, an additional quantity of 5,.047 
lonnes was also allotted to the Bihar 
Government for each of the nlonths of 
June, August, September. October and 
Novelnber, 1985 during the current year 
for festival purpose. . This excludes a small 
quanti ty of 10 to 12 tonnes per month 
allotted for CRPF 'BSF personnel deployed 
in the State, 

[ElIglhh] 

\\'orking Conditions of Wonlen \\"orkers 
in Unorganised Sectors 

4105. SHRIMATI USHA CHOUDHRI 
\\fill the Minister of LABOUR be pleased 
to state 

(a) \vhether Government arc aware of 
the unsatisfactory working and living con
ditions of \\omen workers in the unorga
nised sectors like agriculturaL tobacco. bidi. 
artisan and \endors ~ and 

(0) if ~o, 111easures Go\crnmcnt purpose 
to adopt in this regard '? 

THE ~1INlSTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI TANJIAH): 
(a) and (h) Government ha~ been making 
concerted efforts to improve the conditions 
of workers in the un or ganised sector. 
Employments under the unorganised sector. 
hy and large. fall within the jurisdiction of 
the State Governments. The foHowing 
steps have been taken by Government for 
the workers (including women workers) in 
the unorganised sector in the employments 
nlen tioned :-

(i) A Beedi \Vorkers Welfare Fund 
has been establised in the Ministry of 
Labour which provides housing. water supply 
medica care, recreation and educational. 
facilities to the beedi workers and their 
children. 

Oi) Government has set up four tripa r
tite study groups to examine the nature of 
social security schemes and the possibilities 
of establishment of welfare funds for 
various categories of unorganised workers 
like fishermen, leather workers, workers 
in the buiJding and construction industry 
and handloom and powerJoom workers. 
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(iii) Some State Governments have 
-constituted Welfare funds for workers in 
the unorganised sector and pension schemes 
for agricultural' workers. 

(iv) Ministry of Labour has been 
grantmg assistance to voluntary organisations 
to take up projects on women labour includ
ing agricultural labour. 

(v) To prevent the displacement of 
women in the· tobacco industry due to 
introduction of mechnaisation, the State 
Government of Gujarat and Karnataka 
have been addressed to take necessary 
steps. 

Staff Quarters for Central Government 
Employees in Seventh Plan 

4106. SHRIMATI USHA CHOUDHARI 
SHRI RAJ KUMAR RAJ: Will 

the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) the total number of staff quarters 
of different categories available for Central 
Government employees in various cities~ 

(b) the backlog in staff quarters of 
different categories, the amount allocated 
for the provision of Governmen.t accom
modation to its employees in the Seventh 
Plan and the exteilt of facility that would 
be available by the end of the Plan; and 

(c) the date of priority of each-cat.e
gory employees upto which accommodmon 
has been allotted 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPM~NT 
(SHRI DALBIR SINGH) : (a) The infor
mation i~ given in the ST A TEMENT~ 1 
beJo~. 

(b) The backlog is indicated in 
STATEMENT-II below. A sum of Rs. 135 
crores has been approved by the Planning 
Commission during the 7th Five Year 
Plan and \\ ith this amount about 15,000 
quarters of various types are likely to be 
constructed. 

(c) The information IS given In the 
ST A TEf\,fENT -III below. 

Statement I 

The position of general pool accommodation a" on ~O.9.1985 in the cities shown 
below is as under :-

City 

A B C 
--------"-------- ---- ------- ---------

Calcutta 540 1144 874 

Bombay 153~ ~896 1748 

Madras 300 719 ~64 

Simla 297 276 .102 

Nagpur 160 619 165 

Faridabad 330 664 200 

Gaziabad 64 304 132 

Chandigarh 344 497 400 

Bcngo)ore 128 276 180 

Indore 102 3g 14 

Delhi 13530 19691 19330 

(as on 22.'11.1985) 

D 

149 

539 

~7~ 

29 

9~ 

140 

32 

42 

TYPE 

E 

J39 

190 

54 

"'.., 

~7 

52 

4 

18 

13 

EI Ell 

J 10 '" 

90 

16 

7 

14 '" 
16 

'" 

5289 1820 504 112 

EIII 

60 

Total 

2958 

7995 

1625 

739 

1091 

1402 

500 

1279 

644 

175 

60336 
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Statement n 

Statemen.t II showing the back log of staff Quarters for different categories in 
various cities as on 30-9-1985. 

City A B C D E EI Ell EII1 Total 

CalcUtta 14603 32799 7872 2510 688 290 10 58772 

Bombay 7908 12804 6652 2361 580 120 30425 

Madras 2979 7137 4723 427 102 50 15418 

Simla 541 1206 531 77 18 9 2882 

Nagpur 1856 2721 1484 203 114 16 6094' 

Faridabad 193 430 25] (1 9 3 892 

Gaziabad 184 161 85 21 7 459 

Chandigarh 1976 3883 :! 110 328 46 ]S 8361 

Bangalore 1397 4387 2300 348 1.t5 8577 

Indore 77 165 119 16 9 386 

Delhi* 3892 19690 12530 3026 2186 717 42041 
as on 22-] I-S5 

v~ _ ____ ~ _____________________ 

*This is based on the applications invited in 1984 with the top priority upto 1970. 
The position is as on 19.11.S5. 

Statement In 

The position as on 30-9-85 in the cities sho\\n be]o" is as under:-

City TYPE 

A B c D E EI Ell ElII 
----- - ------------------- ------ ------~----------- -- - ----- - --- ---~-- ---
Calcutta 

Bombay 

Madras 

Simla 

Nagpur 

Fa ridabad 

Gaziabad 

Chand iga rh 

Bangalore 

Indore 

Delhi 

27.9.54 4.6.54 1.8.56 1.8.56 5.1. 74 1.3.81 1. J 1.74 

15.11.59 IS.10.57 7.9.56 2.1.6\ 14.2.83 1.8.74 

19.11.53 
13.12.66 

31.8.58 

1.1.72 

22.10.65 

31.12.63 

6/55 

25.6.65 

23.6.65 

1. t 1.63 

30.3.55 

24.7.57 

5.1.56 29.5.64 1.5.78 

4.8.56 14.12.59 up to 
date 

7.1.56 7.2.57 ]2.7.77 

1.4.70 

upto upto 
date date 

31.7.77 -do-

11.8.71 6.1.61 9.11-72 1.10.82 1.9.81 

28.5.69 22.11.59 

5.2.62 5.10.52 1.3.49 31.1.75 21.5.78 

3154 1 !53 7/54 t 68 

19.3.49 31.7.50 14.3.49 1.6.81 

31.8.56 23.1.62 30.10.55 1.1.71 25.1.74 *** * •• 
----------------------------- ----------. __ 
.** Due to acute shortage of bunglow type of accommodation in these types (Ell 

and E. III) the accommodation is allotted to Ex-Ministers in Centre, Ex-Speakers 
Ex-Governor being M.Ps., Ex-Chief Ministers of States Judges, Chairman of 
Commissions, Additional Secretary, Secretary and Officers of equal rank etc. 
keeping in view the merits of individual cases. 
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Allotment of Mother Dairy Booths 
to Ex-Senicemcn 

4107. SHRI B. DEVARAJAN : Will 
the Minister of AGR lCUL TURE be pleased 
to state 

(a) whether Mother Dairy aHot booths 
to Ex -servicemen on contract basis; 

(b) if so, whether there is any propo
sa 1 t~ a1l0t them on permanent basis in 
view that it is solely alJotted to'Ex-service
nlen on payment~ 

(c) if not. \\ hether Government propo~c 
to allot Mother Dairy booths to all intend
ing Ex-servicemen; 

(d) whether the allotnlent is cancelled 
<>n receipt of comp laint from any quarter: 

(e) if so, whether Go\-ernment propose 
to examine it thoroughly before cancelling 
it on bogus complaint; and 

(f) if not, the reasons therefor '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK ,,"' ANA): (a) Mother Dairy allots 
Bulk Milk Vending Booths to Ex-Service
men as Concessionaire by an Agreement for 
a stipulated period whieh is rene\\ab1e on 
satisfactory perfonnance. 

(h) There is no proposal to allot Milk 
Booths on permanent basis. The booths 
are not allotted on payment. The conces
sionaire gives a security deposit at the time 
of execution of agreement. 

(c) Since the number of Bulk Milk Ven
ding Booths is I imited. it \\ ill not be pos
sible to accommodate all intending Ex
~erv.cemen. 

(d) If on investigation of a complaint 
it is found that the terms and conditions 
of the Agreement have been "iolated and 
the lapse is serious in nature or repeated, 
the Agreement is terniinated. 

(e) and (f) As far as the Mother Dairy 
is aware. no Agreeolent has been terminated 
on the basis of any bogus complaint. 

fLO's Report EntiUed "Strategies for 
Alleviating Poverty in Rural Asia" 

4108. , SHRI INDRAJIT GUPTA; 
SHRIMATI D.K. BHANDARI: 

W iJ I the Minister of AGRlCUL TURE be 
pleased to state : 

(a) whether his attention has been 
drawn to the ILO's recent report entitled 
"Strategies for Alle\'iating Poverty in Rural 
Asia": 

(b) if so, whether the ineffectiveness of 
India's anti-poverty programmes has been 
attributed to non-implementation of land 
ceiling laws and failure to actively invoh'e 
the participation of the rural poor; 

(c) whether Governlnent broadly agree 
with these conclusions; and 

(d) if so, the corrective measures pro
posed in this direction '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENTffiHRICHANDULAL CHANDRA
KAR) : (a' Yes. Sir. 

(b) "Strategies for Alleviating Poverty 
in Rural Asia" published by International 
Labour Organisation in April, 1985, intcr-alia~ 
mentions '"It is thus evident that the history 
of land reforms in most Asian countries is 
characterised by high ceilings compared to 
average farm size, lack of will as well ns 
the edministrative nlachinery of the govern
ments for implementing even such soft re
forms. and opposition from landlords. The 
result has been a very little redistribution of 
land among the landless and the land-poor 
and a meagre impact on the condition of 
living of the rural poor. Attempts at 
tenancy reform have also faced a nunlber 
of problems regarding implenlentation. and 
consequently contributed very little towards 
improving the lc\"els of productivity and 
income of the tcnanl farmers." 

(c) The Seventh Five Year Plan states 
"strict enforcement of land refomls and 
revamping of credit institutions can provide 
the necessary access to assets and resources 
for the poor as wen as promote a more equi
table social structure. Greater participa
tion of the poor through the elected institu
tions at the grass'-roots leve 1 as "ell as 
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through their own orpnisations is another 
means to achieve social change." It also 
emphasizes the need for viewing IRDP as a 
conjuctive activity with land reforms as wen 
as NREP, RLEGP and for promotion of 
group initiative and effort of the poor as 
also the role of voluntary agencies in 
these. 

(d) In the Conference of Revenue 
Minister of States fUTs. held in May~ 1985, 
it has been recommended to the States that 
a drive should be undertaken with the help 
of panchayats, voluntary organisations and 
local people to bring on record all insecure 
and informal tenants and sharecroppers. 
irrespective of whether tenancy is recognised 
or abolished in the State, unnecessary exemp
tions permitting leases and tenancies should 
be done away with, personal cultivation 
should -be defined more strict1y. and legisla
tion, wherevcr it is not there, should be 
enacted to confer ownership rights on all 
tenants including bargadars, limiting tenan-
cies to specified disabled categories only. 
In regard to land ceiling. the States have 
been requested to take up vigorous ilnp)e
mentation as also measures for plugging 
loopholes and countering evasion and avoi
dance of law, for expediting decisions in 
eases under litigation, for bringing areas 
newly irrigated from public investment under 
appropriate ceilings. States have also been 
requested to consider indusion of major sons 
in the definition of family with effect from 
24-1-1971 to determine family ceiHng limits, 
bringing lands with religious and charitable 
institutions in the purview of land ceiling 
and to consider lowering of ceilings to 5 
hectares for irrigated land with 2 crores; 7.5 
for irrigated land with one crop and 12 
hectares for other lands. Integration of 
land reforms and the schemes of financial 
assitance to assignees of ceiling surplus land 
witlr the programme of IRDP, NREP, etc. 
was also re-emphasized. 

Year Name of Market 

2 

1982 INA 

Mehar Chand 

Ring Road 

Lancer llQad 

In order to bring about a greater degree 
of awareness among, and participation of, 
beDC~ciaries a Central Seaor _scheme has. 
beea· .formulated to be implemented thrOUBh 
voluntary and non-governmental agencies. 
for training organisers and holding camps 
of beneficiaries to increase tbeir conscienti· 
sation, augment their kl;lowledae of schemes, 
create awareness of benefits of group forma
tion and collective action and promote their 
organisation for group' oriented activities. 
and self-reliance. 

,- T rOIlS/ali on ' 

Allotment of Shops to siheduled 
Castes in Delhi 

4109. SHRI BANWARJ LAL BAIRWA: 
Will the Minister of URBAN DEVELOP
MENT be pleased to state : 

(a) the number of shops allotted by 
Government in each shopping centre during 
the I~st three years, yesr-wise in Delhi; 

(b) whether in spite of necessary con
cessions given by Government to the persons 
belonging to Scheduled Castes. they are 
unable to purchase these shops; and 

(c) if so, whether Governluent propose 
to make arrangements to ensure that shops 
reserved for Scheduled Castes are allotted 
only to them and shops are allotted to the 
financially weak 'persons by charging initi
ally only one tenth of the total cost of shop
and the value in easy instalments ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The follow
ing shops have been allotted during the last 
three years in each shopping centre in Delhi 
on licence fee basis :-

General Reservation for 
SC and ST 

3 4 

(SC) 

2 

2 1 (SC) 

1 
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1 

J 983 

1984 

2 

Kasturba ~agar 

I.N.A. Mohan Singh 

I.N.A. 

Lancer Road 

Ring Road 

Srinivaspuri 

. 3 4 

1 

(SC) 

--------- -----------------

(b) During the last three years, no shop 
has been auctioned by way of sale. 

(c) Does not arise. 

(English) 

Reformance of Public Sector Fertilizer Units 

4110. SHRI LAKSHMAN MALLICK: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it is a fact that the perfor
mance of public sector fertilizer units is faT 
below their installed capaci ty; 

(b) the installed capacity of each of 
the public sector fertilizer plant as on the 1 
June, ] 985 and its production performance 
and the reasons for the shortfalls; 

(c) whether Government propose to 
hand over these plants to the cooperative 
sector; and 

(d) if not, the steps Government pro
pose to take to improve the performance of 
these units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH) : (a) While the pro
duction performance of some of the fertilizer 
units in the public sector is quite satisfactory, 
the performance of certain other public sector 
fertilizer units, particularly those owned by 
the Fertilizer Corporation of India and 
Hindustan Fertilizer Corporation, is below 
the standard norms. 

(b) The installed capacity of each public 
sector fertilizer plant as on 1 st June. 1985, 
and their production during the year 1984-85 
are given in the STATEMENT below. 

Inherent design deficiencies and equip
ment imbalances in some plants, and power 
constraints are the major factors responsible 
for unsatifactory perforrr:ance of the units. 

(c) No, Sir. 

(d) Remedial measures such as renova
tion/debottlenecking/modemisation, installa
tion of captive power facilities, addition of 
balancing equipments, etc., have either been 
initiated, or are planned, in order to im
prove the performance of public sector ferti
lizer units. 
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Written Answers 148 

Plant-Iris: C:lpadlJ' an.! pro.'lucti:JlI 0/ pu'>Uc s!cfor fe,'fili.:erplallts during 1984-85. 

iValle 0/ 1 he 

Plait 
Annual 

Installed 
Capacity 

(as on 1.6.85) 
.--------~---- -

2 

Production 
durIng 

1984-85 

3 

( Figures fn thousand lonnes) 

A. NITROGE 

Fertilizer Corporation of India 

GorakhpO( 

Sindri 

Rama,undam 

Talcher 

Hindustan Fertilizer ('orporatioa 

Namrup-l 

Nanuup-lJ 

Barauni 

Durgapur 

Rubtriya Chemicals &. Fertilizers 

Trombay 

Trombay-IV 

Trombay-V 

ThaI 

Natioaal F ertiJize'I's Limited 

Nangal~1 

Nangal-ll 

Panipat 

Bhatinda 

Fertilizen ancl Chemical~ Travaneore Lintited 

Udyogamandal 

Cochin-l 

Cochin-II 

Ma*u Fertilizers Limited 

Madras 

131 

219 

228 

128 

45 

J52 

152 

IS: 

90 

75 

151 

6~3 

NO 

152 

235 

235 

78 

152 

87 

(Under Review) 

176 

82.4 

125.2 

93.4 

55.1 

21.6 

66.7 

37.7 

57,) 

~4.3 

55.6 

125.0 

*245.7 (April

~ovemebr, 1985) 

52.6 

137.8 

157.1 

143.h 

S1.2 

107.9 

65.6 

151.4 

(*Thal plant started commercial prod uction in March, 198.5 • Phase·) and 

June, 1985 - Phase-II) 
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1 
,', 

Steel 'Authority of India Ltd. 

Rourkela (Fertilizer Plant) 

NeyYSli Lignite Corporation 

Neyveli (Fertilizer Plant) 

Rashtriya Chemical & Fertilizers 

Trombay 

Trombay-IV 

Mad ras Fertilisers Limited 

Madras 

2 

120 

70 

45 

75 

)) 2 

3 

49.& 

58.9 

41.1 

55.6 

112.4 

Fertilizers and Chemicals Travancore LimIted 

Udyogamandal 

Cochin-Il . 

37 

127 

(Under Review) 

29.0 

85.3 

_---------------- --- --_- -------------__,. 

Allocation of Shops by DDA to 1"innan 
Viha r Society 

4111. SHRI KA?vfAL NATH : Win the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government ha\e accepted 
the request of Nirman Vihar Society to 
aI10cate some shops built by DDA in the 
convenient shopping centre for an extension 
counter for a Bank for a small camp Post 
Office and a couple of shops for the Super 
Bazar for catering to the essential require
ments of the residents of the colony; and 

(b) if not. the reasons therefor? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No, Sir. 

(b) According to the Delhi Develop
ment Authority, the Welfare Association of 
the Society was requested to ask the concer
ned departments to approach the DDA tor 
al10tment of shops. No such request has 
been received from any department and 
therefore, the al10tment could not be finali
sed. The shops are also not yet ready for 
occupation. 

Targets of Oilseeds Output 

4112. SHRI MANIK REDDY: WID 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether oilseeds output targets have 
been low due to failure of R&D effort~; 

(b) whether oilseed output has been 
erratic over the past 10-15 years; and 

(c) whether the objectives of coope
rative league of USA (CLUSA) oilseed pro~ 

ject supported by USA and Canada have 
been fulhlled by the National Dairy Develop
ment Board? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDID\. 
MAK W ANA): (a) The oilseeds production 
targets have never been low due to failure 
of R,.(~ D efforts in oilseeds. In fact, recently, 
on the advice of the Planning CornIriiSsioh 
and keeping in view the requirement of 
Vegetable Oils and to minhr.ise its import 
upto the extent possible, the oilseeds pro
duct ion target by the terminal year of the 
Se\enth Five Year Plan (1989-90) has been 
revised and raised to 180 lakh tonnes from 
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170 lakh tonnes. Similarly. for the preced
ing years of the terminal year of the Seventh 
Plan, the targets of oilseeds have been raised 
proportionately. 

(b) Average oilseeds production bas 
progressively increased over the last 3 Plan 
periods as is evident from the following 
figures :-

Plan A verage Production 
(lakh tonnes) 

4th Plan (1969-74) 86.4 

5th Plan (1974-79) 95.9 

6th Plan (1980-85) 114.5 

(c) Yes9 Sir. 

Distribution Margin to Cooper~li\'e 
Societies SeJling Fertilizers 

4113. SHRI MANVENDRA SINGH: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the nwnber of such cooperati~e 
societies which sold fertilizers to the farmers 
in each State particularly in Uttar Pradesh 
in the year 1984; and 

(b) the pre-revised distribution margin 
and revised distribution margin effective 
from January~ 1982 to December, 1984'~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRl YOGENDRA 
MAKWANA) : (a) There were 55,636 licen
sed Cooperative reta il outlets distributing 
fertilizers in different States as on 30-6-19847 

including 6956 such Cooperative outlets in 
Uttar Pradesh, State-wise position is given 
in the STATEMENT -I below. 

(b) The distribution margins to insti
tutional agencies and private trade distribu
ting fertilisers as allowed with effect from 
15-8-1981 and later revised with eftect from 
20-5-1983 are shown in the attached STATE
MENT -II below. 

Stat __ t-I 

Statement Showing jtate-wise NumlMr o} 
Licensed Cooperative Retail olltlets/or 
Distribution of Fertilisers tU on 30.6.1984. 

------------------
s. No. Name of State No. of Coopera-

tive Retail Outlets 

1. Andhra Pradesh J138 

2. Assanl 220 

3. Bihar 1092 

4. Gujarat 6694 

5. Haryana 1626 

6. H imachaJ Pradesh 1996 

7. Jammu & Kashmir 1685 

8. Karnataka 4650 

9. Kerala 1964 

10. Madhya Pradesh 4622 

11. Maharashtra 3420 

12. Manipur 174 

13. Meghalaya 26 

14. Nagaland Nil 

1 ~. Orissa 2567 

16. Punjab 2908 

17. Rajasthan 5255 

18. Sikkim Nil 

)9 4 Tamil Nadu 4880 

20. Tripura N.A. 

21. Uttar Pradesh 6956 

22. West Bengal 3263 

23. U.Ts. 500 

55636 
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. Statement-U 

Slatelnenl Sho.ving Distribution Margin Effective from }5-8-/98} Onwards on .\il(Jjtlr 
. Varietils of Fertilisers 

(Rupees/per tonne) 

Product Effective from 

15-8-8J 20-5-83 

----_-------- - ._---. 

Urea (46% N) 

A.S. (21% N) 

CAN (26% N) 

CAN (25% N) 

D.A.P. (18%N & 

46% P) 

MOP (60% K20) 

Complex Fertilisers 

Institu-
tional 
agencies 

140 

90 

90 

85 

165 

110 

NPK (20:20:0) 

NPK (15:15:15) 

140 

140 

Availability of Chemical Fertilizers in 
Uttar Pradesh 

4114. SHRI MANVENDRA SINGH : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government made available 
adequate quantity of chemical fertilizers in 
the country- in 1985-86; 

(b) if not, the steps taken by Govern
ment to make chemical fertilizers available 
adequately to promote larger off-take and 
for judicious application of those chemical 
fertilizers in the fields in Uttar Pradesh in 
the above year ~ and 

(c) the details thereof: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRJ YOGENDRA 
MAKWANA) : (a) Yes .. Sir. 

Private 
Trade 

._------+ 

120 

80 

80 

75 

145 

90 

120 

120 

Institu-
tional 
agencies 

150 

90 

90 

85 

210 

115 

160 

155 

(b) & (c): Does not arise. 

Private 
Trade 

130 

80 

~O 

75 

]90 

95 

140 

135 

Low Cost Housing ProjeCts Sanctiooed by XBO 

4115. PROF. NARAIN CHAND 
PARASHAR : WilJ the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether 43 Low Cost Housing 
Projects have been sanctioned by the 
National Building Organisation; 

(b) the particulars of the projects State
wise covering the 72 selected vi Uages in the 
different geoclimatic regions of the country : 
and 

(c) the time by which the projects would 
be completed and handed over to the 
occupants '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH) : (a) 43 projects 
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" 

have been taken up by the N.B.O. under its 
experimental housing scbe~. 

(b) N.B.O. has SO far sanctioned 81 
projects under its demonstration rural 
housing scheme. The Statewise details of 
these projects are as in the statement. 
(Placed in Library l.ee. LT No. 194tJj8S) 

(c) Out of the 81 projects, 50 have been 
completed and the other projects are in 
different stages of execution. The completed 
houses are handed over to the State Govern
ments for being given to the beneficiaries. 

Report of Joshi Committee on Doordarshan 

4116. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of INFOR
MATION AND BROADCASTING be 
pleased to state : 

(a) whether the Joshi Committee on 

Doordarshan has submitted its report; 

(b) if so, the major recommendations 
made by the Committee and the decision 
taken thereon; 

(c) whether the Committee has stressed 
the fact that National Integration can be 
achieved through a judicious combination 
of the National and the regional 
programmes; 

(d) if so, whether Government have 
accepted this recommendation and decided 
to provide programme making facilities at 
all relay centres; and 

(e) the names of the relay centres where 

these facilities have been provided ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD GIL) : 
(a) yes, Sir. 

(b) to (e) The Report of the Working 
Group to prepare Software, Plan fot 
Doordarshan headed by prof. P. C. Jo_shi 
containing the recommendations of the 
Group has been examined by the Media 
Advisory Committee of thi s Ministry, which 
has recently submitted ,its report to" this 
Ministry. This report is yet to be examined. 

Technology for Extraction of Edible Oil 
from Rice bran 

4117. DR. KRUPASINDHU BHOI: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Government have' taken 
some steps to develop the technology to 
extract edible oil from rice bran; 

(b) whether this technology is available 
in some other countries in Asia ; and 

(c) if so, the names of those countries 
and whether Government propose to 
collaborate with any such country in this 
matter? 

TH,E MINISTER OF STATE OF THE 
MINISTRY OF FOOD & CIVIL SUPPLIES 
(SHRI K.P. SINGH DEO) : (a) to (c) 
Yes, Sir. Government has already approved 
a proposal received from an Indian firm for 
fabrication of equipment with Japanese 
collaboration for production of edible rice 
bran oil. This firm is reported to be in an 
advanced stage of making available such 
plants. A study is also being made by a 
technical team for evaluation of technology 
for upgradation/modification of huller rice 
mills so as to enable increased availability 
of quality Rice bran suitable for production 
of the oil. Besides Japan. some other 
countries in Asia which are reported to have 
this technology are China and Burma. It 
is proposed to study the technology available 
in some of these countries. 

Evalbtion of IRDP in Tamil Nadu by 
Madras Institutions of Developmebt 

Studies, Madra s 

4118. SHRI MANIK REDDY: WiIJ 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether it is a fact that the Madras 
Institution of Development Studies, Madras 
have conducted independent and profes
sional evaluation and analysis of I.R.D.P 
in Tamil Nadu and' if so, salient points of 
their findings (News~irne 25 O~tober, 

1985); 

'(b) whether similar itidepena~nf' "sur~ 
veys have been carried· out in 'other: 8ta~ 
and if so, details of the findings; 
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(c) whether any of the States are reluc
tant to have independent analysis done 
and if so, Government's position in the 
matter of Central funds and assistance pro
vided to various States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT (SHRI CHANDULAL CHADRA
KAR) = (a) The Madras Institution of 
Development Studies, Madras, conducted an 
evaluation study of Itegrated Rural Deve
lopment Programme (IRDP) and related 
.programmes in Ramanathapuram and 
Dhramapuri districts of Tamil Nadu in the 
year 1980. 

The sample of the study covered 598 
beneficiaries and 692 non-beneficiaries from 
64 villages in 8 blocks. Main findings of 
the study in relation to IRDP are as under: 

(i) even if the implementation of the 
programme is wholly effective, the IRDP is 
a fairly thin programme in terms of annual 
allocation of funds; 

(ii) in the actual provision of subsidies, 
small and marginal farmers were relatively 
favoured vis-a-vis agricultural labourers; 

(iii) Geographical spread in the imple-
mentation of the programme wa s not 
equitable; 

(iv) In the Ramanathapuram sample. 
large or better-off farmers constituted 9.3% 

of the beneficiaries. In the DUramapuri 
sample, the corresponding fjgure was 17.3%; 

(v) Some of the small farmers were 
wrongly identified as marginal farmers. Such 
cases came to 5.7% in the Ramanathapuram 
sample and to 7.5% in the Dharmapuri 
sample; 

(vi) The Government saction was avail
able quite late and the credit plan was 
finalised only after that. There was much 
variation between the Credit Plan and the 
lending pattern that was actually implemen
te'd; and 

(vii) The indebtedness of the poorer 
beneficiaries actually increased because of 
initial costs for obtaining the benefit, inade
quacy of the assistance provided and 
shortcomings in the adequacy and efficiency 
of infrastructure. 

(b) Summary of main findings of four 
major evaluation studies on IRDP is given 
in the Statement below. 

(c) It has now been decided to have 
concurrent evaluation of IRDP where field 
work will be done through reputed research or 
academic institutes, selected in consultation 
with the State Governments. The concurrent 
evaluation study will enable an independent 
analysis of the programme on a continuous 
basis through association of such institutions. 
The evaluation of the programme on this 
basis has aJready started. after consultation 
with the States. 

Statement 

Findings of I1lajor Evaluatiin Studies OIl the Intograled 
Rural De~'eloplnent Prog,o""lle 

--~--- -- - _-- ------- - ---------------- - -------
Coverage I.F.M.R.£ RBI£ NABARD£ PEO£ 

1 2 3 4 5 

(a) Number of States 2 16 15 16 

(b) Number of districts 5 16 30 33 

(c) Number of blocks 17 16 60 66 

(d) Sample size 1859 730 1498 1170 

2. Percentqc of sample 
households who received 
incremental income 90· 51 82*· 8& 
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------ .. -_ ... -,~ ._--- --_ ..... _--_.-. 
2 3 4 S 

3. Percentage of sample 
households who crossed the 
poverty line NR 17···· 4 7(a,~ 49.4 

4. Percentage loan 
repayment by the 
sample households 79.6@@ NR 69 9% 

5. Percentage of ineligible no repayment 
households who received 
assistance -@@@, 16 15 .. 25.8 

£ Programme evaluation Organisation, Planning Commission. 

Institute for Financial Management and Research, Madras Reserve Bank 
of India. 

National Bank for Agriculture and Rural Development. 

* Were happy with the IRD assistance. 

** The programme helped push up the average income of the beneficiaries by 
82% expressed in 1982-83 prices. 

*** After discounting the income on the basis of consumer price index for 
agricultural labourers as on February, 1984. 

@: 22% at current prices. 

@.@;: Did not find any difficulty in the repayment of loan. 

@_@@,: Only district-wise figures give. 

Foreign Loan for Construction of Houses 
for Urban Poor 

4119. SHRI LAKSHMAN MALLICK: 
Will the Minister of URBAN DEVELOP
MENT be pleased to state : 

(a) whether it is a· fact that some 
foreign countries are extending their co
operation by assisting India through loan 
to con~truct houses for the Urban p~r; 

(b) if so, the details regarding the 
amount of loan sanctioned, country-wise' and 
the details regarding the selected cities for 
construction work; and 

(c) . the names of the cities selected in 

the Orissa State ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
~RI DALBIR SINGH) : (a) Yes, Sir. 

(b) The details of the Loan assistance 
received from foreign Countries Agencies 
during the last five years are as under : 

(I) Assistance from United Kingdom 
(RTA) for EWS Housing Schemes 
in Drball and Rural areas: 

. The Project, known as the RTA project, 
is in two phases. Government of UK has 
pro~ided financial grant. amounting to 
£14.75 million and £24 million under pbase
I and II respectively, Tbese funds are meant 
for EWS housing shcemes both in rural and 
urban areas. 

(II) World Ban~. Assisted Projects : 

(a) Madhya Pradesh Urban Develop.meDt 
. . ., -.. ';, 

Project: The World Bank has approved a 
loan- of US $ 24, 1 milliori"for~ an integrated 
urban developQ.lCDl pro,iect.~, Mad.hya 
Pradesh, wJlicb. . is ,}>eing.:. ~pp'anced by 
HUOCO. This prQje~· wjll::~~yiQe.~proved 
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services· and shelter to nearly 3.5 Jakb of 
urban poor in Madhya Pradesh. 

(b) Calcutta Urban Development Project 
HI: The total cost of the project is Rs. 288 
crores and is intended to cover provision of 
water supply, drainage, sanitation, shelter 
and area development etc. 

(c) Madras Urban Developm~nt Project : 
The total cost of the project is· US $ 42.00 
minion 'and it provides for development of 
sites and services and other facilities 
including shelter·loan to about 15,000 low 
income households, slum improvements, 
solid waste management etc. 

(d) Kanpur Urban Development Project: 
The total cost of the project is Rs. 20 .. 77 
crores: The project provides for develop
ment of 14800 residential plots under sites 
and services, slum upgradation of 2000 
households. 

(e) Bombay Urban Development Project: 
The total project cost is S 105 million and 
it covers developmen t of sites and services 
(85000 sites) and slum upgradation 0.,00,000 
households) . 

(ITI) Federal Republic of Germany 
As istance for EWS housing in Urban Areas: 
Under an agreement recently signed, the 
KFW. 

(a) Techno Financial Agency in Federal 
Republic of Germany) would make available 
financial assistance of 20 million DM for 
HUDCO projects and Programme for EWS 
Housing in Urban areas. 

(c) The cities/towns of Athagarh, 
Godagopinath and Banusalundi in the 
State of Orissa are covered under the RTA 
Loan Scheme. 

(Translation) 

Hospitals for BHli Workers in Bihar 

4120. SHRI VIJOY KUMAR Y ADAV : 
Will the ~jnisief. of LABOUR be .pleased 
to· state ~ 

(a) whether sanction had been. accorded 
for th~ .constt;qction :01 a tift)'- ted ho~pjt-aJ 
~ ~ Bi~.~il si~uateQ i~ Naianda Djstrict 
Ql Jl.Ul4f S~lilte OIJ~ of .. ~Bidi Lab()ur -Wel(~e 
~; ; ...•... 

(b) if so, whether efforts are, now being 
made to shift this hospital frorn' Biliarsharif 
to any other place; 

(c) . whether there are fifteen thousand 
Bidi workers working in Biharsharif; and 

(d) if so, the reasons for shifting this 
hospital from Biharsharif ? 

THE MINISTER OF STATE OF 
.THE MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) Does not arise. 

(Translation) 

Amount Contributed to Bidi Workers 
Welfa re Fund by Bidi Industrialists 

4121. SHRI VIJOY KUMAR Y ADAV : 
Will the Minister of LABOUR be pleased to 
state: 

(a) the amount contributed by bidi 
industria list.s in various States in the country 
to the Bidi Workers Welfare Fund during 
the last three years, year-wise; 

(b) the amount out of this fund spent 
on the weJfare of bidi workers in the various 
States during the last three years, year-wise; 

(c) whether the amount in this fund is 
insufficient to meet the health and educational 
requirements of bidi workers; and 

(d) if so, the Governmen(s scheme to 
increase the aIEount in the fund ? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF LABOUR (SHRl. T. 
ANJIAB) : (a) The amount of cess collected 
under the Bidi Workers Welfare Cess Act, 
1976 in the bidi producing States during 
the las l three years is given in the Statement 
below. . . 

~ , 
(b) The expenditure figures are riot 

maintained Statewise for all beedi prodUCing 
States. They are maintained by the Regional 
.Welfare CommissiQners.region~wise. HO,we.YC;r 
the total expenditure ~n .the welfare (){ bidi' 
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workers during the Jast three years, year
wise is as under 

Year ExpenJiture 

1982-83 

1983-84 

1984-85 

Rs. 1,44,55.328 

Rs. J .80,35.861 

Rs. 2.04.91.721 

(c) No, Si~. 

(d) Jt is planned to increase the scale 

of activities to ensure fuller utilisation Of 

funds. 

Statement 

Coll::c(ion of Cess on Beedis. 

(in 1acs of rupees) 
-----~. 

S. No. State 1982-83 1983-84 1984-85 
~-'----- - - ---_------. ---

J. ASSalTI 0.45 
., 

Bihar 15.17 .... 
3. West Bengal 21.67 

4. Orissa 3.37 

5. Uttar Pradesh 9.80 

6. Andhra Pradesh 51.00 

7. Kerala . 13.30 

8. Kamataka 48.79 

9. Tamil Nadu 41.54 

)0. Rajasthan 4.09 

11. Gujarat 1.33 

12. M aharashtra 38.87 

13. ""ladhya Pradesh 70.53 
---~ 

319.91 

[&gli"'J 

Approval of ~faps/Plaas Salaitted a.y 
GI'OII, Hoasiag Societies in DeIIli 

4122. SHRI P.R. KUMARAMANGLAM : 
wiD the Minister of URBAN DEVELOP

. MENT be pleased to state : 

(a) steps being taken to prevent delays 
in approving maps/plans submitted by co
operative Group Housing Societiea who have 
been allotted land in built up areas in 
Delhi. 

(b) whether these delay. are due to 
DOJl.-coordin*tion bdWeeft ))DA .and the 
Delhi Urban Art COmmission; ~ 

0.47 

18.87 

22.29 

3.29 

2J .48 

55.36 

14.65 

52.88 

45.14 

3.64 

1.01 

32.02 

74.75 

34S.85 

0.45 

20.28 

11 93 

3.40 

25.40 

68.35 

15.65 

70~03 

48.86 

4.SJ 

LOS 

35.58 

98.73 

404.32 

(c) if S01 steps being taken by Govern
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c): 
It!S ensured that both DDA and Delhi 
Urban Art Commission approve/clear maps 
and plans sublnitted by co-operati.e group 
housing societies to the eXtent .". their 
respective responsibilities without any delay. 
Frequent discussions· are .., held between 
tJte reprelCritatives Of Dtlbi- Uiban Art 
Commission, DDA and ~verhiriebt to 
ensure eo-ordination betwc!eri ftJe two 

. aaeJtcies 'and to" Clill1f,*e Pos8ibf8tfes df 
(ielay. 
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ArtificiallDsemiDation Services Performed 
under Operati!D Flood and NOD-operatiOll 

Flood Projects 

4123. Dr. G. VIJAYA RAMA RAO; 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the State-wise number of artificial 
insemination performed under Operation 
Flood and Don-Operation Flood projects 
during last three years showing percentage of 
successful 'insemination and expenses incurred 
and cows and buffaloes; and 

(b) the percentase of milch animals 
covered, State-wise, under the present 
programmes ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) State-wise number of 
artificial inseminations (AI) performed and 
female calves born during the last three 

years i.e. 1962-83, 1983-84 and 1984-85 
'under Operation Flood are given in the 
Statement I below. Expenses on cows and 
buffaloes for these services are not available 
as the programme Implementing . agencies in 
the States do not provide as a matter of 
course, the operating details of these services 
~o the "Indian Dairy Corporation/National 
Dairy Development Board. Information 
relating to the number of AI performed and 
female calves born in non-Operation Flood 
areas is not available as the AIs are per
formed under various State Cattle Develop
ment Programmes such as Intensive Cattle 
Development Projects, Key Village Blocks, 
Urban AI Centres, Veterinary hospita]es/ 
dispensaries, etc. 

(b) Based on the studies (Society Village 
Enumeration) conducted by the State 
'implementing agencies, the number of milch 
animals covered under cooperative ambit 
and artificial insemination services, State
wise, under Operation Flood are given in 
the statement II below: 



167 Written Answers 

... , 
J 
£ 

...... 
V) 

M 
N 

co o ...... 

DBCEMBER 16, 1915 

00 
00 
0\ ...... ...... 
~ 

00 . -rr\ 
rr\ -

V 
N 
\D --

• c 

E-• :r: 

-Z 

Written A1ISWen 161 

...... 
o 
t"'l 



169 Writ'''' 'A",wen 

• I 
~ 

f"") 

0\ ---

V) 

00 
.~ 

1 
~ 
:; 
:: 
:J 

a... • ::;I 
.D is 0 
.2 -f. z 

J i 1,1 ;1; J 'f. 
t, ~ -, 

~ 

." . . ". .' . 

AGRAHA YANA 25. 1907 (SAKA) Written A1I6Wet'8 170 

rI'J 

!) 

8 g: ..c 
CF} .s 

fa .. .. ct a Q 

-= ... til .a= < - ]J .. -• • 
~ ~ "0 .. .. I ~ ~ 2 



171 W,*tefl Answers DBCEMBER 16,1985 Wrillen A_wen 172 

StatementU 

Statement Indicating Estimated Number 0/ J-VJilch Animals covered under cooperatil~e 

Ambit and Arijicia/s/nsemination Services Ambit as on August, 1985. 

State 

Andhra Pradesh 

Bihar

Gujarat* 

Haryaoa 

Kamataka* 

Kerala 

Madhya Pradesh 

Orissa 

Punjab 

. Maharashtra * 
Rajasthan 

Tamil Nadu 

Uttar Pradesh * 
West Bengal· 

Goa, Daman & Diu 

Pondicherry 

Assam·· 

Sikkjm·· 

IIttnadhal PradeSh·· 

Jamaa & Kashmir·· 

Aglaman &: Nicobar 

Islands·· 

Tripura 

Estimated no. of Milch 
Animals covered under 
cooperative ambit 
as on August, 1985 

('OOO's) 

491 

54 

1387 

176 

1085 

79 

291 

25 

512 

1066 

692 

980 

256 

65 

12 

15 

3 

16 

23 

23 

3 

II 

Estimated number of Milch 
Animals covered under 
Artificial 'Insemination 
Services as 00 August, 1986 

('OOO's) 

25 

5 

363 

22 

410 

31 

135 

16 

103 

64 

112 

346 

52 

47 

1 

4 

1 

7 

2 

Note: *In case of the unions'milksheds of these States,. .iety villalC Eltumeration 
(SVE) was not carried out. The estimate number CIf milch animals.' under co
operative and A. I. ambit has been calculated taking into cODsideration the 
average milch animals with the members of ·those milksheds/uniens w~:' SYE 
was conducted. ; ,~. ,.: 

",' .. 

**1bese States/Union Territories were not ,covere4' under SVlt··:anci' th~ estitna~ 
number of milch animals under eoop~rat~ .d A. I. 'amf,it for these' Statts/ 
Union Territories have been worked out'usio, the a~eraae of aU- the,mitk
sheads of rest of the States/Union Territories where SVE was carried out. 
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'Health Care given to Cattle under 
Operation F loocI~n 

4124. DR. G.VIJAYA RAM RAO: Will 
the Minister of AGRICULTURE be pleased 
tc;> state: . 

(a) the number of animals, State-wise, 
given health care ul)der Operation FloOd II 
and the total annual expenditure incurred 
for the last 3' years; 

(b) the total number of milch animals 
in each of these States outside the Operation 
Flood II· project and these covered under 
the project; and 

(c) the per capita milk production .in 
the country in 1969 and 1984 '? 

THE ~INISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRJ YOGENDRA 
MAKWANA): (a) & (b) The total 

number of milch animals in each State 
covered under Operation Flood and outside 
Operation Flood separately, is not ·available. 
However, the total number of milch -animals 
(cross bred and indigenous cows and milch 

buffaloes) based on the 13th Livestock 

Census, 1982 (Provisional),. and the number 

of animals covere~ under Animal Health 

during the years 1982-83, 1983-84 and 

1984-85 under Operation Flood .are given in 
the Statement below-

(c) The figure relating to the per capita 

milk production in the country in the year 

1969 is not found available. However, the 

annual milk production per milch bovine 

in India for the year 1971-72 and 1983-84 

was estimated at 286 kilograms and 437 

kilogranls . respectively . 

Statement 

SIQlem~nt lndicaling the lotal Number of Milch An;,na/~ Slale-wiJe as per 13th 
Livestock Census 1981. Number 01 Animals Covered U1Ider Animal 

Healtla COlier under Operation Flood Dllring the Yea,. s 
1982-83, 1983-1" a"d 1984-85 

Provisional 

Animal Health Total number 
------------- -------- -

State Cases treate<l by mobile clinics (in ~()()() of milch 

1982-83 1983-84 1984-85 animals ('000) 

Regular £mer- Regular Erner- Regular Emer-

gency gency gency 
------__ .~_'-4 __ ----------

1 2 3 4 S 6 a 
._-----_ .. __ ._ .. --------- --- ------_._---_._-- - --------_._---------

Andhra Pradesh 

Assam 

Bihar 

Gujaral 

Haryana 

Kerala 

Madhya Pradesb 

Maharaslltra 

95.78 

1.30 

2.44 

335.57 188.77 

19.85 3.51 

13.44 1.66 

26.3J 3.78 

16.9'4 7.80 

105.121 3.456 

2,210 Nil 

Nil Nil 

90.673 

0.535 

0.176 

2,360 

Nil 

0.075 

7218 

2320 

6052 

348.888 233.794 406.471 262.933 Not 
available 

27.236 0.823 35.211 0.576 2140 

44.611 1.086 64.283 1.805 1557 

205.816 IS.SOI 221.782 13.339 10889 

125.210 8.223 '«tl81. 11.094 Not 

available 
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--------- -----.----------.~. --"-- -._- __ ~- -

1 2 3 4 5 -6 7 8 

Orissa 14.22 15.436 0.031 29,278 0.005 3926 

Punjab 216.03 1.83 316.721 0.708 398.033 0.814 Not 

available 

Rajasthan 11.56 1.63 191.158 3.983 289.105 6.235 N.A. 

Sikkim 0.58 3.60 0.002 0.762 Nil 0.268 46 

Tamil Nadu 327.3 37.68 364.782 18.820 439.835 20.384 4571 

Tripura 3.63 3.446 0.011 3.097 0.021 190 

Uttar Pradesh 49.57 11.05 44.683 1.512 113.725 7.311 10152 

West Bengal 37.98 3.92 48.229 4.365 26.585 3.160 

Goa, Daman & Diu 1.999 0:038 4.637 0.177 51 

Pondicherry 1.17 Nil Nil 5.065 Nil 41 

Karnataka 298.75* 23.39* 327.025 17.738 371.455 39.260 4913 

Madhya Pradesh 122.49* - 9.3"9* 

Rajasthan 138.98* 6.81 * 

* International Development Association (IDA) Assisted Project. 

Irrigation Facilities to COCODut growers 

4125. PROF. P. J. KURIEN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether irrigation facilities are 
provided to coconut growers under any 
Central scheme; 

(b) if so, the details thereof; and 

(c) assistance given in 1984-85 - on this 
account and number of farmers who availed 
of tAi5 assistance? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERAT'ON (SHRI YOGENDRA MAK
W ANA) : (a) Yes, irrigation facilities have 
been provided to coconut growers by the 
Coconut Development Board under the 
Project "providing assistance for irrigation 
facilities to coconut growers". 

(b) & (c) Under the aforesaid project, 
subsidy on pump sets has b~n provided at 
the rate of Rs. 1,0001- per pump set to be 
shared equally -between the Coconut Develop
mept Bo~d and the State Governments. The 

scheme has been sanctioned for implemen~a
'tion in the States of Kerala, Kamataka, 
Tamil Nadu, Orissa and Bihar. 

Besides, assistance has also been provided 
for development of irrigation facilities in 
Andhra Pradesh, Karnataka and Tamil 
Nadu. 

Details of assistance provided during 
1984-85 are given in the enclosed STA TE
MENT. 

It has been estimated by the Coconut 
Development Board that the total number 
of farmers benefited during 1984-85 was 
1023. 

Statement 

Assistance provided during 1984-85 
for Irrigation Facilities to 

Coconut Growers 

(i) 1000 pump sets 

distributed in 
Kerala. 

(ii) Development of 
. 23 irrigation 

Rs. 5.00 lakb 
,t _ .. .". ..' 

, , SC?urces m Aodbra 
Pradesh. . ~: -O~46 l~kb 
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(iii) Impro ved irri ga
tiOG in the hybrid 
farm in Tamil 
~ .. du. Rs. 1.564 lakh 

Total Rs. 7.024 lakh 

Milk Production 

4126. SHRI MANIK REDDY: Will 
the Mi~jstcr of AGRICULTURE be pleased 
to state : 

(a) per capita production and consump
tion of milk, State-wise in the country as 
compared to 1970; 

(b) the milk drying capacity installed 
under Opel'ation Flood I and II in each of 
the States (showing year of installation) and 
present average daily production; 

(c) average cost for production of one 
Kg. milk powder; and 

(d) the tota I investment in milk drying 
plants and total production in these plants 
during last three years ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK W ANA): (a) 1977 -78 is the earliest 
year for which State-wise milk production 
data are available on the basis of random 
sample surveys and official estimates. As 
such the figures regarding State-wise milk 

production and per capita availability of 
milk for the years 1977-78 and 1982-83 are 
given in the Statement-I below. 

(b) The figures relating to State-wiSe 
milk drying capacity available under Opera
tion Flood as on March, 1981 and March, 
1985 are given in the Statement II below. 
The figures as regards production of milk 
powder by Operation Flood Dairies during 
September. 1985 are given in the Statement 
III below. 

(c) The cost of production of 1 kg. 
milk power depends on various factors like 
price of milk, make and capacity of the 
power plant, capacity utilisation of the plant, 
type of power manufactured, cost of power, 
fuel etc., and all these vary from State to 
State. The cost of drying varies from Rs.4.00 
to Rs. 6.00 per kg. of milk powder. 

(d) Since the investment on Feeder 
Balancing Dairies also include milk drying 
plants, it is not possible to indicate invest
ment on milk drying plants separately. The 
estimated production of milk powder 
including infant milk food by the Operation 
Flood Dairies during the last three' years is 
given below : 

1982-83 

1983-84 

1984-85 

(Figures in metric tonnes) 

53,920 

58,025 

70,873 

Statemeat I 

Stateme"t shOWing State wise Milk Production QIId Per Capita Al'ailability during the 
Years 1977-78 tmd 1982~3. 

--~--~. 

s. State 1977-78 1982-83 

No. Milk Per Capita Milk Per Capita 

production availability production availability 
('000 M.T.) (Kas·) ('000 M.T.) (Ka.) 

1 2 3 4 5 6 

1. Andhra Pradesh 1830 37.9 2303 44 . .1 

2. Assam 419 23.2 482 23.0 

3. Bihar 1828 21.8 2133 30.7 

4. Gujart.t 2188 12.0 2529 75.0 
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----- .---. 
----~- ---

2 3 3 4 S 

-------- ._-

5~ Haryana 1727 151'2 .2262(~ 177'5 

6. Himachal Pradesh 279 71.3 358 83.2 

7. J&K 211 39.0 270 44.1 

8. Karnataka 1271 38.5 1655 45.7 

9. Kerala 778 32.2 1078 40.8 

10. Madhya Pradesh 2000 41.0 25]0 46.3 

1-1. Maharashtra )400 24.7 2009 32.5 

124 Manipur 53 40.9 63 41.8 

13. MeghaJaya 50 42.0 60 44.3 

14. Nagaland 2.8 4.4 4 5.4 

15. Orissa 212 8.5 322@, 11.7 

16. Punjab 2709 180.9 3599 220.7 

17. Rajasthan 2879 95.1 3400 99.2 

18. Sikkim 1.4 5.9 19 74.1 

19. Tamil Nadu 1681 37.4 1788 37.4 

20. Tripura 14 7.5 18 8.3 

21. Uttar Pradesh 5447 55.4 6666 620 

22. West Bengal 1128 22.0 2013 35.3 
---- -~ -----------~.-- ~--.------

(et Provisional. 

Statement II 

Sratemfnl showing the Stat~wi~'e Milk Drying Capari'., A.'ai/able ufu/~r Oprratioll 
Flood as Oil March. 1981 and .Morrh, 1985. 

(Metric tonners per day) 

s. State March, March. 

No. 1981 1985 
.---- ----_--

1. Andhra Pradesh 20.5 96.0 
.., Bihar 540 5.0 

3. Gujarat 142.5 213.S 

4. Haryana 5.0 10.0 

S. Kamataka 5.0 

6. Madhya Pradesh 10.0 

7. Maharashtra 5.0 28.0 

•• Punjab JO.O 36.0 

9. Rajastban 5.0 35.0 

10. Tamil Nadu 20.0 39.S 

11. Uttar Pradesh J 5.0- 19.5 • 'j 

12. West Ben ... 10.0 10.0 
----_------._ ----_---------------------- .---- ---"_- --~----
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Statement m 
S/at~menl Showing the Production of Milk Powder Including in/anI Milk Food 

by Operation Flood·f)airies During September, 1985 

S1. No. State 

1. Andhra Pradesh 

2. Gujarat 

3. Haryana 

4. Maharashtra 

5. Karnataka 

6. Madhya Pradesh 

7. Punjab 

8. Rajasthan 

9. Tamil Nadu 

10. Uttar Pradesh 

11. West Bengal 

Total 

Aca.rate System of Estimating Milk 
Production 

4127. SHRI P. R. KUMARAMAN-
GALAM: Will the Minister of AGRI
CULTURE be pleased to state : 

(a) whether Operation Flood-II 
Evaluation Committee headed by L. K. 
JHA in its report of December, 1984 has 
made several useful observations and 
suggestions apart from some valuable 
recommendation in order to correct the 
imbalances and shortfalls in the targets of 
milk production; 

(b) if so, corrective steps takenl 
proposed; 

(c) whether Government propose to 
create an effective set up for milk production 
enhancement and accurate system of 
estimating milk production; 

(d) whether Government would also 
arrange supply of subsidised milk for socially 
deprived' and other vulnerable groups; and 

(Figures in metric tonnes) 

September, 1985 
- - - ---- - ----- --------_-

240 

3366 

63 

93 

23 

60 

309 

399 

187 

4740 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) to (c) The Committee 
in its report has emphasised the need to pay 
adequate attention to the enhancement of 
milk production and also referred to State
wise variations. The report of the Committee 
is receiving the active attention of the 
Government. 

(d) There is no such proposal at present. 

(e) Primarily it is for the State Govern
ment to consider the necessity and feasibility 
of subsidised supply of milk to identihed 
target groups of the society. 

Balanced Cattle Feed Ptant ('apac·ty 
Installed under Ope ration

Flood I and IT 

4128. SHRI MANIK REDDl Will 
the Minister of AGRICULTURE be pleased 
to state: 
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(a) the balanced cattle feed plant 
capacity installed under Operation Flood 
I and II in the various States (indicating 
year of installation) and average per day 
feed manufactured for the past three years: 

(b) the non-Operation Flood balanced 
cattle feed plant capacity, State-wise and 
average per day feed manufactured by these 
plants; 

(c) whether Government are satisfied 
with cattle feeds available State-wise in 
relating to the optimum needs vis-a-vis 
total milch animals in each State; and 

(d) whether milk production programme 
is suffering due to large scale export of best 
quality cattle feed? 

THE MINISTER OF STATE IN THE 
-DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKW ANA): (a) The State-wise capacities 
of cattle feed plants as on March, 1985 and 
annual production of cattle feed during the 
last three years under Operation Flood are 
given in the statement below : 

(b) Information with regard to non 
Operation Flood balanced cattle feed plant 
is not available with the Central Govern
ment. 

(c) No survey has been conducted 
about cattle feed available, State-wise, in 
relation to optimum needs. vis-a-vis the 
total milch animals in the States. 

(d) There is no large scale export of 
cattle feed. 

Statement 

Statement Indicating Capacities of Cattle Feed Plants and Annual 

Production orCattle Feed during the year 1982-83. /983-84 and 
/984-85 under Opera,' ion Flood. 

State Cattle feed plant Annual Production of 

Andhra Prad esh 

Bihar 

Gu.jarat 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Benpl 

Pondichcrry 

capacity 
~ - -------------- -

March~ 1985 (MT/Day) 

2 

294 

100 

1350 

200 

100 

200 

200 

100 

340 

100 

200 

100 

S 

Cattle Fee (MT) 
- _----- ----.-~ -_ -- ~ 

1982-83 1983-84 1984-85 

3 4 5 

4,064 6,948 13,072 

5.997 6,758 6,389 

1,85,043 2,23,179 2.56,473 

584 10.934 

2,494 

2,352 10,164 

13.351 20,945 23,671 

Not avai- 18,846 
lable 

Not avai- 21,372 
lable 

25] 5,911 4,5J6 

941 6,314 8.723 

6,Jaa 9,660 7,912 

400 411 31S 
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Selection of'lIms lad ot1Ier Ptogrtmms 
for Bangalore Doordarshan 

4129. SHRI V. S. KRISHNA IYER : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether there is no machinery to 
.advise Bangalore Doordarshan Kendra on 
selection of films, songs, dances and other 
programmes to be telecast: and 

(b) if so, whether Government pro
pose to appoint an Advisory Committee for 
Bangalore Doordarshan consisting of non
,officials and representatives from different 
fields to select films, song dramas and other 
programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) and (b) Feature films talecast over 
Doordarshan Kendra, Bangalore are selec
ted by a Regional Screening Committee 
duly appointed by the Director General, 
Doordarshan consisting of the Director, 
Doordarshan Kendra. Bangalore, Station 
Director, AU India Radio, Bangalore, 
Regional Officer, Central Board of Film 
Certification, Information Officer, Press 
Information Bureau, Bangalore, representa
tive from Films Division, Assistant Station 
Director, Doordarshan Kendra, Bangalore 

Name of the crop 

Banana 
Papaya 

1981-82 

4579.3 
288.1 

and Producer incharge. Songs, dances and 
other programmes are selected by the 
concerned producers depending upon their 
availability and suitability of presentation. 

Emphasis on Fruit Production and 
Reducing Imports 

4130. SHRI MURLIDHAR MANE 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government have been 
laying greater emphasis on increasing fruits 
production and reducing imports: 

(b) if so, the progess made in this 
regard in the last three years; 

(c) toe programme of Government in 
this regard in the current financial year; 
and 

(d) the details thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
_.<\ND COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) The data on production fruits are 
not collected except in respect of banana 
and papaya. The progress is given as 
below:-

Production in thousand tonnes 

8982-83 

4221.3 
342.6 

]983-84 

3986.7 
309.7 

(c) and \d) The following schenles on fruits have been sanctioned for 1985-86. 

Namd of the Scheme 

(i) Improved technology for quaity 
appie- production 

(ii) Package programme on banana and 
pine apple in union territories 

(iii) Elite ptoaedY orcbatds-cum 
nurseries at State Farm Corporation 
of India farms 

Amount in Rs. lakhs 

13.69 

7.61 

.33.50 

BesHHl, tIM Stat. Government arc baving prograllll'l'lts under State Sector for 
f ru;t devcJop~Dt. 

ItJl1JOrt tM' flWah fruiW are all4itwe. within ~'- limits 81 {~ ~xchanae~" 
bY the depam..t ef ~ic AtTain for this ~ ODlJ daroqh the National 
A .. icukural Cooperatj~'e Marketiog Federation of India (NAFBD). 
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Target for Production on Cotton in States 
During 1985-86 

4131. SHRI MURLIDHAR MANE: 
SHRI DINESH SINGH Will 

the Minister of AGRICULTURE be pleased 
to state: 

(a) the target set for the production 
of cotton for the year 1985-86 in different 
cotton growing States : 

(b) the prospect of cotton production 
in those States during this year; and 

(c) the steps being taken or proposed 
to be taken to give support price to the 
cotton growers for their production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) The target proposed 
for production of cotton during 1985-86 in 
major cotton growing States is as follows : 

Stale Target propojed for col/on 
produclion 

(lakh bales of 170 kg. each) 

Punjab 13·00 

Haryana 7.00 

Rajasthan 5.00 

Madhya Pradesh 4.50 

Gujarat 19.00 

Maharashtra 16.00 

Andhra Pradesh 6.50 

Kamataka 8.00 

Tamil Nadu 3.50 

All-India 83.00 

(b) Firm estimates of production of 
cotton for the crop-year 1985-86, from the 
States are not yet due. The pickings of 
cotton in Southern and Central States are 
still in progress. As per the current assess
ment, the all-India production of cotton 
during 1985-86 may be around the 1984-85 
production level of 85 lak.h baleS. 

(c) Govemmmt. 9f }pdt.: have -directed 
c.ton Corporation-of "India to· en~·that 

market prices do not fall below the· sUPP,C?rt 
price. 

Draft Child Labour BiU 

4132. DR. G. S. RAJHANS: Will 
the Minister of LABOUR be pleased to
state: 

(a) whether a voluntary organisation 
in Bangalore has prepared a draft Child 
Labour Bill also has urged the Central 
Government to accept the same; 

(b) if so, details of the draft bill; 

(c) whether Central Government have 
examined the dra ft bill in detail s; and 

(d) if so, the reaction of Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) Yes, Sir, 

(b) The draft Bill proposes to provide 
certain basic facilities and privileges to 
working children such as : 

(1) Formal and non-formal education 

(2) Vocational training 

(3) Career planning and development 

(4) Nutrition and health care 

(5) General welfare 

The draft Bill also provides for: 

(1) Child labour unions 

(2) Setting up authorities under the 
Act 

(3) A Child Labour Development Fund 
collected through a cess levied on 
employers 

(4) Penalties and procedures 

(c) & (d) The draft Bill is under 
examination in consultation with concerned 
Ministri~~ and ~~perts jn ihe fjeld of child 
labour .. 

Gap in Controlled and l\farket Prices 
. - ~ of Esseathal COlQlllodities . 

4133. SHRI M. RAGHU'MA REDDY·:' 
Will -the M~njster of, .I?OOD .AND CIVIL 
'SUPPLJES he pleased .to sta.,te-·~. . " •. 
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(a) whether there is a big gap between 
-controlled and market prices of essen tial 
.commodities in the country; 

(b) if so, the reasons for such a gap: 

(c) the comparative prices during the 
preceding three years; and 

(0) the measures Government propose 
to take to remove this gap ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF 'FOOD AND CIVIL 
SUPPLIES (SHRI K. P. SINGH DEO): 
(a) For the commodities sold through the 
public distribution system for which there is 
a dual price system, some variation between 
the prices fixed by the Government and the 
market prices exists. 

(b) The main reason for the difference 
between the two prices is the Government"s 

policy to make available these commodities 
to the common people. particularly the 
weaker and ~erable sections of society at 
reasonable prices. The variation is . also to 
some extent influenced by the demand for 
and supply of each commodi ty. 

(c) The information is furnished in the 
STA TEMENT below. 

(d) The main thrust of the Government 
policy is to improve the availability of 
essential commodities by increased produc
tion, better and Jarger coverage by the pubJic 
distribu tion system, imports wherever 
necessary, regulation of exports and enforce
ment of the various provisions under the 

Essential Commodities Act and similar 
legislations. I t has been impressed upon 
State Governments from time to time to 
take drastic action against persons selling 
commodities at prices higher than fixed by 
the Government. 
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Separate Department for COD~llm~r ((bIe ms 

4134. SH~I P.R. KUMARAMANGA 
LAM: 
SHRI CHINTA ,MOHAN: Win 

the Minister of FOOD AND CIVIL SUPP
LTES be pleased to state: 

(a) whether it is a fact that consumer 
Jaw in the Country is not adequate to give 
legitimate protection to the consumer and 
if so, the steps Government propose to take 
cover the COnSU1l1er needs; 

(b) whether Government propose to 
create suitable implementation agency and 
infrastructure, including voluntary consumer 
organisations to fulfil various "Guaran tees'~ 
and "Warranties" given by the manufactures 
at the time of sales; and 

(c) whether Government also propose 
to create a nodal Department for Coordi
nating all consumer problems on the basis 0 f 
a "Single window service~' to deal with 
consumers and their representative Orga
nisations ? 

THE MINISTER OF STATE 0.1-" 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K. P. SINGH DEO): 
(a) A number of consumer laws are in 
force to protect the interest of the consu
mer such as Essential Commodities Act, 
1955, Prevention of Blackmarketing and 
Maintenance of Supplies of Essential 
Commodities Act, 1980, Standards of 
Weights and Measures Act, 1976, Standards 
of Weights and Measures (Packaged Commo
dity) Rules, 1977, Drugs and Cosmetics Act, 
1940, Prevention of Food Adulteration Act, 
1954, Monopolies and Restrictive Trade 
Practices Act, 1969, etc. These laws aim 
at giving [ega1 protection to the consumer 
against various unfair trade practices, adul
teration; blackmarketing. etc. Ministries/ 
Departments concerned with consumer laws 
review these laws for providing better pro
tection to the consumer. 

(b) & (c) The MonopoJies and Res
trictive Trade Practices (Amendement) Act, 
1984, provides legal protection to the con
sumer agains t unfair trade practices such as 
misleading advertisements; guarantees and 

warranties; ba:.:gain sale, bait etc. MR TP 
Commission deals with complaints of ~e 
consumer in regard to such unfair trade 
practices. In addition, the Government 
has initiated a number of measures to de'!) 
with consumer problems. Apart from 
financial assistance to voluntary consumer 
organisations for scherns on consumer'~ 

protection, the Government has constituted 
a Consumers' protection Council to advise 
the Go\-ernment on measures for consu
mer's Plotection. Brochures on adultera
tion and weights and measures have been 
issued for education of the consumers. The 
State Governments and Union Territory 
Administrations ha\'e been advised to create 
a cell to receive complaints of the consu
mers and to act on those complaints. Delhi 
Administration has recently set up a Dire
ctorate of Consumers' Affairs for this pur
pose. Tn order to give impetus to volun
tary consutr.er movemen t, the Government 
win tc organising an An lndia Seminar of 
Voluntary Consumers' Organisations in 
January, 1986. 

(Translation) 

Cases of DDA Retferred to CBI 

4135. SHRI C. JANGA READY: 
DR. A.K. PATEL: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state :-

(a) the total number of the cases of 
Delhi Developn:ent Authority referred 
to Central Bureau of Investigation during 
the last three years, the dates on which 
these cases, were sent to the Bureau and 
the number of the cases, out of them~ 

in "hich investigation has been completed 
and of those in which investigation is still 
to be made; 

(b) the number of officers/employees 
punished in the cases in which C.B.1.S. 
recornendations have been accepted, the 
nature of punishn1ent awarded to them and 
the reasons for not accepting the recommen
dations rrade in each case; and 

(c) the number of officers who have 
been prorroted despite the fact that their 
cases were Jeferred to the Bureau and the 
changes against them had been proved'? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) & (b) DDA 
has reported that it referred 12 cases to 
the CBI during 1982-85, details about 
which are given in the Statement:Kl. low 

(c) DDA has reported' that none of Its 
officers against whom the disciplinaty autho
rity, on the basis of the investigation report 
of the C.B.I., had taken a decision to 
proceed against departmentally, has been 
promoted. 
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Cnotract System in Railways and 
other Departments 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) rnd (b) The Contract Labour 
(Regulation Abolition) Act 1970 does no t 
envisage complete abolition of the contract 
labour system. The Act provides for the 
abolition of employment of contraet labour 
in certain circumstances and for the regu
lation of employment of contract labour 
in other cases. 

4136. SHRI VIJOY KUMAR 
YADAV: Will the Minister of LABOUR 
be pleased to state : 

(a) whether it is a fact that contract 
system is still in existence in Railways and 
other departments of Government; 

'(b) if so, the reasons for the viola
tion of the Contract Labour (Regulation 
Abolition), Act; and 

The Central Government has prohibited 
the employment of contract labour in certain 
jobs 'operations in some industries. The 
details are given in the Statement beloW'. 

(c) the action proposed to be taken 
by Government to abolish this system 
totally? 

(c) It is not proposed to abolish the 
contract labour ~ystem tota By. 

Statement 

Statement showillg 1he jobs/processes catagories of work wherein emp!oymul( 
0/ contract lahour hm'e bee11 prohibited ill Central sphere 

Sl. 
No. 

Name of the 
Industry 

2 

1. Coal Mines 

1. Buildings 

3 lTon Ore Mines 

1'Iature of job/operation 

3 

i) Raising or raising-cul11selJing 
of Coal ~ 

ji) Coal loading and unloading; 

iii) Soft coke manufacturing 
iv) Overburden removal and 

earther cutting~ and 
y) Driving of stone drifts and 

misceIJaneous stone 
cutting underground. 

Sweeping cleaning, dusting and 
watching of buildings owned or 
occupied by the establishments 
in respect of which the appro
priate Government is the Central 
Government. 

i) Over-burden removal: 
ii) Drilling and Blastin~; 

jii) Float ore operations; 
iv) Muck cleaning operations in 

crushing plants screening plants 
and/or conveyourbelts; and 

v) \Vagon level1ing operations~ 

1 
I 
I 
I 
~ 
t 

J 

1 
I 
I 
I 
j 

1 
I r 
I , 
J 

Date of abolition 

4 

1-2-1975 

1-3-1977 

10-5-1980 

28-5-1982 
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1 2 

4. Limestone. 
Dolomite and 
Manganese 
Mines. 

5. Coal Washeries. 

6. Chromite Mines 

7. Magnesite Mines 

8. Gypsum Mines 

9. Mica Mines 

[English] 
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- --- -.- -------------' 

--------.----~ -- - ---

j) Over-burden removal; and 
ii) Drilling and blasting: 

i) Unloading of raw coal; 
ii) Charging of magnetite; and 

iii) Plant cleaning including 
removal slippage~ waste, 
muck cleaning magnetite 
removal etc. 

i) Over-burden excavation and 
removal; 

ii) Drilling and Blasting; 
iii) Raising of Ore; and 
iv) Transportation of over burden 

to dumps and Ore to stocking 
sites. 

i) Over burden removal: 
ii) Drilling and Blasting; and 

iii) Raising of Minerals. 

i) Over-burden removal: 
ii) Mining/Raising of Mineral. 

i) Raising of Mica: 
ii) Drilling and Blasting: 

iii) Dewatering of mines; 
iv) Muck removal; 
v) Processing of Mica. 

I 
~ 
J 

I , 
r 
1 , 

..J 

..J 

} 
J 

4 

. 22-6-1980 

25-7-1983 

8-12-1984 

8.12.1984 

8.12.1984 

8.12.1984 

Implementation of Rural Development 
Programmes during 1985-86. 

(d) if so, the impact of such schemes 
in the first 6 months of 1985-86 on the' 
programmes started before and after 1 April, 
1985 ? 

4137. SHRI K. RAMACHANDRA 
REDDY: Wi]] the Minister of AGRI
CULTURE be pleased to state : 

(a) details of rural development pro
grammes'schemes started or proposed to be 
started: by Government during 1985-86; 

(b) details of rural areas where such 
, schemes have already been started beginning 
from 1 April, 1985, State-wise; 

(q whether Government have set up a 
.. 1· ;ery to monitor these schemes; and 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT(SHRICHANDULAL CHANDRA
KAR): (a) The major rural development 
programmes of this Ministry viz .• Integrated 
Rural Development Programme (lRDP), 
National Rural Employment Programme 
(NREP), Rural Landless Employment 
Guarantee Programme (RLEGP) , Drought 
Prone Areas Programme (DPAP) and Desert 
Development Programme (DDP) will con tinue
in the Seventh Plan with suitable changes, 
based on the experience gained. 
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(b) JRDP, NREP and RLEGP will be 

implemented in all the blocks of the country . 

A statement showing statewise districts and 

blocks covered under DPAP and DDP is 

given in the statement) below. 

(c) Yes sir, This Department has a 
comprehensive system of monitoring through 
periodical progress reports, review meetings 
and field visits by officers of this Depart
ment. 

(d) A Statement II is given below. 

Statement I 

1. 

2. 

3 .. 

4. 

5. 
f,. 

7. 

~. 

9. 

10. 

11. 

12-

13. 

14. 

Statenlent showing statewise 'lumber of districts and blocks corered under 
DPAP and DDP during 1985-86 

State 

Andhra Prade~h 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu &. Kashmir 

Kamata~a 

Madhya Pradc~h 

M abarashtra' 

Orissa 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Benga1 

Total 

Statement II 

No. of 
districts 

2 

11 

() 

1'2 

4 

8 

6 

16 

3 

90 

DPAP 

SlatenltJllt showing progres.,· 0/ achiel'e

ment during the first 61nonlhs 

of 1985 .. 86 under IRDP. NREP. 

RLEGP. DPAP~ O1fd DDP 

(i) IRDP ," '\ 7.71 lakh beneficiaries 

(ii) NREP '964.8] lakh manday 
of employment genera
ted 

(iii) RLEGP "'826·98 lakh mandays 
. "i : of -employment genera-

No. of 
Blocks 

54 

41 

9 

13 

71 

4<) 

,. 
-:9 

~o 

43 

~7 

1. 

., -. 

3. 

ted 4. 

(iv) DPAP & DDP : 

DDP 
No. of 

districts 

2 

4 

2 

11 

21 

Programmes 
~---------

Soil & Water 
Conservation 
(Area treated 
Heet.) 

Area under plan-
tation (Area plan-
ted Heet.) 

Irrigation poten-
tial created (Area 
in Heet.) 

Animal Treated 
(No.) 

No.-or 
blocks 

9 

2 

10 

R4 

131 
--------

Achievements -
DPAP DDP 

12500 

29000 15~OOO 

17000 

About 1.33 
6 lakhs lakbs 
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Simplification or Procedure for 
Settlement of E. P. F. Claims 

4138. SHRl K. RAMAMURTHY; 
Will the Minister of LABOUR be pleased 
to state : 

(a) the details of Employees Provident 
Fund arrears of exempted units and of un
exempted units as on 31 March 1984; 

(b) the details of steps taken to 
simplify the procedure involved in the 
settlement of claims; and 

(c) whether account slips have been 
issued to all the account-holders and if not, 
the reasons for the same ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) According to the Providen t 
Fund authorities, the amount of provident 
fund arrears against the exempted and un
exempted establishments as on 31.3.84 were 
Rs. 45.75 crores and Rs. 41.62 crores res
pectively. 

(b) Some of the important measures 
taken or proposed to be taken to simplify 
the procedure for settlement of claims are 
as given below: 

(i) Forms for settlement of claims 
under all the three schemes have 
been simplified and combined into 
single form. This enables the 
members to prefer their claim 
under all the three schemes simul
taneously; 

(ii) The procedure for scrutiny and 
disposal of claims has been simpli
fied; 

(iii) Standard work sheets and check 
lists have been devis for expedi
tious scrutiny of claims; 

(iv) ]t has been made obligatory on the 
part of the employee to get the 
application forms filled up by 
members at the time of leaving 
service for onward transmission to 

the Provid~nt Fund Office, duly 
attested by him; 

(v) Steps are being taken to compu te
rise the accounting work in ,the 
Organisa tion , in a phased manner. 

(c) As on the 31st March, 1985, 87·1 
lakhs accounts slip out of a total of 189.4 
lakhs, were yet to be issued. The main 
reasons for pendency are non-receipt of 
statutory returns from the employers, non 
payment of contribution etc. The Provident 
Fund authorities are taking action to procure 
the wanting returns and to recover ,the 
outstanding dues so as to facilitate the early 
issue of account slips. 

Training to Housewives in presenation 
of Fruits and Vegetables 

4139. SHRI NITYANANDA MISHRA : 
SHRI SOMNATH RATH ~ Will 

the Minister of FOOD AND CIVIL SUpp
LIES be pleased to state : 

(a) whether arrangements have been 
made by Government for the establishment 
of Community Canning and Preservation 
Centres for imparting tr aining to the house
wise in preservation of fruits and vegetables; 

(b) if so, the spec ifie steps taken in this 
regard in Orissa; and 

(c) the details of the steps taken in 
this regard in other States ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL Supp
LIES (SHRI K. P. SINGH DEO): (a) 
& (c) The Miriistry bas set up 33 commu
nity canni ng and preservation centres and 
30 mobile extension units in different parts 
of the country for imparting education in 
nutrition and preservation of fruits and 
vegetables to the general public including 
housewives. 4 additional mobile extension 
units and 3 processing centres are in the 
process of being set up. A STATEMENT 
giving the location of these units Statewise 
is given below. 

(b) In Orissa, there is one ~mmunity 
canning and prcse rvation cent re and one 
mobile extension unit· 
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Statement indications of community CIlIIIIinK and preservation centres/ 

mobile Food and Nutrition Units/Food Processtng Centres. 

COMMUNITY CANNING AND PRESERVATION CENTRES 

State/Union Territory Location 

j • Andhra Prade ... h 1. Hyderabad 

2. Vjjayawada 

3. Vishak hapa loam 

1. Assam 4. Gll",'abati 

3. Bihar ~. Patna 
6. Rarchi 

4. Chandigarh 7. Chandigarh 

5. Delhi .8. Mayapuri, New Delhi 

9. Kidwai Nagar, New Delhi 
]0. CC Colony, Delhi 

11. Jarodhakalan, Delhi 

6. Goa, Ddman & Diu L'. Panaji 

7. Gujarat 13. Bulsar 

8. H3.ryana 14. Hisar 

9. Himachal Pradesh J 5. Sbimla 

10. Karnataka 16. Bangalore 

II. Keral. 17. 1 r'ivandrum 

8. Ernaku'am 

J 2. Madhya Prade~h 19. Bhopal 

20. Raipur 
2), Jabalpur 

] '. Maharashtra 2~. Bombay 

23. Pune 
::'4. Nagpur 

14. Manipur 25. Imphal 

15. MeghaJaya :? '. ShiIJorg 

16. Orissa 27. Bhnbaneshwar 

) 7. Punjab :'8. Ludhiana 
l~. Rajasthan 29. Jaipur 

30. Udaipur 
)~. Tamil Nadu 31. Madras 

3l. Ma9urai 
20. West Ben .. ' 33. Ca:cutta 

MOBILE FOOD AND NUTRITION EXTENSION UNITS 

State/Union Tcrri~ory Location 

J.. Andbra Pradesh J. Hyderabad 

2. Visbakhapatnam 
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State/Union Territory Location 

2. Andaman Nicobar* 3. Port Blair· 

3. Arunachal P~·adesh· 4. Itanagar* 

4. A<:~am 5. Guwahati 

s. Bihar ~. Patna 

7. Ranchi 

6. Chandigarh ~. Chandigarh 

7. Dadra & Nagar Haveli* 9. Silvassa* 

~. Delhi 10. Delhi-I 
11. Delhi-II 

9. Gujarat 1 :. Ahn1edabad 

1('. Goa. Daman & Diu J 3. Panaji 

II. Himachal Pradc,h 14. Mandi 

12. Jammu & Kashnlir 15. Jammu 

13. Karnataka 16. Bangalore 

17. Mar galore· 

I~. Kerala 18. Trivandrum 

'l9. Ernakulanl 

1 ~. Madhya Pradesh ~ O. Bhopal 

21. Raipur 

, li. Maharashtra 22. Bombay 
23. Puna 

17. Manipur 24. lmphal 

1 ,. Megha'aya :!5. Shillong 

19. Oris'a 26. Bhu baneshwa r 

20. Pondicherry 27. Pondicherry 

21. Raja~than 28. Udaipur 

22. Sikkim ~9. Gangtok 

23. Tami1 Nadu ,~O. Madras 

3 '. Madurai 

:'4. Uttar Pradesh ~2. Allahabad 

33. Bareilly 

25. West Bergal 34. Calcutta 

FOOD PROCESSING CENTRES IN THE PROCESS OF BEING SET UP 

State/Union Territory Location 
----- - ~-- -------._------ - -

]. Haryana J. . ·Mahendragarb 

2. Kerala 2. Bahls~ry' 

3. Tripura 3. Kumarghat 

·Units in the p~s of being ·set up. 
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National Programmes on TV 

4140. SHRI CHINTA MOHAN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) what steps have been taken by his 
Ministry in making the Television as a 
ca talyst for social change in the various parts 

, of the country in keeping with the local 
social and cultural tradHions and practices; 

(b) whether it is a fact that whereas 
70 percent of the country population is now 
covered by TV the type of programmes 
in~roduced under the National Programmes 
do not take. into consideration the local 
needs and conditions, including the language 
barrier; and 

(c) if so, the corrective steps proposed 
with its time frame ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI.V. N. GADG1L) : 
(~) It is the endeavour of Doordarshan to 
present the best possible combination of 
education, information and entertainment 
in its programmes. Development pro
grammes covering a variety of subjects of 
social relevance account for about 30% and 
news and other informative programmes 
make another 25% of the total telecast time. 

(b) & (c) National programme does 
comprise progranlmes contributed by various 
Doordarshan Kendras and this programme 
is aimed at presenting integrated picture of 
life and culture of the country. 

It is envisaged to provide programme 
generation facilities at the Capitals of all 
States and Union Territories (except Laksha
dweep and Dadar and Nagar Haveli) during 
the 7th Plan period subject to year-wise 
availability of resourses. Besides, it is also 
envisaged to provide Satellite/Micro-wave 
links at each State Capital so that the 
programme locally produced can be relayed 
by the relay transmitters of the particular 
State. 

Repatriation of Indian Labour from 
Singapore 

4141. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of LABOUR 
be pleased to state: 

(a) whether the Indian High Commission 
at Singapore recently repatriated some Indians 
to India who were stranded at· Sipgapore 
for the last four weeks after falling victims 
to an unscrupulous employment agent; and 

(b) if so, the details thereof and steps 
proposed against tho~e unscrupulous employ
rrent agents to check their activities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH): (a) Yes, Sir. 

(b) ]t has been reported by the Indian 
High Commission that an agent from Punjab 
had brought six workers to Singapore with 
false promise of getting them. jobs on 
6.10.85. On arrival they were lodged in a 
priva te guest house and after three days 
the agent disappeared taking their travellers 
cheques, passpo!-ts and return tickets. When 
this carne to the notice of the High Com
mission. the persons were advised to report 
the matter to the police and immigration 
authorities. The police were not able to 
trace the agent. The High Commission 
arranged repatriation of the six workers on 
8.11.85. The pas~port details of the agent 
are still not avai1able for taking any action 
agamst him. 

S{tCrg t)1 -( f Cf~-r2Hd Fertilizer Prejects 

4J42. ~ER] )'A~~"'Al\lRAO GADAKH 
F)' T 1l: V. ill the Minister of 

ACR:(llllFE te plea:ed to stat"e : 

(a) tl:e tirre schedule for exploration 
ard ~ettjrg t:p of gas-based fertilizer pro
jects ce;rg set up in Madhya Pradesh and 
Uttar Pradesh and the present position 
1hereof: ar.d 

(b) th~ steps taken to ensure that the 
plojec1s are corrpJeted in time '? 

THE M1NISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS: (SHRI 
K. NATWAR SINGH): (a) AU the gas-:
based fertilizer projects are scheduled to be 
completed within 36-39 months from the 
'Zero Date'. Project-wise details are given 
in the statement given below. Letters of 
Intent in respect of all these projects, have 
already been issued and the projects arc 
under various stages of implementation. 
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(b) A committee of Secretaries has 
been constituted to monitor and review the 
progress of implementation of gas-based 
fertilizer projects. In addition, a Special 
Cell has been created in the Department of 
Fertilizers. to deal exclusively with the. gas
based fertilizers projects. These arrange
ments ensure that problem5~ if any, corning 
in the 'way of speedy in1plementation are 
promptly taken care of. 

Statement 

Sl. Location Expected 
No. Commissioning 

1. Vijaipur, Guna Sep:e·nber. 1987 
District, M. P . 

2. Aonla, Bareilly January, 1988 

District. U.P. 

3. Jagdishpur. Sultanpur J.l,e 19,~~ 

District. U. P . 

4. Babrala. Badaun July, 1989 

District U .P. 

5. Shabjahanpur December. 1989. 

District, U.P. 

Setting up of Liquid Fertilize rs Plants 

4143. . PROF· K.V. THOMAS: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether there is any propo5al to 
start liquid fertilizer plants. in the country; 

and 

(b) the advantages- of the liquid 
fertilizer plants compared to the existing 
fertilizer plants '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SI;IRI 
K. NATWAR SINGH) : (a) No, Sir. 

{b) Liquid fertilizers are reported to 
offer advantages in areas like cost of manu
facture and applicat ion, more uniform 
distribution of fertilizer nutrients in the 
soil and possibility of mixing with micro
nutrients and herbicides, etc. They are 
also repo-rted to permit an entirely macha
nised manipulation and distribution. How
e ver, the question of setting up plants for 

exclusive manufacture of liquid fertilizers 
can be considered only if huge scale manu
facture/distribution/application of liquid 
fertilizers is established as techno-econo
nlically viab Ie under Indian conditions. 

Per Capita Production ofFoodgrailis 

4144. SHRI ANIL BASU : 
SHRI K. KUNJAMBU: Will 

the Mmister of AGRICULTURE be pleased 
to state: 

(a) "hether per c~pita 'production of 
foodgrains during the Sixth Plan period 
decreased in comparison to privious plan 
periods and if so, the details thereof; 

. (b) whether pel' capita consumption of 
foodgrains during the Sixth Plan period 
decreased in comparison to previous plan 
periods and if so, the details thereof;- and 

(c) wheteher any target has been fixed 
for per capita production of foodgrains 
during the Seventh Plan period and if ~O, 

steps proposed to achieve the target? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
fvIAK\VANA) : (a) Per capita production of 
foodgrains at the end of the f"ourth, Fifth 
and Sixth Plan periods is given below :-

Plan 

Fourth 

Fifth 

Year 

1973-74 

1978-79 

Per capita production 
(Grams per day) 

Sixth 1984-85 

486.0 

547.4 

531.0 
(Provisional) 

(b) Per capita . net availability of 
foodgrains for 1974. 1979 and 1984 is as 
under :-

Plan Calendar year Per capita net availability 
(G rams per day) 

Fourth 

Fifth 

Sixth 

1974 

1979 

]984 

(Provisional) 

451.2 

476.5 

483.1 
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(c) Projected population and foodgrains 
production for the Seventh Five year Plan 
period as also the strategy for achieving 
targetted production are contained in the 
'Seventh Five-Year Plan, 1985-90' document 
brought out by the Planning Commission. 

Loans/Assistance Sanctioned by IDA/World 
Bank for Urban Transport Projects 

41'45. SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of URBAN DEVE
LOPMENT be pleased to state: 

(a) whether Government have any 
information about the loans/assistance sanc
tioned by IDA/World Bank during the last 
three years for urban transport projects 
designed to improve the quality and quantity 
of mass transport services in the urban areas 
of some States/Union Territories~ 

(b) if so, the details thereof: 

(c) to what extent such loansl assistance 
have been utilised so far~ and 

(d) to what extent the original targets 
under such projects, financed by IDA ;Wor Id 
Bank, have been achieved so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No new 
Urban Transport Project has been sanctioned 
by IDA/World Bank for financial assistance, 
during the last three years. 

(b) to (d) Do not arise. 

Community TV Sets in C:oastal Areas 

4146. SHRI CHINTA MOHAN: \\,ill 
the Minister of INFORMATION AND
BROADCASTING be pleased to state: 

(a) whether there is any proposal to 
provide corrn:unity television sets in the 

coastal areas in order to improve the aware.: 
ness and education of - the people specially 
among fishermen? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) There is no proposal~ with the 
Central Government to provide television 
set-s for: Community viewing in the coastal 

areas. All States/and· Union . Tertitories 
have however, been requested to expand the 
scheme of community viewing in' their res
pective areas by providing TV sets out of 
their own resources. This is expected to 

benefit the peopJe of coastal areas als~. 

Accidents Deaths at 8adarpur Mines. on 
DeJhi-Haryana Border 

4]47. SHRI MOOL CHAND DAGA 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of accideut deaths i~ 
the Badarpur mines on Delhi-Haryana 
border during the last three years; 

(b) the reasons for the same indicating 
yearly details thereof; 

(c) in how many cases Government of 
Haryana Intervened and how many deaths 
were reported by Haryana Government du
ring the above period in the area; 

(d) the safety measures taken by both 
Government in this area and the results 
thereof; 

(e) the yearly amount of compensation 
paid by Government during the last three 
years~ and 

(f) whether the above mines are mana
ged by Government or leased out '? 

THE MINIStER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. AN
JIAH) : (a) &. (b) The following tabl~ gives 
the number of persons killed in fatal acci
dents and causes thereof in Badarpur mines 

_on Delhi-Haryana border during the last 
three years : 

--------- ---_--- ----~ 

Year . No. of No. of Cause of 
accidents persons killed accident 

1983 

1984 

1985 
(upto 30-11-85) 

]4 
-.-...,-...-'~ .-

Hit by water drumJ 
Fall of sides. 

Fal1 of person 

(c) Government of Haryana prematu
rely terminated the leased of three. Bajril 
Silica sand mines in Faridabad. 
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(d) Delhi Administration stopped mining 
operations in all the old pits of Bhatti 
mines and mining operations were commen
ced . in virgin area under the direct control 
of Delhi State Mineral Development Cor
poration Limited. 

(e) Compepsation is payable under the 
Workmens' Compensation Act, 1923, which 
is administered by the State Governments 
and Union Territory Administrations. 

(f) The ~ajri mines in Bhatti area are 
managed by the Delhi State Mineral Deve
lopment Corporation Ltd."a Public Sector 
Undertaking under the control of Delhi 
Adminisrration. Leases have been granted 
to private parties in Faridabad area by the 
Haryana Government and in October, 1985 
two mining leases have been given to Har
yana Minerals. Limited, a public sector under 
taking in Gurgaon Distt. 

Peripheral Development of Asansol Du rga pu r 
Industrial Areas 

4148. SHRI ATISH CHANDRA SINHA 
Will the Minister 9f URBAN DEVELOP
MENT be pleased to state: 

(a) whether the Central Government 
have any programme'scheme for peripheral 
development of Asansol -Durgapur industrial 
areas where there are many Public Under
takings; 

(b) if so. the details thereof: 

(c) the progress made during the Sixth 
Plnn period; and . 

(d) the steps proposed to be taken in 
this regard during the Seventh Plan period ? 

THE MINISTER Of STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No, Sir. 

(b) & (c) Do not arise. 

(d) There is no proposal for develop
ment of the area at present. 

Palika Acco~modation to' NDMe Employees 

4149. DR. V' VEN.KATESH : Will the 
Minister of URBAN DEVELOPMENT be' 
please d to state : 

(a) whether Palika accommodation is 
allotted on out-of-turn basis to the emp
loyees .performing emergent and essential 
duties; 

(b) whether the seryices of employees 
working at the Control Room (Water Supply) 
NDMC are also treated as emergent/ essen
tial? 

(c) if so, the details of employees at 
Control Room (Water Supply) who have 
been allotted Palika accommodation on out
of-turn basis; 

(d) the details of employees in NDMC 
'who have been sanctioned out-of-turn allot
ment during the last two years; and 

(e) the number of application pending? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c) As 
reported by the NDMC, Palika accommo
dation can be allotted on out-of-turn basis 
depending on individual merit, to the emp
loyees perfomicg emergont and essential 
duties in the exigencies of services, even 
though the Committee has not so far iden
tified the essent iaI duty posts for this pur
pose. Only one Work Assistant of the 
Control Room (Water Supply) is reported to 
have been allotted a Type-II accommodation 
in exigencies of service. 

(d) In all, 53 employees have been 
allotted quarters on out-of turn basi s in 
exigencies of service during the period from 
December, 1983 to November, 1985, as per 
details given in the statement below. 

(e) No request is pending at present. 



.' 
221 Written Answers AGRAHA Y ANA 25, 1907 (SAKA) 

Statement 

List of Employees who have been Allotted Qrs, in the 

Exigency of S~rvice from the Period from Dec. 83 0 Nov. 85. 

S.No. Name & Designation 

1 . Shri Pritam Singh, Chokidar. 

2. She Hoti La), Chowkidar. 

3. Sh. Kesri -do-

4. Shri Mehmmod HUssen -do-

5. Shri Jaipal -do-

6. She Om Parkash -do- . 

7. Sh. Gurinder Singh. -do-

8. Sh. Ratti Ram -do-

9. Sh. Ramanuj, -do-

10. Sh. Radhey Lal -do-

]1. Sh. Balbir Singh -do-

12. Mrs. Vnla Bala Singh 

Kitchen deaner 

13. She Om Pal Singh ward Boy. 

14. Dr. K.S. Saxena Radio lagist . 

15. Dr. (Mrs.) Poomima Roy, 

Eye Specialist 

16. Smt. SUSamma Verughese 
Nurse .. , :1. 

17. She Ajaib Singh. Cbowkidar 

Qr. Allotted 

F -I, Pry. School, 

L.B. Nagar. 

New Qr. in Pry. 

School, Nauroji Nagar. 

New Qr. in Pry. 
School III Moti Bagh. 

F -4, Pry, School 
L.B. Nagar 

G-3, Pry, School 

L,B. Nagar. 

Qr. at 1st floor in 
N.P. Gr. Sr. Sec. School 
Gole Mkt. 

New qr. in Pry. School 
XV Moti Bagh. 

G-4 .. Pry. School 

L.B. Nagar. 

G-l Pry. School 
L. B. Nagar. 

Allowed to retain old 
one room qT. Pry. School 
Pataudi House. 

F-4. Pry. School 

L.B. Nagar. 

H-5, NDMC Hosp. 

Moti Bagh· 

H-7. Moti Bagh. 

Flat No· 6 Moti 8agh. 

Flat No.6, Moti 

Bagb (IV) 

D~359; Moti Bagh. 

Qr. No.3, Pry. School 
L.B. Nagar. 
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Office Order 
No. Dated. 

341 dt. 

12.12.83 . 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

370 dt. 

14.1.84 

-do-

37Z/p dt. 
28.1.84 

-do-

410: cli .. ' 
1~.~ .• 84 

429 dt. 
23.4.84 



213 Wri8en Answers 

1 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

3~. 

34. 

3 54 

36. 

37. 

2 

She Hoti Lal, Chowkidar 

She Mahavir, Chowkidar 

Sh. Balbir Singh, -do-

Sh. Yad Ram. -do-

Sh. Kishan Singh, Mali 

She Hayat Sin~ Helper 

She A.V. Rossets, Peon. 

She Bhuvan Chand, Driver, 

Mrs. Gyatri Sharma, (Nurse) 

She Subash Chand, 
(Wireman 1st ground) 

She Chhanga Singh 
(Chowkidar) MB Hospital 

Dr. (Mrs.) Ahuja 
E.N.T. (Specialist) 

Smt. Gursharan Kaur, 
Nurse 

Sh. Rajinder Kumar, 
(Care-taker) 

Dr. N. Pamnani 
(Sr. Resident) 

She Virendar Kumar 
(CS.E.XO) 

Miss Sushma Devi, 
Nurse Grad-I 

She Kulwant Singh 
(Ambulance-van driver) 

Dr. (Mrs.) Vijay Bharti 

Stl. Padan Singh, Khanasie 

.!lb. ~ulak Sinah. cleaner 

DECEMBER 16. 19S5 

3 

Qr. No. F-4, L.B. Nagar. 

Qr. No.F-3, -do-

New Qr. in Pry. School 

V Moti Bagh.· 

Qr. 1, in NDMe Navyug 
School, Sarojini Nagar. 

Qr.2, 

Qr.4, 

Qr.5, 

Qr.3, 

-do-

-do-

-do-

-do-

R -14 (II) I nt. Health 
Centre~ 

B-13, R.K. Puram 

185, Bapu Dham 

F-2(III), Moti Bagh 
Hospital. 

Q.No.20. ewe 
Lodi Colony, 

Qr. in Barat Ghar 
Kidwai Nagar, 

Room No.1 of Qr. 
No.1, Moti Bagh 
Hosp. (Ill) 

Flat No.1, Elect. 
S/Station-III 
(Type IV) 

Room No.1 Unmarried' 
. Nurses Hostel, Moti 

Bagh Hospt. 

G -43 Harijan Basti. 

Flat No.2 (VI) Moti 

Bagh Hospital. 

Qr.No. 7 at Compost 
Plant Okhla 

38. 

39 .. Sh .. llamesh ChaDd, Lineman. 

Qr.No.3 

Qr.No.4 
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429 dt. 

23-4-84 

-do-

448 dt. 
9.5.84 

-do-

-do-

-do-

-do-

482 dt. 
23.6.84 

496 dt. 
24.7.84 

526 dt. 
26.6.84 

558 dt. 
5.11.84 

563, dt. 
27.J 1.84 

578 dt. 
2l.12.84 

55 dt. 
22.4.85 

60 dt. 
26.4.85 

74 dt. 
17.6.85 

79 dt. 
24.5.85 

80 dt. 

246 .. 85 

60 dt. 
30.5.85 

-do-

-do .. 



225 Written Allswers AGRAHAYANA 25,1907 (SAKA) Written Answers 226 .",., _._ 
2 

----..___ ..... 
40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

She Dban Singh, Khallasie 

Sh. Devi Prasad, Chowkidar 
«' 

She Chander Bhan Chowkidar. 

She Oaya DeeD, Chowkidar. 

She Padam Singh, Chowkidar 

She Vjjay Singh, Khallasie 

She Harish, Auto Filter 
Compost Plant. 

Dr. (Mrs.) Renna Pahwa 
Incharge M and CWC 

Mrs. Janki Parkash, 

M and CWC LHV 

Mrs. A.W. Singn. ewc 

Lodhi Rd. Nurse, 

Sh. Dilwar Khan. School 

Chowkidar. 

Dr. (Mrs) Sneh Verma 

G.D.M.O. (II) NDMe Hosp. 

She Lakhi Ram, Staff Car 
Driver. 

Sh. Hari Singh, Chowkidar, 

N.P. PT). School, Vinay Marg. 

Intensive Rice Cultivation Programme 
in Orissa 

3 4 
._---_._----_ ... _---._- - ----_ -- ----------~-

Qr.No.9 at Compost 60 dt. 

Qr.No.S Plant Okbla 30-5-85 

Qr.No.6 -po- -do-

Qr.No. 11 -do- -do-

Qr.No.8 -do- 84 dt. 

26.6.85 

Qr.No. 10 -do- -do-

Qr.No.4 -do- 92 dt. 
18.7.85 

Type IV Qr.No. 1, in 94 dt. 
M and CWD Community 23.7.84 
Hall P.R. Road, 

Type IV Qr.No. 2, in -do-

M and ewe eommnnity 
Hall, R.K. Road. 

Qr.No. 16, M and ewe 99 dt. 
Lodi Colony (II) 31.7.85 

Qr·No. 0-2, N·P. Pry. 151 dt· 

School, L·B. Nagar. 24.10.85 

F -2, (III) Moti Bagh 152 dt. 
Hospt. 6 11.85 

36, ewc, Lodi Colony. 163 dt. 
14.11. 85 

Qr.No. 2, Duplex Lane, 169 dt. 
School. 22.11.85 

(d) whether Government propose 

4150. SHRIMATI JAYANTI PATNAIK: 
\VilI the Minister of AGRICULTURE be 
pleased to state : 

waiving of the matching contribution by the 
State Government to enable the State to 
take full advantage of this programme ? 

(a) how many blocks have been covered 
under the Intensive Rice Cultivation Pro
gramme in Orissa; 

(b) whether there is any programme 
to cover all the blocks in the State; if so, 
by what time; 

(<:) what is the assistance provided 
under the sCheme to tlle raimers in the State; 
and . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) In all 63 blocks have 
been covered under the Centrally Sponsored 
Special Rice Production Programme in 
Orissa. 

(b) No, Sir. 

(c) The assistance provided under the 
Scheme to the farmers is liven below : 
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1. 

3. 

Paddy seed minikits free of cost. 

Fertiliser at 25 per cent subsidy. 

Pesticides including herbicides at 

50 per cent subsidy. 

4. Plant Protection Equipment at 50 
per cent subsidy. 

5. 1 nlpro\-ed bullock drawn and hand 
operated farm implements at 50 
per cent subsidy. 

6. Training in ilnproved rice produc
tion technology to the farmers 
and farnl labourers. 

(d) No. Sir. 

Assistance to Fish Seed De\'t~lopment 
Corporations 

4151. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the names of States where Fish 
Seed Development Corporations have been 
set up; 

(b) the amount of assistance given to 
those States for these Corporations in the 
last three years: 

(c) whether World Bank has financed 
some of these Corporations: and 

(d) if so, the amount of World Bank 
assistance made available to each of these 
Corporations during the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): fa) & (C) The Fish Seed 
Development Corporations have been set up 
in the State~ of Orissa, West Be:lgat, Bihar 
and Uttar Pradesh under the Wold Bank 
programme and Fish Se~d Development 
Programme has been taken up in Madhya 
Pradesh by the Madhya Pradesh State Fishe
ries Development Corporation under the 
World Bank programme. 

(b) & (d) The amount of refinance 
disburseQ by Natiopal Bank for Agriculture 
and Rural - D~vetopmellt under the- World 

Bank assistance programme upttl 15.4.1985 
is as under :-

State 

----

(Rs. in lakhs) 

Hatchery cons- Pond Deve
truction pro- lopment pro

gramme by Fish gramme by 
Seed Develop- State Govern
ment Corpora- ment. 
tion. 

---

Madhya Pradesh 3.55 2.20 

Uttar Prade~h 4.30 4.54 

Bihar 3.17 6.65 

West Bengal ~.77 12.9:! 

Orissa 9.80 15.60 

Rehabilitation of \\'esker Sections 
of Society under IRDP 

4152. SHRIMATI JAYANTI PATNAIK: 
\Vill the Minister of AGRICULTURE be 
pleased to sta tc : 

(a) the number of people from th~ 

weaker sections of society in the country 
proposed to be rehabilitated economically 
under the Integrated Rural Development 
Programme in the financial year 1985 -86 : 

(b) how many such people in Orissa 
are proposed to be brought under the above 
programme in the current financial year; and 

(c) th e details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT (SHRI CHANDULAL CHANDRA
KAR): (a) Originally a target of 4 million 
heneficiarie~-3 million old for supplemen
tary assistance and 1 million new was fixed 
under I ntegrated Rural Development Pro
gramme for 1985 -86. This is now being 
revised based on. the results of the house to 
house survey necessary for supplementary 
assistance. 

(b) ~& (c) . The original target for 'Orissa 
-was '2:46 lakhs- L84 'lakh old mni 0.62 lakh 
new. This is likely to be revised. ;" 
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Consumer Cooperative Outlets 

4153. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the number of consumer coopela
t ive outlets opened in the country by the end 
of the Sixth Plan; 

(b) whether Government have proposal 
to increase the number of such outlets during 
the Seventh Plan; 

(c) if so, the number of such outlets 
proposed to be opened in the country by the 
end of the Seventh Plan; and 

(d) the details thereof C! 

THE MlNISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K. P. SINGH DEO): 
(a) There were 32,500 consumer coopera
tive retail outlets in the country at the end 
of the Sixth Plan. Besides, 40.100 prin1ary 
agricu] tural societies ha ve opened retail 
outlets in the rural areas. 

(b) to (d) During the Seventh Plan, it 
is proposed to provide financial assistance 
for opening of 1200 retail outlets comprising 
of 100 department stores, 250 large sized 
retail outlets and 850 small sized retail 
outlets by consumer cooperatives in the urban 
area. In the rural areas. 22,500 primary 
agricultural societies are proposed to be 
assisted to open retail outlets. 

Back-Log of Housing Units in Delhi 

4154. SHRI YASHWANTRAOGADAKH 
PATIL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the existing back-log of housing 
units in Delhi; and 

(b) the annual requiremen t of ne\\ 
housing in the city ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The Draft 
Perspective Plan places the presen t housing 
shortage in Delhi at about 3 lakh units. 

(b) The. total requirement of new hous
ing units has been placed at 16.2 lakh units 

in the two decades viz. 1981 to 2001. The 
Draft Fcnpective Plan places the annual 
requirement of new housing during 1986-91 
at about 75,000 units per year. 

Quarters for Central Government 

Employees 

4]55. SHRI YASHWANTRAO GADAKH 
PAT1L: Will the Minister of URBAN 
DEVELOFMENT te pleased to state: 

(a) the numrer of quarters for Central 
Governrnert employee under construction in 
Delhi; 

tb) whether any plan has been formula
ted for further construction of quarters for 
Central Governtrent employees: 

(c) if so, the details thereof; and 

(0) the percentage of employees pro
posed to be covered by aJIotrr.ent of accom
n:oda tion from general poo I ? 

THE MINISTER OF STATE IN THE 
MINlS1RY OF URBAN DEVELOPMENT 
(SHRI DALBJR SINGH) : (a) 4474. 

(b) Yes, Sir. 

(c) About 2500 quarters are proposed 
to be constructed during the 7 th Plan period 
in Delhi. 

(d) \\'ith this the percentage of em
ployees proposed to be covered will be 
about 48. 

Indian Sugarcane Development Council 

4156· SHRl G, BHOOPATHY: Will 
the Minister of AGRICULTURE te pleased 
to state: 

(8) the date on \\hich the last meeting 
of 1l'e Indian Sugarcane Development 
CcuDcil \\ as held and tr.e reasons for not 
Jcccnstituting the Council so far; and 

(b) the present set-up functions and 
location of the Directorate of Sugarcane 
Development? 

1}-~1 MINIS1ER OF STATE IN THE 
DEIAkl~.I}\l OF AGRICULTURE 
A}\I: (('('IIRA11Cl'. (SHRI YOGENDRA 
MAK ,,'ANA): (a) The Jast meeting of the 
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Indian Sugarcane Development Council _ was 
held on 14th October, 1980. The question 
of reconstitution of the Indian Sugarcane 
Development Counci I has been under active 
consideration taking into account all connec
ted aspects. The State Governments and 
other concerned Departments and Organisa
tions have been addressed wi th a view to 
obtain their recommendations for reconsti
tuting the Council and the matter is being 
pursued. 

\b) The Directorate of Sugarcane 
Development is located in Sahibabad, District 
Ghaziabad, Uttar Pradesh. It is headed by 
a Director, who is a technical Officer and 
is assisted by three Technical Officers and 
35 other supporting staff. The importan t 
functions of the Dte. of Sugarcane Develop
ment are as under : -

(i) Nlaintenance of liaison \\'ith the 
State Governments and other 
State level agencies in course of 
developmen t. 

(ii) Coordination between research 
and development by keeping in 
touch with the research work 
undertaken by the leAR, the 
Agricultural Universities and other 
research organisations. 

(iii) Compilation and analysis of data 
regarding crop acreage, produc
tion, prices, Inarketing, trade, 
consumption and other related 
a~pects and studies on problet:ls 
of development. 

(i\') Feed back to the Department of 
Agriculture and Cooperation on 
various aspects mentioned above 
as well as crop e';timates and 
prospects in relation to changes 
in agro-c1imatic conditions and 
ot her rclevan t factors. 

(v) Dissemination of technical know
ledge and information through 
publications including specialised 
journals bulletins as well as other 
literature. 

Foreign Tours of Officers of DDA 

4157. SHRI S. M. BHATT AM: Will 
~he Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether most of the officers in 
Delhi -Development Authority had gone on 
foreign tours during August/September .. 
1985 and therefore work in Delhi Develop
ment Authority had virtuaHy come to a 
standstill; 

(b) if so, the details thereof; and 

(c) at what level these tours were 
sanctioned '? 

THE MINISTER OF STATE IN THE 
I\fINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) & (b) No, 
Sir .. only Vice-Chairman. Engineer Member 
and Chief Engineer of DDA went abroad. 
They visited Denmark and other countries 
in Europe to study modern technology about 
prefab construction and possibilities of 
collaboration. 

(c) Their visit had the approval of the 
Lt. Governor of Delhi, who is also the 
Chairman of the Authority. 

Areas Under HYV of Crops During 
Sixth and Seventh Plan 

4158. SHRI NITYANANDA MISHRA: 
\Vill the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government had taken 
steps to increase areas under high yielding 
varieties of crops during the Sixth Plan 
period~ 

(b) if so. the achievement made in this 
regard by different States during the above 
plan period; 

(c) the target set by Government for 
increasing areas under high yielding varieties 
of cropli during Seventh Plan period~ and 

(d) the schemes prepared and amount 

earmarked to achieve this target? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Yes Sir. 

_ (b) The yearwise achievement made 
in this regard by different States during Sixth 
Plan is given as under :-
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STATEWISE TOTAL AREA UNDER HIGH YIELDING VARIETIES 

State 1980-81 1981-82 

2 3 4 

1982-83 1983-84 

5 6 

(Tn La~h ha.) 

1984-85 
Anticipated 
Achievement 

7 
- ------------------- - - --------------

1 . Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. J & K 

8 . Karnataka 

9. Kerala 

10. Madhya Prade.;,h 

II. Maharashtra 

12. Manipur 

1 3. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Utt3r Pradesh 

22. West Bengal 

Total States 

34.78 

6.89 

32.80 

21.71 

21.37 

4.14 

4.32 

17.0(, 

3.96 

31.15 

43.78 

0.55 

0.30 

0.16 

13.45 

40.13 

19.07 

0.33 

23.67 

1.37 

21.35 

430.79 

39.98 

9.9R 

37.00 

21.41 

23"8R 

4.45 

4.64 

19.50 

4.31 

31.97 

45.43 

0.79 

0.33 

0.19 

13.98 

42.49 

22.23 

0.33 

28.30 

1.5~ 

89.92 

...,., ..,., -_ ...... 
_f64.91 

(c) 1t is envisaged to bring 70 million 
hectares of area under high yielding yarieties 
of cereal by the end of 7th Plan period. 

(d) The high yielding varieties pro
gramme is supported by Central Sector 
Schemes of (i) Establishment of Comn1unity 
Nurseries of Rice; (ii) Minikit demonstra
tions programme of Rice, Wheat and Coarse 
cereals; (iii) Maize demonstrations in tribal' 
backW8(d areas; (iv) Replacement of rust 
susceptible wheat varieties; and (v) State 

40.73 

10.60 

38.75 

21.94 

25.49 

4.47 

4.64 

18.79 

4.65 

38.51 

47.33 

0.79 

0.33 

0.21 

18.24 

44.36 

25.59 

0.32 

16.40 

1.55 

90.32 

20.21 

474.22 

42.29 

11.15 

45.00 

24.10 

4.60 

4.79 

10.67 

2.00 

40.71 

65.23 

0.88 

0.40 

0.22 

16.07 

46.78 

28.91 

0.36 

28.70 

1.54 

101 45 

23.39 

535.85 

44.72 

11.76 

50.00 

24.40 

26.95 

4.88 

5.05 

20.80 

2.20 

50.50 

54.58 

0.92 

0.46 

0.24 

18.20 

48.85 

25.53 

0.37 

31.50 

1.50 

106.35 

22.85 

552.61 

Ieye) training of Extension Workers. A 
tentative allo~ation of Rs. 15.00 crores has 
been eannarked for ilnplementing these 
schemes during 7th Plan period. 

Improvement in Agricultural Firumeing 

System 

4159. SHRI NjTY ANANDA MISHRA : 
Will the Minister of AGRICULTURE be 
pleased to state : 
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(a) whether Government have taken 
any measures to improve the present agri -
cultural financing system in the country; 

(b) if so, the specific nleasures taken 
in this regard during last three years; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) & (c) Some of the importan t 
measures taken to improve the present 
agricultural financing system are listed 
below:-: 

(i) Guidelines have been issued to the 
State Govemnlents for intensive 
development of Primary Agricul
tural Credit Societies. As at the 
end of June, 1985, as ma .. 1Y as 
4399 Primary Agricultural Credit 
Societies have been selected in 16 
States/Union Territories for the 
purpose by the National Bank for 
Agricultural and Rural Develop
ment (NABARD). 

(ii) National Cooperative Development 
Corporation (NCDC) has drawn up 
a Pilot Project for integrated deve
lopment of Primary Agricultural 
Credit Societies in India. Providing 
assistance to societies to undertake 
various activities such as marketing, 
processing, distribution, storage etc. 
is envisaged in the project. 

(iii) A programme of rehabilitation of 
State Cooperative BankS/Central 
Cooperative Banks was introduced 
in respect of Banks whose debts 
and doubtful debts, accumulated 
losses and other overdues over 3 
years exceeded 50% of. their own 
funds. Evaluation studies in res
pect of implementation of the 
rehabilitation programme by a 
number of Banks have also been 
carried out to find out the difficul
ties and to suaest remedial 
measures. 

(iv) Organisational and management 
studies were got ,conducted by 
National Bank for Agriculture and 
Rural Development through experts 
in respect of a number of State 
Land Development Banks and 
suitable recommendations made to 
the State Governments to improve 
their functions. Guidelines were 
also issued to the State Land 
Development Banks for preparing 
rehabilitation programme for the 
Primary Land Development Bank.s 
identified as weak units. A high 
level working group has also been 
constituted to study the basic 
difficulties of structural, ffnancial 
and legal nature from which the 
Land Development structure suffers, 
with a view to suggesting remedial 
measures to improve their position. 

(v) National Bank for Agriculture and 
Rural Development has approved 
a package programme for identify
ing the non-w,ilful defaulters eligible 
for refinance from National Bank 
for Agriculture and Rural Develop
ment by segregating the hardcore 
of overdues. 

(vi) An Advisory Committee was set 
up by Reserve Bank of India for 
tendering expert opinion on the 
organisation and operational aspects 
of Regional Rural Banks. 

(vii) Banks have been advised to ensure 
that their direct finance to ,agri
culture (including allied activities) 
should reach a level of 16% of 
their total credit by March, 1987. 

(viii) Other measures include provision 
of agricultural officers in the 
Commercial Banks, simplification 
of the loan application forms, 
provision of loan application forms 
in the regional languages, the 
relaxation of norms for security 
and margins and provision of 
concessional rate of interest. 

(ix) A comprehensive scheme on Crop 
Insurance has been introduced in 
the country from kharif 1985 pro
viding for financial support to 
farmers in the event of crop failure 
as a result of drought, flood etc. 
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(Translation] 

Allocation to U. P. for Drinking 'Vater 
Facility 

4160. SHRI HARISH RAWAT: Will 
the Minister of AGRICULTURE be pleased 
to state the funds allocated to U. P. to 
provide drinking water facility during the 
Seventh Plan period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT (SHRI CHANDULAL CHANDRA
KAR): The funds al10cated to Uttar 
Pradesh for providing drinking water facili
ties in rural area during the Seventh Plan 
under the State Sector Minimum Needs 
Programme (MNP) is Rs. 175 crores. 

Allocation for Development of Small 
and Medium Towns and Low 

Cost Sanitation Schemes 

4161. SHRI HARISH RAWAT: Will 
the Minister of URBAN DEVELOPNIENT 
be pleased to state : 

s. No. State 

:! 
--------~ ---~ --- -- --

1. Andhra Pradesh 
.., Assam 

3. Bihar 

4 Gujarat 

5. Harayana 

6. Himachal Pradesh 

7. J. & K. 

X Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharash tfa 

1:!. Manipur 

13. Maghalaya 

14. Nagaland_ 

15. Orissa 

.) 6._ Punjab 

·1'1 .. Rajasthan 
. ~i)8.'· * Sik~im . \ 

(a) the amount given to various States 
during the Sixth Five Year Plan for the 
development of small and mediul11 towns 
and low cost sanitation schemes and the 
amount earmarked for this purpose in the 
Seventh Five Year Plan; 

(b) whether some new towns ~re pro
posed to be covered under th is . prog ramme 
during this Plan period; and 

(c) if so, whether Pithoragarh, Bagesh

war and tribal dominated towns like Dhar

choola in Uttar Pradesh win aJ so be covered 

under t] programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The amount~ 
as detailed below was given to various States 
during the 6th Five Year Plan for the deve
lopment of Small and Medium towns and 
10w cost sanitation ~chemes : 

Centra) assistance for 

I DSrvfT 

3 

397.80 

197.50 

298.00 

487.85 

143.00 

34.78 

18.76 

252.00 

270.30 

258.09 

641 .16 

9.10 

18.90 

25.00 

212.50 

308,25 . 

----------

(Rs. in lakhs) 

LCS 

4 

5.83 

34.21 

20.82 

73.25 

41.25 

39.25 

57.371 

'394.00 _' .. ' 

S4.00 . 

92.00" 

5.50 
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1 2 
--.-~ _.----------

19. Tamil Nadu 

20. Tripura 

21, Uttar Pradesh 
22. West Bengal 

Union tenitoties. 

1. A & N Islands 
,., 
~, D & N Haveali 

3. Goa, Daman & Diu 

4. ~tizoram 

5. Pondicherry 

Total 

The amount earmarked for IDSMT during 
the 7th Five Year Plan is Rs. 88 crores. 

(b) During the 7th Plan 102 new towns 
with a population of below 1 lakh are being 
proposed to be covered. 

(c) The selection of the towns is to be 
done by the State Governments. The Central 
Government has not received project reports 
for these three towns from the State Govern
menu. 

Integ:-ated Horticulture Development 
Project for Develop:nent of Horticulture 

in HiD Areas of Uttar Pradesh 

4162. SHRI HARISH RAWAT : Will 
the Minister of AGRICULTURE be pleased 
to state 

(a) whether an integrated Horticulture 
Development Project with an estimated cost 
of Rs. 57.38 crores for the development of 
horticulture in bill areas of Uttar Pradesh 
Wai forwarded to World Bank for approval; 

(b) if so, when this project was submit
ted to World Bank and what is the opinion 
of World .Bank and what is the opinion of 
World Balik experts on this project; and 

.. the time by which World Bank's 
assistance for this project is likely tQ be 
received : 

-----~ 

3 4 

832.80 67.28 

17.40 

458.60 8.53 

375.45 149 .. 87 

25.00 

25.00 

30.50 

22,50 

4.00 

-
5,683.74 673.641 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK W ANA) : (a) A horticulture develop
ment project in Uttar Pradesh hills with an. 
estimated cost of Rs. 57.38 crores has been 
posed to the World Bank for assistance. 

(b) & (c) The project was submined 
to the World Bank for assistance on 30th 
May, 1984, Recently, a World Bank Mis
sion has visited Uttar Pradesh and has con
cluded that on the basis of the present sub
mission, it would not be possible for them 
to formally appraise the project. 

[English] 

Production of Jute 

4163. KUMARI PUSHPA DEVI: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the production of Jute has 
declined in 1984-85; 

(b) if so, the reasons thereof; and 

(c) the details of the steps taken to 
increase the production of Jute in 1985-86? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICVLTURE AND 
COOPERATION (SHlP·. YOGBNDRA 
MAKWANA): (a) &(b) Prod.uctioD ~f Jute 
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in the country during the crop-year 1984-85 
was 66.8 lakh bales, which is higher than the 
1983 -84 production level of 63.2 lakh bales. 

(c) In order to increase the production 
of Jute in the country during 1985-86, a 
Centrally sponsored Scheme on Jntensive Jute 
Deve10pment Programme is in operation in 
seven major jute producing States. In this 
scheme, incentives are being provided to jute 
growers for :-

(i) Improved certified seeds; 

(ii) Use of weedicides; 

(iii) Use of drill and Wheelhoe; 

(iv) Demonstration 00 Scientific cultiva
tion; 

(v) Construction of retting tanks; 

(vi) Providing 01inikits; 

(vii) Stipend for training in jute grad
ing etc. 

Setting Up of TV Relay Station at 
Ram Naga r in Kasargod District (KeralaJ 

4164. SHRI 1. RAMA RAI: Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state : 

(a) whether Government have any plan 
to set UD a television relay station at Ram 
Nagar in Kasargod District (Kerala); and 

(b) if so. the time by which it is likely 
to be commissioned ? 

THE MINiSTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) & (b) It is envisaged to set up a low 
power (lOOW) TV transmitter at Kasargod 
during the VII Plan period. Implementation 
of this scheme would, however, depend on 
year-wise availability of resources. 

Decline in Per Capita Avaiiability of 
Land and Cultivation 

4165. DR. PHULRENU GUHA : Wilt 
the Minister of AGRICULTURE be pleased 
to state : 

(a) whether the availability of land per 
capita tn" land for per capita cultivation 
has declined during the last three years; 

(b) if so, the details thereof; and 

(c) the present position in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) to (c) Land being a fixed 
natural resource, its per capita availability, 
both in terms of total and that available for 
cultivation. is likely to decline over years 
with increases in population. Per capita 
total land availability and that available for 
cultivatian during the period 1981-82 to 
1984-85 is as under :-

(Area in ha) 

Year Per capita Per capita 
total land culutivable land 

1981-82 0.47 0.26 

1982-83 0.46 0.26 

1983-84 0.45 0.25 

1984-85 0.44 0.25 

Disappearance of IiYV of Rice 

4166. PROF. K.V THOMAS: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether it has been brought to the 
notice of Government that as a result of the 
introduction of High Yielding Varieties of 
rice, a large number of varseties of rice 
growing earlier are disappearing; and 

(b) if so, the steps taken to preserve 
these varieties ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) Every effort is being made by the 
Indian Council of Agricultural Research to 
collect, conserve and catalogue all the local 
germpIasm of rice. The Central Rice Re
search Institute, Cuttack and the National 
Bureau of Plant Genetic ReseaJces have been 
organising pJant exploration and collection 
expeditions in the country to collect rice 
aermplasm. About 16,000 varieties so faT 
collected are maintained at Cuttack. A 
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similar number is maintained in Madhya 
Prade~h. The Central Rice Research Insti
tute and the National Bureau of Plant 
Genetic Resources are developing medium 
term and long term storage facilities for pre
serving rice germplasrn. 

Documentary FiI:ns on H:~rms of Smoking 

4167. SHRI A~1ARSINH RATHAWA 
SHRI MOHAN BHAI PATEL: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state 
whether Governn1ent propose to produce 
documentary filrns to educate people against 
the harm'~ of smoking? 

THE MI>HSTER OF STATE OF THE 
MINISTRY OF 1NFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
Films Division have already producedfacqui
red documentary films on the subject of all 
effects of smoking. These filmshave also been 
released in the All-India circuit of Films 
Division. 

Jnbless Indian "'orkers wcnt Abroad 

4168. SHRI JAGANNATH PATTNAIK: 
Will the Mi;1i~ter of LA BOUR be pleased 
to state 

(a) the number of jobless I ndian wor
kers who '\ ere permitted to go to foreign 
countries durillg iast three years, ye:lf-wise~ 

and 

(b) whether there is any proposal under 
the consideration of Go vernmen t to bring 
forward a c0.nprehen,ive legisiatio.l for the 
welfare of im:11igrant labour and introduce 
compulsory insurance :',cheme and take 
initiative to Cf.-!.lte w.'ifarc fU1d) '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T ANJJAH): 
(a) The nu,nb~r of india, w,:):"ker.; p.!r.nittej 
to go for e nploj.nent to the fo:;;!.gn cou.ltries 
during the lall three y.-!ar:~ is a) folioN3 

1982 

1983 

19x4 

2,39,545 

2,24,995 

2,05,912 

No record ;':i available as to whether 
these workers were jobless prior to, their 
departure. 

(b)' The proposal, to introduce com
pulsory insurance for emigrant workers is 
under consideration of the Government. 
There is no proposal to create a welfare 
fund or to bring a comprehensive legislation 
of type envisaged. 

Setting Up of New Radio Stations in Karnat-aka 

4169. SHRI V.S. KRISHNA lYER: 
Will the Minister of INFORMATION AND 
BROADCAST1NG be pleased to state: 

(a) the number of new radio stations 
proposed to be set up in Karnataka during 
the Seventh Five Year Plan and the locations 
thereof: and 

(b) whether the State Government ha\e 
agreed to provide land and other infrastruc-
1 ural facilities? 

THE ~1JNISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) During the 7th Five Year Plan, it is 
proposed to set up new radio stations at 
seven centres at Karnataka (:is under :-

1. Mercara 

2. Hassan 

'" Hospet _'. 

4. Kamal' 

5. Bijapur 

6. Chitradurg 

·7. Raichur 

(b) State Government has been reques
ted to nlake a\ailable suitable site for the 
establishment of these radio stations during 
the 7th Plan. 

\' etcrina ry Sci(:nc~s Universities 

4170. SHRI V.S. KRISHNA IYER: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the number of Veterinary Sciences 
Universities functioning in the country; 

,(b) whether there is any such .Univer
sity: in Karnataka; and 
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(c) whether Government propose, to 
establish more Veterinary Sciences Univer
si ties in the country ? 

THE MINISTER OF STATE rN THE 
DEPARTMENT OF AGR1CULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) At present there is no 
Veterinary Sciences University functioning 
in the country. However, an Institute of 
the Indian CounciJ of Agricultural Research 
namely the Indian Veterinary Research Insti
tute, Izatnagar has been granted "Deemed
to-be UniversityH Status by the Ministry of 
Education. Government of India. 

(b) No, Sir. 

(c) No, Sir. 

O.B. Van for Bangalore Doordarshan 

4171. SHRI V.S. KRISHNA IYER 
Will the Minister of INFORMATION AND 
BROADCASTING be pJeased to state: 

(a) the number of O.B. Vans operating 
in the Country and the locations thereof; 
and 

(b) whether Government propose to 
sanction one O.B. Van to Bangalore Door
darshan keeping in view the availabiii ty of 
colour transmission '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) There are at present 6 O.B. Vans with 
Doordarshan operating one each at Door
darshan Kendras, Delhi, Bombay, Calcutta, 
Jalandhar, Madras and Srinagar. 

(b) Subject to actual availability of 
funds. one colour O.B. Van is proposed to 
be provided at Doordarshan Kendra, Banga
lore during the VII Plan period. 

'W'orkers Participation in J\.1anagement 

4172. SHRI INDRAJIT GUPTA: Will 
the Minister of LABOUR be pleased to 

state: 

(a) whether in one of the ser jes of 
meetings with the Finance Minister in Sep
tember, 1985, several trade union leaders 
suggested that the area of operation of 

public sector units should be expanded to 
cover items of tr.ass consun"!ption; 

(b) jf so, whether trade union represen
tatives felt that employment potential and 
~eneration of greater prodectivity in the 
public sector could be achieved only through 
labour participation in the process of deci
sion making and its irr.pJerr;entation; and 

(c) if so, the J eaction of Government 
on the above }:,oints/suggestions and action 
being taken to introduce participation of 
\'.orkers there in the process of decision 
making and its implerr:entation as a "compul
sory" one by way of some 'Enactmenf in the 
n ear future, if any : 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) to (c) A meeting with some 
Trade Union Leaders was held in order to 
get their \ iews on the formulation of long 
term fiscal policy on 19th September, 1985. 
During the discussior. several suggestions 
were made by the trade union leaders on 
various aspects of the economy, ircluding the 
operations of public sector units and workers· 
participation in decision making. 

Public sector is already engaged in lhe 
production of several nlass consumption 
items e.g. textiles, watches, drugs, vanaspati, 
edible oils etc. The n~atter relatir.g to 
uworkers' participation in management and 
the question of statutory provisjons~' was 
discussed at the 28th Session of the Indian 
Labour Conference held at New Delhi on 
25-26 November, 1985. The question whether 
this scheme should be voluntary or should be 
imp1emented by legislation was left to be 
consinered by the Standing Labour Commit
tee. 

Increase in Prices of Sugar, Vanaspati and 
Imported Edible Oils 

4173. SHRI AMAR ROY PRADHAN 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact that the prices 
of sugar, vanaspati and imported edible oils 
bad gone much high during the Sixth Five 
Year plan as compared to the prices during 
the Fifth Five Year Plan; and 
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(b) if so, the details thereof, Plan -wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 

SUPPLIES (SHRI K. p. SINGH' DEO): (a) 
Yes. Sir. 

(b) The information is given in the 
statement below. 

Statement 

~Vho!t?sale Price In.lic :'S of Sugar an I Vanaspati an f Cenrral /:tslie Pric s of 1m ported 
Edible Oils for the Public Distribution Sl'stem 

Wholesale Price 
Index 
---- --

(Base: 1970-1971 

.:= 100) 

Sugar 

Vanaspati 

Central Issue 
Prices of Imported 
Edible Oils* for 
Public Distribution 
System 

(Rs. per Tonne) 

Ra peseed 0 i J 

(Refined) 

RBD Palm Oil 

(in bulk) 

RBD Palm Oil 
(in tins) 

RBD Palmolein 
(in bulk) 

RBD PalmoJein 
(in tins) 

Terminal year of IV 
Five Year Plan 
(1974-1975) 

169 7 

171.5 

Terminal year of IV 
Five Year Plan 

(1974-1975) 

Not applicable 

~ot applicable 

Not applicable 

Not applicable 

~ot appJicabJe 

Refined Soya been Not applicable 
Oil (in bulk) 

Refined Soyabeen Not applicable 

Oil (in tins) 

Terminal year of V 

Five Year Plan 
(l979-19bO) 

177.3 

195.9 

Terminal Year of V 

Five Year Plan 

(1979-1980) 

8000.00 
(in tins) 

6400.00 

7750.00 

6400,00 

7750.00 

~ot applicable 

Not applicable 

*There is no WholesaJe Price Index for Imported'Edible Oils. 

Terminal year of V J 
Five Year Plan 
( 1984-1985) 

243J~ 

'274.7 

Terminal year of VI 
Five Year Plan 

( ) 984- 1985) 

9500.00 (in tins) 

:sooO.OO 

9500.00 

~OOO.OO 

9500.00 

8000.00 

9500.00 
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Strengthening of T.V. Relay Centres 

4174. SHRI AMAR ,ROYPRADHAN : 
Wil1 the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the names of the places where Govern
ment have set up T.V. Relay Centres of one 
kilowatt capacity in the country; 

(b) whether there is any scheme to 
strengthen them to 10 kilowatt capacity; and 

(c)" if so, the details thereof and when 
they would be strengthened? 

THE MINfSTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) High power (lKW) TV transmitters are 
at present functioning at Raipur~ Muzaffar
pur, Gulbarga, Sambalpur and Pune (0.6KW) 
and for the 2nd channel service at Delhi and 
Bombay Besides. high power (10KW) TV 
transmitters at Panaji, Vijayawada and Kur
seong are functioning on the reduced power 
·of 1 K\\', pending construction of TV towers 
at these places. 

(b) & (c) The power of the TV trans
mitters at Panaji, Vijayawada and K urseong 
is expected to be augnlented to 10 J_<.W by 
the middle of 1986, as a part of on-going 
scheme of the VI Plan. It is also envisaged 
to replace the existing transmitters at Rai
pur, Pune (O.6KW), Bombay (2nd channel) 
and Delhi (2nd channeJ) by 10 KW TV 
transmitters during the VI I Plan period, 
subject to yearwise availability of funds. 

[Trallsla t ionl 

Films For Children 

4175. SHRI BANWARI lAL BAIRWA 
Will the Minister of INFORMATION AND 
BROADCASTING he pleased to state: 

(a) whether the Prinle Minister. \\ hile 
inagurating the Fourth International Child
ren Films Festival, has advised the film 
producers to make good fiJnls for children: 

(b) if so, whether any action has been 
ta ken in this regard; and 

(c) the number of the children· films in 
l-j indi available at present, the number of 

films under production and the future pro
gramme in th is regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) Yes, Sir. 

(b) The Government cannot do much 
for improving the quaJity of Children's films 
produced in the private sector. However, 
to encourage production of high quality 
children's films, the Government gives an 
award for the best Children's film every year 
in the National Film Festival. Tbere is also 
a registered society receiving grants-in-aid 
from the Government, namely the Children ~s 
Film Society, India, which is responsible for 
production of children's films. It has been 
its constant to favour to produce high 
quality films. Some of the measures that it 
has taken/proposes to take for ensuring high 
qualily Children's films are as under:- (i) 
Reputed outside producers are proposed to 
be involved in the production of children's 
films; (ii) the International Children's Film 
Festival of India is held every alternate year 
to make the producers of children's films 
aware of latest trends in the production of 
Children's films all over the world; and (iii) 
Children's Film Complex is proposed to be 
set up in Bangaiore which will provide mose 
modern facilities for production of Children's 
fiJms. 

(c) The Children's Film Society, India 
has produced 79 feature films and 72 short 
films in Hindi. One short film is under 
pro duction. It is proposed to undertake 
production of 3 feature films during 1985-86. 
The information about Chi1dren~s films in 
flindi available in the private sector or under 
production is not a vaiJable with the Govern
n1ent. 

Grant for Increasing use of Approved Seeds 
in l\ladhya Pradesd 

4176. SHRI AJAY MUSHRAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Commission of Agri
cultural Costs and Prices had put forth a 
proposal to the Ministry to gi ve grant for 
increasing t~ use of approved seeds in 
Madhya Pradesh; 
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(It) if so, the details of the decision 
taken by Government thereon: 

(c) whether Union Government are 
considering any proposal for giving 25 per 
cent grant to farmers in Madhya Pradesh 
for the purchase of approved seeds of paddy 
and wheat; 

(d) if not, the reasons therefor? 

THE MINlSTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) The Commission for 
Agricultural Costs and Prices had recommen
ded in their report on Rabi crops for 1984-
85 that the distribution of certified seeds of 
wheat in Madhya Pradesh be subsidised to 
the extent of Rs. 150/-per quintal. 

(b) \Vith regard to the recommendation 
for subsidy on distribution of wheat seeds 
in Madhya Pradesh, the Commission for 
Agricultural Costs and Prices had mentioned 
in their report that the percentage cost of 
seeds in the total cost of cultivation in 
Madhya Pradesh was higher as compared to 
the percentage cost of seed in the total cost 
of cultivation in the States of Punjab and 
Haryana. 

The details of cost of cultivation of 
wheat in Madhya Pradesh and other States 
'were obtained from the Commission and an 
analysis of the cost of cultivation in Madhya 
Pradesh, Punjab and Haryana tor the years 
1981-82 and 1983-83 was made. The ana
lysis indicated that the cost of seeds in the 
cost of cultivation of wheat in Madhya 
Pradesh was of the same order as that in 
Haryana and in the case of Punjab, it was 
marginally lower but not substantiaIly diffe
rent. Fertiliser application, on the other 
hand, was found to be much lower in the 
case of Madhya Pradesh and for this reason 
mainly, the expenditure on use of seeds per 
bedaTe as percentage of the total cost of 
cultivatiGn appeared to be higher in case of 
Madhya Pardesb. It was accordingly con
eluded that productivity of wheat in Madhya 
Pradesb could be increased by substantial1y 
increas.in& the scientific application of agri
cultural inputs Since this purpose could 
iMK tJe achieved by subsidising the cost of 
seeds, it was decided not to provide subsidy 
on wbeat seeds in Madhya Pradesh, 

.The Sta te Government were, however. 
advl~ed to formulate an Intensive Area
sJ?CClfic Wheat Development Programme to 
~Ive a boost to the productivity of wheat 
In the State. 

(c) & (d) .In view of (b) above, the Govern
n:e?t are not considering any proposal for 
~lvJng grant to farmers in Madhya Pradesh 
for purchase of seeds of wheat. 

So far as paddy is concerned, an amount 
of R.s. 126 l~khs has been sanctioned for 
subSIdy on dIstribution of paddy seeds and 
for fre_e distribution of minikits of paddy 
seeds In the 40 selected blocks of eastern 
Madhya Pradesh. This has to be shared in 
the ratio of 50:50 between the Centre and 
the State. . This is in addition to the 100 
percent assIstance being provided to Madh a 
Pradesh for free distribution of rice minikits 
under the Cen tral Sector Scheme of R' 
M· , . ~ 

Inlklts-cum-Cornmunity Nurseries pro-
gra~me. Under this Scheme, an amount of 
Rs . .,,9.90 lakhs has been earmarked for the 
year 1985-86 for Madhya Pradesh. 

Supply of Minikits to States to Increase 

Production of Pulses and Oilsecds 

41.17. SHRI AJAY MUSHRAN: Win 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether his Ministry provide mini
kits to State Governments for increasing the 
production of pulses and oil-seeds; 

(b) if so, crop-wise details of the mini
kits of seeds of pulses and oil-seeds provi
ded to Madhya Pradesh during the last three 
years: 

(c) whether Government are reducing 
the number of minikits every year; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) The details of the minikits of oil 
seeds and pulses distribut~d by Madbya 

Pradesh Government under the Central Sector! 
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CentralJy Sponsored Schemes on Pulses and 
Oilseeds during the last three years are given 
below: 

---- --------- ---_---- ----

Year No. of M inikits supplied to Madhya 
Pradesh 

------- ~.--

Pulses Oilseeds 
--------

1982-83 10939 4,45,035 

1983-84 61406 5,05,47 J 

1984-SS, 139621 11,23.963 
--------- --

Under the Centrally Sponsored Scheme of 
Assistance to Smal1 and Marginal Farmers 
for Increasing Agricultural Production, lnini
kits of seeds and fertilisers for oilseeds and 
pulses production were also supplied to 
small and marginal farmers in Madhya 
Pradesh during 1983-84 and 19R4-85 as per 
details given below: 

Year Number of Minikits supplied to 
small and Inarginal farmers in 
Madhya Pradesh. 

1983-84 

1984-85 

Pulses 

84371 

89178 

Oilseeds 

98088 

90133 

(c) & (d) There has been no reduction 
in the distribution of minikits of seeds of 
pulses and oilseeds in Madhya Pradesh 
during the three year period from 1982-8~ 

to 1984-85. 

Provision For Development of Jabalpur 

4170. SHRl AJAY MUSHRAN : \Vill 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the WorJd Bank has sanc
t ioned a loan of Rs. 47 crores for develop
ment of six cities in Madhya Pradesh: 

(b) if so, the criteria adopted for deter
mining the priority in selecting the cities 
and the reasons for not including Jabalpur 
-ci ty in this scheme~ 

(c) whether Government will make a 
provision in the Seventh Plan for develop
ment of Jabalpur; and 

. (d) ': if. so. the details thereof: 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRT DALBJR SINGH) (a) : The Madhya 
Pradesh Urban Development Project has 
been approved by the World Bank at a cost 
of Rs. 47.7 crores. 

(b) The areas selec ted by the World 
Bank for physical investment in the State'; 
are those which have the greatest potential 
for urban growth-based on their resource 
base and their commercial and indu'itrial 
development patterns. 

(c) & (d) No specific funds bave been 
earmarked for the development of JabaJpur 
by the Centre. The Madhya Pradesh Urban 
Development Project would however, conti
nue in the Seventh Five Year Plan also. The 
State Govt may like to invest from their 
own funds for the development of Jabalpur. 

.' English.7 

Materials used by CPWD in Aram Bagh 
Qua rters, Delhi 

4179. SHRIMATI PRABHAWATI GUPTA 
\\'ill the Minister of URBAN DFVELOP
MENT be pleased to state : 

(a) whether the material used by CPWD 
in the construction of Aram Bagh quarters, 
Delhi are very poor: 

(b) whether Government have made 
any enquiry in this regard; 

(c) if so, the details thereof and the 
action taken against the persons responsible 
if any: and 

(d) if not, whether Governmer. t propose 
to nlakc such enquiry'? 

THE MINISTER OF STATE IN THE 
I\1iNISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No, Sir. 

(b) to (d) Do not arise. 

Possession of Plots taken over by DDA 
in Nirman Vibar and MaAuban 

4180. SHRI KAMAL NATH: Will 
the Minister of URBAN DEVELOPMET 
be pleased' to' -state: 
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wu how many sub-leases of plots in 
Nirman Vihar and Madhuban in the Trans
Yamuna area have surrendered the sub
leases to the President and whether the 
Delhi Development Authority have taken 
over possession of the plots; and 

(b) if not. the reason thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) One 
sub-less as has surrendered his p1ot, in case 
of Delhi Officers Co-operative House 
Building Society to whom the land has 
been alJotted in Madhuban, and the same 
has also been re-allotted to the next eligible 
member on the waiting list. None in 
Nirman Vihar has surrendered his plot 
SO far. 

Scnice charges Recoverd from 
Residents of Lakshmi Nagar and 

Sbakarpur 

4181. SHRI KAMAL NATH: Will 
the Minister of URBAN DEVELOPMENT 
be please to state : 

(a) the authorities which have been 
constructing the storm water drains and 
metalled roads in the areas proposed to be 
regularised such as Lakshrni Nagar and 
Shakarpur in East Delhi; and 

(b) whether any recovery of service 
charges for providing these services has 
been made from the residents of those areas 
and if so, the rate per square metre there
for ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALB1R SINGH): (a) Delhi 
Development Authority. 

(b) The residents of these colonies 
have been issued demand notices to deposit 
the development charges @ Rs. 95/- per 
sqm., tentatively; but initi ally they are 
required to deposit at the rate of Rs. 16/
per JqDl, (Rs. 10/- for drainage and Rs. 
6/- for water supply). 

(Tr.,n ... /ation] 

M.thIJ Report REgarding Implementation 
of IRDP 

'182. SHRI MOOL CHAND DAGA : 
Will the Minister of AGIUCULTURE be 
pleased to state: 

(a) whether it is a fact that monthly 
report in respect of persons belonging 

to Scheduled Castes and Scheduled Tribes 
and Adivasis is sent through telegram under 
Integrated Rural Development programme 
and if so, the points highlighted there 
in: 

(b) the names of the States which 
have submitted the reports regularly; 

(c) the names of those states which 
have not been complying with the directives 
for the last two years and the action taken 
by Government against them so far; and 

(d) whe~her Rajasthan has always 
complied with such directive, and whether 
details in this regard pertaining to the year 
1984-85 have been sent by the Government 
of Rajasthan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT (SHRI CHANDULAL CHAND
RAKAR) : (a) The information for every 
month regarding the beneficiaries covered 
including Scheduled Castes and Scheduled 
Tribes families, is bieng obtained from all 
the States/Union Tarritories telegraphically 
so as transmit the same to planning Com
mission for their monthly report on 20 
point programme. 

(b) Monthly progress reports are 
received invariably from all States/Union 
Territories regularly. 

(c) Does not arise. 

(d) 89,231 Scheduled Castes and Sche
du 1ed Tribes families were assisted under 
Integrated Rural Development Programme 
in Rajasthan during 1984-85. 

(English] 

Eradication of Urban Degradation in 

the Country 

4183. SHRI BANWARI LAL 
PUROHIT: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether he has recently emphasised 
the need to eradicate urban degradation 
by following an integrated approach to 
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human settlements, planning and manage
ment; 

(b) if so, the details thereof; and 

(c) what ways and meas would be 
adopted by Government to remove the urban 
degradation in the country and by when ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) (a) to (c) 
The Government is aware of the need to 
adopt an integrated approach and vigorous 
multi wonged. attack to eradicate urban 
degradation in human settlements. A 
number of schemes like Integrated Develop
ment of Small and Medium Towns, Envi
ronmental Improvement of Urban Slums 
and Urban Basic Services Schemes are 
being implemented to improve the living 
conditions of urban poor. Urban Develop
ment is a continuous process and efforts 
are being made constantly to Upgrade the 
slums and improve the living environment 
in human settlements. Therefore, it will not 
be possible to give any definite date by 
which this process will be completed: 

Safety Control Measu res in Industrial 
lJnits 

4184. SHRI BANWARI LAL PURO
HIT: Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government and experts of 
the International Labour Organisation have 
agreed that safety control should be the 
sole responsibility of employers; 

(b) whether Government have issued 
instructions in this regard to all the State 
Governments and industrial units in the 
country: and 

(c) jf so, the details thereof, and what 
action Government propose to take for non
compliance? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH); (a) A Trip artite meeting of 
Special Consultants nominated by the 
Governments, employers and workers organi
sat ions was held at Geneva from 15th to. 
21st. October, 1985 to advise the ILO on 
methods of prevention of Major Hazards in 

industry. The question of employers" 
responsibility for developing control system 
for protection of workers and the public 
came up ·for focus· at that meeting and it 
was generally felt that the employers should 
be responsible for control of major hazards 
in industry and prevention of major acci
dents. The report of the Committee is, 
however, awaited. 

(b) & (c) Government had evolved a 
Safety and Health Accident Reduction Action 
Plan specifying the responsibilities of emplo
yers. workers and Governments for preven
tion of accidents and disasters, and this has 
been forwarded to the employers, workers 
organisations, State Governments and Ad
ministrations of Union Territories fOr 
compliance. The responsibilities of the 
employers are also prescribed under the 
Factories Act, 1948 and the State Govern";' 
ments are empowered to take action under 
this Act in cases of non-compliance of these 
provisions. 

Construction of Good Houses by 
Delhi Development Authority 

4185. SHRI BANWARI LAL PURO
HIT: Will the Minister of URBAN DEVE.
LOPMENT be pleased to refer to the reply 
given to Unstarred Question No. 942 on 29 
July, 1985 regarding construction of good 
houses by Delhi Development Authority and 
state: 

(a) whether the new design approach 
which was under the consideration of 
Government in consultation with structural 
engineers has since been finalised; 

(b) if so, details thereof; and 

(c) further steps contemplated to build 
good houses in the country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) & (c) (i) Few new designs, both by 
private architects as well as architects of 
the DDA have been finalised for various 
income groups that is EWS, Janata, LIG. 
MIG and other categories of the Self 
Financing Schemes. 

(ii) The house designs are sim pJC'~ 
flexible and structurally sound. Economy 



259 Writt~ll AnsM'~rs DECEMBER J6, 1985 Written AnsU'~rs 260 

in services is being achieved by rational 
grouping of the housing blocks. In the lay
put plan, open spaces both for active and 
passive a recreation are t>eing provided. 

Telecast of Bulletins of 'Parliament News' 
and 'Sansad Samacha r'. 

4186. SHRI SHANTARAM NAIK: 
Will the Minister of INFORMATION AND 
BROADCASTING te p]eased to state: 

(a) whether the bulletins of ·Parliament 
News~ and 'Sansad Samachar~ are telecast by 
all Kendras; and 

(b) if not, the reasons therefor '_ 

. THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V· N.GADGIL) 
(a) No, Sir. 

(b) 'Sansad Samachar' in Hindi and 
'Parliament News' in English is telecast by 
Doordarshan Kendra, Delhi for a duration of 
10 minutes each which is relayed by all the 
~lay transmitters linked to Delhi. The 
~nsad Samacbar!l at 7.30 pm· is not relayed 
by a few relay transmitters in Maharashtra 
State because Area Specific Programmes 
are telecast by these transmitters at the time. 
Besides, the weekly round up of parliament 
proceedings is telecast by major Kendras in 
their respective regional languages. The script 
for this is sent by Doordarshan Kendra, 
Delhi to all the major Kendras of Doordar
shan. Apart from this, the news bulletins 
in Hindi and English telecast in the National 
Programme also carry news relating to 
Parliament which accounts for about ]0% of 
the total time of the two National News 
Bulletins- These steps enable Doordarshan 
to provide necessary information about the 
Parliament News to the viewers all over the 
country. 

Setting up of T.V. Studio at Vijayawada 

4187. 
REDDY: 
MATION 

SHRI K. RAMACHANDRA 
Will the Minister of INFOR
AND BROADCASTING be 

pleased to state : 

(a) whether Government have with
drawn their proposals to establish a television 
studio at Vijayawada ; 

(b) if so, the reasons for such with
drawal; and 

(c) whether Government will recc;>nsider 
the decision ? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) No, Sir. 

(b) & (c) Do not arise. 

Research on use of Organic Fertilizers 

to Improve Soil Fertility 

4188. SHRIMATI KISHORI SINHA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the Indian Council of 
Agricultural Research has done any work on 
organic fertilisers and their use in improving 
soil fertility; 

(b) if so, the detaHs of all India 
coordinated projects conducted in this 
regard: 

(c) jf not, the reasons thereof; and 

(d) whether Government are aware of 
deleterious impact of chemical fertilisers on 
soil fertility? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK WANA) : (a) Yes, Sir. Research on 
the conversion of crop residues and animal 
wastes into compost and digested sludge 
through bio-gas plan has been carried out 
by the leAR in sufficient details, from 1940s 
onwards. The ro]e of green manures in 
cropping systems was also worked out for 
different agroclimatic regions. Recent research 
emphasis is also on the promotion of 
bacterial fertilizers, blue green algae and 
Azolla. 

(b) Through the Coordinated Agrono
mic Experiments Projects and Jong-term 
fertilizer scheme, the use of organic manures 
in improving soil fertility have been clearly 
brought out in various field experimental 
programmes. The direct, residual and 
cumulative effects of organic manures on 
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crop yields in various cropping systems have 
also been determined in various parts of the 
country. 

The ,Coordinated Project on Microbial 
Decomposition and Recycling of Farm and 
City Wastes has screened efficient microbial 
s trains for faster decomposition of organic 
residues. The research results from these 
Coordinated Projects have been brought out 
in leAR Publications such as the Hand Book 
of Manures and Fertilizers & ICAR Techni
cal Bulletin on, Organic manures. The 
Coordinated Project on bio-gas technology 
carries out investigation on improvement in 
the efficiency of bio-gas production and 
designs of bio-gas plants. 

(c) Does not arise. 

(d) Research results based on the above 
projects have brought out clearly that there 
is no deleterious impact of chemical fertili
sers on soil fertility. 

News Capioned "Scandal in the Name 
of Te1e-Films" 

4189. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of IN
FORMATJON AND BROADCASTING be 
pleased to state : 

(a) whether the attention of Govern
ment has been drawn to a news items under 
the capition "Scandal in the name of tele
films~' published in the 'Hindustan Times' 
dated 16 November, 1985; 

(b) if so, whether the filnls selected 
were of a poor quality and had poor social 
relevance: 

(c) whether the tele-films like "Ek 
Ruka Hua Faisla" are franle-to-frame 
copies of earl ier classics: and 

(d) the steps-- proposed to be taken to 
ensure that the tele-films are of social 
relevance. and are of high quality if cine 
value and made by stabilised directors? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) & (b) Yes, Sir. However, we do not 
agree with the ,. views expressed by the 
columnist. 

(c) ED RUKA HUA FAISLA is a 
feature film 'premiered' by Doordarshan 
which has some similarity with another films 
titled 'TWELVE ANGRY MEN'. 

(d) WhiJe approving proposals for tele
fi1ms, ful1 care is taken to ensure that these 
are of high social relevance/entertainment 
value and that the producers/directors and 
experienced persons in their fields. 

Installation of Fertilizer Plants in 
Seventh Plan 

4190. SHRI ANIL BASU : 
SHRI SATY AGOPAL MISHRA: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the steps' takt!n for instalfation or 
fertiliser plants during Seventh Plan period; 

(b) the amount of foreign exchange 
acquired for payment to foreian tirms, if 
any, to whom contracts have been given; 

(c) the names of the foreign firms with 
corresponding amount of foreign exchange 
to be paid for each of the plants; 

(d) whether indigenous technology is 
a vailable for this work~ and 

(e) if so, the rea sons for giving contract 
to foreign firms? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH): (a) The number 
of new fertilizer plants on which the work. 
should start during the Seventh Five Year 
Plan is yet to be finalised. However~ six 
gas-based nitrogenous fertilizer plants of 
1350 tonnes per day ammonia capacity have
already been taken up which will materialise 
during the Seventh Five Year Plan period. 

(b) & (c) Out of these six projects, the 
requisite details in respect of those for which 
contracts have been finalised/awarded, are 
given in the statement below. 

(d) The process Jicences and basie 
design for the technology for the type and 
size of the projects mentioned in (a) above
have to be obtained from foreign process
technology owners. 

(e) Does not arise. 
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Name of the owner 
Company and the 
Project 

National Fertilizers 
Limited, VIJAIPUR 
PROJECT (Guna) 

Indian Farmers Ferti
lizers Cooperative 

Ltd" AONLA PROJECT 

Indo-Gulf Fertilizers 
and Chemicals Corpn. 
Ltd, JAGDISHPUR 
PROJECT. 

DECEMBER J 6, 1985 Writtell Answers 264 

Statement 

Name of the Foreign 
Contractor/Consultant 

(i) MIs. Haldor Topsce 
of Denmark 

Oi) MIs. Snam Progetti, 
Italy 

(iii) !\1/s. Union Carbide, 
U.S.A. 

M's· Snam Progetti, 
Italy 

(i) MIs. Snam Progetti, 
Italy. 

(*These are estimated 

amounts, subject to 

variation as per 

actuals) 

(ii) Mis- Haldor Topsoe 
of Denmark 

Details of amount payable in 
foreign exchange 

AMMONIA PLANT 

Fees Payable
- US $ 8.68 million 

UREA PLANT 

Fees Payable
- US S 4.33 miHion 

Benfield Process for 
CO2 removal 

Fees payable -
US ~ 343,638 

AMMONIA PLANT 

Danish Kroner 
4.592.295 PLUS 
US ~ 8,421,488 
UREA PLANT 

US $ 4,729,950 
SUPPLY CONTRACT 

Fixed lumpsum : 
US ~ 84,000,000 
Japanese Yen 

2766,000,000 
*Provisional sum for 
spares 

US $ 4,000,000 

Japanese Yen 

] 44,000,000 

* Provisional sum for 

vendors supervision: 

US $ 3,000,000 

Japanese Yen 
104,400,000 

SERVICE CONTRACT 

Lumpsum: 

US $ 19,621,000 

_ * Provisional sum : 

US $ 1,45J ,000 

Lumpsum Payment : 
Danish Kroner 

4,668,~17 

------------------------~---.----- --------
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Food for Work Programme 

4191. SHRI ANIL BASU: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether Government are aware that 
there is a widely held view that Food-for
Work programmes should be undertaken on 

··a messive scale to alleviate the sufferings of 
poverty stricken people together with or in 
lieu of the present NREP; and 

(b) whether Government have received 
.any suggestion for reintroducing Food-for
Work programme in view of the existing 
practical limitations of NREP as experienced 
by several states ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
'CHANDRAKAR) (a) & (b) Food 
for Work Progran1me which was imple
mented during the years 1977-1980 was 
restructured, revamped a;Jd renamed as 
National Rural Employment Programme 
(NREP) from October, 1980. Taking into 
account the foodgrains availability with the 
Government it has been decided to allocate 
1 million tonnes of additional wheat under 
the plan schemes of National Rural Employ
ment Programme (NREP) and Rural Landless 
Employment Guarantee Programme (RLEGP) 
during 1985-86 in order to expand the 
·coverage of these erl1ployment programmes. 
1t is expeeted to generate additional employ
ment ·of about 50 million mandays by utilis
ing this additional 1 million tonnes of wheat. 
It is proposed to allocate 2 million tonnes 
·of foodgrains under these programmes 
during 1986-87 so as to increase the coverage 
<of these employment programmes by about 
100 miHion mandays. 

Projects Undertaken by NBCC 

4192. SHRI K. S. RAO: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) the original, extended and actual 
dates of completion or likely completion of 
each project undertaken by the National 
Buil.ding Construction Corporation abroad; 

(b) the percentage of progress and 
reasons for delay in case of each project; 

(c) amount of penalty invoked by each 
overseas client and paid by the NBCC in the 
case of eaeh project; 

(d) the provi ;iona 1 or actual profitl 
loss in each overseas project and the reasons 
for loss, if any; 

(e) the new projects abroad which are 
likely to be a warded to NBCC in the neaT 
future; and 

(f) when was the last bid submitted by 
NBCC in Lihya ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) = (a) & (b) The 
requisite information is given in the State
ment I below. 

(c) No penalty has been invoked by 
overseas clients and as such the question of 
its payment by NBCC does not arise. 

(d) & (e) The requisite information is 
given in Statements II and III respectively 
below. 

(f) The last bid was submitted by 
NBCC in Libya on 6th August, 1985. 
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Statement II 

Statement showing UG Profit and Loss on Variolls Overseas Projects lfn.ler/at. ell 

by iV. B. C.C. Ltd, as on 31.3.85 

S. N. Unit 

I. LIBYA 

1. Housing & Hospital (inc1ud
ing expenses of Central Office 
in Libya) 

2. ' Brak Airport 

+/
Profit/Loss 

(Rs. in lakhs) 

(+) 1283.95 

(+) 231.59 

Remarks 

]n case of projects in Libya, 
the accounts for a number of 
small works covered by separate 

Agreements but pertaining to. 

3. 1 ndree & Bergain (-) 62.18 a particular station or location 

4. Ghat Airport (-) 620.08 and under the Administrative 
charge 0 f the same Project 

Total (+) 833.28 (A) Manager have been clubbed with 
the main work and covered by 
a consolidated Balance Sheet 
and Profit & Loss Account. 

REASONS FOR THE LOSS : 

1. The decisions by the clients regard
ing design and specifications had been 
delayed. 

2. Local materials to be used on the 
work were not available in Local Market 
and whenever available was at much higher 
prices than anticipated. 

3. Progress of the work received a 
severe set back due to delay in payments for 
work done. 

4. Euro-dollar loan had to be raised 
at high rate of interest to tide over the 
adverse fund flow position. 

5. The clients delayed the final taking 
over of the complete works, resulting in idle 
manpower on the works. 

6. Due to above reasons, the overheads 
had increased. 

II. IRAQ: 

1. Shutait Sewerage (-) 19.60* 

2. Flyover Bridge (-) 187.88** 

3. University I (-) 110.27*** 

4. University n <+) 52.00 

5. Mosul Hotel (-) 77.45**** 

6. Dokan Hotel (-) 98.84***** 

7. Council of Minis-
ter's Building (-) 25.32****** 

8. Water Treatment (+) 272.42 
Plant 

9. Brine Storage (+) 201.30 
Tank 

10. Control Building (-T- ) 9.34 

11. Railway Works (4-) 959'59 

12. Kubaisa (_:_ ) 7.53 

Total (-!~) 982.82 
----

Less Central Office : (-) 395.13 

(Iraq) expenses 

:r\et : (~) 587.69 (B) 

REASONS FOR THE LOSS : 

* 

** 

Delay in approval of drawings by 
clients resulting in idle labour and 
overheads. 

Stoppage of work on account of 
war. 
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••• Stoppage of work due to war. 

**** (i) Out Break of War; 

(ii) DeJay in payment; 

(iii) Delay in drawing;decisjons 
and execution by ITDC 

***** (iv) Due to wrong estimation by 
consultants. bill of quantity 
was not proper. 

****** (i) FuB Site \\ as not availabJe; 

(ii) Site of helipad was modi
fied: 

(iii) Prolongation of work by 
clients" delayed decisions; 

(iv) Delay in payment for 
actual work done; 

III. SANA'A: 

l. Dhommer Housing 
Projects 

Less Central Office 
(Sana's) expenses 

Total 

( -) 46.11 

( -) 58.12 (C) 

This project is in progress for some 
months now. The loss shown now is due 
to the debiting of the full cost of mobilisa
tion of equipment and personnel. As the 
work progresse5 aad the turnover increases 
this temporary loss will get offset. 

IV. NEPAL: 

1, Bir Hospital (+-) 16.76 

2. Trade Fair Autho- (+) 3.61 
rity of India 

Total <+) 20.37 (D) 
-----_-

GRAND TOTAL : 

(A+B-T-C~D) : < -T) 1383.22 

Less H. O. expenditure (-) 232.75 
incurred in connection 
with Overseas Projects. 

Net Overall profit- <+> 1150.47 
ability in respect of 
Overseas Projects. 

Statemellt 

New Projects abroad which are likely to 
be awareded to N.B.C.C. in the near future. 
IRAQ 

1. AL-NUMANIAH Water Supply 
Project. 

2. Computer Centre Bu iJding. 

3. Railway Water Supply Project. 

4. Military Hospital at Kirkuk & 
Mosul. 

LIBYA 

1. Utilities AL-ABIAR 

2. Renovation and Maintenance of 471 
Houses at Zavia 

NORTH YEMEN 

1. Haaja Hosp ita 1. 

NEPAL 

1 . Construction of Medica1 inspection 
Unit at Pokhra. 

2. Construction of Medical Inspection 
Unit at Dharan. 

3. Construction of Planetariam at 
Kathmandu. 

4. Construction of Kehalpur Mahakali 
Higaway at Nepal. 

5. Planning, Design & Construction of 
Worn ens Technical Institute at 
Sanothimi, Kathnlandu, Nepal. 

Time AHottecl for Folk Songs 

4193. DR. G. S. RA1HANS: Will 
the Minister .of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the time allotted by A. I. R., Door
darshan and Sona and Drama Division at 
national level for pqrammes in Punjabi, 
Rajasthani, BhOjpuri, MaithiJj and Mapbi 
folk songs during tlte year 1984; 

(b) the criteria for selection of folk 
song prOlratnmes; 
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(c) the reason for not giving due 
importance and time to Maithili, Bhoj puri 
.and Magahi folk songs as compared to 
tlwse of Punjabi and Rajasthani; and 

(d) the steps proposed to be taken to 
give appropriate importance and time to 

Maithili, Magahi and Bhojpuri ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) A. I. R. broadcast at the national level 
in the "national programme of regional and 
~igh~ music," the folk songs programme 
in Rajasthani for one hour during 1984. 
Information regarding Doordar.:ihan is being 
.collected and will be laid on the table of 
the House. As far as Song and Drama 
Division is concerned, there is no scheme 
-or format for programmes in Punjabi, 
Rajasthani, Bhojpuri, Maithili and Magahi 
folk songs at national level. 

(b) to (c) The folk songs having winder 
appeal to listeaers/viewers on all-India 
level are selected in such a way as to give 
representation to all the States and Union 
Territories. The position is reviewed periodi
.cally to take necessary steps to meet the 
specific requirements of folk music prog
rammes. 

_-Translation] 

Assistance to Federations of Small 
~ewspapers and Jouma Is and 

Periodical 

4194. Dr. G. S. RAJHANS: Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state : 

(a) the particulars of federations and 
·confederations of sma)) newspapers and 
journals; 

(b) whether Governn1ent gave them 
.any assurance for assistance; and 

(c) if so, whether these assurance have 
been fulfilled and jf not the reasons there
for? 

THE MINISTER OF STATE OF THE 
MINlSTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) 
(a) Government's policy towards the press 

is one of deep commit ment to its freedom 
consistent with high journalistic standareds. 
No list of federations and confederations 
of small newspapers and journals is main
tained by Government; 

(b) and (c) No specific assurance of 
assistance has been given to any federation 
or confederation of small newspapers and 
journals. Howe\,er, suggestions made by 
them are duly considered. To promote the 
grow of small and medium newspapers,. the 
Government provides a number of conces
sions and facilities to them. A statement 
indicating the facilities extended to such 
newspapers is given belo~. 

Statement 

(A) Facilities Extended by Press Registrar: 

The Newsprint Allocation Policy for the 
year 1985-86 is yet to be formulated. 
However under the Policy of 1984-85, the 
following facilities were available to the.n: 

(i) Newsprint is supplied in sheets to the 
newspapers which are printed on sheet
fed machine. In case, where Sheets are 
not available, an additional 5% of 
their entitlement is given to them for 
conversion of reels into sheets; 

(ii) The newspapers with entitlement less 
than 300 M. T. were given the opti9n 
to obtai imported or indigenous news
print either in part or in full; 

(iii) The validity period of authorisation 
for newspapers where entitlement was 
upto 50 tonnes was six nlonths as 
against three months in the case of 
others· This concession enables a 
large majority of small newspapers to 
draw-newsprint in a convenient and 
phase manner, 

(iv) Small newspapers with a circulation 
upto 2000 copies are not requUed to 
give chartered accountaDfs certificate 
while applyill8 for allotment of news
print; 

(v) Small newspapers with a circulation 
upto 5000 copies were given allow..., 
of 10 to 15 per cent of copies distIiIIa .. 
ted free, returned, unsold or printed 
but aeithcr sold Or distributed··· free, 
while caJcuJating their entitlement of 
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newsprint, and 10 to 15 per cent for 
newspapers with circulation between 
5000 copies and 10000 copies. In the 
case of others, the percentage is 5 to 
10 only. 

(vi) The Government was charging customs 
duty at the rate of Rs. 825/- per 
matric tonnes of imported variety of 
newsprint. Whereas small newspapers 
were totally exempted from payment 
of customs duty, medium newspapers 
were required to pay the customs duty 
at the rate of Rs. 275/ - per matric 
tonne only. However, as a result of 
an interim decision of the Supreme 
Court, the big newspapers are at pre
sent being charged customs duty at 
the rate of Rs. 550/- per metric tonne 
on a provisional basis. 

(8) Facilities Extended by the Directorate of 
Advertising & Visual Publicity 

Under the existing Adverting Policy of 
the Government of India, the foJlowing faci
lities have been extended to language news
papers etc. in general and SmalI and 
Mediun1 newspapers in particular :-

(i) the general eligibility requirement of 
paid circulation is 1000 copies per 
issue. Relexation is, however. permis
sible in the case of the following~ 

(a) specialised/scientific technical jour
nals with a paid circulation of 500 
copies per issue; 

(b) Sanskrit newspaper/journals and 
newspapers/journais published in 
backward, border or femate areas 
or in tribal languages or primarily 
meant for tribal readers, with a 
minimum paid circuJation of 500 
copies per issue. 

(ii) In the matter of print areas also rela
xation is permissible to newspapers! 
journals published in tribal languages 
or primarily meant for tribal reader
ship. 

. (iii) newspapers/jouma]s with paid circula
tion upto 2000 copies are exempted 
from the requirement of submitting 

certificate of circulation ~rom a char-· 
tered accountant etc. 

(iv) there is parity of rates in the matter 
of fixing advertisement rates i e., no· 
discrimination is made between the 
English / newspapers and language 
newspapers. However, language-
papers/periodicals upto a circulation 
of 10000 copies enjoy a higher basic 
rate than their counterparts in English., 
A large number of small paper perio
dicals borne on DAVP Media/List faU. 
in this category. 

(C) Facilities Extended by Press Information 
Bureau: 

Press Information Bureau extends from 
time to time a number of services pertain
jng to release of news, photos etc. apart 
from giving special representation to 'small· 
and 4rnedi urn' newspapers in the conducted 
tours organised by them with a view to have' 
these newspapers first-hand knowledge or 
developmental activities in different parts of 
the country. Accreditation Rules have also· 
been liberalised to extend greater facilities to 
'small' and 'medium' newspapers. 

[Eng/ish] 

Unused Frequencies with AIR 

4195. SHRI SATYENDRA NARAYAN· 
SINHA: WiIJ the Minister of INFORMA
TION AND BRODCASTING be pleased to 
state : 

(a) whether there are unused frequen
cies available with AIR~ 

(b) jf so. whether under the interna
tional regulations for radio frequency alloca
tion, these freq\lencies would revert to the 
general pool if not used within a time limit; 

(c) whether plans are afoot to utilise 
these frequencies: 

(d) whether AIR is continually moni
toring its broadcast frequencies to protect 
against jamming and unusual inter-ferences; 
and 

(e) if so, whether it has detected inter
ferenc.e and overlapping from stations in 
neighbouring countries? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BRODCASTING (SHRI V.N. GADGIL): 
I(a) Yes, Sir. Unused frequencies are availa
ble in the Medium Wave band. 

(b) No Sir. 

(c) Depending upon the effectiveness 
-of a satisfactory coverage on such frequen
lcies, the avai1ability of resources and other 
technical considerations, the remaining assig
ned frequencies win he utilized to the extent 
possible. 

(d) Yes, Sir. 

(e) On certain frequencies, interference 
from stations in neighbouring countries has 
been observed. Technically, during night 
time, the propagation over the medium wave 
is able to travel long distances since the 
radio waves get reflected back to the earth 
from the earth's upper atmosphere. Inter
ference therefore occurs to far off stations 
()perating on the same or adjacent frequen
cies. This phenomenon should be occuring 
in the stations in other neighbouring coun
tries also. 

Research on "No-Till Agricultu re" 

4196. SHRJ SATYENDRA NARAYAN 
'SINHA: Win the Minister of AGRICUL
TURE be pJeased to state: 

(a) whether any research has been 
conducted on "no-tiB agriculture~'. 

(b) whether it has been found suitable 
in India; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) to (c) Yes, Sir. 

Research on no- till agriculture has been 
carried out at the Indian Agricultural 
Research Institute, New Delhi, Punjab 
Agricultural University, Ludhiana, Haryana 
Agricultural University, Hissar and Jawahar 
lal Nehru Krishi Vishva Vidyalaya, Jabal 
pur. 

Experimental results do not clearly demons
trate its utility in all agro-climatic zones. 

It, however, has the promise of reducing 
the time for field preparation and energy 
demand in agriculture provided water and 
nutrient supply is adequate and weed con
trol is effective. 

The results from the Division of Agri
cultural Engineering of IARl do not show 
a definite trend of increase or decrease in 
yield. Three o~her studies on different 
rotations with zero-tilJage have, however, 
shown that yields were as much as those 
with conventional tillage. The results from 
PAU from various trials on farmers' 
fields do not show any yield advantage 
from conventional tilJage over zero-tillage. 

It is considered that zeio-til1age may 
be successful in Ijghter soils and in less 
weed intensive fields. 

Large scale long duration field trials are 
required to establish successfully whether 
no-till agriculture would result in energy 
saving without lowering crop yields signi
ficantly. The suitability of no-tin agricul
ture in dry land areas has also to be 
determined. 

Broadcast iong of News Bulletins 

4197. SHRI CHINTA MOHAN : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether some of the news bul1etines 
are broadcast throughout the country 
around 8.30 p. m. which is the prime listen
ing time; 

(b) if so, details thereof; 

(c) whether news bulletins in regioDal 
languages such as Telugu are broadcast 
around 2.30 p.m.; 

(d) if so, reasons for such disparity; 
and 

(e) whether Government will consider 
t ransftlission of all news bulletins in all 
languages at the same time or close to each 
other in differen t regions? 

THE MINISTER OF STATE OF THE 
MINISTRY, OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) and (b) For news bulletins, the period 
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from 1800 hrs. till around 2130 hrs, is 
regarded as prime listening time. No news 
bulletin is broadcast around 8.30 p. m. 
The Central bulletin in Hindi is put out 
at 8.45 p. m. and that in English at 9.00 
p.m. 

(c) Central bulletins in regional lan
guages are broadcast from Delhi in a cyclic 
order between 6.10. p. m. and 9.30 p. m. 
llle Central bulletin in Telugu goes on the 
AIR· from Delhi at 7.05 p,m. to 7.15 p.m. 

(d) The Central bulletins in different 
regional laguages broadcast from Delhi 
are meat for relay by the respective regions 
only. The Central bulletins in Hindi and 
English are for AIl- India relay. The timings 
have been fixed after taking into account 
these consideration. As such there is no 
disparity. 

(e) The total number of regional lan
guages in which Central bulletins are broad
cast is 17, apart from Hindi and English. 
It is not possible to transmit a11 the news 
bulletins in all the languages at the same 
time since AIR does not have so many 
channels for transmission of all the bulletins 
simultaneously. . Therefore, a11 the language 
bulletins are transmitted close to each 
~ther during the prin1e listening time in th e 
evening. 

[Translation] 

Regalarisation of Chander Viha r 
(Mandawali FazaJpur) Colony. 

Delhi 

4198. SHRI KAMLA PRASAD 
RAWAT: 

SHRI MOHD. MAHFOOJ ALI 
KHAN : Will the Minister of URBAN 
DEVELOPMENT be pleased to state -

(a) whether Chander Vihar (Mandawali 
Fazalpur) colony, Delhi is proposed to be 
regularised; 

. '(b) if so, by what time; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SIIIlI DALBIR SINGH) : (a) No, Sir. 

(b) Does not arise. 

(c) The colony has come up after the-
4)ut off date of 30-6-1977 and as such does 
not qualify for regularisation in accord~ 
with Government's policy for reguJarisation 
of unauthorised colonies covering residentar 
and commercial structures ponstructed the 
rein upto 30-6-1977, and 16-2-1977 res
pectively. 

[English] 

Dry Land Farming for Production or Oil 
Seeds and Pulses 

4199. SHRI SRIKANTA DATTA 
NARASIMHARAJA W ADIY AR : Wilt the 
Minister of AGRICULTURE be pleased to· 
state : 

(a) whether Government propose to
explore the possibility of dryland farming for 
production of oilseeds and pulses in some
States; 

(b) if so, which are the States proposed 
to be covered under the proposal; 

(d) the places identified in the State of 
Kamataka for the purpose; and 

(d) the steps taken in this regard'? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) & (b) Oilseeds and Pulses 
are mostly grown under dryland farming 
conditions in almost all important oilseeds 
and pulses growing States. For increasing. 

production of oilseeds, National Oilseed Deve
lopment Project is under implementation 
in all major oilseeds producing States in the 
country. Similarly for increasing the pro
duction of pulses, Centrally Sponsored Scheme 
of Development of Pulses and Central Sector 
Scheme of Minikit Demonstration of Pulses 
are being impl~mented in all major pulses 
growing States. 

(c) The districts identified for increasing 
the production of oilseeds in Karnataka 
State under the National Oilsee d Develop
ment Project are Raichur, Dharwar, Belsaum 
Bijapur, Gulbarga, KoJar, Tumkur and Bidar 
besides potential ateaS -.of ot-her (;istricts in 
the State. The Puises Development Program
me is in operation in almost aU the dis
tricts of Kamataka State. However,. the-· 
districts selected for the Intensive Pulse Pro
duction under the Centrally Sponso red 
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Scheme on Developn1ent of Pulses in Kar
nataka State are Gulbarga, Mysore and 
Tumkur. 

(c) The Natiooal Oilseeds Development 
Project and the Centrally Sponsored Scheme 
of Development of Pulses envisage, interalia, 
increase in production through enhancement 
of producitivity levels and expansion of area 
under various oilseed and pulse crops. 

Central Assistance to Kamataka State for Fish 
Seeds Development Corporation 

4~OO. SHR( SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Wil1 the 
Minister of ACRICLLll_'RE re plea5ed to 
state: 

(a) the names of the States where Fish 
Seeds Development Corporations have been 
set up; 

(b) \\hether 5uch a corporation has 
been set up in Karnataka; 

(c) if so, the steps taken by Karnataka 
State Fish Seeds Development Corporation 
for the production of fish seeds in the last 
three years; and 

(d) the details of Central assistance 
given to Karnataka State Fish Seeds Deve
lopment Corporation? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKW ANA) : (a) The Fish Seed Develop
ment Corporations have been set up in the 
States of Orissa, West Bengal, Bihar and 
Uttar Pradesh under the World Bank pro
gramme and Fish Seed Development Pro
gramnle has been taken up in Madhya 
Pradesh by the Madhya Pradesh State Fishe
ries Development Corporation under the 
World Bank programme. 

(b) No, Sir. 

(c) & (d) Questions do not arise. 

Increase 10 Prodbction of Fertilizers 

4201. SHR( SRlKANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of AGR1CULTURE be pleased to 
state : 

(a) whether the production of fertilizers 
has increased in 1984-85: 

(b) if so~ the percentage increase over 
the preceding year 1983-84; 

(c) whether Government propose to cut 
down the import of fefti lizers in view of in
crease in the production~ 

(d) if so, the extent to which the im
ports' are proposed to be cut down in 1985-
86; and 

(e) the steps taken to increase the in di
genous production of fertilizers? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH) : (a) Yes. Sir. 

(b) The increase in production of fer
tilizers during 1984-85 over 1983-84 was 
11.4% in Nitrogen and 20.6% in P:'Os. 

(C) The quantum of imports is planned 
on year-Io-year basis taking into account the 
likely demand, the indigenous production, 
opening stock, etc. 

(d) It would not be in the public int e
rest to disclose the details of imports of 
fertilizers in 1985-86. 

(e) A major programme has been un
dertaken to increase the production of fertL 
lizers in the country. As a part of this pro
gramme, many new fertilizers plants have 
been taken on hand, to substantially add to 
the fertilizers capacity already in operation I 
under installation. These measures would 
help augment the indigenous production of 
fertilizers considerably. 

New Stations of AIR in J\laharashtra 

4201· SHRI R.M. BHOYE: Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to stale: 

(a) whether there is any proposal under 
the consideration of Central Government to 
establish new stations of All India Radio 
during the Seventh Five Year period in the; 
State of Maharashtra; and 

(b) if so, the names of the sites selected
and the criteria for selection thereof? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) Yes, Sir. 

(b) Details are indicated in the state
ment given below. 

Statement 

During the 7th Plan period, it is pro
posed by AIR to set up new F.M. radio 
stations at the following Centres in Maha
rashtra. 

S.No. Location/Place Po\\er of the 
transmitter 

1. Kolhapur 2 X 3 K W FM Tr., M. P Studios 

2. Nasik 2 X 3 K W FM (Loca I) 

3. Ahmed 2 X 3 KW F~1 
nagar 

4. Dhule 

5. Bir 

2X3K\VFM 

2X 3 KW FM 

6. Chandra- 2 X 3 KW FM 
pnr 

7. Nanded 2X 3 KW FM 

8. Akola 2X 3 KW FM 

9. Osmana- 2 ''( 3 KW FM 
bad 

10. Yavatmal 2 X 3 KW FM 

11. Satara 2X3 KW FM 

" 

" 

" 

" 

2. The setting up of a new Ra dio Sta
tion is decided, keeping in view several con
siderations' the principal among them being 
the need for providing coverage to the areas 
not covered by the signals from any other 
existing stations, specific needs of the tribal 
and border areas, linguistic and cultural 
needs, technical feasibility etc. The avai
lability of financial resources is also an 
impertant consideration. 

)JIlplementation of Projects Undar RLEGP 

4203. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRICUL
TURE be pleased to state : 

. (a) whether representations have been 
received from the . State Governments that 
lack of decentraHsation and other procedural 
bottlenecks are causing delays in the imple
mentation of the Projects under RLEGP; 
and 

(b) the steps taken to streamline the 
procedure for speedy implementation of the 
Projects under RLEGP? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT (SHRI CHANDULAL CHANDRA
KAR) ; (a) & (b) Certain State Govern
n1ents such as G ujrat, Haryana, Maharashtra 
West Bengal etc·, have represented that the 
Powers to sanction Projects under the Rural 
Landless Employment Guaratee Programme 
(RLEGP), which at present vests in tHe Cen
tral Committee, should be delegated to the 
State Governments. Project Proposals which 
are properly formulated in accordance with 
the instructions for implementation of the 
RLEGP are sanctioned without delay. The 
Centra) Committee meets frequently to consi
der Project sanctions. It is only when pro
jects are not properly formulated and lack 
details that it becomes necessary to ask the 
State Governn1ent to revise the projects and 
furnish necessary information. The present 
procedure is thus enabling formulation of 
better projects. As projects to the extent 
of 150 percent of the aHocation for a State 
are sanctioned by the .Centra] Committee 
there are generally enough projects available 
in the pipeline to the State Government for 
execution· Implementation of the approved 
projects is the overan responsibility of the 
State Governments. The Central Committee 
reviews the implementation of the pro
gramme and necessary assistance is given to 
theStates to improve the pace of imple
mentation. 

Proposals for Development of Rail, Tele
Communications, in N. C .R. 

4204· SHRI B.V. DESAI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether there is a plan of Rs. 867 
crore for the development of 3 sub-regions 
of National Capital Region; 

(b) whether N·C·R. planning Board has 
suggested certain plans to be undertaken in 
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the ~v~nth Plan regarding telecommuni
cations, national highways and Railways; 

(c) whether Government are financing 
upto 50 per cent of the investment in State 
Sector; 

(d) whether N.C.R Board has also 
decided to prepare an interim land use plan 
for NCR region: 

(e) whether he has emphasised need to 
tone up facilities and services in the rest of 
NCR? 

(f), prposals or development of Rail, 
Telecommunications in NCR regions and 
amount to be spent thereon; and 

(g) when the schemes are likely to be 
started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) & (b) There 
are proposals of an expenditure of Rs. 867 
crores including proposals regarding tele
communications, national highways and rail
ways for the development of 3 subregions of 
NCR· 

(c) Yes, Sir, on approved schemes. 

(d) & (e) Yes. Sir. 

(0 & (g) The I ntegrated lnv~stment 

Plans are being processed and it will not be 
possible to indicate at this stage as to when 
the Schemes will be intiated. 

Refusal by Vanaspati Mills to Honour Contracts 

4205· SHRT B.Y. DESAI: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether several vanaspati mills have 
refused to honour their non-transerable 
contracts in the wake of steep hike in prices; 

(b) if so. ""hether these contracts were 
signed before the announcement of hike in 
vanaspati prices: 

(c) the main points of the contracts; 

(d) the reasons for their rejection; 

(e) whether the sharp hike in issue price 
of imported oil for vanaspati industry and 

public distribution system and reduction of 
use of imported oil for manufacture of vanas
pati has Jed to inflationary trends; 

(f) if so, to what extent: 

(g) whether the Association of vanaspati 
mills has urged the Government that excise 
duty on Vanaspati should be withdrawn in 
order to give relief to consumers; 

(h) whether Government have agreed 
to withdraw the said excise duty; and 

(i) if not, the main ,reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD & CIVIL SUPPLIES 
(SHRI K.P. SINGH DEO) : (a) to (d) 
No non-transferable specific delivery contract 
is permitted on vanaspati and, hence, vanas
pati factories are to sell on the basis of 
ready delivery. Some vanaspati factories 
enter into bargains for ready delivery (11 
days including the date of contract). How
ever, such contracts are verbal in accordance 
with the prevailing trade practice. In case, 
bargains are reduced to writing, contracts 
are signed which cover the quantity, price 
and date of delivery. The vanaspati facto
ries adhere to the agreed prices in accor
dance with the bargain irrespective of the 
market fluctuations. However, during the 
currency of a bargain, if the prices are revised 
by the Government, as per trade practices, 
factories re-negotiate the bargains. After 
renegotiations vanaspati factories passed on 
Rs. 10 to 15 per tin of 15 Kg. to wholesalers 
instead of Rs. 20.50p which was the total 
increase for such a pack with effect from 
1 5 . 11.1985 . 

(e) & (f) The increase in price of impor
ted oil for vanaspati industry and Public 
Distribution System and reduction in the 
usage of imported oil in the manufacture of 
vanaspati has resulted in consequential in
crease in the prices of vana"pati to some 
extent. 

(g) Yes, Sir. 

(h) & (i) The matter is engaging the 
attention of the Govemnlent. 

TV Relay Stations Opened in 1984 and 1985 

4206. SHRI E. AYYAPU REDDY : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 
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(a) the number of relay T.V. stations 
opened in the year 1984 particularly i~ 
August, September, October and November, 
1984; 

(b) the number of relay T. V. Stations 
opened in the year 1985; 

(c) whether these relay T. V . stati ons 
were opened according to some plan chalked 
out, month-wise or year-wise; and 

(d) if so, the details thereof and if not, 
the reasons thereof? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V N. GADGIL) : 
(a) Of the 125 reJay Centres set up in 
the country during 1984, the number of 
transmitters set up during the period from 
August to No\ember, 1984, month-wise, is 
as under: 

August, 

September, 

October, 

November, 

1984 

1984 

1984 

1984 

33 

31 

19 

3 

(b) Eight new TV relay Centres have 
so far been set up during 1985. 

(c) & (d) These TV Centres were ~et 

up as a part of the VI Plan schemes as well 

as the Special TV Expansion Plan approved 
in July, 1983. 

Commercial Advertisements on T.V. 

4207. SHRI E. AYYAPU REDDY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether any norms h~ve been for
mulated for making commercial advertise
ments on T.V.; 

(b) the rates at which charges are nlade 
for commercia] advertisements; and 

(c) whether any concessions are pro
posed to be given to handloonl and small 
sca1e industries and village and Khadi indus
tries for making commercia) advertisements 
on the TV? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTJNG (SHRI V. N. GADGIL) : 
(a) Commercial advertisements on TV 
are governed by Doordarshan's 'Code for 
Commercia) Advertising'. 

(b) A statement is given below. 

(c) Advertisers certitied as small scale 
industries and also Public Sector Under
takings are eligible for a concession of J 5% 
of flormal rates. 
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Exhibition of Dances in T. V. Programmes 

4208. SHRI E. A YY APU REDDY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number o~ artists, invited from 
Andhra Pradesh to partIcipate in pro
grammes relating to dances or folk music 
in 1985: 

(b) whether Governn1ent are aware that 
there are two ancient schools of dances 
known as Andhra Nat yam and Perin i 
Tandavam in Andhra Pradesh; and 

(c) if so, whether there are any propo
sals to allow these schools of dances to be 
exhibited in the T. V. programmes of Delhi 
Doordarshan ? 

THE MINISTER OF ST A TE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) Doordarshan Kendra, Delhi has invited 
21 artists of filk music of Andhra Pradesh 
from its functional zone in 1985. 

(b) & (c) Yes, Sir. The programmes on 
Andhra Nat yam and Perini Tandavam 
schools of dances of Andhra Pradesh have 
been telecast by Doordarshan Kendra, 
Hyderabad. These progran1mes wi II also be 
scheduled in the programmes of Doordar
shan Kendra, Delhi depending upon the 
programme requirements. 

Development of Displaced Persons 
Colonies in West Bengal 

4209. SHRI PRIY A RANJAN DAS 
MUNSI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) what was the Sixth Plan outlay in 
the Central Sector for development of 
Displaced Persons Colonies in West Bengal : 

(b) the actual expenditure during the 
Sixth Plan period : 

(c) the targets and achievements in 
physical terms: and 

(d) the outlay and target fixed for 
development of such colonies in West Bengal 
during the Seventh Plan period? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF URBAN DEVELOPMENT' 
(SHRI DALBIR SINGH): (a) & (b) At the 
time of finalisation of the Sixth Plan, for' 
want on details regarding cost estimates etc. 
only a token provision of Rs. 0.05 crores 
was made on the undertaking that the re
quirement of funds would be met on an· 
annual basis. A total amount of Rs. 522'. 
lakhs was released to the Govt. of West 
Bengal during the Sixth Plan period. 

(c) & (d) Information is being collected. 
fronl the State Government and will be laid 
on the Table of the Sabha. 

Transmission Capacity of TV Transmission 

Kendra in Indore 

4210. SHRI DILEEP SINGH BHURIA : 
Will the Minister of INFORMATION AND· 
BROADCASTING be pleased to state: 

(a) the transmission capacity of T. v~ 
transmission Kendra functioning in Indore' 
(Madhya Pradesh) (the radius within which 
the progralnmes of this Kendra can be
viewed): 

(b) whether this Kendra is working to, 
its full capacity at present; and 

(c) if not, the reasons therefor '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N.GADGIL):
(a) The TV transmitter at Indore is func
tioning on its fuJI power of 10 KW. It has. 
a service range of about 120 kms. which is.. 
subject to local terrain conditions. 

(b) Yes, Sir. 

(c) Does not arise. 

Indo-Norwegian Protocol on Development 
of Fisheries in West Bengal 

4211. SHRI SANAT KUMAR MANDAL:' 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any project for develop
ment of fisheries in West Bengal will be
undertaken under the Indo-Norwegiaa 
protocol; 

(b) if so, the detail thereof; and 



,;{q) 'If'llo,tho,rOasens,;,'''or,? " 

THE ,MJNJS1Elf' of STATE IN THE 
DEPAltTMENT Of' AGRICULTURE AND 
COOPERATION . (SHRJ" Y'OOENDRA 
MAJ{WANA): (~) & (b) Government of 
West Benpl have sent the foUowin. two 
projects pro~ for seeking foreign assis .. 
tance from.NoW'ay/SwedeJ1-

0) development of Dee) Fisheries; 

(il) development of small scale marine 

\ fisheries and welfare of traditional 
: fishermen in West Bengal. 

The Goverment are yet to take a view 
on ~e projects. 

(c)' Does not arise. 

[T QIlS/Qlio,,] 

Remom of Regularised Colonies by 

Delhi Administration 

4212. SHRI BHARAT SINGH: Will 
the Minister of URBAN DEVELOPMENT 
be plased to state : 

<a) whether Government are aware that 
. Delhi Administration has recently issued a 
notice for the removal of regularised colonies 
as a result of which lakhs of Delhi citizens 
are greatly concerned over increasing hous
ing problems; 

(b) the justification on the part of 
Delhi Administration in removing these 
regularised 'colonies; 

(c) whether Government propose to 
issue a directive to Delhi Administration and 
Delhi Development Authority not to remove 
the regularised colonies and to undertake 
their development; and . 

(d) if so, by what time? 
,',/ 

THE MINISTER. OF STATE IN THE' 
MlNI$TIlY OF URBAN DEVELOPMENT 
(SBlU D,ALBIll.· SINGH): <a) 'No notice 
for Rmoval of rcpIariscd colonies has been 
issued by Delhi-A~tion. 

(b), (c) &. (d) Question'does not arise. 

AJIetaeat of J •• ta Tea ,H...., LN.A. >.: 

Cafeteria in New DeIId t. SIIper Ba-J::"~~ > 

4113. SHlU KALI PRASAD ·PANDEY' : 
'Will the Minister of UIlBAN . DEVELOP
MENT be pleased ~state : 

(a) whether the Janata Tea House, I N.A. 
Cafeteria in' New Delhi building is ' the prV:
petty ~f tbe Ministry and Directorate > of 
Estates . and whetber the Directorate of 
Estates bad itself allotted this building to 
Super Bazar under the policy or ensuring 
easy avanability of essential commodities; 

(b) whether the senior managers of the 
Super Bazar have handed over its possession 
to private shopkeepers on licence basis 
violating the rules of the Directorate; 

(c) jf so, whether Government have 
taken any action against the persons res-· 
ponsible therefor; and 

(d) jf Dot, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
<SHRI DALBIR SINGH>: <a> Yes, Sir. 148 
shops were allotted to the Cooperative Stores 
Ltd. 1966 for run~ing a Super Bazar in INA 
Market, New Delhi . 

(b) to (d) A few shops were sublet by 
the Super Bazar . authorities who have been 
directed to surrender such shops to . die . 
Directorate of Estates as ale not in their 
actual use. The matter is sobjudice. 

(English) 

MaiRtenance of Parks/Gardens la Delli 

4214. SHRI C. MADHAV REDDI: 
Will the Minister of URBAN DEVELOP
MENT be pleased .to state : 

, .(a) whether Government are aware of 
the fact that various parks/gardens etc. ,. 
the capital are neat~ted; 

(b) whether it is a fact that in marJ]r 

such ~ ~ etc., ·bave ~" 
and disturbCd,' ecoJoIY of the area; . . 

(c) d~ of such parks_ iden~~ 
durina the last two,ears and ~Q tat~,~i 
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for thea "mainteDaoc::e and for eviction of 
unauthOrised occupants; 

(d) whether there is some yard-stick 
for }M"Oviding parks, gardens etc. in the 
oolonie$; and 

(e) jf so, the reasons for neglect and 
whether any responsibility has been fixed to 
ensure proper maintenance of the parks/ 
prdens? -

_ THE MINISTER OF STATE IN THE 
MINISTR.Y OF URBAN D~VELOPMENT 
(SHRl DALBIR SINGH): (a) to (c) Yes, 
Sir. 

,There have been sonle complaints of 
neglect and misuse. Some corrective steps 
ha\e clso been taken to ensure better main
tenance. 

(d) Delhi Master plan lay~ down 
certain norms. 

(e) As indicated above .. some corrective 
steps have been taken to ensure better main
tenance and better manalement. 

AeqWsitiOil of L8lld by DDA ill SOuti 
~ihi 

4215. SHRI PURNA CHANDRA MALIK: 
DR. SUDHIR ROY: 

. SHRI AJIT KUMAR S~A: WiJl 
~ ,Minister of URBAN DEVELOpMENT 
be pleased to s\ate : 

(a) whether in the m~ltter of land 
acquisition by Delbi Development Authority 
under section 6 of the land Acquisioo Act 
in tho ~outh Delhi areas, a patch of land, 
has been left untouched. though it falls in 
between tile land in the 11 villages which 
are to be acquired; 

(b) if so, the reasons therer~r; 

(c) remedial measures taken by Govern
ment in tbis matter; and 

(d) if not, the reasons therefor? 

TllB MINlSTBll OF STAtt IN THE 
MINtsi1tY OF UR.BAN DBVSLOPMBNT 
(SHR.I DALBIR SINGH) : (al Yes, Sit, -

(b) The bjllowih, categOries of land 
havt beCn left rtbai -"t& purview of the 

notification tmder 'section 6 Of tile- Land 
Acquisition Act :-

(i) Abadi deh; 

(ii) Cremation grounds; 

(iii) Land involving buildinl plans 
approved by the MCD before 
5-11-80 and shown to the satisfac
tion of the Land Acquisition 
Collectors; 

(iv) Govt. land; and 

(v) Lar..d already notified under section 
4 and 6 of the Act. 

Delhi Administration have reported that 
some Kbasra Nos of Village Cbatterpur were 
also inadvertently left out due to electrical 
mistake. 

(c) &. (d) The land wbiCh has been left 
out inadvertently is being acquired under 
Land Acquisition Act, 1894. 

[Traltslation] 

Lockout Declared in MiUs 

4216. SHRI SARFARAZ AHMAD: 
Will the Minister of LABOUR be pleased 
to state: 

(a) the number of the mills in the 
country in which lock out was declared by 
mill owners during the last one year and the 
mill-wise number of the workers rendered 
jobless; 

(b) whether these lock -outs were 
declared with -tbe permission of Government; 
and 

(c) if not, the action taken by Govern
ment in the matter so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR .(SHRI T. 
ANnAH): (a) Inf4rmation on ~o,* is 
maintained in4ustry wbe' and _ caleadtJr y_ 
wiat~ Atcordjq to available info~iqa 
during 1985 (J8Il·Aopat). 1.5· cou.n tClJile 
mills involving 23,765 workers and 15 Jute, 
Hemp and MaJta .TutUe Mills invOJvinl 
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~,~, WOt~~ \\"e~e under lockQut. " ~i11:
wi~~ ipf~~;~n in ~~>repf4 is not m$-
tained.· ., 

(b) 'Under the Industrjal Disputes Act 
1947, there is no provision of prior permis
sion ,of Government' before d~laring lock
.outs. 

(c) Does not arise. 

[Englis91 

Fiaaacial'Suppert for npA HousiDl Scheme 

4+.17. SHRI VIJAY N. PATIL: WiU 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether Government have examined 
the question as to who would give financial 
support for the future scheme of Delhi 
Development Authority: 

(b) if so, the details thereof; and 

(~) who wopJd meet the future escala
tion cost in any future D .D.A. llousing 
Scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRl DALBIR SINGH): (a) & (b) Being 
an autonomous org~isation, the DDA is 
required to have and maintain its funds 
as provided in the Delhi Development Act 
1957. To the extent developmental schemes 
are Plan schemes~ these would be financed 
from Plan funds given by the Government. 

(c) Escalation in cost of housing sche
mes is passed on to the a 110ttees on the 
basis of c~sting on completion of houses 
etc. 

Financial Allocation to DDA in Seventh PIan 

4218. SHRI VIJAY N. PATIL: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Delhi Developnlent Autho
rity has lot flDY firm financial allocation by 
the Union qQvenunent or by the Delhi Ad
ministration in the Seventh' Five Year Plan; 
and 

(d) if so, the details thereof? 

TP& MlNJST~ OF STATE 'IN TIll! 
MINISTRY OF URBAN DEVELOPMENT 
(SHlU DALBIR SJl'IGH) : (a) & (b) Finan
cial allocation amounting to' Jts. J?, .. S7 
crores for the- implementation of DDA!. 
plan schemes including slum schemes has 
been made by the . .Qelbi AdminiStration in 
the Seventh Five·Year Plan (1985-90). ~ 
details of such- schemes allocations are given 
in the statement below. . 

- Statement 

DDA main schemes Figures in 
crores of Ra. 

1. Developmen t of R~glJlarised 
unauthorised colonies 

2. Development of Urban villages 

25.00 

10.50 

3. Providing additional facilities . 10.00 

4. Develop~t of Naf(~la Township 6.~ 

5. Chaqnelisation of River Yamuna O~24 , 
(Studies only) 

6. Innovation & Research & Plan ~.2' 
monitoring 

7. Acquisition & Development of 10.00 
land 

s· Mass 'Iransportation studies 0.25 

9. Housing for economically weaker 26.80 
sections linked 'with affordability 

10. Night Shelters 3.00 

11. Construction of low cost shops I 0.20 
stalls 

12. Re-development of shahjahanaba~ 5.00 

13. Environmental Improvement in 10.00 
Jhuggi sJusters 

14. Environmental improvement in 20.00 
redesignated slums 

l~. Conversion of dry type latrines 2.00 
into water borne in slum areas 

16. Structural Improvement in Slum 2.60 
Katras 

17. Providing developed Plots for 2600 
self-help housing to lower strata of 
society economically weaker 
sections including squatters linked 
with ~fJordab~ity. 

18. Publicity proaramme 0.40 

19. ltesearch'& Iim~vation 0.2S -

20. PJ~jp~ Sllf"CY and monitory O.OJ 
division in Slum Wjn& 158.57 crona 



4219. SmuMAD ·PJtABHAWAn GUPTA 
, WtII the Minister of UR.BAN' ·DEVELOP. 
MENT be 'pleased to state: . 

<a> wb~r a large number of printiq 
presses , ace ruODina in residential' areas in 
Delhi day and nisht; 

(b) the number of such printing presses, 
. .and 

(e) Whether there is any proposal to 
shift these printing presses from residential 
8Je8S to some cbtnmercial areas/industrial 
areas? ~f 

THE MINISTI!R OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): <a) A number 
of printing presses are running in residential 
areas in Delhi during day time. 

(b) 4: (c) The information is bein~ colJcc
ted and will be laid on the Table of the 
Sabha. 

for Raw Jate 

4220. sHat PRIY A RANJAN DAS 
MUNS}: Wid the Minister of AGRICUL
TURE be pleased to state : 

(a) whether ,us Ministry has asked 
·State Government to recommend the mini
mum price for raw jute for next year, 

(b) if so, the details of recommendations 
of State Governments in this regard; and 

(c) the contemplation of his Ministry 
in the matter? 

_THE MINISTER OF STATE IN THE 
DI3PARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) to (c) The "Government 
fixes the statutory minimum prices of raw
jute from year to y~ after due cOnsideration 
of die RQ)mmendations made by Commis
sion on Aariculture CoSts and Prices 
(CAcP). The CACP in tum while formu
Jatias its proposals talus into account tb.e 
relovant factors including views of the 
GoYemm.ents of Jute- gr6wing States. As 
for the statutory minimum prices of raw-jute 

Cor Dextyear'(t9H41)~ ,_. CAQfifa"il)tIae 
prQdess or romml.tiDa 'ft, .;_ 
on the p~ policy lor raw .. ~."· ,', 

(Tnms/ati"". 

D4P1ay of ~ Plates JleIa .... 
GoYerameat Meetinp Itt .... _ T.~. 

4221. SHRI VIJAY KUMAR. YADAV : 
Will the Minister of INFORliIATION AND 
BROADCASTING be pleaSed to st~ : 

. . -- ~ 

(a) whether banners, name, plates etc. 
relating to the conferences, meetiog etc. 
con\lened by Government on National and 
International levels are often displayed. in 
English only on tbe television; 

(b) if so, whether the OfIicial Lanaua&es 
Act is not being violated thereby; and 

(c) ~if so, the steps proposed by Govern
ment in the matter? 

THE MINISTER OF STATE OF THE 
MINrSTRY OF INFORMATION AND 
BR.OADCASTING (SHRI V.N. GADGIL): 
<a> to (c) The banners'name plates used in 
the conferences, meetings, etc; are placed by 
organisers of these meets. Doordarsban 
Camera team assigned to ,cOver these· COD

ferences/meetings cannot help in this regard 
as they have no control on placement of 
this materia). 

(Englishl 

Warehou ses Requirements of Food Corporati_ 
of India 

4223. SHRI MOOL CHAND DAGA: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the deiatls of Food Corporation of 
India requirements of warehouses during the 
last three years; year-wise Jivina the- details 
of the space arranged by FCl by constructina 
warehouses and by hiring them (year-wise); 

(b) the space that was propo_ to bs 
constrUCted but' was arran,aed under hiring; 

(c) whether it is cbe&per to construct 
warehouseS or to hire them and the reasons 
for the same; ud 



; ~ j 

, AGRAHAYANA 25, 1907 (SAlCA) Writtell AIIA'ers : 314 

(cO' "the aum" 'of warehouses that had 
10 be 'closed,~' die .. throe years 
...,.... tile amouut of Joss incorred and the 
...Gas 'for tile ame? 

THE"MlNISTml OF STAlE OFTHE 
MINISTRY, OF FOOD AND CIVIL 
SUPPLIBS (SHIll K.P. SINGH DEO): (a) 
A STATEMENT is enclosed. 

(b) &, (4) Information is being collected. 

(c) It would be ditlicult to ~e any 
aeneral statement on the comparative ec0no

mics of construction oi' godovms vis-a--vis 
hifin, them because the specifications of the 

aodowns constructed by the Corporation are 
not strictly comparable with the specifica

tions of the hired ,odOWDS. The difficulty 
is further compounded because the rental 
varies from agency to agency. 

Sllitement Referred to ill Reply to Pari (a) of UnstQrred Question No. 4213 for Answer 
\ 
, . itt the Lok Sacha on the 16th December, /985 ' 

As on Requirement of storap capacity for 

foodgraio stock held by pelon,· the 
baas of achievable capacity uti Ii
sa1ioD (Million tonnes) 

Covered storage capacity with F .C.I . 

Owned Hired TOfIt 
(Million ,oRals) 

1.7.1983 

1.7.1984 

1.7.1985 

[Trtmslalion) 

13.41 

19.24 

21.61 

Al1ocatiOD of Fads to States for Drinking 
Water Supply in Rural Areas 

4224. SHRI VIRDHI CHANDER JAIN : 
SHRI H.A. DORA: Will. tbe 

Minister of AGRICULTURE be pleased to 
mate: 

(a) the amount provided by Govern
ment to each State in the Seventh Five Year 
Plan to solve drinking water problem in 
rural areas; 

(b) whether Central Government would 
be successfql in finding a pennarient solution 
in the Seventh Five Year Plan to the afore-
,said problem in desert areas of the country 
ha viDS many villages in an area of 25 to 200 
kilometre, where drinking water is saline or 
the' water is Dot aV8.11able at all; and 

,(c) if so, to what extent'? 

THS MINISTER. OF STATE IN TIlE 
DEPAllTMENT OF RURAL DbVBLOP
MBNT (SHIll CHANDULAL. CHANDRA
Ull) : <a> 'ID the'sCvaith Five Year PIaD 

8.41 

8.71 

9.10 

8.10 

994 

10.71 

16.51 

18.65 

19.81 

provision of funds for rural water supoly is 
as follows: 

1. States/U.Ts. Plan Rs. in crores 
Rural Water Supply under 2253.25 

Minimum Needs Programme 

2. Central Plan 

Centrally Sponsored 
Accelerated Rural Water 

,Supply Programme (ARP). 

TOTAL: 

1201.22 

34S4A1 

State-wise allocation of funds under .MNP 
in the Seventh Plan is given in the statement 

below~ 

(b) & (c) During the Seventh Five Y car 
Plan, the programme would aim at coverin& 
the identified problem.. vil\qes on {be exist ... 
criterion based on the earlier surveyor the 
subsequent survey and full cover8gc of 'parti- . 
ally covered vinages/habitations inelutti}ls 
those in desert areas with special empbasa 
on Schodulcd Castes/Schcduled Tribes 'habi':. 
tatioas. 
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Stateawat 

StQle~Rt sho ... ~ng Ml\"P prol'ision .in the State 
PltIItS for Rural Water Sl6'piy. 

(Rs. in crores) 

------
81. States'U.Ts. Seventh Plan 1985-90 

No. MNP Provisions 
-~ --'-~--+--

1. Andbra Pradesh 140.00 

2. Assam 90.00 

3. Bihar 95.00 

.... Gujarat 80.00 

s. Haryana 105.00 

6. Himachal PIadesh 68.00 

7. Jammu & Kashmir 120.00 

8. . Keraia 81.00 

9. Kamataka 75.00 

10. Madhya Pradesh 143.00 

11. Maharashtra 460.00 

12. Manipur 22.00 

13. Meghalaya 30.00 

14. Nagaland 15.00 

15. Orissa 40.00 

16. Punjab 65.00 

17. Rajasthan 150.00 

18. Sikkim 10.00 

19. Tamil Nadu 175.00 

20. Tripura 20.00 

21. Uttar Pradesh 175.00 

22. West Bengal 35.00 

23. A&N Islands 8.00 

24. AJunacbal Pradesh 18.00 

25. Chandigarh 

26. Dadra & N. Nagar Haveli 0.75 

27. Delhi 6.00 

28. , Goa, Daman ~ Diu 5.00 

29,0' Lakshadweep 1.50 

30. ~izoram 18.00' 

31. ' ~Pondicberry 2.00 

Sdleme Re : Beaati8eatiea of Varaaui 
"'\ "'J 

4226~ SHRI MADAN~'ANDEY : Willt 
the Minister of URBAN DEVELOPMBMr' 
be pleased to state whetbet' ao.ernmeDt· "ate~' 
considering any scheme at Central level for' 
the beautification of VaraD88~ tbe eUltural 
centre of India an~ for tbe development di 
its 'Ghats ~ ? ' 

THE MINISTER OF STATE IN THE. 
MINISTRY OF UR'BAN DEVBWPMENT 
(SHRI DALBJR SINGH): The Ganga 
Project Directorate under the Ministry of
Environment 'and Forests have considered a_ 
special action pr.olCamme, which seeka to· 
intesrilte the Schemes for River, Quality
Im'provement ~ith city de~loPlllent. This 
Ministry is not, aware of ~ny scheme ~jn& 
considered for the development of its Ghats. 

[English] 

Rural Development Scheme under the 

New 2O-Pouit Programme in Oms. 

4227. DR. KURUPASINDHU BHOI :. 
Will the Minister of AGRICULTURE be-
pleased to state ~ " 

(a) whether Government have received 
any scheme from the Government of Orissa 
for rur3:1 developn1ent under new 20-Poit1~ 
Programme in various parts of Orissa during.. 
the year 1983-84; and " 

(b) if so, the details of the action taken\ 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT (SHRI CHANDULAL CHANDltA
KAR): (a) & (b) The major rural develop
ment programmes of tbi s Ministry under the: 
new 20-Point Programme are Integrated 
Rural Development Programme (IRDP),.
National Rural Emplo)1llent Programmc' 
(NREP), Rural Landless Eniploym~nt 
Guarantee Programme (RLEGP) and Surplus-. 
Land distribution. These are continuina
programmes. Only, under the RLEGP Statc~ 
Governments are required to prepare pr9Ject§ ~ 
and ~ubmit them to Central Government for 
approval. The G OVC11Jmer:at qf Qri$sa had\ 
submitted 10 projects involving a cost of 
Rs. 2721.52 laths during 1983~84. Out of: 
.these B pr()jects involving a cost of lls ... 
2002.~3 lakhs' have been ~ved~ , -. , 
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Saaetioa. of .... ht IaDer Circle of ' 
Coafta.pt ~ce, New Dellai tty' 

N.D~M.C. 

4228. SHttl VlRDHI CHAND~R JAIN: 
Will . tbe' Minister of iJR.BAN DEVELOP
MENT be pleased to state : 

(a) the reasons'why N.D.M.e is not· 
sanctioning plan~ in the inner cirCle of 
Connaught Place, 'New Delhi inspite of the 
fact that the building plans are within the 
latest laid down riorms of 45 ft. height; 

\ 

(b) whether. the ban was earlier imposed 

-on the constroction in the inner circle due 

~o the traffic problems; 

(c) if so, whether after opening of the 

Palika Underground parking centre, the traffic 

prQblem is more there; 

(d) if so, whether Government propose 

to sanction the building plans referred to in 

part (a); and 

(e) if not, the reasons therefor? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DA1..BIR SINGH): (a) & (b) The 
N.D.M.e. has not been sanctioning any 
buildinl plans in the inner circle of 
COnnaught P·lace on account of heavy 
vehicular traffic and also due to the fact that 
the ~ivic amenities are not adeq~ate to 
sustain the load of additional constiuction. 
Mote()ver, Conn aught Place has unique 
character which requires to be pre-served. 

Any additional construction therein, if 
permitt~ is likely to affect adversely its 
architectural aesthetics and environmental 
quality. 

(c) The Palika Underground' Parking 
Centre provides for parkins of vehicle; and 
dOes not contain the mcreased road traffic 
in Connaugbt ptaee. 

(d) No~ Sir. 

(e) R.esbns have been given against (a) 

& (b) above. 

rrranJ/afion) 

Telecast of ~ TIItoap 
Privete Discs 

4229. SHRI DlLEEPS1NGH BHURIA: 
WiJl the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(8) , the outlines of the poJicy announced 
by Government regardinl telecastirtg tbe 
programmes through private discs; and 

(b) the number of private discs instaUed 
in the country at present under this policy ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) It is presumed that the Hon~ble MemIIIr 
has referred to the policy recently announced 
by Government of India under whicll State 
Governments, public sector undertakinis, 
co ... operatives, private institutions, etc. haw· 
been allowed to fund installation of TV 
relay transmitters in their respective a reM'. 
Funding of cost of transmitters under this 
scheme is subject to the conditions that tbe 
ownership of such transmitters would vest 
in Doordarshari which will operate and 
maintain these transmitters and also deter
mine the programmes put out therefrom. 

(b) No TV transtl1i~r has been installed 
under the said scheme so far. 

[English] 

Rural De,eJopmeat Scheaie UDder New-
2O-PoiDt Programme in U. P. 

4230. SHRI MANVENDRA SINGH: 
Will the Minister of AGRtCULTUR.E be 
pleased to state : 

(a) whether Government have reca.d 
any scheme from Government of Uttar 
Pradesh for rural development Utldet new 
2O-point prOgramme in various parts (at 
lJttar Prad~ during the year 1983 -84 and 
1984-85; and 

(b) if so, the details thereof and actiaIi 
taken theteOn ? 

THE MlNlSTE& OF STATE IN ,11iE 
DEPARTMENT OF RURAL DEVELGP~ 
MENT (SHRI CHANDULAL CHANDRA
KAR) : (a) &. (b) The major rural deveq,.. 
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.... proarammes linder the new 2O-point 
pI8InUDltle ale Intearated R.ural Development 
Pro&tamme ,(IRDP), - National. R.ural Em
ployment Programme (NREP), Rural Lndless . 
Employment Guarantee Programme (RLEGP) 
..,t SurpJU$ Land distribution.' These are 
continuina programmes. Approval of Central 
Government is not required to individual 
schemes onder JRDP, works under. NREP or 
~ ·proposals for surplus land distribution. 
Howe\'Cr, under the lU..EGP State Go~ ... 
ments are required to' prepare projects and 
submit them to; Centr,al -Government for 
""","al. The Government of Uttar Pradesh 
Iad.~auhmitted 35 projects involVing a cost 
of R.s~ 10,117.14 lakhs during 1983-84. Out 
oftbese: 16 projects involving· a cost of 
Rs .. -: 3447;71 laths have been approved. 
DUrina'-the year 1984-85 the State Govern
mcafj·M1bmitted 60 projects involving a cost 
d RS. 49,466.29 lakhs out of 'which 52 
projects with an estimated cost of Rs. 
17,,719.57 lakhs were approved. The RLEGP 
aUocation for Uttar Pradesh for 1983-84 and 
1984-85 was· Rs. 1705 lakhs, Rs. 8525 lakhs 
respectively. 

-[Translation) 
'. \ 

Corruptioa Cases Against DDA OfBcials 

4231. SHRI SHANTI DHARlWAL: 
Will the Minister of URBAN DEVELOP
MENT be pleased to state : 

(a) whether Central Vigilance Commis
sion bas found DDA responsible for not 
taking any appropriate action against some 
l3lifnk found guilty in certain cases of 
COrAlption; 

(b) if so, the details of the action taken 
in tbis regard; and 

(c). if not, the reasons therefor ? 

tHE MINISTER OF STATE IN THE 
MINISTRY, OF ORBAN DEVELOPMENT 
(SBRI DALBIR SINGH) : (a) •. (b) '" Cc) Some 
cases have been quoted which in the Annual 
R.eports of Central Vigilance Commissioll 
for' . the years 1982, 1983 and 1984, stiJJ 
requite appropriate action by the ·DDA. 
Details of such cases and reasons for not 
~ action <are Biven in'the -statem~nt 
._~ ..... , 

~'.' t:. < 

" . , 

DetQils Q(Cases QiMlted bi:.'~MII'ilI 
Vigilance CommiuiOlt In tIU! A"""./ 
l,l~orts Perl(li1lilfg - to, :th~ years /981., ' 
13 & 84 in ",hiel, DDA. lIps,wt lake'; , 
Appropriate Action_. 

In the Annual Report of -Central 
Vigilance Commission pertaintins -to the year-
1982, case of one DD - (Hort~) :b&d been 
quoted indicating that Inquiry Otficer-' 'had 
not been appointed in the case _ despite. 
reminders issued by !be Commission. 

In this above mentioned 'case, inquirY 'has. 
already been concluded and pena·lty- of' 
reversion to the lower post of,Asstt. Director 
has been imposed upon Shri Nb"anjan Singh~ 
DD (Hon.). 

In the Year 1983 a ca~ of one SE shit.' 
R. S. Jindat~ DDA against whom no appro
priate action was taken by t~ ,aythority, has. 
been quoted by the CODHJiission. DDA 
sought the re-consideration of C. v. e'g-. 
advice for major penalty proceedings against
SE concerned -through the Ministry of Works 
and Housing (now Urban Development) 
The C. V .C. re-iterated its advice of major 
penalty proceedings of December, 1982. The 
file remained with the Estimates Committee;. 
during tbe period 20.9·83 to 9.10.84. The
case was being submitted by V.C. and L~G .. 
for orders on the advice of C. V.C. 'when the
file was called by Estimates Committee in 
September, 1983. 

Subsequently when the case was under
resubmission to VC/LG in Nov., 84 fos
orders for major penalty proceedings against 
the SE, the SE filed a suit in the court or
Law. against tJie proceeding and obtained 
a s~ay. The matter is, therefore" subjudice. -

As per the observations of the Commis
sion, major penalty proceedings bad been· 
advised against former E. E., MCD now 
working as CE in DDA. The misconduct 
con-:mitted by the Engineer pertained to the: 
period when he was worldD. in MCD. . The. 
MCD's investigation prima .. facie established 
that the Engineer was responsible for f.ify~ 
ina official records, issue of excess inatrlal t~ 
a private contractor. and ,,~~~I over-
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payments to tbe private contractor. These 
irteguhi'rities were allegedly committed in 
order to show favour to the private contrac
tor .. Further the Commj~ion was :informed 
in Marcb, 1983 that the Commissioner, Men 
had closed the ease against some other 
officials of MCD who were also involved in 
the transaction alongwith' Chief Project 
Engineer and the case against the Chief 
Project Engineer was also closed by the DDA 
witb the approval of LG. The Commission 
was not consulted by the D D A before closing 
the case against the C.P.E. 

~ 

In this case, after the cve had conveyed 
that there were nO reasons warranting re
consideration, the case was put up to the 
LO, being a disciplinary authority in the 
case who approved initiation of major 
penalty against the EE on 14th July, 1983. 
While the case was being processed for 
issuing of charge-sheet, the file was called 
by Estimate Committee and was received 
back in October, 1984. After the receipt of 
the file in Oct. 84 from Estimates Committee 
action was being taken for procurement of 
the relevant records from MCD. In the 
meantime the SE filed a suit in the court of 
Law against the proceedings and obtained a 
stay. The matter is therefore subjudice. 

(English] 

Allotment of I~ to Ministry of Works, 
Housing and Supply Cooperative Honse 

Building Society 

4232. SHRI KAMAL NA TH: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the land earmarked for 
the Community Centre in Madhuban colony 
in East ~lhi was handed over to the 
Madhuban Housing Society; 

(b) if so, the terms thereof; and 

(c) the reasons for not handing over 
the land earmarked _ for Madhuban Colony 
in-,Nirm8D Viba( to the Minister of .Works 
HouSing and Supply Cooperative House 
Building Society on the same terms and 
cOnditions as for Madhuban }fousing Society 
even tbouaIt the former asked for the land 
more than a year ago ? 

'tHE MINISTER OF STATE IN 1lIE 
MINISTRY OF' URBAN DEVELOPMENT 
(SHIll. DALBJR SINGH): (a) No land 
~ ~mmunity Centre in Madbuban Colony 

:iaaS' been banded over to the Madhubao 
Housing Society so far. 

(b) Question does not arise. 

(c) The request for allotment of land 
to the Ministry of Works_ Housing and 
Supply Coop. House Building Society is 
expec ted to be finalised shortJy by the Delhi 
Development Authority. 

Malpractices in D. D. A. 

4233. SHRT S. M. BHATTAM: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether he is aware that CAG's 
Report about DDA pin-pointing various 
malpractices prevalent in the DDA gives 
break-up of plots allotted and tenements 
constructed by DDA since 1960; 

(b) whether it is a fact that ownership 
of these tenements/plots has changed hands 
many times any that most of them are in 
unauthorised occupation for which DDA has. 
faHed to collect any licence fee etc. 

(c) if so, the loss suffered by DDA' OD 

account of these malpractices; 

(d) action proposed by Government; 
and 

(e) whether any responsibility has beeD 
fixed therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVEWPMENT 
(SHRI DALBIR SINGH): (a) In para S4 
of the C &. AG~s Report for 1983-84, the total 
number of plots and tenelne~ts constructed 
and allotted under the J. J. Schemes siDce 
1960 has been given. 

(b) No detailed survey has ~ 
conducted so far. However, it is estimated 
that more than SO per cent of plQts/tcne
ments have chanaed handS. Licence fee is 
not being collected from such unauthorised 
occupants. 



'. (c;) .~ Cd} 1'bc'D.D.A .. have· submitted 
~ proposals to the Govt. of In~ for 
I'QIUlarisation of the unauthorised ~paDts 
of the plots/tenements in . J.J .R~ colonies. 
~ial aspect will be duly taken ·eare 
of while takmg a final decision ~bereon. 

. (e) In view of above, the question of 
fixing responsibility does not'arise. 

News Captioned &'DDA complacent 
Towa~ Rules Violations" 

4234. SHRI SANAT KUMAR 
MANDAL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

.(a) whether bis attention has been 
drawn· to the news item captioned ~DDA 
complacent towards rules violations" appear
ing in the Stateman, New Delhi dated the 
3 Novenlher, 1985; 

(b) jf so, whether he has got the matter 
investigated in the light of the disclosures' 

. made therein; 

(c) whether it had also been brought 
to his notice soinetime back how the owners 
~f commercial buildings in the Community 
Centn;, East of Kailash, New Delhi had in 
~iolation of the approved plan constructed 
mezzanine floors thus adding to their covered 
floor area; and 

(b) if so, whether he win get the whole 
matter re-opened and take appropriate 
aCtiOn against the defaulters including DDA's 
officials and if not, the reasons therefor ? 

.. THE MINISTER OF' STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(Sf.lIll DALBIR SINGH): (a) & (b) Yes, 
Sir.' Action was initiated on receipt of the 
first' complaint by tbe Delhi Development 
Auth~rity. On examination it was found 
that the sub-Iettce firm was not manufactur
ing 'packing boxes, was using/occupying the 
whole premises instead of 3614 sq. ft. for 
which permission was accorded and had also 
constructed temporary sheds against the 
pt"(f\'isions of buildini bye-laws. Therefore, 
the sub-Iettins- per_mission was withdrawn 
amI·the allottee was ~~ a show .. cause 
nOtice· fOr determination . of lease-deed on 
S.it.i98S. 

/ 

(c) The D.D .. A. ·)las" · .. tJ.:-", 
of the plots· tn the. commuaity ·',,**,'1)61 
parties have extendedcJtbc are-a of ~ 
floors -beyond the .permissihlc limit. inlP'C
tions are carried out .JurJu,a :the :constnlctioa 
stUe when the pal1Y applies., for ~ .-.ad .))' 
f~ wh~~ pert~D to laym. of idteraaI 

. services to be covered and the sanitary 
fittings to be provided in the buiJdin, res
pectively. The additional space in the mezza· 
nine ftoor had been constructed by the parties· 
after getting these certificates. Action in 
the form of withholding· the occupation 
certific&te/completion certificate has been 
taken when the parties applied for the same 
and site inspection was made. 

(d) In ~ew of the reply to part (c) 
above, question does not arise. 

(Trt.ns/ation) 

Old Houses Vacated for DemolitiOll in 
DIZ Area, New Ddli 

4235. SHRI RAM PUJAN PATEL: 
Will the Minister of URBAN DEVELOP
MENT be pleased to state : 

(a) the number of old houses belollling 
to Directorate of Estates and Land Develop
ment Organisation in D .I.Z. area. New 
Delhi which have been got vacated for 
demolition but have neither been demolished 
nor the .scheme of constructing multistoreyed 
houses in their place has materialised so far; 

(b) jf so, the reasons therefor; 

(c) whether Government have received 
complaints regarding use of these old bouses 
by anti-social elements as. shelter ~d if so, 
the action ta~en or being taken thereon; and 

(d) whether Govermnent have such 
squads which may pay surprise visits and 
conduct raids from time to time on these 
old houses to detect the cases referred to'in 
part (c) above ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN' DEVELOPMmR 
(SHill DALBIR. SINGH): <8>" (b)" A •. 
present 23S old ~uses are 1,mI vacant for 
demolition. Dut to Stay Order or- the Court, 
some' of the quarters, which were Under·' 

.. . 



~ occupation~· .could not bo'lOt ' 
.acatcd. . After . the . vacation C!f Stay Order 
ia Dclober, 1985, these quarters have been 
8~' ~cd. N~ssary taction to ·tkwolisb 
dlltsc bousCs will start now. iMajor portion 
of the area is earm~rk.ed for development as 
parks. etc.,. 

(c) Yes, Sir. There were complaints. 
N.ecessary action has been taken. 

(d) No, Sir. 

Measures for Arrestiag FaD ia J .. te Prices 

4236. SHRI MAHABIR PRASAD 
YADAV: Will the Minister of AGRI
CULTuRE be pleased to state : 

\ 

(a) whether the jute production aU over 
India has gone in excess of the estimates 
made by ,Government; 

(b) production of jute as per Govern
ment's estimate and the actual production 
this year; 

(c) whether the steep fall in jute price 
has been due to excess production; and 

(d) if so~ the measures Government 
propose to take for arresting the fall in jute 
price ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA MAK
WAN A): (a) & (b) Government estimates 
of production are based on area enumeration 
and the crop cutting expe~iments conducted 
in different ~tates in respect of various 
crops including jute. These estimates at the 
all-India level are compiled on receipt of 
relevan~ inf(>Troation from the State Govern
ments. For the current year Le., 1985-86 
information in respect of the raw-jute pro
duction have as yet not become available 
from the States. 

(c) The' current fall in the prices of 
raw-ju~e is attributable to a number of 
fatton ·lncludin,,· expected high production 
of raw-jute ,- in the currenf year, fall in the 
intema~nal Prices of raw jute and- sluaisb 
deinand for jute manufactures. . 

(d) The Govemmeot have already takce
a number of measures to arrest the faIl·.
jute prices during the ·cunent season. ,. 'n.. I
include: :-

- (i) A direc~ion to the Jute Corpo~tio ... 
of India to undertake .1arae scale_ 
purchases of raw-jute at tb~ sta~lJ
tory minimum prices fixed by~ the 
Government. /' 

(ii) A directive by t~e Jute ComnUs
sioner to all working jute mills in 
the private sector to build up stocks 
of raw-jute upto specified levels sO 
as to 'boost the demand for raw
jute. 

(iii) Measures to open some of the 
closed jute mills. 

(iv) Permission to tbe Jute Corporatioa 
of India to export limited quantities. 
of raw-jute. 

Ban OR IIIlport of Ediltle Oils 

4237. SHRI P. R. KUMARAMAN
GALAM: Will the Minister of AGRI
CULTURE be pleased to state : 

(a) ·whether it is a fact that edible oil 
putput bas increased and gone beyond tbct 
targets during last 2-3 years and this increaicr 
is equivalent or higher than total quantity of' 
,,'egetable oils imported under gifts and. 
commercially;· 

(b) whether in view of the· abcwe
Governmen t propose to ban all imports. 
which alone would boost our prod~ .. ion as. 
happened in wheat vis-a-vis P. L. 480 
imports; 

(c) whether Government propose to' ban. 
imports of all fann products in . recognitioDf 
of our ability ·to stand on our own and
considering that' over 70 per cent of 'our 
people are enpged' in agriculture; and 

(d) whether it is alsO a fact that simiJarr· 
situation exis~ in rna tter of marginal imports 
of milk powder and butter which is bloc~ 
out: self-reliance and self-sufficiency ? 

THE MINISTER 'OF STATE' IN THE. 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDaA 
MAK.~ANA) : (a).~ (b) For the last scy~ 
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YOU'S. . them has, been a gap between the 
aftilabllity of indi8cnous oil and their 
demand. To bridle this pp, as a short term 
IDC8Sures, the Goverment of India have beat 
importing edible oils and sllpplying' them to 
the State Governments/Union Territories 
for distribution under Public Distribution 
System and to the vanaspati industry for the 
manufacture of vaoaspati. So lo~ as there 
is a gap between the availability of the 
indigenous oil and its demand, Government 
may have to import edible oils. However, 
the actual imports will depend on the 
production of indigenous oils. Information 
in regard to demand, supply and gap in 
edible oils for the last three years i~ given 
below: 

(Quantity in Jakh tonnes) 

Year 

1982-83 

1983-84 

1984-85 

Demand 

41.71 

47.00 

49.06* 

*Estimated. 

SuppJy I Gap 

30.21 11.50 

33.00 

36.68* 

14.00 

12.38 

The quantum of import of selected edible 
oils in the past few years has been as 
foUows: 

Year 

1980-8.1 

1981-82 

Quantity in '000 tonnes 

1633 

1315 

1982-83 (Upto Feb. "83) 968 

'The National Dairy Development Board 
(NDDB) is implementing the project for 
Restructuring Edible Oil and Oil seeds pro
duction and marketiog with assistance in the 
fn of gift oil from the Cooperative Leag6lc 
of USA (CLUSA) a04 from the Cooperative 
Union of Canada. The following quantiti es 
of lift oil have been received since inception 
of ~ project. 

('000 M.T.) 

Year Ile&.d Crude Rapeaseed 
soyabean oil 
oil 

1979. 55.88 

1988-81 9.91 3.26 

1981-82 

1982-83 

1983 ... 84 

1984-85 

TOTAL * 

16.82 

21.38 

'13.03 

9.58 

126.66 

*Upto June 30, 1985 

i2.47 ' 

17.18 

18~30" .. 

20.04 

71.25 
---

(c) The import of farm products will 
have to be considered in the light of tile 
developing demand supply situation, price 
leve1 etc. from time to time. 

(d) The commercial import of milk 
powder was discontinued from 1975-76. The 
gift commodities are obtained on a regulated 
basis for geherating resources for dairy 
development activit ies and are being priced 
in a manner as not to act as an impediment 
to indigenous milk production. 

Accident in Stone Quarry in South Delhi 

4238. SHRI RADHAKANT A DIGAL : 

SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of LABOUR 
be pleased to state : 

(a) whether the accidents are increasing 
in the stone quarry in Madangir village, near 
Saket in South Delhi; 

(b) if so, the number of workers who 
have died in that stone quarry accident 
during this year; 

(c) the reasons why adequate safety 
measures have not been taken in tbat 
quarry; 

(d) the action taken against the persons 
responsible for the accidents; and 

(e) the details of the compensation paid 
to next kith and kin of the each deceased ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR.' (SHill T. 
ANJIAH): (a) to (e) According to infor
mation available from the Delhi Administra
tion there are no stone quarries in Madan 
Gir village for which minina permits have 
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... .... by Delli Administration. 
However, it bas ""en reported that m an 
.area nearly 150 metres away from Madan .. 
,:prhi 'stone mine of' the DellU Slate Mineral 
Development Corporation, there was an 
.cwciclcnt hi ~~ 1985 in which three 
,pOajOJlS 4ied in: the process of extracting 
,stone ilkwally. 

The DeUti State Mineral Development 
-corporation have stopped mining operations 
ja ,MadatttadM area from 15.10.85 as the 
;area$ have IJeen acquired by Delhi Adminis
'tratjo' for a new University in that area. 

Decliae ia Prices of CarclaDlGBl, 
Cloves, Nutmeg. Pepper 

4239. SHRI K. MOHANDAS: WilJ 
·the Minister of AGRICULTURE be pleased 
to state: 

(a) whether tbe prices of all the spices 
like cardamom, cJOYe5, nutmeg, pepper etc. 
have declined; and 

(b) jf so, the steps being taken to ensure 
remunerative prices to the growers ~ 

THE MINISTER OF STATE IN" THE 
DEPARTMENT OF AGRICULTURE ANO 
-COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) 8: (b) Prices of an spices 
have not declined. Pep per and NutmCJ 
prices bave gone up. Prices of Clove over 
the months has remained steady. Cardamom 
"riCes have recently stablished around normal 
level prevelant before the drought yean of 
1983-84 and 1984 .. 8'5 when prices shot up 
.abnormally. 

Appro".1 Sought by Caparo Group of 
Britain to Set up Gas-Based FertUi8eT 

PlaDt 

4240. SHRI SIMON TIGGA: Will 
1he Minister of AGRICULTURE be pleased 
to state: 

(a) whether it is a fact that the Caparo 
<Jroup of Industries of U. K. bas sought 
Govemment~s approval for setting up of 
,gas-based 'fertitiser plaut at Sbabjeb_pur 
"WOrth lb. 750 crete; 

(b) if so, the terms and _ conditions 
under Whicft letter of intent is being liven to 
that group ; and 

(c) the details of the incentives and 
facilities being given to Caparo_ Group and 
other Non-Resident Indians for investment 
in India? 

THE MINiSTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHR.r 
K. NATWAR SINGH): <a) Yes, Sir. A 
letter of intent has already been issued to 
MIs. Caparo Group, London, for settiOlJ 
up a gas-based fertilizer project at Shabja
haopur in U. P., at an estimated cost of 
Rs.620 crores. 

(b) Tbe terms & conditions under wbidl 
the letter of mtellt' has been issued are liveD 
in the Statement I below. 

(c) The details of the incentives and 
facilities being given to Non-Resident Indians 
for investment in India are given in tie 
Statement II below : 

Statement I 

Terms & Conditions Stipulated in the 
Letter 0/ Inte1ll issued by J)ePlITlmeIlt 

Qf Industrial Deveioplll811111ide 
Letter No- LI: 9SS (1985) .ted 

21-8 .. 1985. 

The Terms & Conditions inter-alia 
include, in addition to other usuaJ conditielts' 
the following :-

(i) The need for and terms of foreign 
collaboration (FinanciallT«1micaI) 
will be settled to the satisfactiDB 
of the Government. 

(ii) Adequate steps shall be taken to 
the satisfaction of the Govemmeat 
to prevent air, water and soil ' 
pollution. Such anti-poIIutiOD _ 
measures to be instaDed should 
conform to the efftuent and emiuioB 
standards prescribed by the State 
GOvellllDCllt in which the factory of . 
the indastr.ial uadertaking is JocafaL 
Further, adequate industria.l safety 
measures as provided in tIt{, P*lo
ties Act shall be made \0 the satis. 
factiou of the State Go.1*8.1' ... 



in ~ ~ (ac~1;Y of tilt; ift4us
. ~rial ~Qdertaldol is -!OQ.t04. 

(iii) Financial arranaementl w~uld·· be . 
made to the satisfaction of the 
GoYemment. 

(iv) .. Satisfactory' arrangements are to be 
made and necesSary approvals 
obtained from the Suite Govern
mea~ in reprd to the . supply 'of 
water, power and land required 

\ for tbe project. 

, ~) The enttepreneur commits both to 
the State Government and the 
Centra) Government tbat be will 
instal the appropriate equipments 
and implement the prescribed 
measures for the prevention and 
control of ~t1ution. 

Statement u 

Facilities available to Non-Resident Indians 

The Non-Resident Indian Investment 
Scbcme was liberalised in 1982 in order to 
attract'the large number of potential Indian 
investors.abroad who could share in India's 
Industrial progress. The scheme basically 
consists of four elements <a> Direct Invest
ment; (b) Portfolio Investment; (c) Deposits 
in Banks; and (d) Import facilities. 

(a> 'Direct lD'Vestment 

. NOll-Resident Indians can invest on 
repl~iation as well as non-repatriation basis 
exCIg)t is real estate business, agriculture and 
plaatation activity. The investment can be 
..., 100% of the equity capital of the 
company 00 non-repatriation basi~. With 
rePatriation right, the investment opportuni
~,' are ~vai1able under the following the 
two- schemes ;-

; '(i) 4(1J/o Scheme 

(. Now-Resident Indians are .permitted 
10 mak.e investm~t. . lIPto -40% in new 
. issues of shares of convertabJe debenture 

:.-Of:DCW or existinl companies which are 
,', raisi. capital for settiDg up new indus
" trial/manufacturinl process or for 

,'"cJ(pl.nsiea/<l!ye~ 01. ;'.~:; . 
.ctiYities. i .' 

. (i) 'Ir;. Scb6IftIJ 

Non·R.esident Indians e8D invest. tIpto:,. 
74% of the equitY·capital in new ... 
of existing companies or DeW ,. ~' 
in industries co\'et'ed under Appendix-I 
(priority industries). In ,other iDdQatries, 
they can do so provided they ,Unciertakt! 
to export 6fl% of tbe productiOa (7S" itt: 
~ case of indu$tries reserved fOJ" smaU , 
scale sector). lnycstt'DCllt can also be" 
made under this scheme for settinl up 
hospitals and botels (3, 4 &. S 'Star· 
categories). 

(b) Portfolio IDvestmeat 

Non-ReSident Indians can make portfoU&' 
investment in shares and deben tures quoted . 
on Stock Exchange in India with repatriation 
benefits, provided the purchase of equity 
shares/convertable debentures in anyone-· 
company by each non-resident does Dot 
exceed 1% of the paid-up value of the equity 
capitallconvertable debentures and subject 
to an overall ce~g of 5% of the total paid .. 
up equity capitallpaid-up value· of converta- . 
ble debetures \ by all eligible non-resident 
investors. \ 

(c) Deposits in Banks 

Non-Resident Jndians can make bank 
deposits in Foreign Currency Non-Resident 
Account (FCNR)/Non~Resident External. 
(NRE) (Rupee Account) with repatriation 
facility. At pre~ent, FCNR Account can be
maintained in two curreneies i.e. Pound 
Sterling and US $. 

(d) Import Facilities 

Non-Resident Indians returning home' 
for. permanent settlements are allowed the
following facilities :-

(i) Import of capital goods financed' 
out o( their own Foreign Exchange-
Funds. ' 

. (~)'. ,,~pert of ~9.fessi9nJl., ~~ip~nt~ 
used abroad for ~ J.eDst ~ y~. ' 
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, :. (-.' Import of:, ...... Cin. sets of above 
j 500 "VA ra.,. ~, . 

',(iv) Import of oIiCe eq~pments and 
furniture used abroad, for. usc in ., 
their industries in India. 

(v) ImPort of ~omputer used aborad 
for at least one year.c.iJ. value not 
exceeding 10 lakhs. ' 

(vi) Import of proto-type. , 

-\ 
(vii) tmport of cement for construction 

of -factory buildings. 

(viii) Import of raw materials, com
ponents, consumables and spares 
for meeting the requirements of 
their industry upto three years (one 
year at a time) subject to a 
maximum of Rs. 5 lakhs each year. 

R«OIIl.enc1ations of I.L.O. on Bhopal 
Gas Tragedy 

4241. SHRI B. V. DESAI: 

SHRI INDRAJIT GUPTA: 
SHRI M. V. CHANDRASHE·~ 
KARA MURTHY: 

SHRIMATI D.K. BHANDARI: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether a team of experts from 
International Labour organisation bad visited 
fndia in April and made detailed recom
mendations to Government on various aspects 
01 major hazards control system in India 
to avoid another disaster of the kind in 
Bhopal; 

(b) if so, whether the team bas sugges
ted a number of other recommendations; a~d 

(c) if so, how many of these recom
mendations have ~en accepted by GOYern
ment ? , 

THE MINISTER. OF STATE OF 
THE MlNISTlty OF LABOUR (SHRl7. 
ANJIAH): <a) to (c) An International 
Labour, Oraaoisation Mission consisting ·'of 
two Experts visited the country in April, 1985 

and tbcreafter submitted a report ,indicatiQI 
the action required to 'be . taken in d1o. 'auea 
of major hazards control and the ~ 
assistance the lLO can offer in this reprd. 
Summary of the recommendations of the 
Mission is Biven in the statement below. In 
pursuance of those reCommendations, one of 
the Experts visited the country apin in 
November, this year. Three workShops on 
major hazards control were held in Calcutta, 
Madras and Bombay in which the l'epresen
tatives of the State Factory Inspectorates, 
Workers and Employer's Organisations patti
cipate~ and a draft of a manual on Major 
Hazards Control was also· made available by 
him. Twenty seven Factory Inspectors_ 
including Technical Officers of 'the Labour 
Institutes were trained in Industrial Hygiene 
in . Australia. Three Chief Inspecto1S of 
Factorie3 were given traiD;ing in Major 
Hazards Control measures in U. K. A team 
of 4 official consisting of representatiles .1 
the Government, the DireCtorate General 
of Factory Advice Service" Labour klsti
tutes, Workers and Employers Organisations 
are now undergoing training on Major 
Hazards Control Systems in U.K., FRO and 
France. As regards other recommendations 
of the Mission, a Project for technical 
assistance is being worked out. 

Stateiaent 

Summary 0/ the R«ommentialions of 
fLO Mission-April 1985 

The principal recommendations .ma4e'l~ 
the Mission in their report, among -dltter 
things include : 

(1) There should be a new IeJislative 
arrangement to control use and st~ of 
hazardous chemicals and flammable gas~~ 

(2) In the Central Labour Institute a 
Major Hazards Control Advisory Division 
has to be established with responsibility for 
monitoring safety standards in, plantS, risk 

, assessment' and e~ncy planning. The 
Division should have computer facility. 

(3) A list of hazardous chemicals and 
flammable gases, has to be established indicat
ing tbe permissible limits of. eXposure. 
standards for storage and SliideliDes for 
usqe. 
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(-4) Each industrial unit should formu
late an emergency plan detailina what action 
bas to be taken in the event of a major 
accident. 

(5) Steps should be taken to prevent 
centres of population being situated in the 
immediate vicinity of the works. 

(6) Factory Inspectorates in the States 
and Union Territories are to be sttengthened 
by recruiclng specialist chemica I Inspectors. 
This would be in addition to the proaramme 
aileady approved for setting up Industrial 
HygieDe Laboratories with adequate staff 
and other faci)ities. 

(7) Every application for licence should 
include details of hazardous chemicals 
iDduding their physical, chemical and toxic 
properties, particulars of maximum quantity 
that should be stored or used. 

. (8) The Major Hazards Control Division 
should establish a data base of National and 
International Experts and Organisations who 
would be able to give immediate assistance 
in the even t of major accident. 

(9) The employers and workers organ i
sations should provide for appropriate 
training and education to their members in 
the control of major hazards. 

Marketing Strategy adopted by Food 
Specialities Units 

4242. DR. B. L. SHAILESH: 

DR. G. VIJAYA RAM A RAO : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether his attention has been 
drawn to the deceptive marketjng strategy 
adopted by some of food specialities units 
as reported in "The Business Standard", 
Cakutta, of 10 November, 1985; 

(b) if so, whether he has got the matter 
examined: and 

lit 

(c) jf so, the action proposed to be 
taken to prevent such unethical trade 
practices ? 

THE MINJSTER. OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K. P. SINGH DEO) : 
(a) Yes, Sir. AccordiQg to a rOl)Ort in 'The 
Business Standard ~ t Calcutta of 10 Novem
ber, 1985, Maggi brand sauc:es and ketchup 
have been marketed in . 400 grams, which 
is not a permitted size under the Standards. 
of Weights and. Measures (packased Com
modities) Rules, 1977. 

(b) and (c) The matter has. been brought 
to the notice of the State Authorities,.. 
incharge of enforcement of the Rules for' 
necessary action. 

Pay Fixation in respect of EX-5enicemen 
Rc--employed in Sub-regional Office, 

EPF Organisation, Luclhiana 

4243. SHRI HARIHAR SOREN : Will' 
the Minister of LABOUR be pleased to. 
state : 

(a) whether a huge number of cases.. 
relating to the pay fixation of ex-service
men re-employed in the Sub-Regional: 
Office~ E. P. F. Organisation, Ludhiana" 
have been pending for more than a ct'uple
of 'years; and 

(b) if so, the number of persons invol-' 
ved and the steps taken to mitigate their 
hardship to ensure proper pay fi.tation with 
retrospective benefits from the date or
their jnining ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) and tb) The required infor
mation is being collected and will be laid,i 
on the Table of the House. 

(Translation) 

Import of Pulses 

4244. SHRI KAMLA PRASAD 
RAW AT : Will the Minister of AGRICUL
TURE be pleased to state the quan thy of' 
pulses since 1982 to-date, year-wise? 

THE MINISTER OF. STATE IN THE. 
DEPARTMENT OF AGRICULTURE AND· 
COOPEltATION (SHRI YOGENDRA 
MAKWANA): The quantity of pulses. 
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imported since ] 98~-83 is as under 

Year imports in A1Ts 

1982-t-l3 93,427 

64.565 

98,07S 

1985 -86 L86,149* 

(upto 30.9.85) 

* Contracts registered with the agency 
nominated by the Governnlent to 
monitor imports of pulses viz. 
"N"AFED. (National Agricultural 
Cooperati \'C Marketing Federation of 
India Ltd.). 

[English] 

Import of Phosphoric Acid on F. O. B. 

basis 

4245. SHRI PUR~A CHANDRA 
MALIK: Wiil the Minister of AGRICUL
TURE be pleased to state: 

(a) whether it is a f2Ct that India is 
one of the world's biggest buyers of phos
phoric acid. whose demand may rise to 

2.5 mill ion tonnes by 1987 -88: 

(b) if ~o, whether the present import 
of the liquid form is about 1.50 million 
tonnes: 

(c) whether the said imports al'e being 
made on f. o. b. basis: 

(d) if so, the total quantity of the 
liquid imponed on 1'. o. b. basis: and 

(e) if not, the reasons therefor '? 

THE MINISTEi{ OF STATE IN THE 
DEPARTMENT OF FERTILISERS (SHRI 
K. NAT\VAR SINGH) : (a) lndia is one 
of tte I11ajor imrorters of phosphoric acid 
in the World. The anticipated demand by 
1988 would be about 2.4 million tonnes of 
solution. 

(b) The present in1ports of phosphoric 
acid in liquid form is about 1.4 mi11ion 
tonnes. 

(c) and (d) Only smal1er quantities have 
been imported, occasions on f. o. b. 
basis. 

(e) Phosphoric acid i~ purci1a~;ed on 
the basis of long term quantity contracts. 
Phosphoric acid requires special carriers for 
transportation. When these CO:1tracts were 
entered into no Indian shipping capacity 
capable of carrying phosphoric acid wa.:; 
available. It was only in 1983 that one such 
Indian vessel became available. Recently, 
in the latter half of 1985 another vessel 
has been acquired. Both ships have been 
provided with adequate c~rgo. The policy 
of the Government is to give first preference 
to Indian carriers of phosphoric acid. As 
part of this policy, \\ henever long term 
contracts come up fOr renewal or new 
contracts are negotiated. f. o. b. basis, is to 
te adopted so for as Go\ernmcnt/Go\tem
n1ent controlled cargo is concerned. In other 
cases also, quotations a~'e in" ited on f. o· b. 
as well as c. i. f. basis to ensure maximum 
use of Indian carriers of phosphoric acid. 

Effective and Fast Transport System 
for the Capital 

4245-A. SHR[ JAI PRAKASH 
AGARWAL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state 

(a) whether Government ha ,'e under 
consideration schemes and plans for an 
effective and fast transport system for the 
capital~ and 

(b) if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
J\1INISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SlNGH): (a) and (b) The 
feasibility of e\olving an effective and fast 
transport system for ine capital is under 
examination. However, no concrete pro
posal have so far been fOffi1ulatcd. 

,'Trans arion· 

Assistance by Means of Food Articles 
and other Essential Commodities from 

other Countries 

4245-B. SHRI MOOL CHAND DAGA: 
Will the Minister of AGRICULTURE be 
pleased to state: 
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(a) the nanles of the coutries which 
suply food articles and other essential 
commodities to India as assistance and the 
quantity of each article supplied by each of 
these coutries~ 

(b) the names and quantity of each 
article received from each sllch country dur
ing the past two years, date-wise~ 

(c) \\'hether any instru~tion are received 
froln outside regarding distribution of these 
articles or whether Government distribute 
them at their own discretion~ and 

(d) if Government distribute them at 
their o\\'n discretion. whether GO\ crnment 
ha\'e e\er n1ade any assessment to know if 
the.;;e commodities are being di:,;tributed in 
the desired manner and to the cla:)s to 
which these should be distributed '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL Tl'i,E AND 
COOPERATION (SHRI YOGENDRA 
MAK\VANA): (a) to (d) Information is 
being collected and will be laid on the Table 
of the House. 

[EngliJh 7 

Implementation of Housing Polk,- for 
PJantation Labour 

4245-C. SHRI AMAL DATTA: \ViII 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether Government monitor the 
implementation of tea plantation labour 
housing~ 

(b) if so, the priority of such housing 
at present; and 

(c) whether Government have taken or 
propose to take any nleasures to ensure 
strict compliance of the housing policy by 
plantation owners, if so, detaiJs thereof '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c) The 
Subsidised Housing Scheme for Plantation 
Workers, which is a Central Sector Schen1e, 
convers all plantations, includin_g Tea, as are 
defined in the PJanta tion Latour Act. The 
progres~ of the Scheme is monitored through 

quarterly progress reports from the State 
Govern men ts. 

For the Seventh Five Year Plan, an out
lay of Rs . .2 .00 crores has been provided for 
the inlplementatiop of this scheme. 

Section 15 of the Plantation Labour Act 
makes it or'~igator~ for every emplo)cr to 
pro\'ide and maintain for every worker and 
his family. I e~iding in the pantation, housing 
accommoda t ion. The rules framed by the 
States under the said Act require the em
ployers to con~truct housll1g ac:ommodation 
for at least ~~% of the \\orkers every year 
until all of them are adequately housed. 

Incentives to .Jute Growers to Increase 
.Tute Production 

4245-D, 
SINHA: 

SHRI ATISH CHANDRA 
\Vill the Minister of AGRICUL-

TURE l~e p:eased to state: 

(a) \vhether GO\ crnment ha \e any pro
po~~al to private incentives to the gro\\ers 
of jute to increase producti\'ity: 

(b) if so. the details thereof: and 

(c) the steps taken/proposed? 

THE MINI"TER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(0) In order to increase production and 
productivity of Jute in the country during 
1985-~6. a Centrally Sponsored Scheme on 
Intenshe Jute Development Programme is in 
operation in 7 major jute producing States. 
In this scheme, incentives are being provided 
to jute growers for: 

(1) Impro\ cd Certified Seeds; 

(2) Use of ~'eedicides~ 

(3) U~e of Scientific Seed drill and 
\\'heel hoe~ 

(4) Demonstrations on Scientific Cul-
tivation: 

(5) Construction of Retting Tanks; 

(6) Providing Minikits; 

(7) Stipend for Trainees in Jute 
Grading etc. 
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The expenditure 0.1 the scheme is borne 
by the Government of India and tile State 
GO\erlllTent on 50:50 ba"is. 

(c) It is propo~cd to continue the 
existing scheme during the remai n ing period 
of Seventh Five Year Plan altering the 
programme to suit the needs for jute develop
n1en t 

Increase in Price of Impori<.d Edible Oil 

4245-E. SHRI MOHANBHAI PATEL: 
SHRI KAMLA PRASAD 

RAWAT: \\lill the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the price of imported edible 
oil has been increased: 

(b) if so. the details thereoL 

(c) the quantity of edible oil imported 
during 1985-86 (April September) and the 
amount invohed therein: 

(d) the quantity likely to be imported 
during the remaining period of the year: 

(e) \\-hcther is is a fact that price of 
edible oil in foreign countries has been 
increased: 

(0 if so. how much and the reason~ 
therefor: and 

(g) the steps being taken to provide 
edible oi I to weaker section of the country 
at cheaper rates '? 

THE MINiSTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPILES \SHRI K.P. SINGH DEO): (a) 
Yes, Sir. 

(b) The issue price of imported edible 
oils for manufacture of \ anaspati and for 
Public Distribution System has been increased 
with effect from 1 ~.11.198~ ~'i under: 

For Public Distri
bution System in 
bulk 

Fronl 

24.5.1984 

From 

15.11.1985 

(Rs. per tonne) 

8.000 9,000 

For Public Distri- 9.500 10,500 
but ion System in 1 ins 

For vanaspati industry 9.500 11.500 

(c) Year Quantit~ value 

(in lakh :i\1T) (in crore~ of 

Rs.) 

19~5-86 7.30 (Prov.) 593.00 (Prov.) 
(April to_ September) 

(d) The quantum of edible oils to be 
imported is decided b) the Government from 
time to time keeping in \ iew the availability 
of indigenous edible oils, likely denland of 
oils. availability of foreign exchange and 
other relevant factors. 

(e) No. Sir. 

([) The question docs not arise. 

(g) The imported edible oils are alloca
ted to States/UTs each month for distribution 
to consumers including weaker sections of 
the society through fair price shops at pre
determined reasonable price. 

[English] 

STATEMENT CORRECTING REPLY 
TO USQ NO. 1842 DATED THE 5TH 

AUGUST, 1985 

THE MINISTER OF STATE OF THE 
MINISTRY OF INI-ORMATION AND 
BROADCASTING (SHRI \. ~. GADG1L): 
In the Annexure- I attached to the reply to 
Unstarred Question No. 1842 answered in 
the Lok Sabha on 5.8.1965 furnishing the 
names of empanel1eJ Sports commentators 
who broadca~ling over AIR. the name of 
Shri T. N. Lau appearing at'::'!, No. 14 on 
page 1 of the Annexure under 1 (a) Hockey 
(English) at S1. No 22 on page 2 of the 
Annexure under II (a) Football (English), 
at Sl. No. 8 on page. 3 of the Annexure un der 
III (a) Badminton (English) and at S1. No 1 
on page 4 of the Annexure under VII (a) 
Vol1yball (Eng1ish) may kindly be deleted. 
Shri Lau passed away in 1984 and~ therefore, 
his name should not have figured in the list 
of empanelled commentators at present. 
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2. The reply conveyed to the above 
Unstarred Question contained the names of 
several commontators for the various 
matchei. When the inadvertent mistake 
regarding the name of Shri T. N. Lau was 
noticed, it was felt that the whole statement 
should be got rechecked. This task could 
not be completed before the Lok Sabha 

--session came to a close on 29.8.1985 because 
of the la;'ge number of names. 

[Ellg/hlt} 

MR. SPEAKER: We have ado1itted a 
Calling Attention on this for day after 
tomorrow. 

(lnterrllpi ions) 

SHRI M. S. GILL (Ludhiana): Mr. 
Speaker, Sir, io the Urdu daiJy "1\1iLlp" of 
7th instant such a poi50nous ... 

MR. SPEAKER: Please wait for one 
minute. 

(Int ~ rrllptions) 

SHRI M. RAGHUMA REDDY (Nal
gouda): Th~:'e is lnajor cut-more than 47 
percent-in power supply to Andhra Pradesh 
by REC. That is a n1ajor threat to agri
culturists and for rural electrification. I 
request you to use your good office ... 

MR. SPEAK.ER: You give me so:ne
thing; I will see. 

[TralUialion) 
;f 

SHill M. S. GILL: Mr. Speaker, Sir, 
in the editorial of an Urdu daily 'Milap" of 
7th instant which i; published from Delhi. 
{here is 3n ~ttack 00 the character of Sikh 
cOmmunity and Sikhism. 

MR. SPEAKER: You give me in 
~ritinl. I;' 

f ~!! ' 

SJ1lU"~BA~WANT SINGH RAMOO
WALtA:~ M}: S(Jeaker~ Sir, this is a very 
~J' matter. Such thing:; are being 
.~ 'jh (0 provbke the people. It can 

.. • 'fl~" :,dtl '1;):.' 

" 
undermine the integrity of the country, We 
are true nationalists above all. Why action 
is not taken against· them under N·S.A. 
What for has N.S.A. been enacted? 

MR. SPEAKER: T shan look into the 
matter. 

( 11l.~ef'''llptjo17S) 

SHRI SHAl\1INDER SINGH: Mr. 
Speaker, Sir, the Government should take' 
action on it. You should direct the Govern
ment to take action in the matter. 

T\.1R SPEAKER: You give me in 
wfJtmg. I shaH get the nlatter looked into 
today itself. 

(/t'lterrllptioflS) 

MR. SPEAKER: I shall look into the 
matter today itself. 

(Interruptions) 

MR. SPEAKER: Not a1J0\\'ed. Please 
take your seat. 

(Interruptions) 

SHRI V. TULSIRArvt: Mr. Speaker, 
Sir, the!"e is a news items published in the 
"Times of India" of yesterday .•• 

MR. SPEAKER: News are published 
daily. 

SHRI V. TULSIRAM: 
important. 

[English) 

It IS very 

Most Indian drugs are worthJe~s. 

[Tra'lsiafions} 

!'vIR. SPEAKER: 1 shall look into it. 
I shall not allow without going into the 
matter. 

(lnterrllpt ions) 

MR. SPEAKER: Please take your seat. 

SHRI V. TULSIRAM: Mr. Speaker, 
Sir, there are 15 thousand medicines of daily 
use ••• 
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IEnglish) 

MR. SPEAKER; How do I know about 
this? 

(Interruptions) 

MR. SPEAKER: ] have not a)Jowed 
him. 

{Trans/ations] 

Such news are published daily. How can 
we say without going into the matter as to 
what is correct and what is not ? 

(Interruptions) 

MR. SPEAKER: Not allowed. 

iEngli~h] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): It is reported that passport 
has been granted for a delegation to South 
Africa by the Government of India ••• 

(Interruptions) 

] have given notice of a Calling Atten
tion in this regard. Let th~ Minister make 
a statement ... 

{Trails/at ion) 

MR. SPEAKER : 
give me in writing. 
look into it. 

[Ellglish] 

I do not know. You 
I will find out. J \'v ill 

1 do not know anything about it. I wiiI 
have to find out. I will have to collect the 
information. 

(Interruptions) 

1 Trans/ati ons) 

SHRI BALWANT SINGH RAMOO
WALIA: Mr, Speaker, Sir, regarding daily 
~MILAP' ••• 

(Interrupt ions) 

MR. SPEAKER. I have heard it my 
dear friend. 1 have no magic with n1e. 

I Engli"h} 

I have abready listened to it. I am going 
to look into it. I will have to find out. 

:rhat is what I have said to the other bon. 
Member. You have to bring it to my notice. 

[Translatioll] 

SHRI BALWANT SINGH RA?\100-
WALIA: Mr. Speaker, Sir, what should 
we do. Should we give in writing ? 

MR. SPEAKER: Yes, you give me in 
writing? 

[English] 

You have to bring it to my notice. 

'(1nterruptions) 

[Trans/at iOIT ] 

MR. SPEAKER: Thh is not the way. 
You give me in writing. Please take your 
seat. 

(JI11etrLlptions) 

SHRI v. TULSIRAM: Mr. Spca~er, 
Sir, I want to ask another question. 

[Eng/ish] 

MR. SPEAKER: This is not a Question 
Hour. 

l Tralls/ation 1 

SHRI V. TULSIRAJ\1: I have given 
notice. Please listen to me for one minute. 

MR. SPEAKER: No. 

SHRI V. TULSIRAM: Andhra Pradesh 
is facing drought and the people are facing 
great difficulty. 

MR. SPEAKER: Shri Tulsiramji, I 
have regard for you, but it does not mean 
that you take undue advantage. 

[English] 

You first sit down. You take your seat 
first. 

(Interruptions) 

[Translation] 

SHRI. V. TULSIRAM: You please 
listen to me. 
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MR. SPEAKER: I have listened to 
what you have said. Such things will not be 
allowed to go on here. No, no. 

SHRl V. TULSIRAM: I am raising 
another point. 

MR. SPEAKER: You give in writing. 
Such things will not be allowed to go on. 
1 shall look into the matter. 

SHRI V. TULSIRAM: Mr. Speaker. 
Sir, I have given notice. 

MR. SPEAKER: O. K. I shall look 
into it. You take your seat. 'VtTe are not 
discussing anything at present. You take 
your seat. 

(Interruptions) 

I English) 

PAPERS L_AID ON TIlE TABLE 

Annual Report and Statement regarding 
Review on the Working of Development 
Council for Fruit and Vegetable Processing 
Industry for the year 1984-85. 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHR} K. p. SINGH DEO) : I 
beg to lay on the Table-

(1) A copy of the Annual Report 
(Hindi and English versions) of the 
Development Council for Fruit and 
Vegetable Processing Industry for 
the Year 1984-85. 

(2) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Development Council for Fruit and 
Vegetable Processing Industry for 
the year 1984-85. 

• 

)Placed in Library See ]\;0. LT 1(121/85) 

Notifications under Section 3 of the Essential 
Commodities Act 19"55. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT (SHR! CHANDULAL CHANDRA
KAR): I beg to lay OD the Table .-

(1) A copy each of the following Noti-
fications (Hindi and English vers·ions) 
under sub-section (6) of section "3 
of the Essential Commodities Act, 
1955 :-

(i) The Cold Storage Order, 1980· 
published in Notification No. 
S. O. 2453 in Gazette of India 
dated the 20th September, 1980. 

(ii) The Cold Storage (Amendment) 
Order~ 1983 published in Noti
fication No S. O. 2964 in 
Gazette of India dated the 23rd 
July, 1983. 

(iii) The Cold Storage (Second 
Amendment Order, 1984 pub
lished in Notification No. S.O. 
3001 in Gazette of India dated 
the 22nd September, 1984. 

(i\') The Cold Storage (Amendment) 
Order, 1983 published in Noti
fication No. S.O. 475 in Gazette' 
of 1 ndia dated the 2nd February, 
1985. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the notifications mentioned 
at (1) above. 

IPlaced in Li h, ary See No. LT 16?2/85J: 

Annual Reports and Reviews on the working 
of the Madras Fertilizers Ltd. Madras, 
Pyrites, Phosphates and Chemicals Ltd.~ 

Dehri on-sone for Year 1984-85. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRf 
K. NATWAR SINGH): I beg to lay on 
the Table a versions) under sub-section (1) 
of section 619A of the Companies Act, 
1976 : 

(1) (i) Review by the Government on 
the working of the Madras 
Fertilizers Limited, Madras,. 
for the year 1984-85. 

(ii) Annual Report of the Madras 
Fertilizers Limited, Madras,. 
for the Year 1984-85 along 
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with Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 

IPlaced in Library See No. LT 1621/85) 

(2) 0) Review by the Government on 
the working of the Pyrites, 
Phosphates and Chemicals 
Limited, Dehri-on-Sone, for the 
Year 1984-85. 

(ii) Annual Report of the Pyrites, 
Phosphates and Chemicals 
Limited, Dehri-on-Sone, for 
the Year 1984-65 along with 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 

(Placed in Libra,.y See l\TO. LT 1624/85) 

(3) (i) Review by the Government on 
the working of the Rashtriya 
Chemicals and Fertilizers 
Lin1ited, for the year 1984-85. 

(ii) Annual Report of the Rashtriya 
Chemicals and Fertil izers 
Limited, for the Year 1984-85 
along with Audited Accounts 
and the comments of the 
Comptroller and Auditor Gen(;
raj thereon. 

IPlaced in Library See ;\0. L T 16:!5/851 

(4) (i) Review by the Government on 
the working of the Fertilisers 
and Chemicals Tra vancore 
Limited, for the Year 1984 -85. 

(ii) Annual Report of the Fertilisers 
and Chemicals Travancore 
Limited. for the Year 1984-85 
along with Audited Accounts 
and the comments of the Com
ptroller and Auditor General 
thereon. 

IPlaced in Library See No LT 1626/851 

(5) (0 Review by the Government on 
the working of the National 
Fertilizers Limited. for the 
Year 1984-85. 

(Ii) Annual Report of the National 
Ferti1izers Limited, for the Year 

1984-85 along with Audited 
Accounts and the comments of 
the Con1ptroller and Auditor 
General thereon. 

(Placed in Library See No. LT 1617/851 

(6) (i) Review by the Government on 
the working of the FertiHzer 
Corporation of India Limited, 
for the Year 1984-85. 

(ii) Annual Report of the Fertilizer 
Corporation of India Limited, 
for the Year 1984-85 along with 
Audited Accounts and the 
comments of the Comptro1 ]er 
and Auditor General thereon. 

(Placed in Library See "'0. LT 1628/25 J 

Annual Reports and Reviews on the working 
of the Kamataka Dairy Development Cor
poration Ltd. for the Year 1981-8'! and 
Kamataka Agra - Industries Corpor.ttion 
Ltd. Banglore for the Year I98~-83 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP
MENT (SHRI CHANDULAL CHAND
RAKAR): Sir, on behalf of Shri Yogendra 
Makwana. I beg to lay on the Table-

(1) A copy each of the following papers 
(Hindi and English versions) under 
section 619A of the Companies Act, 
1956 :-

(a) 0) ~evjew by the Government 
on the working of the Kama
taka Dairy Develodment Cor
poration Limited, Bangalore, 
for the Year 1981-82. 

(ii) Annual Report of the Karna
taka Dairy Development Cor
poration Limited, Bangalore, 
for the year 1981-82 along 
with Audited Accounts and 
the comments of the Comp
troller and Audi tor General 
thereon. 

IPlac~d in Libra,.·y See No LT 1629/851 

. (b) (i) Review by the Government 
on the working of the Kama
taka Agro Industries Cor
poration Limited, Bangalore, 
for the Year 1982-83. 
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(ii) Annual Report of the Kama
taka Agro Industries Cor
poration Limited, Bangalore, 
for the Year 1982-83 along 
with Audited Accounts and 
the comnlents of the Comp
troBer and Auditor General 
thereon. 

(2) Two statements (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. 

IPltzced in Library See No. LT 1630/851 

(English] 

t2..07 burs. 

MESSAGE FROM RAJY A SABHA 

SECRETARY-GENERAL: Sir, I have 
to report the following message received 
ftOlll the Secretary-General of Rajya-Sabha : 

Hln accordance ~ith the provisions 
of rule 127 of the Rules of Procedure 
and Conduct of Business in the Rajya 
·Sabha, I am directed to inform the Lok 
Sabba that the Raja Sabba, at its sitting 
beld on the 13th December, 1985, agreed 
without any amendment to tbe Aircraft 
(Amendment) Bill, 1985, which was 
passed by the Lok Sabha at its sitting 
held Dn the 5th December, 1985:~ 

[ Etlglislzj 

MEMIJERS OF LOK SABHA (DISQUA
LIFICATION ON GROUND OF 

DEFECTION) RULES, 1985 

·SI1CRETARY -GENERAL: Sir, I beg 
to lay on the Table under sub-paragraph (2) 
of paragraph 8 of the Tenth Schedu Ie to 
the CODstitution of India a copy of the 
Members of Lok. Sabha (Disqualification 

. on .."und of Defection) RUles, 1985 
- - (Hindi and . &lalisb ~rsions) made by tbe 

Spea$er under sub-paraaraph (1) of 
pa"'pb.s of the said Schedule. 

[Tran.\ lation} 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir. it is the question of the
lives of crores of children. 

(Interruptions) 

MR SPEAKER: You give in writing .. 
(I"terrup' ions ) •.. 

SHRIMATI KRISHNA SAHI : A 
number of n1ulti-national organi~ations are' 
nianufacturing sub-standard baby-food ... 

(Interruptiuns) 

1\-tR SPEAKER : This is not the way 
to rai~e a question. Why don't you come 
to n1C .? 

f Translation.;' 

S.HRIMATI KRISHNA SAHI: I have· 
given Calling Attention Notice .•. 

( Inferruptiolli) 

fylR. SPEAKER: Who has refused you~ 
Y Oll come to me and tell lne as to what 
is the matter. 

(Interruptions) 

SHRI M.S. GILL: There is a news.. 
iten1 which has appeared in the 'Milap· 
daily ••• 

(Inferrl'ptions) 

MR. SPEAKER: You come to me and . 
explain the matter to me. _. 

(lnterruption$) 

MR. SPEAKER ; I have humbly explai
ned the matter to you. You sbould try 

to learn and understand it. You are a DCW 

Member. You should have given it in 
writing. We shan fmd out and then take: 
action . 

SHill M.S. G~L : We have already' 
liven in writin ••• 

(/IIl""lf'/~ 
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MR. SPEAKEg: You t",e your .~: . 
l~ \is' ~t proper ~ to . insist ~ a rqatter so 
m~ .•. -. 

, , 
(Interruptions) 

MR SPEAKER : I have no maaic wand 
with me. I shall follow the procedure • 

(Interruptions) , 

SHR} M.S. GILL: You should direct 
the Government to take some action in this 
regard. , 

(l1lterrllJltions) 

MR SPEAKER: I have told you that 
the matter i$ under my consideration . You 
have given me in writing. 

(Englith] 

I will t",ke action on it. That is what 
it is. 

[Trans/ation] 

You should put the matter in your own 
way. You are a new Member. You 
should not follow blindly Tulsiramji. Only 
his good things should be followed. 

[English] 
(Interruptiolls) 

SHRI 'HAROOBHAI ME"'ITA (Ahmeda ... 
ba,d) : Mr. ' Speaker, Sir, I ha ve given a 
Calling 'Attention regarding certain 
detections from Kirloskar Group. 

[l"t~r,.upti ons] 

MR. SPEAKER: You come and see 
me. Calling Attentions are not discussed 
this way_' / 

SHR.I'HAROOBHAI MEHTA :. Calling 
Attention notice has been given. 

" ,,~. S~K~lt : ~aU~g Attelltiotis are 
'Il9t,.~U~~d On.,l~ flQQr ~f tb~ ~or" . 
. ., ~~~ ff¥li)P~~ t4~A: I h.av~ 

, only. draWD Y()ur attention, Sir., ' 
- 1, • ~ .. ., 

~, !; 
,..-.~ ........ 

Salt. ( ,milt.) Bill ' 
• < " r . ~, _ v' 

COMMllTEE ON PAPERS LAID' 
ON THE TABLE 

Fifth Report 

l~n6[jshl 

SHR.I M. V. CHANDRASHEKARA 
'MURTHY (Kanakpura) : Sir9 I beg to 
present the Fifth Report (Hindi and EngJisb 
versions) of the Conuilittee, on Papers' taid . 
on the Table. _' 

COMMIITEE ON PAPERS LAID 
ONTHE TABLE 

MiDutes 

[Eng/ish] 

SHRI M. V. CaA~DRASHBKARA 

MURTHY (Kanakpura) ~- Sir, I' .. ·to lay 
on the Table, . Minutes (Hindi atld" 1in&Iisb' 
versions) of the sittings of tile ~tee 
on papers laid on the Table relating to 
their Fifth Report. 

CUSTOMS (AMENDMENt) BILL 

(English} 

THE MI~STER OF STAlE IN THE 
MINISTRY OF FINANCE '(StiJQ 
JANARDHANA POOJARY),': Sit~"~ _ . 

• '~haif of Sbri Vishwan&~ Pratap '~' 
I' beg to move'for leave to io~uce a 1IBi 
further to amend the Customs Act, 1962. . 

MR. S~EAKER : The question is. 

"That leave be &ranted to ~ 
a Bill further to amend, the eusa-. 
Act, 1962.'~ 

TM motion K'~S adopted. 

SHRI JANAllDHANA POOJAB.Y ; 
I introduce. the' "iiI. 

u.. •. ~ 
c::.ENTJtAL EXCISE AND, SALT , 

, (AMENDMENT) ~LL " 
,..,Ii8ItJ 
, 'lU MJN~ OF." ~~~ Df~ntf~ 
~V .0," ~<. , __ '. 

JANAJU)BANA POOJAIly) : Sir, '08: ......... 



,of shri Vishwaaatb Pratap S~D~ 1 bca to 
,1IlO\e for ~1eaye to introduce, a Bill further 
to amend the <::cottal Excisci and Salt, Act, 

. 1984. 

M1l. . SPEAKJ;lt ~ The question is : 

UTbat leave be granted to introduce . 
a Bill further: to amend the Central 
Excises and Sa It Act., 1984." 

Th~ nlotion WQS adopted. 

SHRI JANARDHANA POOJARY 
I introduce the ·BiIL 

MAITERS UNDER. RULE 377 

[TraIlS/at ion) 

(i) -Need to take oyer Nahan Foundry and 
to set., 'Potato ad Giager factories 
ia HiMaeIlaI PnuIesh. 

SHRI K.. D. SULTANPURJ (Simla): 
Mr. Speaker, Sir, Himachal Pradesh is an 
ind~ially backward area. The Govern
ment of Jndia provide assistance for setting 
up industries., but a II these have been set up 
mostly on the plains and the border areas 
of Punjab7 Uttar Pradesh and Haryana. 
1llcse industries ~re not helpful in solving 
the unemployment problem prevalent in the 
far nUDI areas of Himachal Pradesh. 
Unless industries are set up by the Govern - • 
rilcAt in the interior parts of the State, the 
people of that area will not be able to make' 
economic progress. , 

. I would like to draw the attention of 
tbe Government to Nahan Founday wbich 
was set up mo", than 100 years back and 
in whicb hundreds of workers are employed. 
It is running at Joss at present. The State 
GovonuBent is iRCurrina' loss to the tune 
or several Iakhs of rupees in it. The 
c-tral Government has been requested 
throuIh the State Government and. the 
MoInber. of Parliament representilll Simla 
constituJac, to take O\el' this. factory, but no 
action bas been taken, tin date.· , 

.1 wOuld, tIletaore, demand diat the 
.CCatIu:;{ ~.dment' ,should -immediately 

• ~ .. the f~' - It,~. ~taea.oVer 
~., :~. ''')',: ,.~""1.c- _ :-' ,... ~.... < ~ ,~.:"', 

'factories .' which wore ~iiI . .'.~.:· I 
would demand once _in that' the Central 
Govemmcni shOUld set up a bia f~ Cor .~. 
proceising potatoes on the JiBes of Russia 
which make 'Vodka 9 so that· 'air price to 
tbe farmers could be ensured. Similarly a 
ginger factory should be set up in district 
Sirmaur so that the farmers may let 
remunerative price, of their ~uce. 'I 
would like to reque~t the Ho.,. Prime 
Minister to direct the concerned department 
in th is regard so that the. problems of the 
people could be solved. 

{Ellgli"h} 

(ii) Need' to start a SIIIMIi.ision of Bhrat 
Earth Moyers Ltd. to produce diesel etIIiIIes 

- in the backward district of TUlllkur ia 
Kamatab. 

SHRI G. S. BASAVARAJU (Tumkur) :
The Chairman of Bharat Earth Movers 
Ltd.. has stated that a sub-division of 
BEM L would be started in one of the back
ward districts of Kamataka. This project 
worth Rs. 301- crore is in collaboration with 
Japan to produce diesel engines. Tumkur 
is very backward district industrially. 
TumkYr . has all the' in frastructure required 
for such industries. The people of this cons
tituency are also looking forward eagerly 
that this industry would be· started in 
Tum.kur. Therefore. I request the G.ovem
ment to start this industry in Tumkur only. 

(iii) Need to ret.in Naval Acade8ly at 
CodaiD for the time beiDa to avoid expeaditare 
OIl its tenlporary sbifthag to Goa. 

SHRI MULLAPPALLY RAMA-
CHADRAN (Cannanore): The decision to 
shift the prcstilious Naval Academy -from 
Coehin to Goa came as a rude shock, to 
the peopte of Kerala especially since this 
came in the wake of the sbiftina of the 
Naval Air School from Cochin to Banplore 
in April this year. 

Retainiol the. Academy at CochiD is 
essenti~ not only from the point of Yiew of 
defence, but also' to Pres«ve our vast.ocean 
wealth. This aspect may be viewed in the 
liaht of the IeoatbY cOas~l- line .that f(oiaia 
can be ~ of~ It.b pr_Iy -1.be strateIic' 
importaDce of the ~ co,st;. ~t .. 
contribUted io the decision ., . tel .up • 

" . 



. Naval Academy at EzhimaJa on the nor
thern most part of Ketala. But die work 
on tbis project is moving practically at 
snairs pace and even as per Government 
eStimates is likely to take not less than seven 
~ to be completed. 

!. . ~ 

),' therefore, urge upon tbe Government 
to retain the Naval Acadetriy at Cochin at 
least, until 'it can be directly shifted to 
Ezbimala so that the problems and expenses 
of an intermediary shifting to Goa "and back 
to Kerala can be avoided. 

(w) Need to locate National Institute of 
Natllropathy at Nature Cure Hospital, 

Hyderab8d. 

SHRI S. M. BHATIAM (Visakha-
patnam) : In accordance with the general 
policy of Government of India to have 
National Institute for various system of 
medicines, we request that the National 
Institute of Naturopathy may be located at 
~ Nature Cure Hospital at Begumpet for 

. the followiug reasons. 

Nature Cure Hospital, Begumpet, 
Hyderabad has been fuctioning efficiently 
since 1949, with a bed strength of 125 which 
can easily be expanded to 200 beds. The 
Hospital bas been recognised by both 
Central and State Governments. There is 
a college with an intake of 30 students 
every year from all over the country. This 
was established in 1970 and is affiliated to 
Osmania U niv~rsity. 

• 
The Hospital has an exten t of 11.6 

acres, most of which is still available for 
utilisation. There are already ·20 buildings 
available readily. The 4ltal value is of the 
order of Rs. 2/- to Rs" 2.5 crores. Considering 
this the only Institution of _this magnitude 
with so many infrastructure facilities avai
lable in ·the CQuntry, the Central Govern
ment in· the year 1979 propose'll to State 
Government of Andhra Pradesh for accep
tanCe of the proposal to locate the National 
Institute. The State Government accepted 
the Same and issued G. 0 .. Ms. No 400 
(MaH) (R. 2) ~ted 4th July, 1981. 

It is requested that the GO\Iel1lD1ent of. 
, lD4ia ·may, therefore. reVise the decision to 

ioc8te"· tlaC . NatioOat Institu. of Naturopathy 
- i1IiavotIf· of Nature·Qiie Hospital, Bepm-

. , . U .. AIraba4. . . 
pet. .. &yv. . 

(v) Need t • ..-e die ~ of· Valpl . 
PalIa .. a ad Sethee ex,resSes tmiII. .. 

SHRI ){ADAMBUR JANARTHANAN 
(Tiruoelveli) : Even after a month's time 
after the floods havoc at Mad~ Southern 

. Railway are running only tbree express 
trains. The other three fastest .Expi-ess 
trains viz. Vaigai~ Pallawan and Setbee 
Expresses are under suspension owinl to 
the delay. in reconstruetion of line by 
the Railways. With the new crop season 
ahead the people of the whole of Tamil 
Nadu are suffering a lot owing to the sus-. 
pension of these trains. So, it is a matter 
of urgent public impoJ1ance that tbe Rail
ways should run these trains before tho 
J4th January, the Ponpl Day for Tamil 
Nadu. 

[Tr-.ln\[ation] 

(vi) Need ro i ..... t BarJUya Mou.a 
Tal Yojaaa to aYe ~ flistrict 
(0 Bihar from severe flOfMls, droIIgItt, 
erosion, etc. 

SHRIMA TI KRISHNA SAHI (Begu
sara i) : Mr. Speaker, Sir~ I raise the follow
ing matter under Rule 377 t- . 

"India is atTected severely every year by 
two natural calamities-floods and drouabt .. 
According to the Irrigation Co~ 
India on an average loses 1,000 persons anct 
50,000 cattle heads every yeV due to dev~ 
tating floods. About 15 to 20 lakh tonncs 
of foodgrains are also lost. In addition,.· 
dams, roads, rail tracks etc. get da.maaod."., 
floods anj thousands 'of villages are ~ub..: 
merged" in water, consequantly, national JosS 
is increasinl every year. 

More than 42,50,00,000 acres of land has. 
been lost due to land erosion and 6S Ia.Idt 
acres of land bas become barren due to tn-· 

" undation ~d salinity. In the absence Of·.·· 
proper water policy; the land erosion tat. 
away 6,000 ClOre tonnes of soil every year.;... 
In this connection the situanoa in BarIri;:a. 

oJ block or Mouaoyr district ill Bihar is .vet:Y' 
critical. Due to erosion by the Gaap, 
water~ it is approbeDded that. thousuds. or, 
acres· of cultivable land. bUDdnMIs of ~ 
schools, colleaes aDd railway "line will, ... 
submersed UDder water. I-ltawe' been '~w-~ 
ina the attention of the ~ of ~, 
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and Bihar Government towards this problem 
for many years, but in the absence of any 
permanent long ternl scheme the lives of 
thousands of people are in danger. Due to 
non-implementation of Barhiya-Mokama
Tal Scheme, this erosion problem is becom
ing grave every moment. I, therefore. draw 
the attention of the Government towards 
this and request it to take actioa in this 
regard as early as· possible and sa ve the life 
and property of the people who are on the 
brink of death. 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, she has been drawing attention 
for many years, but has not succeeded in 
doing ~o. 

MR. SPEAKER: Bairagiji, say sO'neth
ing in poetry. Create attraction in her 
demand through poetry. 

(vii) Need to construct a fly-over at Safai

dabad railway crossing and also to 

provide. a halt of Janti .lanta Express 

at Barabanki. 

SHRI KAMLA PRASAD RA W A T 
(Barabanki) : Mr Speaker, Sir, I wan t to 
draw the atten~ of the Govcrnmen t to
wards the problems of Barabanki distri ct 
under Rule 377. In Barabanki district, the 
National Highway which connects Lucknow 
with Nepal alld passes through Faizabad, 
Gonda, Bahraich, Basti. Deoria, Azamgarh 
is a very busy road. In Safaidabad, 20 
kms. away from Lucknow, the raIlway line 
crosses this National Highway. Through 
this railway crossing pass many passenger and 
goods trains of Northern and North East 
Railways. As a result of tbis, the railway 
gate remains closed and the traffic is stran
<led. Construction of a fly-over on it is 
very n~ssary. On the road going fronl 
Darabanki to Deva there are two railway 
lines of Northern Railway, and North East 
Railway. If the~ are brought nearer, then 
people crossing them will be able to save 
a lot of time. Jayanti Janata Express does 
not stop at Barabanld. Consequently the 
people there have to face much difficu Ity in 
coming to Delhi. This train sh9uld be pro
vided a stoppage at Barabanki. 

MR. SPEAKER: Win not thc::y be sav
,jog some money by not coming to Delhi? 

12.19 hrs. 

(English) 

CENTRAL EXCISE TARIFF BILL 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA· POOJARY): On behalf of Shri 
Vishwanath Pratap Singh, I beg to move: 

'~That the Bill to provide for tariff 
for Central duties of excise be taken 
into consideration." 

MOTION RE : SUSPENSION OF 
PROVISO TO RULE 66 

(Englishl 

THE MINISTER OF STATE IN THE 
1\1INlSTRY OF FINANCE (SHRI JANAR
DHANA POOJARY): On behalf of Shri 
Vishwanath Pratap Singh, I beg to move the 
following :-

"That this House do suspend the 
proviso to Rule 66 of the Rules of Pro
cedure and Conduct of Business in Lok 
Sabha in its application to the motions 
for taking into consideration and passing 
of the Additional Duties of Excise 
(Textiles and Textile Articles) Amend
Inent Bill, 1985 in as much as it is 
dependent upon the Central Excise 
Tariff Bill~ 19R5." 

MR. SPEAKER: The question is : 

SHRI S. JAIPAL REDDY (Mahbub
nagar): This Motion under Rule 388 is 
being availed of too frequently. After all 
this House has been in session for the last so 
many days. It would have been thought of 
much earlier, more so, when it is based 
upon the recommendations of the Expert 
Committee. It could not have been unanti- . 
cipatable. They are using such Motions 
under Rule 388 very' liberal1y. This is 
objectionable, Sir. 

MR. SPEAKER: The question is : 

·'That this House do suspend the 
proviso to Rule 66 of the Rules of Pro
cedure and Cond.uct of BusinesS in Lc>k 
Sabha in its application to the motions 
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for taking into consideration and passing 
of the Additional Duties of Excise 
(Textiles and Textile Articles) Amend
ment Bill, 1985 ,in as much as it is 
dependent upon the Central Excise 
Tariff Bill, 1985." 

The ;;,iotion was Adopted. 

(English] 

ADDITIONAL DUTIES OF ExCISE 
(TEXTILES AND TEXTILE ARTI

CLES) AMENDMENT BILL. 

THE MINISTER OF STATE IN' THE 
MINISTR\' OF FINANCE: (SHRI JANAR
DHANA POOJARY) : Sir, I beg to move: 

"That the Bill further to amend the 
Additiona 1 Duties of Excise (Textiles 
and Textile Articles) Act, 1978, be taken 
into consideration." 

{English] 

MOTION RE : SUSPENSION OF 
PROVISO TO RULE 66 

THE MINISTER OF STATE IN THE 
MINISTY OF FINANCE (SHRJ JANAR
DHANA POOJARY): Sir,] beg to move: 

"That this House do suspend the 
proviso to Rule 66 of the Rules of Pro
cedure and Conduct of Business in Lok 
Sabha in its application to the motions 
for taking into consideration and passing 
of the Additional Duties of Excise (Goods 
of Special Importance) Amendment Bill~ 
1985 in as much as it is dependent upon 
the Central Excise Traiff Bill, 1985. H 

(Interruptio1ls) 

(Translation] 

MR. SPEAKER: This is not dangerous. 
In case there is some, it will be stopped. 

(English] 

SHRI S. JAIPAL REDDY: Mr. SPeaker, 
~ Sir, I am one of those whQ do not like this. 

it is too much. 

, ... '" . 
ImportiJnce) Amdt. Bill 

MR. SPEAKER: That is why I have 
allowed it. If it had been something contrary 
to the rules, I would not have allowed them 
to put one by one-

SHRI S. JArPAL REDDY: But the 
Minister should have been more alert. You 
must advise the Minister to be a little more 
alert· They cannot take us for granted. 

MR. SPEAKER: Tinle is not there. 
That is why they are asking. 

SHRI S. JAIPAL REDDY: It was not 
an unanticipated thing. 

MR. SPEAKER: The question is : ' 

·'That this House do suspend the 
proviso to Rule 66 of the Rules of 
Procedure and Conduct of Business in 
Lok Sabha in its application to the 
motions for taking into considel ation 
and passing of the Additional Dutie;; of 
Excise (Goods of Special Impo~tance) 
Amendment Bill, 1985 in as much as it 
is dependent upon the Central Excise 
Tariff Bill. 1985·" 

[English] 

. The motion was arfopted. 

ADDITIONAL DUTIES OF EXCISE 
(GOODS OF SPECIAL IMPORTANCE) 

AMENDMENT BILL 

THE MlNISTER OF STATE IN TaE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY) : Sir, I beg to move: 

"That the Bill furtrher to amend the 
Additional Duties of Excise (Goods of 
Special Importance) Act. 1957, be taken 
into consideration. H • 

MR. SPEAKER: Now you speak. 

SHRI S. JAIPAL REDDY: The whole 
thing has become so mechanical, Sir. 

MR. SPEAKER: What to do with the 
habit? 

{TralUlation] 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir, what has been done by POo
jaryji that your entire Secretariat is on its 
toes ? 
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MR. SPEAKER: 'The means that 
achieve the end are the best means. 

CENTRAL EXCISE TARIFF BILL ADDI
TIONAL DUTIES OF EXCISE (TEX

TILES AND TEXTILE ARTICLES) 
AMENDMENT BILL 

AND 

ADDITIONAL DUTIES OF EXCISE 
(ooo1;>S OF SPECIAL IMPORTANCE) 

AMENDMENT BILL 

(English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY): Sir, as bon· Members 
are aware, the Central excise duty is now 
levied at the rates specified in the First 
Schedul~ to the Central Excises and Salt 
Act, 1944. When the Central Excises and Salt 
Act was brought into force in 1944, the First 
Schedule comprised only 11 items. Since 
then, the number of tariff items has increased 
to 137. The levy, which was selective in 
nature, to start with, became omnibps in 
1915 when the residuary tariff item No. 68 
was introduced. Barring a few items like 
opium, aalcohol etc. in regard to which the 
Central Government has no jurisdiction to 
levy excise duties, all other manufactured 
goods now come under the scope of the 
levy. 

The growth of the Central Excise Tariff. 
over the years, has not been a process 0 f 
steady evolution. ~ To some extent it has 
arown in a haphazard manner without 
following any set principles. This has led 
to some disputes relating to classification 
of goods for the Rurpose of levy of excise 
"duty. The Gove~ment had felt the need 
for a review of the Central Excise Tariff, so 
that the areas of conict between the tax
payers and the tax collectors could be 
reduced. With this purpose, in pursuance 
of the Budset speech of the tben Finance 
Minister in 1984, a Technical Study Group 
on Central Excise Tariff was appointed by 
the Government. One of the tasks assipled 

. to the Group was to formulate a new Central 
Excise Tarift' which should- prins about 
.,eater aJiamnent with tbe customs taritr and 
otbcr ro\atec1 ~ of c:\assitication, which 

are in force today, as also to consider whether
the Central Exci'se Tariff which now forms 
part of the Central Excises and Salt Act p , 

1944, could be enacted as a part 0 f a 
separate Central Excise Tariff Act. 

12.24 hrs. 

(MR. DEPUTY-SPEAKER in the Chair) 

In the intet;"national field under the aus-' 
pices of the Customs Cooperation Council, 
Brussels, a new nomenclature was evolved for
international trade and statistical purposes. 
The Council has evolved after deliberations 
at the level of world experts in customs 
matters and with the active assistance of 
the International Chamber of Commerce and 
other international trade bodies like the
GAIT, a convention described as the Har.;. 
monised Commodity Description and Codine 
System done at Brussels on 14th June 1 ~83. 

The Technical Study Group had detailed 
discus5i ons with the trade interests as also 
with the departmental officers over a period 
of one year. The Group has si nee sub
mitted its report on the 30th September, 
1985. Copies of the report are available in 
the Library of ParJiament. A revised Central 
Excise Tariff forms part of this report. The 
Group had considered various options before 
recommending th~ revised Central Excise' 
Tariff. It has been ohserved that the Har
nlonised System of Nomenclature contains 
about 5,000 tariff entries much more than 
what we have in the excise tariff today. The 
enumerations are sometime specifically orien
ted towards goods which ar~ internationally 
traded by advanced countries only. Some of 
the chapters of the Harmonised System of I 
Nomenclature are unduly long or short for 
the purpose of the Central Excise Tariff. 
More sign ifican tJy, the concept of "manu
facture", which is important for the Central 
Excise levy, has to be dovetailed in the 
Tariff and goods which are not excisable 
have to be kept out of its scope. The "new 
tariff, which the Study Group has recom
mended, is based on the Internation_l 
Convention on the Harmonised Commodity 
Description and CodinS System. It has 
al$O recommended tbat there should be a 
separate Central Excise Tariff Act and the. 
new Central Excise Tariff should form part 
or it, instead of it~ beinl part of the Central 
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Excises and Salt Act, 1944, as is the case 
now. 

The proposed Central Excise Tariff as 
-COIl'tained in the Central Excise Bill, 1985 is 
;generally patterned on the tariff recommen
ded by the Technical Study Group. However, 
the tariff has been more closely aligned to 
the Harmonised System of Nomenclature, by 
suitable amendments. Sonle chapters, parti
Qllar1y the later chapters, have been patterned 
fully on the basis of the Harmonised System. 
The scope of chapters in which the nomen
.clature has been divided is broadly the same 
.as in the chapters having the corresponding 
number in the Harmonised System of 
Nomenclature. In the headings, departure 
has been made where necessary on the con
sideration of the fact that our manufactures 
are not varied or as sophisticated as requiring 
very detaiJed sub-classifications. The classi
fication will also be covered by a set of 
interpretative rules for facilitating such 
classification. This tariff would have severel 
advantages : -

(a) The nomenclature is based on an 
internationally accepted nomencla
ture, in the formulation of which all 
the relevant factors-technical and 
legal-ha ve been appropriately 
taken into account. . 

(b) The Section and chapter notes and 
the incorporation of rules of inter
pretation would limit the areas of 
dispute. 

(c) The nomenclature would provide a 
detailed statistical base~ ideally 
suited for computerisation, which 
would help in policy fornlulation. 

(d) The products manufactured within 
the country would get covered 
under a definite heading. The 
classification problems that arise 
out of an omnibus residuary non
descript Tariff Item 68 covering all 
aoods not elsewhere specified would 
thus be eliminated. 

(e) Separately, legislative action is being 
taken to alian the customs tariff on 
the basis of Harmonised System of 

Classification. With the introduc
tion of the proposed Central Excise 
Tariff, the charging of countervailing 
customs duty on imports would be 
greatly facilitated, in view of the 
broad .2 .. digit correspondence bet
ween the Central Excise Tariff and 
the Customs Tariff. 

The proposed tariff provides the scheme 
for purposes of levy of central excise duty 
and with the nomenclature for classification 
only. It is not intended to briDg about any 
change in the existing rates of duty. If there 
is any unintended change in the rate of duty 
from what is now in force these will be 
corrected before bringing this Tariff into 
force. This legislation is not being bro
ught into force immediately. It is Hkely 
that the introduction of this tariff m3)" by 
and large, be synchronised with the financial 
proposals of the Government in the Finance 
Bill, 1986. This would give sufficient time 
for the departmental officers and the trade 
to become conversant with the new tariff 
nomenclature. For this purpose" it is proposed 
to orpnise seminars on the new Tariff 
throughout the country. If during the dis
cussion in these seminars any unintended 
hardship is noticed or suggestions for further 
improvement of the tariff emerge, these 
would be cbnsidered for appropriate action 
within the broad framework of the Harmoni
sed System and given effect in the Budget 
Session of Parliament. 

In the Central Exise Tariff Act~ a new 
provision is proposed to be made in Section 
3 under which the Government will be given 
powers to enhance the rate of duty through 
notification in certain circumstances. The 
increase of duty will be subject to certain 
limits. Such powers will be exercised only 
in emergency circumstances.. Notifications 
bringing into force such increases would be 
subject to approval by Parliament. As Hon. 
Members are aware, such powers are availa
ble in the Customs Tariff Act regardiq 
protective duties and export .duties, and on 
the Cent·ral Excise side also~ these powers 
are needed to correct any imbalance in 
budgetary provisions that might arise out of' 

trade practices or legal pronouncemeDts. 
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Since the existi~g Central Excise Tariff 
as contained in the First Schedule to the 
€JenVaJ Excises and Sa)t . Act, 1944 is pro
posed- to be replaced by the Central Excise 
Tariff Bill, 1985 it is necessary to carry out 
consequential changes in the Additional 
Duties of Excise (Goods of Special Impor
tance) Act, 1957 and Additional Duties of 
Excise (Textiles ~d Textile Articles) Act, 
1978 because the entries ·in the schedules to 
these two Acts are based on the existing 
Central Excise Tariff. 

MR. DEPUTY' SPEAKER: Motions 
moved: 

"That the Bill to provide for tariff 
for Central duties of excise, be taken 
into consideration." 

"That the Bill further to amend the 
Additional Duties of Excise (Textiles and 
Textile Articles) Act, 1978 be taken into 
consideration. " 

"That the Bill further to amend the 
Additional Duties of Excise (Goods of 
Special Importance) Act, 1957 be taken 
into consideration. ~. 

MR. DEPUTY SPEAKER: Now Shri 
Srihari Rao will speak. 

SHRI S. JAIPAL REDDY (Mahboob
nagar): I am on a point of order. 1 will 
make a submission. I welcome the Bills for 
they are apparently based on recommenda
tions of the Experts Committee. 

MR. DEPUTY SPEAKER: What is 
the point of order you are raising, you tell 
me. 

SMRI S. JAIPAL REDDY: The Com
mittee reports are available in the Library. 
These Bills were made available to us on 
Saturday morning. On Saturday and Sunday 
library was c1osed. If we are to make any 
meaningful contribution, how can we do so 
without readin. those reports 7 Are we to 
put our blind seals 1 I am not objecting 
to-the Bills. Apparently these are welcome 
and appaxmtiy tbey alO bped 011 ~ t:eC9m -
mCndations of tbe Expert Committee. But 

we have not been able to take a look at that 
Expert Committee report which, according; 
~o the Minister, is available in the library. 

MR. DEPUTY SPEAKER: Shri 
Srihari Rao to ·speak. 

SHRI S. JAIPAL REDDY: The Minis
ter should react. 

MR. DEPUTY SPEAKER: Nothing .. 
What can he do ? 

SHRI S. JAIPAL REDDY: I do not 
underst~nd. It is ramming the Bill down 
the throat of Parliament. Even if it is a 
welcome Bill~ it cannot be rammed down 
like that. 

MR. DEPUTY SPEAKER: If it is 
already in the Library, you could have
referred whether it is coming or not; how can 
I ... ? 

SHRI S. JAIPAL REDDY: We do not 
even know that the report was available in 
the library. And the fact that they would 
introduce the Bill on Monday was made 
known to us on Saturday morning. 

MR. DEPUTY SPEAKER: Sa.turday 
n10rning ? 

SHRI S. JAIPAL REDDY: That is 
true. The Library was closed on Saturday 
and Sunday. How can we study? What dO' 
we know? 

MR. DEPUTY SPEAKER: Regarding 
this, on 12th itself it was circulated that Bills 
are going to come. The Bulletin already 
circulated that biUs are coming. In the 12th 
Bulletin itself, it was already circulated tllat 
Bills are coming. 

SHRI S. JAIPAL REDDY: But the 
copies of the. Bills are not available. They 
were made available only on Saturday. We 
welcome the bills. But,' as Members of 
Parliament, we must know what the. Bill is. 
about. 

MR. DEPUTY SPEAKER: You could 
have aik.Cd on Saturday itself. They would. 
bave opened the library. - " 
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SHRI S. JAJPAL REDDY: They do 
11o.t o.pen the Librar~ o.n Saturday. 

MR. DEPUTY SPEAKER·: The Library 
is o.pen on Saturday. You should have 
a·vailed of that opportunity at that time. You 
cannot say that it is closed. 

SHRI S. JAIPAL REDDY: In that 
no.te circulated to us, it was no.t n"lade clear 
that the Experts Committee Report was 
available in the Library. Now the Minister 
in his statement has nlade that known. 

(1I1terruptions) 

MR. DEPUTY SPEAKER 
are raising this matter. 

(Interrupt ions) 

Only you 

SHRI S. JAIPAL REDDY: The Ho.use 
cannot be taken for granted. 

MR. DEPUTY SPEAKER: Your sub
mission is wrong submission, I tell you. In 
the Circular itse1f it is already mentioned. 
for your convenience 1 am reading: 

"In this context~ the above bills. a 
few copies of each of the foHowing 
document received from the Ministry of 
Finance has been placed in the Parlia
nlent library for reference by the 
Members ... · 

It is already mentioned. You cannot 
raise it. 

SHRI S· JAIPAL REDDY : I am referr
ing to the Expert Comnlittee~s report. 

MR. DEPUTY SPEAKER: It is men
tioned in the circular ••• 

SHRI BASUDEB ACHARIA: We are 
referring to the Expert Committee"s report. 

MR. DEPUTY -SPEAKER: Mr. Sri
bari Rao. You can proceed. 

SHRI S. JAIPAL REDDY: You cannot 
find out anything from the Bills. 

MR. DEPUTY -SPEAKER: P1ease take 
your seat. It is ~ention in the circular. 
You can see it. 

Imporlalu:e) Alluit. Bill 

/Tran;,lation} 

*SHRI SRIHARI RAO (Rajamundry) : 
Mr. Deputy Speaker, Sir, I am happy that 
the Central Excise Bin has been brought 
forward at long lost. I welcome it. In 
fact it should have come long before. 
Never the 1 ess, though late, it has now been 
introduced in the House for which I 000-. 

gratulate the Government. When this Act 
was passed in the year 1944, only eleven 
items were included i.l the Jist. But today 
the list cantains as many as 137 items. 
Similarly the revenue from tbe excise duty 
was only 68 crores of rupees during 1950-51 
which has no\\ gone up to Rs. 9814 croTes. 
The collection through excise duty was only 
17% of the total tax collection which has 
now gone up to nlore th:ln 5~'o. But Sir, as 
many as 15000 cases h~Ye been pending 
before the various courts of the country and 
an amount of Rs. 1000 crores' or so bas 
been locked up in these litigations. The 
Central Excise and Salt Act had too many 
loopholes which enable the business men 
to take the matter to court at the slightest 
instance. The loop holes in the existing 
Act is the main cause for so many litiga
fons. Since there is no uniformity and 
harmonio~s coding system excise jnspectors 
\\ ere adopting different yardsticks to assess 
the tax. Their asscssnlent varied from place 
to place on sin'lilar type ot' items. This led 
to many a litigation in the part. Business
n1en had made use of this defect to appro
ach the court and get a stay. That is how 
more than Rs. 1000 crores have been held 
up with the businessmen. Consumers are 
paying the tax. The tax an10unt is being 
collected from the people du ly and promp
tly but not being remitted to the Govt. 
Thus Govt. is being deprived of its tax collec
tions due to the manipulations. of biS 
businessmen and company owners. These 
very business men collect the t3:'< from the 
poor conSUfilers but a\oid paying the same 
to the Govt. by challanging the assessment 
on various grounds. They go to court.and 
courts order stay without any delay_ l aD} 

not challenging the coUrts' deCisions and it 
is not my intention to do so. The loopholes. 
in the existing Act are the main reason 

*The speech was oriainally delivered. in 
Telugu. 
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for the granting of so nlany stay orders. 
Because of these loopholes~ the assessment 
which is now being done~ is not uniform 
and very from case to case though they are 
of similar nature. So the big businessmen 
go to court and challenge the aSSeSSll1ent 
and get a stay or injuctioil. They reopen 
the cases and thus avoid remitting the tax 
which they had already collected from the 
poor consumers. As a result of it~ neither 
the Govt. nor the people are gelling any 
benefit out of the imposition of these taxes. 
Only big business nlen and i~dustriali5ts are 
deriving benefit out of it. So I am ha ppy 
that the Gove·roment. realising this defect, 
has long lost, come out with this Bill before 
this House to plug this loophole and, hence 
I welcome it. Now there will be an unifor
mity and a standard yordstick will be adop
ted throughout the country in assessment 
and win give few chances for litigations. 
Sir, faster computerisation will help very 
much in bring the uniformity in assessment 
throughout the country. I take this oppor
tunity to request the Minister to computerise 
the entire system as fast as possible so that 
the litigations can come to a naught imlne
diately. 

In many case~ the extra duty imposed 
decades back remains the same even today. 
In 1931 when one gallon of motor spirit used 
to cost one rupee, the extra duty imposed 
on it was 3-1- paise per litre. But today 
when the gaU;'o of the petrol costs about Rs. 
51 the additional duty remains the same. 
So there is no increase in the income as far 

. as the States are concerned. The amount thus 
collected is hardly sufficient to maintain 
roads and. bridges etc. Hence this additional 
duty should be increased proportionately so 
as to benefit the States. . 

Sir, it is regrettable that the Central 
Govt. is trying to snatch away items from 
the purview of the sales tax and impose 
excite duty on them. Thus the Central 
Govt. is trying to 5natch away even the 
paltO' bendit tbat may acrue to tbe State 
Govts. throulh SaIes tax. By doing so the 
Central Gcwemmcnt is trying to enricb its 
cotfers aDd make the financial position of 
tile State Govts. weaker. It is a areat 

in justice. Already the financial position of 
State Govts. is in a very bad shape. By this 
step of the Central Govt., their economic 
conditions win slide down further. The 
Central Govt. is trying • to take away an 
the resources of State Governments one by. 
one. This is not proper. ]n order to inl
prove the financial position of the States 
the Centre must increase the percentage of 
the amount it pays as their share. States 
should get a greater share in the collection 
of central taxes. I t is unfo rtunate that the 
Central Govt. is still paying the same per
centage or share in Central c·~l1ections as 
it used to pay during 1944. Now the in
come through excise duty has gone up from 
17% to 50%, the share payable to State 
Govt. must also go up in the same propor
tion. The ratio payable to the States must 
be directly proportional to the collection of 
the amount. Now what is happenning is 
that the States have no powers to collect 
money because every duty or tax is in the 
hands of the centre and they are forced to 
beg fronl the Centre for financial help when-

. ever they are in distress. But instead of 
helping the States, the Centre is turning them 
away. I want to give you an example as to 
how shabbily the Centre treats the State 
Govts. Andhra Pradesh has suffered unpre· 
cedcnted drought foHowed by a cyclone 
this year. The Govt. of AP has requested 
the Central GovL for an immediate assis
tance of Rs. 600 crores. But the Central 
Govt .. had given only Rs. 35 crores and 
washed off its hands. This paltry anlount 
of Rs. 35 crores was too negJigibJe an 
amount to meet the unprecedented situation. 
It was toO small an amount to tide over 
the crists. So the present position is such 
that the' entire revenue collected through 
taxes is flowing i:tto the Central exchequer, 
and the states are left with no resources 
whatsoever and are at the mercy of tbe 
Centre. The pleas for assistance by State 
Govts. are being turned down by the Govt. 
at Delhi. This is a great injustice and hence 
J request the Central Govt. to provide due 
share to the State Govts. out of the collec
tion of Central taxes. The ratio of their 
share should be increased so that their finan
cial position improves. This is my request 
to the Hon. Minister and I hope he will 
honour it. 
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Sir. I take this opportunity to plead 
for the exen1ption of customs duty on items 
which are meant for public use. There 
should not be any delay in granting examp
tion' on such items and should be c1eared 
immediately by the custolns. I f there is 
any delay in clearing such itenls many 
voluntary institutions face many hardships 
in service the people. To gi\'e you an exam
ple, Kakinada Mvnicipality imported a 
fogging machine recently. The machine was 
necessary to reduce the menace of mosqui
toes and to improve public health. Import 
of this machine was cleared earlier by the 
Govts. lhe n~achine arrived and is still 
lying at port awaiting the exemption of 
customs duty. I have already ~ent letters 
to the Health Minister Mrs- Kid\\ai and 
our Finance Minister Shri V. P. Singh in 
this connection. Sir, the machinery which 
is n-:eant for public utility should not te 
delayed the exemption for a long time. 
There are many Municipalities in the 
country Yihich are suffering the similar 
fate. No\\ it is n:ore than 8 or 9 months. 
Exerr:ption has not teen accorced . so far 
by the custon!~. Jvlean\\hile tte health of 
the people in that atea is deteriorating due 
to the. increased mosquioto menace. Not' 
only that. the Municipality had to pay a 
large amount as demurrage to port authori
ties. IVlunicipaJity is an institution of the 
people. It is a Joss suffered by not only 
the municipaJity but al50 by the people. 
It is a sheer wastage of public n1oney. So 
any itenl which is rr:eant for use of the 
public should be pron1ptly exempted and 
cleared by the Govt. Of course, a circular 
was issued to this effect sorre time back. 
But it is not being implemented. Due to 
the non-imp]err:entation of the circular 
Kakinada Municipality had to suffer. I: 

\ request the GO\ t. to effectively implement 
it and see that duty is removed on such 
items. 

I appreciate the fact thal our Ministers 
Shri V. P. Singh and Sri Janardhan Pujari 
are \\orkil':g hard to tone up the Finance 
Ministry· I congratulate them and wish them 
success. But I want to bring to their notice 
the harassment to which the people are 
subjected to at the lower 1 ung o'f the staff 
in the Finance Department. We, the Mem
bers of Parliament too have receh-ed severaJ 

complaints from the public about the 
harassment by officers at the lower level in 
the Department of Finance. The cases 
once closed· by inspectors or other 100ver 
officials are being reopened without any 
rhime or reason by their successore without 
any information to the party concerned. 

Finally such tax cases are taken to court 
for decision. This is how the harassment is 
going on at the lower level in the excise 
and other wings of the Finance Department. 
The Finance Department is losing the good
will of the people on account of it. Now 
I am happy that the two Ministers in
charge of Finance Portfolio are doing their 
best to weed out such corrupt officials· 
But this is not sufficient. You should take 
action against more and more such officials 
to cleanse the Department. By doing so, 
not only the department becomes corruption 
free, but also received more revenue. The 
Central Excise collection will go up. The 
Govt. 1l!ust take action against the corrupt 
businessmen too· The rod should not be 
spared in their caSe either. At the same 
time Govt. should encourage them to adopt .. 
honest methods by giving more incentives. 
So I pleased for the carrot and stick policy 
on all those who are concerned. There 
shou!d be punishrr.cnt and there should be 
in\'entive also for the honest ones whether 
he is an officer or business man. There 
should be a change in the attitude of offi
cials also. The change in the attitude should 
appear at the root leyel. Only when such 
changes take place. the Act will be imple
mented sincerely and the GOyt stands bene
fitted. by it 

Sir, I want to take this opportunity to 
raise one fllore inlportant issue. Many of 
the factories like sugar and textile mills in 
the country are )oca~ed in ooe State while 
their head offices ale located in some other 
State. Ihe people, \\here the factories are 
located suffer air and water pollution. 
congestion of roads etc., but the benefit 
scruing through various taxes go to other 
State where their headoffices are located.' 
Thus the States where the factories 'are 
located. Stand to lose while the States 
where head offices of those factories are 
located stand to gain. The States where the 

,factories are located suffer in every way. 
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So, I. request the hon. 1vlinister to review 
this policy. The assessn~ent should be 
carried out in the same States where the 
factories are located. The assessment should 
not be done where their head offices are' 
located. AU the amount collected through 
various taxes should go to that State only. 
It is proper justice that the people who 
suffer should get benefit also, Moreover 
if the assessment is carried at the place 
wbere the factory i'i located, there will be 
less scope for manipulation. So Sir, I 
earnestly appeal for assessment at the place 
where the -factories. are located and ~ee that 
the taxe:; go to those States only. 

[ElIglish] 

~fR. DEPUTY SPEAKER: This prob
lem is there in my constituency also. The 
factories are at one place and thei r head 
offices will be in sonle other to\vns, The 
revenue will go on1y to the place where the 
head office is located. That i~ the prob
lem. 

SHRI SRIHARI RAO : This is the 
position everywhere in the country. 

MR. DEPUTY SPEAKER: I am 
narrating my experience to the Minister. I 
think he kno vs the problem too well. 

IT,.alls'ution) 

. SHRI SRIHARI RAO So, Sir, I 
request that the assessment should be done 
at the place where the factory is _located. 
The ,share in the taxes must go to that 
State only_ It should not go to the States 
where the SO called head offices are located. 
It is in the fitness of the things that 
people who bear the brunt like water and ., ,.. 
air pollution shou Id also get the benellts. 
I am making this request repeatedly with 
the hope that hon. Minister will take steps 
to remove this anomoly. 

Sir, the present ratio of the amount 
payable to States as their share out of tbe 
control excise collections must be increased. 
The Govt. should nOl stick on to the old 
ratio. Now the Sstes do not have many 

financial resources. Hence they require 
lnore amount fronl the Centre. They are 
facing nlany hardship on account of their 
difficult financial position. States are like 
legs while the Centre is the main body. If 
the legs are weak, they cannot withstand 
the burden of the entire body. Hence they 
should he stronger. Similarly the economic 
position of the States n1ust have to be 
made stronger. So, in order to strengthen 
the econonlY of the State, I request the hon. 
Minister for Finance to delete some items 
from the list of the excise duty and 
include them under States tax, This way the 
centre can help the States to strengthen 
their economy. 

(In ft'r rllp I ion) 

[EIIJ:/ish] 

MR. DEPUTY SPEAKER : Let him 
speak. Why has he go to to Sarkaria 
Commission. 

(Tralls/al iOIl) 

SHRI SRIHARl RAO : So sonle itellls 
ha\'e to be taken out of the purview of 
central excise and bring them under the 
purview of States tax. 

Sir, there should be the same yardstick 
for similar kinds of goods if we are to 
remove di"paritics in assessn1ent of duties. 
The unifornlity and harmonious codifica
tion will eliminate litigations. It is a1so 
necessary that the classification and the 
items tnentio'ned under them should be very 
clear. ] f it is done there will be little 
scope for any litigation. The arrangement 
should be foolproof. There should not be 
any scope to take the matter to courts. So, 
this Bill should be studied more thoroughly 
and necessary changes to make it fool 
proof should be made. Now more than Rs. 
one thousand crOTes are heJd up on account 
of litigation. Not only that amount can be 
collected if fool proof arrangements are 
made, but the Govt. would also get more 
income in future. 

One 'again supporting this Bill whole
hearted Iy 1 conclude I11Y speech. 
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SHRI HAROOBHAI MEHTA (Ahnleda
tbC¥J): Mr. Deputy-Speaker, Sir,'] rise to 
welcome the Bin. There was a long-felt n~d 
for the rationalisation of the tariff of central 
-exciss and his win be met by making this 
law. In fact, there were severa) ambiguities 
in the tariff that was' found in the First 
Schedule of the Cent ral Excise and Salt Act, 
1944, in connection with various items. More
over, various items contained in the tariff 
had become the subject matter of plethora 
.of litigations in t.he years past and as a 
result on account of interpretational difficul
ties or otherwise, a huge amount of Central 
Excise came to be Jogged in· the litigation. 
The classification as found in the Central 
Excisc and Salt Act~ 1944 was different from 
what \vas applicable in the matter of customs 
duty. Sometimes, we also found that the 
.classification as per the tariff of Central 
Excise, Salt Act, 1944, was not quite in 
.consonance with the Brusseis nomenclature. 
Therefore, the present tariff was fully very 
usefld in the interpretation thereof. There
fore. this Bill is welcome. However. I ha~ e 
some suggestions to make. 

It has been stated that wilh the elaborate 
classifications it will not be necessary to 
provide for any I esiduary tariff items. I am 
not quite sure bec~ilIse due to the ingenuity 
of the manufactures who son1ctimes nlake 
profit only by evasion of duty and hired 
talents of lawyers to lend them ~ome assis
tance in finding out some way some products 
may not be founded to be included in any 
of the specifically enumerated items in the 
present proposed tariff also. Therefore. the 
Government may well consider whether it is 
still not necessary to make provision for a 
residuary item sO that if a product is not 
found on interpretation to be included in 
any of these specificaUy enumerated items, 
at least some residuary item can be there so 
that the Government can charge excise duty 
on the products which are not according to 
the manufacturer and as may be found by the 
court, included in any of the items speci
fically enumerated. The ingenuity of the 
brain is unlimited and apart from the 
inaenuity of the talents~ our technical 
expansion might bring out new products 
come out and even the sources of products 

Importance) Arndt. »fll 

may be new one and it may not have been 
contemplated at the time of framing the 
tariff rules. Therefore, the GovernOlent may 
still consider whether it is not necessary to 
add residuary item so that no product will 
go tax free only on account of non-provision 
f~r the same in the tariff rules. 

Sir~ the Central Excise duty is an indirect 
duty and it is intended to be passed on to 
the consume~s. However, there certain 
anoma lies arise on account of the approach 
of the manufacturers. They collect the 
Central excise duty from the buyers. They 
then often challenge levy in the courts. The 
courts go into it and examine it and if they 
find that the Central excise duty paid by 
the ma~1ufacturer to the government by way 
of Central Excise is not valid or is not legally 
tenable, then the court pas~es decree directing 
the Government to refund the tax anlOunt 
collected to the manufacturer. There is no pro
vision in the Central Excises and Salt ACl 1944 
and also in any other Act to the affect that . 
since that the amount so collected from the 
buyer and paid to the Governnlent does not 
belong to the manufacturer the same should 
not be refunded to the manufacturers in 
the event of that recovery being declared as 
illegal. Should not that alno.unt be paid 
back to the original buyers'? The money 
belongs to the buyer and he has paid to the 
manufacturer. The manufacturer is only a 
collecting agency in the context of indirect 
taxation. However~ if the court passes a 
decree in favour of the manufacturer~ there 
is nothing in the Central Excises and Salt 
Act 1944 to preve'nt this unjust enrechmen t. 
Undoubtedly, Government has been arguing 
in the court and sometimes successfully to 
deny the refunded to the manufacturer. In 
Gujarat there was some litigation. In Baroda 
there is a manufacturing unit called New 
I ndia Industries producing Agfa Camera 
under the licence of the concerned company 
of West Germany. Agfa Camera was sold~ 
duty was charged from the buyer and paid 
to the Government •. 

The Central Government argued before 
. the Gujarat High Court that the anKMIJlt 

paid by the manufacturer was .not a money 
which ~longed to him and tlwt it was 
collected from the buyers. Then the assessee 
concerned relied on Section 72 of the 
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Contract Act. The Contract Act provides 
that if any nloney is recovered by mistake. 
it has to be refunded, it has to be restituted. 
There is a provision for restitution in Section 
72 of the 'Contract Act. What does the 
restitution mean? H means that the money 
should go back to whom it originally 
belonged. Anson, a famous English autho
rity on contract Jaw has stated th3:t restitu
tion in Centract Act means restitution to the 
original owner., but the interpretation of the 
Central Act given by the Supreme Court 
was to the effect that the. money had to be 
refunded to the manufacturers. When the 
assessee succeeds in showing that a certain 
tax recovered was illegally, levied, the money 
should go back to the manufacturers; that was 
the interpretation given by Supreme Court as 
early as in 1959. It was in the Kanayalars 
case. The matter has been agitated fronl 
time to time and in 1975 in D Cavasji's 
case, the Supreme Court pointed out that 
this was an anomaly. Unliked the United 
State, the United Kingdom and Australja~ 

our courts are taking the view that even a 
mistake of law gives right to restitution of 
money_ What does mistake of law mean ? 
Suppose a tax has been levied and one .con1-
pany goes to the court. For example, in 
1972, the Calico· Mills -challenged in the 
Gujarat High Court, the validity of duty on 
blended yarp and the Court decided in their 
favour. In such a case, an other textile units 
or companies producing the same product 
go to the court after and state such declar
ation of the court that they had been 
paying excise duty all along under a mistake 
of law e.g. Calico Mills case, that mistake 
was found in 1976 and other companies 
stat~d, tha t they were entitled to refund of 
the duty paid. The Supreme Court held in 
D. Cavassis', 1975 that even if it is 100 years 
hence the Government is bound to refund 
tbe money. Limitation starts from the date 
of discovery of mistake of Jaw. The manu
facturer collects the duty along with the 
price of the goods from the buyer. There 
is. no mistake taking pJace in collecting the 
duty"from the buyer. They bave their own 
lepl experts. There is no mistake in coUee
don by manufacturer. Everybody is payina the 
duty vaktntarily. But then if some company 
succeeds in the court, ... all other compan ies 

also file their petitions of the plea of mistake
of law and obtain a decree for refund. The
Government argued in the Afga Camera 
case of Baroda that the Company should. 
not be paid the refund. The High Court 
was pleased to direct that it was not obli
gatory for the civil court to pass a decree of 
refund in such matter and that it was per
missiable for the court to mould the relief 
keeping in view the circumastances of the 
case.And in view of this fact, the High Court 
declined to give a decree in favour of the 
manufacturers. 

The second case above mentioned also 
.arose in the Gujarat High Court, The Calico 
Mills challenged the duty on blended yarn 
in 1972. The tan-if provision was ambi
guous at that time; cotten yarn was provided, 
silk yarn was provided, bu t the blended yarn 
was not provided for, the question of inter
pretation of tarrif require a different ap
poach. This quesiton should be approached in 
a manner which should be consistent with 
the interest of the nation. The courts 
should· also be aware that the money paid 
as ta;{ comes fronl the buyers and is spent 
by the Government in the interest of the 
public. If the Government collects the 
Central Excise or any other duty, it is spcn~ 

for the public by way of expenditure as 
sanctioned by the Parliament. If after years~ 
the ]evy is found to be illegal and the court 
directs the Governn'lent that it should pay 
back, is it not detrimental to the public 
interest '? Unfortunately. this canon of in
terpretation does not find favour with many 
courts. In the blended yarn case filed by 
vaccine nli11s pursuant to the Calico case 
qudiament, the Government of India argced 
that the duty on blended yarn had been 
collected by the manufacturers from the 
bu)ers. They paid it to the Government 
by way of taxation. N~w the recovery is 
illega\~ but that does not mean that the 
manufacturers are entitled to refund. Sec
tion 72 of the Contract Act provides for 
restitution. Restitution means payment to 
the original owner. The money was not 
received from the roc~t of the manufactu
rers. but it was coll~ted from the buyers 
and paid to the Government. Therefore, if 
anybody is entitled .0 restitution, it is the 
original buyer, the consumer, and certainly 
not the manufacturer .. The. Gujarat High 
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Court in the blended yarn case undoubtedly 
proceeded on the basis as conceded for the 
Government of India that in view of the 
-earlier judaement of the Gujarat High Court 
given Calico Mills case the duty on the blen
ded yarn was illegal, so far as the law laid 
down by the Gujarat High Court is con
.cerned. 

An appeal against the calico case judge
ment is already pending in this regard before 
the Supreme Court. Of course, that is a 
different matter. The Civil Courts had gran
ted a relief of crores of rupees and issued 
decrees in favour of the manufacturers. The 
High Court however set aside the decrees 
and said that the amount in question should 
not be refunded to the nlanufacturer. 
Though the recovery was illegal. The amount 
should be retained with the Govt. and should 
be utiliged to give benefit to the consumer. 

MR. DEPUTY SPEAKER: Mr. Mehta, 
would you like to continue your speech '? 

SHRI HAROOBHAI MEHTA : Yes 
Sir. 

MR. pEPUTY SPEAKER: Then you 
may continue after Lunch. We will adjo
urn for Lunch and reassemble at two· 

13.01 hrs. 

The Lok Sabha then adjourned for 
Lunch till FOllrt~en (~f the clock. 

T he Lok Sabha rcasselnbled, after 
lunch. at Six Minutes past Fourteen 
of th~ Clock. 

[MR. DEPUTY SPEAKER ill the chair] 

'English] 

CENTRAL EXCISE TARIFF BILL AD
DITIONAL DUTIES OF EXCISE 

(TEXTILES AND TEXTILE 
ARTICLES) AMEND-

MENTBILL 

AND 

ADDITIONAL DUTIES OF EXCISE· 
(GOODS OF SPECIAL IMPOR
TANCE) AMENDMENT lllLL 

MR. DEPUTY SPEAKER: Mr. Mehta, 
you may noW continue your speech. 

SHRI HAROOBHAI MEHTA: Sir: I 
was on the question whether money or any 
amount 'collected by way of tax should be 
refundable to the manufacturers in the event 
of the recovery there of being found illegal 
in the context of the nature of the incidence 
of a tax like Exc:.,e or Cu~toms, which is an 
indirect one. I was pleading for the posi
tion that it should not be refundable to the 
manufacturers, because money bad been 
collected. Unfortunately, the manufacturers 
are utilizing Section 72 of the Contracts Act. 
The positiion in Australia, United Kingdom 
and America is that money paid by a mistake 
of law is not refunded. But in India, the· 
courts have taken a different approach. In 
1975, Supreme Court had drawn the atten
tion of Parliament to this. I am 'referring 
to D. Cavasji case of 1975. The Supreme 
Court said: 

"A tax is intended for immediate 
expenditure for the common good, and 
it would be unjust to require its repay
ment after it has been in whole or in 
part expended~ which would often be 
the case, if the suit or application could' 
be brought at any time within three years 
of a court declaring the law, under 
which it was paid, to be invalid .. ~. 

The Supreme Court, therefore, considers 
this to be unjust, but thinks that according 
to Section 72, under the existing law, it is 
helpless. Therefore, in paragraph 12 the 
Supreme Court says: 

"The task of writing legislation to 
protect the interest of the nation is 
committed to Parliament and the 1egis
)atu.Ies of the States· We are referring 
to this aspect only to 'alert their . atten
tion to the present state of 1aw." 

So, the Suprein~ Court has alerted Parlia
ment as early as in 1975. I would like to 
know from the Government whether, duriq 
these ten years, Government has made any 
exercise to consider whether an a.mendtnent 
of Section 72 of the Contracts Act or Ceo
tral Excise and Customs Act a.n remedy the 
sit'uation. Now at least two judgcmimts 
of the Gujarat High. Court have strcnphcned 
the bands of the Government by acceptiDa 
the Govemment's argument that this money 
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coming as it does from the buyers. ~hould 

not be refunded to the manufacturers. So~ 
what prevents Government from amending 
the Central Excises and Salt Tax Act 1944 
and Customs Act as also Section 72 of the 
Contracts Act so as to provide that indirect 
ta-xation win never be refundable to the 
manufacturers, assessees or the dealers as the 
case may be? This'is what I have to say 
on this aspect. 

That is one aspect of it· 

SHRI MOOL CHAND DAGA: ',,"hat 
do you want to propose ? 

SH.Rl HAROOBHAI MEHTA: J. there
fore," propose that 'the GO\'emment should 
come out with an amendment in section 72 
so as to provide by adding the words. 
40therwise than by way of a purported pay
ment of a Tax.'" 

Once that is done in section T:'. 
then the tax amount will not be re
payable under section 72. Then section 72 
should also be amended by providing that 
only mistake of fact should be covered; and 
that mistake of law will not be covered 
Under the Central Excises Act and Salt Act 
and Customs Act. it should be provided that 
in the event of any excise dues or custonl 
dues bciD.g held illegal by cOUI"4 that should 
be refundable either to the/cOnsumer in parti - . 
cular or in general or they should be invested 
in a trust 10 be operated by the Government 
in"the imerest of the consumer. That wi11 
help daNe situations: (1) Government will 
Dot .be required to payor refund the amount. 
(2) In· any case, the consumers who have 
paid the tax amount will get the benefit. 
(3) Litigation wi)) be discouraged. Manu
facturers are only interested in litigation 
against excise due or custom due or sales tax 
due or if they are to get money back to 
themselves. The money which does not 
_belon, to them, is to be refunded to theln. 
This is an unjust enrichment. Therefore, 
this has to be discouraged. . 

Parliament has amended the Central 
Excise Act man}, times. Tribunals. have been 
set up. .1 t bas been provided that an appea I 
from the Appellate .CoUector"s order win lie 

IlIipor;ance) A,ndl. Bill 

with dlC Central Excise and Gold Controll 
and Custom Tribunal. Unfortunately, there
is no provision even in the Central Excise 
and Salt Act as anlCnded for excludit;g the' 
jurisdiction of the Hiah Court. Therefore,. 
today, High Courts am entertaining petitions. 
after petitions thougb there.are tribunals set 
up. I wrote to the government dr'lwing. 
their attention that we should do something 
to exclude the jurisdiction of the High Court. 
The reply was very strange. The reply was. 
that it might necessitate an amendment to 
the Constitution. I had to draw the atten
tion of the Minister of State for Finance
to Article 323B of the Constitution which 
specifically providing for power ~f the 
Parliament to exclude the jurisdiction on of 
the High Court under Artic]e 226 and even 
the Supreme Court under Article 32 when 
special tribunals have been set up. The· 
constitution has given powers to us and ~'e' 
should nlake use of tbat power. Thercfore~ 
the jurisdiction of the High Court should 
be excluded so that unnecessary Jitigations 
can be avoided. The Prime Minister 
mentioned in October that large amount of 
revenue is bogged down in litigation. I atn 
sure that the Finance Minister will. also bear 
testimony to this that about Rs. 2~OOO crOl e, 
of central excise and custom duty are bogged 
down in the COUrt litigation. Why don~t 
you move a· simple amendment in the Act 
to exclude the jurj"diction of the High Court 
under Article 2~6 and the Supreme Court 
under Article 3~ which we are empowered 
to do. 

There are certain situations of course 
where something should be done to help the 
manufacturers also. Sonletimes different 
interpretations are nlade on the tariff items. 
in different coHectorates. It also happens 
on the judicial side. After all, every statutory 
authority, rna)' be a Custom CoUector, may 
be an Excise Collector, has to ex.ercise his 
judgnlent independently. Therefore, one 
tariff item ,nay be interpreted in one manner 
in Gujarat and the same tariff item may be
interpreted in a d i tTerent manner in Bombay: 
The Bombay coUectorate miaht interpret it 
in favour of the manufacturer making it 
non .. taxabfe or taxable at a leaser rate and 
the Gujarat Collection may interpret it in a 
manner attrracting higher rate of duty. 
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Now, this creates an anomalous situation. 
A manufacturer in Gujarat has to pay central 
excise at a higher rate because of the inter
pretation prevailing there where as a manu
facturer in Bonlbay may be free to pay 
central excise at a lower rate. though the 
law is the same, but since interpretations are 
different. So. in these situations, a Gujarat 
manufacturer will suffer because he is losing 
in cOlnpetition. Such situations should not 
be allowed to continue forlong. Some 
prOVISJOn may be made to the . effect tha t 
whenever there are two interpretations 
prevailing in the matter of traiff items, a 
direct reference to the Central Excise Board 
or to the Tribunal should be provided instead 
of going to the Appellate Collector and then 
going to the Tribunal. This will obviate an 
anomaly prevailing on account of different 
interpretations. 

The Central Excise Law is strict. but 
that is not enough. 'Vhy should we not go 
in for making it more powerful '! Afterall. 
to pay tax is a dUlY to the nation, and jf a 
manufacturer does not pay it in time, either 
by virtue of a stay order or otherwise.' If 
there is delay in payment of central excise 
dues or custom dues, they must be asked to 
pay interest ,at a deterrent rate. Whenever 
it is actually paid or recovered. day after 
when the court injunction is released, they 
should be asked to pay, with a special rate 
of interest. Otherwise, there is a vested 
interest in delaying the litigation. You just 
file a petition, you get a stay. After five 
years, the Hjgh Coun declares (hat the Jaw 
is vailed, that the. recovery is valid. At that 
time also the amount is ,paid wi thout any 
special interest and during that time he 
would have spent the tax amount collected 
from the buyer for his business. 

Therefore, a special rate of interest 
should be le\ ied from manufacturers or 
3S~CS~CC" who dcla~ the pnyment of excise 
duty for whate\\!r reaSORS. And, J~t us put 
Dlore shar.p teeth in Central Excise and S~lt 
Tax. ,Let U5 make the punishments more 
deterrent. (n f~t~ all economic offences 
should be non-bailable and there should be 
a provision for that. 

Severa 1 days ago the Governlnent, the 
Central Director of Revenue Intelligence 

1111pOrlollce) AnId,. Bill 

successfully made sonle raids on a very well .. 
known reputed - reputed in the sense under 
stood in the present society group of com
panies. There was· a large scale violation of 
the FERA and the Central Excise Act. It 
was detected. Some people were arrested, 
and they were produced in the court. Forth .. 
with, on the same day they got bail. What 
impression would the public get? -If in a 
country which' is wedded to ushcring 
socialism, peopJe who are found to 'be 
PRIMA FACIE guilty of such offences, 
unrobring large scale violation of foreign 
exchange regulations, tax laws and they are 
let off by the court on the same day, on bail 
or in whatever name, nlay be does it carry 
a ver)' good picture about the enforcement 
of our economic laws in the eyes of the 
public? Unfortunately. a section of the 
Press also did not support the Government. 
Several political workers also tried to support 
the group of companies. Does it make any 
d.fference if the head of particular company 
(Kirloskar) is a cloSe relation of a top 

leader of Janata Party. ** What difference 
does it make; Why should a special treat
ment be given to him? Some political 
leaders may make public statements lament
ing the'raids and the so caned treatment 
given to the offenders concerned. After all. 
the Excise department has to work; they 
have to collect the revenue. Mcrely because .. 
he nappens to be a big gun - does it make 
any difference. after all or happens to be 
related to a top leader of the Janata Party 
they cannot Jeave him. ' 

I must take this opportunity to congra
tulate the Government and particularly the 
Directorate of Revenue and and InteUgence 
for detecting such violations of important 
legislations like the FERA and Central 
Excise, etc. And, the ,national Press and ethos 
of public cultivated to encourage the efforts to 
detect the etfences. And. they a re criticising 
the efforts. Some dignitaries also cut jokes 
at the cost, of the concerned Government 
department in the context of these raids. 
For reasons 0 f propriety I win not name 
thenl. But 1 anl sure 'that some people and' 
a section of the Press are trying to mobilise 
their strength, to prevent the Government 
from mopping up the revenue by enforcing 
the Jaws. 

* * Not recorded. 
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1, therefore, welcome this Bill with the 
expectation that the Government will further 
tigbten the machinery of recov~ry of excise 
and customs duties. 

SHRI ANANDA PATHAK (Darjeeling): 
We aTe told that the Central Excise Tariff 
Bill has been introduced as per the recom
mondations of the Stuy Group on Central 
Excise Tariff which recomn1ended adoption 
of a detailed central excise tariff based 
broadly on the systenl of classification 
derived from' the International Convention 
on the Harmonised Commodity Description 
and Coding System. 

If it is intended to rationalise direct taxes 
further and to realise more taxes from the 
monopoly house'), big cOlnpanies. big manu
facturers~ it is all right. But if these addi
tional dutj~s at the rate of 15 per cent on 
the basic excise duty on all essential com
modities would cause increase in the prices 
of essential commoditie~ which are required 
for day to day life of the people, in that 
even we cannot support that, as the capacity 
of the people to pay any more additional 
taxes has already reached the saturation 
point. Therefore. it should be clarified 
whether this excise duty under the purview 
of the direct taxation, would be levied-on 
the big companies, big manufacturers or 
monopoly houses or would go to plunder the 
pocket of the COlnmon man who is alrea~y 
suffering. 

I also want to know from the Minister 
whether the Government should be able to 
caUcet taxes from big manufactures, pro
ducers and big houses as the incidents of 
tax evasion are rapidly growing and the 
black .. money is still playing havoc in our 
country. 

It is stated that additional excise duties 
in lieu 'Of sales tax are beifll presently levied 
on certain items. There is a . provision for 
allocation. and remittance of a share of sales 
tax to the State Governments. 1 want to 
know wh~tber in this case also there is such 
a provision or not. I also urge upon the 
Central Government that higher allocation 
of fDAds be made to tbe State Governments 
from the collection of excise ud sales tax. 

f TrOIlS/a.t ions 1 

SHRI GIRDHARI LAL VY AS (Bhil
wara) : Mr. Deputy Speaker, Sir, I welcome 
the Central Excise Tarif Bill~ 1985 and other 
Bills. These Bills have been brought to fix 
th~ excise ra tes on those items which had 
not been codified under Central Excise. I 
want to bring to your notice, and as has 
been said in the Statement of Objects and 
Reasons also : 

[English] 

"The Central Excises and Salt Act, 
i 944 originally provided for only 11 
iten1s. The number of Items has since 
increased to 137. The levy, which was 
selective in nature, to start with, acquired 
a comprehensive coverage in 1975, when 
the residuary Item 68 was introduced." 

[Trails/aT ion] 

In this way with this Bill all the itenlS 
brought under this Head will bring revenue 
to the Government in a definite \\ay During 
the past 5 years we have exanlined many a 
time Central Excise and Customs Depart
ment and have found that assessments are 
not done properly and under-assessment is 
resorted to due to collusion. During internal 
audit these things are pointed out and 
Department is asked to find out the officer 
responsible for it 'and to recover the money 
from hinl. In this way the assessing authori
ties have been causing losses to the tune of 
crores of ru pees to the Government ex
chequer every year. Now that you have 
fixed separate excise duty for separate items, 
they will not have the right to interpret in 
their own way. Co·nsequently t the Govern
ment will be benefited in a big way as all 
the CoUectorates will levy uniform excise 
duty. The Government has thus taken a 
major slep which will increase its income. 

ftvIt' second submission is that in the 
second paragraph they have codified on the 
basis of International Law. In this, they 
have said: 

(English] 

., • · system of classification derived 
from the International Convention on 
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the Harmonised Commodity Description 
. and Coding System (Harmonised system) 
with such contractions or modifications 
thereto as are necessary to fall within 
the scope of the levy of central excise 
duty~ The Group has a1so suggested that 
the new tariff should be provided for by 
a separate Act to be called the Central 
Excise Tariff Act." 

[ Translation) 

The Group has studied the different 
norms adQpted by different countries in the 
matter of levying Excise Duty and has sub
mitted its recommendations. The Govern
ment has studied all these things and have 
presented proposals. This will go a long 
way in favour of the Government. 

{Enghc:h) 

The tariff suggested by the Study Group 
is based on an internationally accepted 
nomenclature. in the formulation of which 
all considerations. technica1 and legal, have 
been taken into account. 

[Trans/af ion] 

These are the aspects which have been 
kept in view while drafting the Bill. The 
Govemnlent used to suffer a huge loss as 
these aspects had not been kept in view 
earlier. The big manufacturers used to go 
to the courts and as a result of this the 
Government's income stopt:ed. The cases 
used to remain undecided for years together 
and due to delay in deciding the cases the 
flow of income was adversely affected. You 
have presented this Bill keeping in view all 
these aspects. Now the number of disputes 
win come .down and also. in the disputed 
cases the decision \vill be announced- at an 
early date. This will result in quick and 
itlCJeased income to the. Government. As 
lhc preceding hon. Member has stated, 
Go\'ernn~en(s revenue to the tune of about 
Rs. 2,000 crores has been· held up in this 
litigation .. Arrears [or,years. have become 
overdue and the cases are not decided for 
many years. One thing ·more I want to say 
and earlier also 1 had said this that advocates 
appointed by you in such cases are not upto 
tbe mark and are, therefore, unable to plead 
in a proper manner. You appoint the 

advocates from the list already prepared 
whereas the capitalists appoint very ,ood 
advocates who plead their cases in a better 
way. Your department appoints. inferior 
and the least paid advocates and as they are 
paid Jess, they do not pJead the case pro
perly. Consequently, the Department has 
to suffer huge Josses. Therefore, it should 
be ensured that the Department prepares a 
panel of lawyers who can help in stopping 
the losses to the Government and who can 
plead Government cases properly and are 
able to get .the decision in Govemmenf's 
fovour. Unless you appoint advocates of 
good calibre in the panel. the Govemmenfs 
income will go on declining constantly. 
Therefore, there is inlperative need to look 
into this aspect. 

J n one of the . provisions you have 
provided: 

[English] 

"It would,bring about considerable 
alignment between the customs and 
central excise tariffs and tbbs facilitate 
charging of additional customs du ty on 
imports equivalent to excise duty. .. ' 

I Tralls/ations) 

If you levy higher excise duty on a 
particular item and if import duty on that 
very items is )o\\er. the imported one is 
bound to be sol d cheaper. The same item 
will sell at a higher price due to· higber 
excise duty on its tnanufacture and. will, 
therefore, have few buyers. VVith this end 
in view, the provision which you have made 
that the excise duty will be levied in such a 
way that it does not affect the indigenous 
manufacturer and item thus manufactured 
indigenously is sold ~heaper 85 compared to 
the imported one is a big step' to save the 
indigenous industry. Many people will be 
benefited llnder this shenl~. 

Similary, there is another provision undcc, 

whjch the government under 'Residuacy 
Powers can raise the central' excise . duty if 
they feel that the excise duty on a parti .. 
cu1ar item. is low. The government can. 
use this po\,er at any time and raue the 
excise duty. This is also a commendable, 
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step and the governnlent \vill be benefited a 
lot frOin ,it. 

The attelnpt made in this Bill to make 
this legislation unifornl is also praiseworthy. 
This will increase your customs tariff and at 
the same time reduce legal complications. 
The big Jnanufacturers who did not want to 
pay excise duty to the goverOlnent under the' 
cover of legal procedure will have a hard 
time now. This win result in a betler system. 
This -step is also very conlmendabie. 

I want to say a few words, especially, 
about the asssssment on which nla~imum 

benefit is taken. - You have posted A,sistant 
Collectors and rnspectors jf) ditferen t Slale, 
who deal with different jndu~tr!es. The 
officials of your Department have managed 
to stay on at one place for a long' time as a 
result of which they develop close connec
tions with those very industries. It results 
in a big benefit to the industries and a 
sub.;;tantia I loss to the c",chequer. 

This is true that you have recently 
conducted raids and have unearthed evasion 
worth crores of rupees from the conlpanies 
like the Kirloskars and have also instituted 
cases against them. Just IlOW, one of the 
hone Member~ was saying that our law was 
so flexible that even a big offender who was 
sure to be punished got himself bai led out. 
Not only that, a big partner did not even 
go to the courts for seeking bail and got 
himself released on surety at his house. The 
person whose money has such a va st influence 
on law has nothing to fear. When your law 
is not properly enforced on a millionaire. 
how do you hope to recover the dues legally 
from such a persOn. Our Jaw should be so 
stringent that even the richest of the rich 
da~ not indulge in such offences. The poor
men cannot manage to get themselves bailed 
out even within two years, whereas the 
millionaire got a bail the same day. The 
migllty owner of this company got himself 
released on surety at his own residence and 
was, therefore, not required e,'en to go to 
tbe court for seeking a baH. Such a flexible 
law is a big malady in our system. You have 
to pay your attention expeciaUy to this 
expect. 

You should make the provisions for 
punishment more stringent so that stern 
action could be taken against such economic . 
offenders who cause loss worth crores of 
rupees to the exchequer. Th.s ''YiJl prove 
deterrent to the offenders in fut"ure. 

At tlie same tifne, I also want to say 
that many of the econonlic offenders appre
hended by the government have abo opened 
a nunlber of c;ornponies in foreign countries. 
They divert n10:1ey froln the country and 
buy new companies with that money there 
and are thus duping the government of 
custom and excise. - You should pay atten
tion towards this aspect also. The Kirloskar 
case which has been nlade pubJic is not the 
only case of its kind; there are many other 
companies which carry on business abroad, 
divert JllOney to the foreign countries, buy 
assets and buy companies thc;re. The nloney 
is diverted from here and the shares are 
purchased there and a huge p~ofit earne,,\' 
So, they auopt these means and as long as 
our government do not take stern action 
against these people, they are sure to 
prosper. As our communist colleagues were 
saying that there are only 18 to 20 big 
business houses in the country whose wealth 
is constantly growing and this is so because 
our official machinery does not take any 
stern action ag~inst then, and they are n:'lt 
awarded deterrent punishment; it shows 
favour to them, their money plays a big roJe~ 
all these things play big role and it is 
because of this that no stringerit provision 
has so far been made against them. There
fore, I want to draw your attention that if 
you want to have a proper system, if you 
want to collect taxes, excise and custom duty 
in full, you will have to take stern action 
against such officials who are hand in glove 
with these big capitalists They are supposed 
to be competent and honest officers, they 
do not go in for sy~ophancy of big people 
and all of t hem keep annoyed with such 
oft\cers. Such officers are transferred and 

-:-.-' 
posted at odd statIons to embarrass them 
whe~as those who are sycophants and heJp 
big people get benefits and are given post
ing of their choice, Such otBcials give 
undue advantage to the millionaires and 
also become millionaires themselves in the 
process. Proper watch needs to be kept on 
such people. Strict action is reqited not 
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4()nly against big capitalists but also against 
such government officials who connive with 
them so that neither they could take undue 
oadvantace themselves nor hel p others to 
take any undue advantage. It is very essen
tial to evolve such a system whereby they 
.do not accumulate wealth the:n~elves but 
help in the realisation of the tax which has 
been evaded. It is in this connection that 
I continue drawing attention of the govern
ment to the fact that as long as concerted 
efforts are not made to root out corruption, 
the country cannot make progress. Merely 
lnaldng speeches does not heJp~ taking action 
.against 'them can only help. Do not' spare 
such people who are found to indulging in 
such things, and take proper action against 
them. In big centres Hke Bombay and 
Ahmedabad which yield huge excise duty 
and cu~tom, on Jy selected competent and 
honest persons should be posted so that 
-collection of duty could increase mainfold 
and the increase in governnlent revenue 
.could be used in proper implementation 0f 
economic programmes. The resolve of our 
Prime Minister to remove corruption, to 
make the "economy of the country strong 
and to economically uplift the poor can be 
fulfilled only when such people are punished. 
The entire system will function properly if 
a check is put on these people. With these 
words, I support this Bill. 

·SHRI R ANNANAMBI (Pollachi) : 
Hon. Mr. Deputy Speaker, on behalf of nly 
party the All India Anna Dravida Munnetra 
Kazhagam, I rise to, support the Central 
Excise and Salt (Amendment) Bill, 1985, the 
Customs (Anlendment) Bil), 1985, the Central 
Excise Tariff Bill, ] 985, the Additional Duties 
of Excise (Textiles and Te~tile Articles) 
Amendment Bill, 1985 and also Additional 
Duties of Excise (Goods of Special impor
tance) Amendment BiIJ, 1985. I take this 
opportunity to say a few words also. 

Our Hon. Minister of State for Finance 
cannot refute my contention that the excise 
duty e\'asion is the prinle source of black 
money in the country. During the past 
three, four days, we come across in the 
newspapers about the raid s conducted on 

• The speech was orignally delivered in 
Tamil. 

so:ne MRTP companies for exciie duty 
evasion. Kirloskar Companies havt evalled 
excise duty to the tune of several hundreds 
of crores, MIs Fedder-Lloyds in the capital 
city of Delhi have evaded excise duty to ttte 
tune of Rs. 23 crores. Similarly, many 
prominent film producers of Bombay have 
cheated the Government of several crores of 
rupees by evading excise duty. Sir, it is 
worth Jnentioning here that the excise duty 
is levied at the gate of factories when the 
produced goods are being removed. Unless 
there is collusion from the side of Excise 
J nspectors, there cannot be this kind of large 
scale excise duty evasion. I take this oppor
tunity to suggest that deterrent and stringent 
action should be taken against the Excise 
Inspectors and other officials "indulging in 
Inalpractices, in the same intensity and 
degree of action as is now being taken 
against the manufacturers evading excise 
duty. Only then the Government will be 
able to augment their excise revenue.· 

Sir, after last year's Budget the Govern
ment gave excise duty concessions on n1any 
items. But the manufacturers have not 
passed on this benefit to the consumers, by 
reducing the price of manufactured goods. 
On the other hand they have increased tbe 
prices of goods. For example, though the 
Government reduced the customs duty and 
excise duty on rubber, the tyre manufacturers 
ha ve not reduced the price of tyres. On the 
other hand they have increased" the price of 
tyres three or four tilnes during this period. 
In the international market the tyre prices 
have fallen steeply. If we import tyres, then 
the imported tyres can be sold at 50% less 
than the price of indigenous tyre. Sometimes 
I am unable to appreciate the process of 
thinking of the Government of India. The 
Governlnent gives so much incenti~e for 
imports that the producers take undue advan
tage of the same. For example, the Gover .. 
ment have put under OGL the import of 
synthetic rubber and also the natural rubber. 
The tyre manufacturers impGrt both these 
commodities at depressed prices in inter" 
national market and stock them bere. But 
they 'are not inc lined to reduce the price of 
tyres. In fact, they resort to eXGile duty 
evasion and also do not hesitate to hike tbe 
tyre prices. Last year the Supr.ae Court 
in its judgment stated that there is no 
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relatiOllShip with the post-nlanufacturing 
expenses and the excise duty. The tyre 
manufacturers owe to the Government some 
Its. 800 crores. I want to know the steps 
that have been taken by the Government for 
recovering this sunl of Rs. 800 crores from 
them. 

I would refer to one or two related issues 
here. Onr exporters and imports have 
devised many devious ways to cheat the 
Government. from· payment of proper rate of 
customs duty. They show Jess prices in the 
BiU of Jading and pay reduced excise duty. 
After importing they sell thenl at rancy 
prices. The Customs officials are not a ware 
of the current prevajling international market 
prices of these commodities being imported. 
:NfItufally they pass on these false bill of 
ladings. I suggest that the Customs officials 
should be given aU the information about 
the prevailing international n1arket prices of 
commodities being imported. Then only 
the customs duty evasion can be checked to 
some extent. 

Sir, presently there is only a sum of 
Rs. 2500 given as free' allowance for us when 
visit foreign countries. After that there is 
graded customs duty according to the vall:le 
of product which we bring. Because this 
is a nwaare amount, we are tempted to take 
recourse to many underhand dealings for 
brinling some foreign items. I suggest that 
this free .allowance of Rs· 2500 should be 
inaeased to Rs. 5000, so that we . are not 
incH_ to adopt unauthorised ways. 

Because of pending cases in the Courts, 
the Government has been deprived of Rs. 
2000 crores in excise duty. This much n,oney 
is being 'utilised by the producers. I demand 
that the Government should bring forward 
a legislation prohibiting reference of excise 
cases to Courts. 

The Comptroller and Auditor General 
in his Annual Report gives instances of 
excise duty evasion a.nd also the collusion of 
tbe concerned officials in them. The Public 
A.ceeonts Committee of this House examines 
this lftp>rt and gives valuable recommenda
tions to tfae Government for curbing such 
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collusion from the officials. But the Govern
ment have not been taking appropriate
action on these recommendations. TIle
failure of the Government in jmpl~menting 
the recommendations of PAC is evident from 
the recent raids conducted by' the Depart
men t and the revelation of huge evasion of 
excise duty. . This could not have been dolre' 
overnight. This has been going on for years. 
1 want that the Government should take 
immediate action on the reco~endations 
of PAC so that these things could be put an 
end to. 

In conclusion, I would suggest that the 
excise department staff should be given better 
salary and other fiscal incentives so that they 
do not succumb to extraneous influences 
leading evasion of excise duty. Wi th these 
words I conclude nly speech. 

(English) 

PROF. N. ,G. RANGA (Guntur): Mr. 
Deputy Speaker. Sir, the translation from 
Tamil to English is very good. 

SHRI G. S BASA V ARAJU (Tumkur): 
Sir, it is really fine. 

SHRI R. ANNANAMBI : 1 am gratefut 
to you for givin'g me this opportunity to say 
a few words on th~se important Bills. The 
successful implementation of these provisions 
will swelJ the· public revenues, which in turn 
could be used for ameliorating the misery 
of our people. 

(Translat ion) 

SHRI SHANTI DHARIW AL (Kota) : 
Mr. Deputy Speaker~ Sir, J rise to support 
and welcome the custOlU (Amendment) BiU" 
The Central Excise Duty and Salt (Amend- . 
ment) Bill. The Central Excise Duty and 
Tariff Bill (Suspension of Proviso to Rule 
66), The Additional Duties of Excise (Textiles 
and Textile Articles) Amendment ,Bill, The 
Additional Duties of Excise (Goods of 
Special Impo.rtance) Amendment BiU and ·the
BiJl relating Jo Suspeniion of Proviso to 
Rule 66 moved by the hon. Finance-' 
Minister in the House for consideration. 

This ;s a big step fonvard for .;at;onalisa·~ 
tion of direct taxe:;, especially .for increasiJ?g 
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the Revenues and for simplification of 
economic laws and regulations. The present 
day industrialists have evolved a number of 
ways for evasion of Excise Duty and under 
the,icover of a number of rules, they go to 
the courts a'nd withhold the paynlent of 
excise duty worth crores of rupees from being 
paid into the exchequer thereby not only 
-causing loss of revenue but imolving the 
government in unnces~ary litigation. 

Earlier, there was anomaly in Tariff and 
Salt Acts. I once again welcome this Bill 
which has been brought forward to remove 
such lacunae. The people used to evade 
excise duty by taking advantage of many 
l,oopholes. These being indirect taxes, the 
general public did not know about these tax 
evasions -and billions of rupees remained 
irrecoverable due to litigations. These amend
ments are expected to bring about a definite 
improvement in the situation. 

The broad examination made and the 
suggestions given by the Central Excise Duty 
Tariff Technical Study Group are really 
commendable and the alnendments intro
duced by the hon. Finance Minister in the 
House in pursuance of their suggestions are 
praiseworthy. Many anomalies wh ich existed 
~fore classification are now being removed 
through these amendments. In the abesence 
of classjfication~ the nlanufacturers and 
others had to face many difficulties. There
fore, a need was being felt for a long time 
that the items of the same category should 
be classified together and the list of this Bill 
l?e made more detailed and comprehensive, 
which is now be~ng done ~hrough these 
amendments. 

Mr. Deputy Speaker, Sir, what is needed 
today is that fundamental changes should 
be made in the entire tax structure and 
uniformity should be brought .in it. We 
should collect all taxes on production and 
sale at a single point where goods are InanU
factored. All kinds of taxes should be 
cOllected along with the excise duty at the 
pOint of production. For instance, the 
entire country is agitated on the issue of 
sales tax,. The machinery empJoyed for 
collection of this tax has become a den of 
corruption throu&\lQut the country. Tax 
worth' crores of rupees is evaded in con-

nivance with tax officials. Due to different 
rates of sales tax pravalent in different States, 
trade is adversely affected and as a result of 
this different price for the same commodity 
is charged in different States. This is also 
causing hardship to the consumers. Especially, 
the petty traders are supposed to maintain 
different registers, fill up a number of forms 
and complete other formalities and thus 
they have to face a number of difficulties. 
Besides, they also earn the displeasure of the 
officials of the Department. All these factors 
hit the consumers economically. We had 
promised to abolish sales tax in tile States, 
and the time has now come to abolish sa..}es 
tax in the States. Hence, I welcome all 
these amendments and request the hon. 
Finance Minister to introduce a system 
under which all taxes are collected at a 
single- point with a view to bringing about 
uniformity in the tax structure. At the same 

. time, a new legislation should be enacted to 
abolish sales tax from all the states. Besides, 
stringent regulations should be framed for 
economic offences so as to speed up tax 
assessment and recovery. 

(English) 

SHRI V. S. KRISHNA lYER (Bangalore 
South): Mr. Deputy Speaker, we are now 
discussing three Bills simultaneously which 
are being brought forward by the hon. 
Finance Minister out of turn. 

I only wish, it may be repetition, that 
Government is technically correct in lwioaing 
these Bins today. ' But they should have 
also ,considered the practical difficulties of 
the Members. Now, most of the Members 
go to their Constit~ncies during week ends. 
However, at least in future, when such 
important legisiation is brought before the 
House, sufficient notice must be given for 
the Bills to be brought forward. 

So far as this legislation is concerne~ I 
am not opposed to this. 

I would only like to make a few obser
vations with regard to the three legislations. 

This is based 00 the recolDMen4ation 
of the Technical Study Group _ (l,n tTal 
Excise which was set up by the Govcmment' 
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in 1984. ·This legislation was nccessary. \Ve 
were also demanding that the excise duties 
should be streamlined, modernised and 
rationalised. Almost a1l the Members were 
demanding that there should be rationalisa
tion. . To that ~xtent, we certainly welconlc 
this Bill. In the Statement of Objects and 
Reasons, the Minister has said that, by and 
large, the Bin seeks to preserve the existing 
tax structure. 

There is one more point which should 
not be forgotten. In the same Bin, that is,. 
Central Excise BiU, there is a provision to 
give power to the Government to enhance 
the tariff wherever it deems necessary under 
emergent circumstances of the State. Here 
I fefA this particular Clause is really dan
gerous. It is very difficult for the Parlian1en t 
to give such unbridled power to the 
executive. 

I would like the hon- Finance Minister 
to specify the circumstances which \\ ill 
warrant such enhancement. Why does the 
Government want such powers? After all. 
Heavens will not fall if it is brought through 
legislation. It may be even through 
Ordinance. 

So I am particularly opposed to that 
particular provision which gi\"~s power to 

the G·overnmen t to enhance the tarifl' when
ever they want by mere notification. 

In the Clause, it provides that the NOli
fication can be placed before the Parliament. 
We ka&w that is my experience of the past 

- one year -no notification wi)) be discussed 
here.' It will be placed before the Parliament 
unnoticed many times unless a Member is 
very very alert to try to have a debate on 
that. But generally it does not happen. 
Under this particular Clause, why does the 
Go\ernment require that power '! 1 am not 
convinced about it. I (would request the 
bon. Finance lvlinister in his reply to 
sPecify the circumstances under which 
Government requires such power. 

The Central Excise is really a Kalpa 
Vruksba so far a~ Central Government is 
concerned. If 1 am .Qot wrong, J think9 
nearly 50.% of the revenue ~ome through the 

ind.irect taxes. 
statenlents. 

remember in one of the-

SOME HON. rvtEMBERS: 80%. 

SHRI V. S. KRISHNA IYER: I am 
subject to correction. I relnember i~ one of" 
the statelnents, the Finance Minister has 
stated that this indirect tax which was ooly 
Rs. 182 crores in 1948 has risen to Rs. 
18,000' crores in 1984-85. I do not know 
this year what it will be" Of course, the 
Finance Minister can state it. This indirect 
tax or excise duty will take the entire popu
lation of the country into its net. Con1ing 
to direct tax, income-tax, if] am correct. 4 
million out of 76 million. are required to
pay the income-tax. Only limited percentage· 
wiJl pay the income-tax. But so far as 
Excise duty is concerned, it will hit almost 
every person. Jt is a Ka]pa Vruksha for
Government. So, it is very necessary that 
such an excise duty should be administered 
effectively. 

All these years since 1948, I find that 
there has been haphazard increase in the
c:\cise duty. .There is no system, whenever 
they want they could amend the Schedule· 
and increase it. In one of the reports it is 
stated that there are more than 15,000 cases.. 
still pending in the courts involving more 
than Rs. 1,000 crores. One Hon. Member said 
that it was Rs. 2.000 crores. I do not know 
whether he got the figures from the report 
or from the newspapers. The Hon. Minister 
must say what is the amount involved in 
such cases. The confusion is caused by this 
ad hocisnl. When enhancements are made· 
in a haphazard mal)ner and there are collcc
tions, the parties are forced to go to courts 
and many of thenl obtain stay. I ·rally 
welcome this n1casure which is for rationali
ation and which is~ at the same time, a com
prehensive Bill. 1 would, however, like to-
111ake one or hvO suggestions. 

Hon. ~1ember from CPI bas also pointed 
out thjs. \Vhat is ignored here in fixing up, 
the excise dutje~ is the consumers' :jntei~st.. 
The consumer is a forgotten man in this .. 
We must safeguard the interests of the con~ 
sumers. There is that there is no coordina
tion between the State Governments and the
Central Government ~llilc· fixing' up the-
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. 
excise duty so much so the raw material is 
taxed, the i'nput is subjected to excise levy 
and the finished product is abo subjected 
to ~cise levy. In addition to tha t, the 
State Governnlents - after all, the have to 
survive - levy octroI, entry tax, sales tax, etc. 
What will happen is that all these taxes 
will be added on to the cost of the finished 
product. So, what will be the effect of 
these taxes on the consumer - that should be 
borne in mind. What I wo~ld suggest is 
that there should be coordination between 
the State Governments and the Central 
Government while fixing up the excise duties 
on several items and even when there is 
enhancement. There may be some practical 
difficulty for the Central Government in 
doing it, but still I feel that in the interest 

. of the consumers it is absolutely essential. 

Another point which I would like to 
make is this. It is not at all necessary to 
ir.crease the excise duty~ it is not at all neces
sary to impose any new tax, provided the 
existing taxes are collected effectively and 
honestly. And this has been proved by 
what has been going on for the past one 
year. Almost every day we read in the 
papers - and we are happy abOut it - about 
unearthing of excise duty evasion, income
tax evasjon, etc., involving crores o~ rupees -
not lakhs but crores. The way in which 
black money is generated is reflected on these 
evasions which are now being unearthed by 
the Government. We have been seeing what 
is being done in the last one year. Raids. 
have been conducted on the pr~mises of 
several top people, including Maharajas, the 
people who have exploited the poor all 
these years, the people who have squeezed 
the blood of the poor. 'We welcome' this. 
In this connection what I would like to know 
from the bon. Finance Minister is this. 
They have raided various premises and seized 
documents and other things in the last one 
year. But what will be the ultimate result, 
\tv'hat will happen, that should con:e ro light. 
I would request the Hon. Minister to tell 
us how many raids 'have been conducted in 
the last one year, how much money has been 
unearthed, what is the action taken against 
those, etc. This evasion does not take 
place because of the self-effort of the person 
who evades. It is done with the' connivance 
of the officials. Unless tbe officials connive~ 

Imporlance) Amdl. Bill 

it is impossible for the manufacturer ·or pro
ducer, whoever it may be, to evade the tax. 

In this connection I would like to draw 
the attention of the' Hon. Minister - the 
ADMK Member also has mentioned - to 
under-invoicing of imported articles. One 
instance has been brought to the notice of by 
no Jess a person than the Rashtrapati him
self in Mysore - the Hon. Finance Minister 
must be knowing - where he had gone to 
inaugurate a ball-bearing factory. There 
was lot of under-invoicing. I referred to 
the Finance Minister the paper-cutting in 
respect of that, and I have got a reply say
ing that the Government has been taking 

effective action to safeguard the 
15.00 hrs. interests of the Ball Bearing 

manufacturers, but that is not 
punishment are you going to important. What 
is required is .. what give to those people 
who are involved in this? Evasion of 
tax is a, national crime, that must be made 
known to all people, whoever it may be. 

Not 'only in this case, we have been 
seeing in the newspapers recently that there 
has been under-invoicing of imported arti
cles. There are a number of such cases 
1 would request the Government to look 
into it. 

Then I will come to the important point 
with regard to the Additional Excise Duty 
on Special Items Bill which you have brou~t 
today. You have already encroached on 
the financing powers of the States. You 
have done it sufficientily. You have taken 
away the rights of lhe States with regard to 
sugar, textile fabrics, wooUen fabrics, silk 
fabrics. Please don ~t encroach any further 
on the finances of the States. You know' 
that the financing and taxing power of the 
States are very much Jimited under the Con
stitution. That is why the States have been 
demanding that they should have financial 
autonomy. They want more financial powers 
because they should survive. If India is to 
survive, the States have to' survive. That 
fact should not be forgotten in the federal 
set up. 

I heard one or two members saym, that 
sales tax must be taken over by the Ccnttc:.. 
We, 'particularly in Kamataka, I am sure 
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Tamil Nadu a1so, are very much opposed 
to it.. On the other hand even with the 
powers that are already taken, we urge upon 
the Governnlent of India to see that more 
percentage is given to the States. It is par
ticularly so on the items Yo hich have been 
taken over by the Centre recently. ' 

I would like to make one n10re point 
which is not very much relevant to this Bill. 
That is regarding the Consignment Tax. 
The State Chief Ministers in their conference 
five years ago had u;-ged upon the Central 
Government to bring a legislation regarding 
Consignment Tax. West Bengal, Karnataka, 
Andhra Pradesh every State had given notice. 
The Chief Minister of Andhra Pradesh had 
spoken with very great anx1ety and he was 
also angry. That shows the position of the 
States. I would like to app~al to the Fin
aoce ~linister that let not anybody, be it an 
MP or MLA, interfere with the tax collec
tion authorities, particularly those who are 
engaged in anti tax evasion wing, They 
should be given a free hand. Let law take 
its own course. 

I am glad that many of the officers have 
been demoted or removed from the service 
and that' Finance Ministry has been stream
lining the ad'11inistration. Please see that 
only honest persons, persons who are known 
for their integrity are put in charge of this 
important task. Then on]y our finances will 
improve. I am glad that on the eve of a 
long them fiscal policy, this legislation has 
cropped up. My only grouse is that suffi
cient time could have been allowed. In prin
ciple I have no objection Sir, 

[Trllnslation 1 

SHRI MOOL CHAND DAGA (PalO: 
Mr. Deputy Speaker Sir, I am unable to 
comptehend this voluminous Bill. It would 
have been better, had it been referred to the 
select committee. It is the duty and res
ponsibility of our presiding officers to 
examine such Bills. After going through 
this Bill, I feel that we are not doing justice 
to the people. 

If one goes through seCtion 3 of the Bill, 
one would find that it envisaFS more powers 

t~ B~reaucrats by the Parliament. If the 
BIll IS passed~ the bureaucrats will have 
ample powers to levy taxes or increase excise 
?uty if the upper limit exceeds the ceiling or 
is more than 50 per cent. 

It ha~ been obscrved under the subordi
nate legblarion that the power of taxation is 
sometimes delegated to the executive. 

[English] 

" "Where, in respect of any case, the 
Central Government is satisfied that th 
duty leviable thereon under Section 3 o~ 
the Central Excises and Sa It Act, 1944 
should be increased and that circunl
stances eX,ist which render it nece~sary 
to take Immediate act jon, the Central 
Governnlent may, by notification in the 
Official Gazette direct an amendment 
of the Sch~JuJe to be made so as to 
substitute for the rate of duty specified 
in the Sch;duJe. H 

_ -Trails/olio'll 

There was a]way~ an upper ceiling for 
levying excise duty· under the Excise duty 
Act. Shri Janardhana Poojary used to lay 
on the table of the House one legislation 
every evening in that respect. But now 
there will be no need for it. Now those 
powers have been" delegatea to the subordi
nate officers and the executive. I feel that 
these powers should not have been delegated 
to them. I strongly oppose the delegation 
of power to them. The Government says 
that they will get it approved· On page 2 
it states: 

[English} 

"Every notification under this Act shall 
be laid before each House of Parliament." 

[Trans/ation] 

When Parliament will re-assembJe after 
two or three months, this BiU would auto
matically become statutory leaislation after 
the ~piry of seven days. "In this way the 
Parliament is aoins to deleptc its powers to 
the executive and the subordinate oflicera. It 
will go on record that when the Deputy. 
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Speaker was presiding, this Bill was passed: . 
(Interruptions) You may reque')t the hone 
Millister to reconsider it and refer it to the 
Select Committee. Heavens will not fall if 
it is :j·eferred to the Committee. They will 
be legalJy empowered to increase excise du ty 
in an arbitrary manner without assigning 
any reason. There will be none to challenge 
them. That is why I had drawn your 
attention to section 3, as it is not justified. 
The reven'ue from excise duty amounts to 
Rs. 11~OOO crores but it is a drop in the 
ocean; because it is on ly one per cent of the 
total revenue. What are the reasons'? You 
are well aware of the reasons behind it. 

The hone Members of both the sides 
would appreciate that the Finance Ministry 
has ensured that al1 ar~ equal before law. 
Howsoever rich a person may be, if he is a 
culprit he wilL-be punished and they have 
been punished. The list carries many big 
names, but ·1 do not think it proper to 
mention their names here. Shri Indrajit 
Gupta will give in writing the names of big 
industrialists and tax evaders who have been 
put behind the bars. One fails to understand 
as to why this Bill is being rushed through, 
when the changes in excise duty have been 
included in the fiscal policy that has been 
formulated and is expected to be presented 
in the House on the 19th? It would have 
been better if more thought was given to 
such a comprehensive Bill before introducing 
it. 

This Bill contains section 68 and it has 
not been deleted. The Bill seeks to impose 
12 per cent duty on every item. Section 68 
has not been deleted. Those commodities 
\\rnich were not taxed earHer will have to 
pay 12 per cent tax. Everything wiU be 
taxed.' .1 would like to submit that people 
of the ·country are fed up with saJes tax 
these days~ but the Government always takes 
the plea that the States do not agree to its 
abolition. 1 feel that as \\e believe in 
democrary and supremacy of the will of the 
people, the Government should take 
immediate steps to abolish sales tax and 
levy excise' duty in its place to eradicate 
corruption. The St'ates have agreed on 
Certain items. What is the cost of production 
per tonne of cement or sugar? If 100 bags 
arc cleared from the factory, only SO are 

registered. Big officials of the excise depart
ment are involved in if. Yesterday somebody 
had said that there is a nexus between 
corru pt officials and leaders and it is very 
difficult to throw the yoke of ~InspectOl' 

regime' . I would, therefore, request the 
Government to abolish sales tax. Secondly, 
the sales tax rates are also not uniform in 
all the States. If tt i~ one in Rajasthan, 
it is another in J & K. Kindly save the 
people froIn the harassment. 

There are many good things in the Bill. 
I can-,e at ten O'clock in the morning, other
wise I would have gone through it in detail. 
I think that the hone Minister m~ght have 
also been given this Bill in the morning and 
asked to present it in the House. I agree 
that the hone Minister of State for Finance 
is hard working and dynamic, bui. excise 
duty has differentt interpretations and that 
is why over 24,000 legal cases regarding 
excise duty are pending today. It is the 
whims and fancies of the tax collector to . 
impose excise duty or to exempt anybody 
from it. I was going throu~ page 167, and 
I would like the hon. Minister to clarify 
the difference between tube and pipe. If 
excise duty on one item is 9 per cent, it is 
20 on another item and still more on the 
third item. I have this dictionary with me 
and the nomenclature of tariff given therein 
is an fol1owes : 

{Ellg/ish} 

British Tariff Nomer.clature : 

HCopper tubes and pipes have· ~any 
industrial applications (e. g., in cooking, 
heating, distilling, refining and evaporat
ing apparatus) and are used in buildings 
for domestic and general water and gas 
suppJies. Copper alloy cO!1denser tubes 
are widely empJoyed in ships and power 
stations because of their strong resistance 
to corrosion particularly salt water.

u 

Then they say that they have the same 
meaning. 

( TrQlls/ation] 

The meaning has been differentiated. If 
the meaning of tubes and pipes is seen under 
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British tariff, then it has a different meaning 
here. Every item has 'been brought under 
.the Bin and who will interpret it? It will 
be done by Collectors, Assistant Collectors 
and other officers and it would lead to 
harassment to the people. Laws continue' 
to be formulated and nobody understands 
them. The Government which frame lesser 
number of laws and implement them effecti
vely is said to be the efficient Govern
ment. The more the laws, the more the 
people suffer. Legislation regarding nar
cotics has been enacted, but the police
man himself is not aware of it and questions 
everybody whether it has come in force. 
The law. enforcer himself does not know 
about the law. The Bill is voluminous and 
it is very difficult' to go through it in such 
a short time.. If one goes through Gita 
it will take five years and here in the 
Parliament this Bill would be pa.isej within 
three hours. Shri Janardhana Poojary 
will reply at the end and the Bill shall be 
deemed to have been passed. Mr. Deputy 
Speaker. Sir, it will also go on record that 
this Bill had been passed under your Chair
ma.rlship. 

(Engli~h] 

MR. DEPUTY SPEAKER We have 
given three hours for this. 

SHRI MOOL CHAND DAGA : But 
there is no time to go through the Bill. 
We had discussed the University Grants 
Commission (Amendment) Bill partly and 
that was not completed. We were naturally 
thinking that that Bill will come for discus
sion. But this Bill came for discussion 
instead of that. 

[Translation] 

Y ()U will pass this Bill, but who will 
implement the interpretation you want 
to introduce in tt. You have said that it 
will come into force in a year or one and 
balf year i. e in 1986. If it is so, why is 
there so much hurry in passing it. You 
could have sent it to the Select Committee 
and experts could have been called there 
to Bite their weJl-tbousht of sugesJions. 
What· would have happened in two or three 

m~nths, Budget session' would be convened 
after two months and you could have lOt 
it passed in that session and could ha ve 
done justice to the people. You thought 
that witb the enacting of the law, everything 
will be alright. Of all the laws being enacted 
by you, the maximum difficulty arises in 
interpretation of the laws c_onceminl Excise 
Duty. Many persons are not wel1 educated 
and they feel difficulty in understanding 
them. Your Jaws should be in simple 
language and these laws should be pub
lised in all the regional languages. The 
manufacturers, small entrepeneurs and other 
people do not know the law and get entan
gled in them. They have only one remedy 
and that is to bribe the inspector. They 
say "Take the money, we do not know any 
law.~' Now you will enact this law. I have 
seen many of its items. Now who is going 
to enterpret what has been writtin in the 
law. You haye not explained the items 
anywhere. These should be fully expJained. 

(English) 

It has not been explain ed in so many 
words. 

[Trans/arion] 

- that such and such expression carries 
such and such meaning and interpretation. 
But like other Btlls, this Bill will also be 
passed. But, Sir, I feel that it will be better 
to refer it to the sel~t committee before 
yeu make it a law. Shri Janardhana 
Poojary himself ~can refer this Bin. 

You have rung the bell and have given 
the signal that I should move it. It will 
be beuer if Shri Poojary himself moves it. 
That will be more beneficial to the people. 

[English] 

SHRI INDRAJI GUPTA (Basirhat) 
Sir a few days ago when repJying to tbe 
diScussion on the Demands for Supplemen
tary Grants, the bon. Finance Miniter, 
if J am not mistaken, assured the House 
and the country that in the next Budget, 
the weightage given to indirect taXation 
in the total revenue mix would be soUlht 
to be reduced. This was an indication 
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wb·ich has been widely welcomed in the 
country because everybody knows that the 
burden of indirect taxation, as it has 
.gro:wn over tbe years, has been primarily 
,responsible for the tremendous rise in prices, . 
-especially of many commodities which 
are articles of mass consumption. Also 
these indirect taxes· now constitute the 
major portion of the tax revenues of the 
-Government and I think the percentage 
that is attributable to e~cise duties alone 
is somewhere between 65 to 70. On the 
-other hand, the weightage given to the 
direct taxation has been going down. So, . 
_generally speaking except for a small 
section of people in this country, the 
overwhelming majority of people ha ve 

.always been eager that there should be 
some relief given to them in the weigh
tage of indirect taxes. The Finance 
Minister, jf I did not misunderstand him, 
:gave some hint like that. We do not know 
what his long term fiscal policy is going to 
be and we do not know what the budget 
proposals, a couple of months hence, 
.are going to reveal. But indirect taxes 
.are the real hub or I should say, the excise 
duties are the real hub of the structure 
-of indirect taxation and these three Bills 
-taken together, in my opinion, do not 
bear out that assurance which I think the 
Finance Minister gave. 

That is why I am feeling rather dis
turbed and I share the a pprehensions ex
pressed just now by Shri Daga that it is 
not such a simple matter as through this 
is simply meant to codify and bring all the 
-excise duties into one single piece of 
legislation so that it will be quite clear to 
-everybody concerned and that there will be 
no confusion and so on and so forth. If it 
were only' a technical move like that, I 
would welcome it. But I do not think that 
it is as innocent as that. Mr. Daga himself 
bas correctly pointed out that this Central 
Excise Tariff Bill right in the very opening 
.clauses 3 (1) (a) 3 (1) (b) and so on has 
made it clear that the Bill is' seeking to 
:give powers to the Central Government 
nowhere to decrease or to reduce tht taxes 
but only to increase the taxes. If they 
\VaDt to take powers, they should take 
both the powers. If you want to decrease 
.any excise duty on any particular commodity, 

it bas to come to the Parliament for its 
approval. But the poV:ers being taken' or 
being sought here, are solely po~vers at 
increasing the rates of excise duty, by 
notification.. In the Statement of Objects 
and Reasons also, it is -I~tated thus: 

"Government will have the power 
to enhance the rates of duty specified 
in the Schedule through notification in 
certain circumstances. Such power will 
however, be exercised only in emergent 
circumstances ... 

What is the meaning of emergent cir
cumstances, I do not know. There is one 
continual emergent circumstances, and that 
everyboJody knows -I also admit it. That 
is that the country is suffering from a 
severe crisis of resources. Government can 
always plead that there is a sufficient 
emergent circumstance to justify future in
creases in the rates of excise duties, so 
as to bring more revenue to the Govern
ment. So, I think that further enlarging of 
the net of excise duties will certainly mean 
further burdens on the general section of 
people, . because the whole trouble, as 
adequately pointed out here by several 
speakers on the other side, is that excise 
duty is a peculiar thing in which it is not 
that the man suffers only as a consumer. 
He is actuallly· the man who is paying the 
tax. He is paying the duty. It is not paid 
by the manufacturer. I t looks as though 
it is a duty whicb. is levied on the manu
facturer, the producer of the product or of 
the goods. But it is not. There is no provi
sion in our systeln that at Jeast those 
producers or manufacturers who can absorb 
the inceased rates of excise duty--because· 
of the high profitability of those industries 
e.g. certain specific industries which arc 
showing very high rates of profit for a 
considerable period of time and which are 
declaring high rates of dividend and. so on, 
and which certainly have the capacity to 
abSorb on extra rate of excise duty-
should be made to bear that, without· 
passing it on to the consumer in the fonn 
of higher prices. But is there any such 
arrangement in our system? There in not. 
So, the manufacturer is' passing on the 
entire burden of excise duty to the con-. 
sumer by way of increasing the prices 
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So, the consumer gets the doubtful benefit 
not only of having to pay a higher price; 
but really he is in the other category also. 
He is the actu'" payer of the tax. So, I 
think these pieeces of legislation are really 
quite conservative in the sense that there 
they seem to indicate that the Government 
is determined to go along ths same lines 
which they have been pursuing all this 
time. The philosophy behind the Budget 
that we had a few months ago was also 
like that. The philosophy of that Budget 
was that you should spare the rich. That 
means huge reduction given in direct 
taxes, in corporate taxes, in personal taxes, 
so that these people who are a very sma 11 
fraction of our entire population~ shoud 
be permitted to keep more money with 
them instead of paying taxes not paying 
them byevading them. They should be 
left with enough money, which Government 
win persuade them to invest for produc
tive purpOses; and the burden of taxation 
therefore, in terms of indirect taxation, 
wiIl be on the common man. I am afraid 
that these Bills, ~lthough they claim to 
be only enabling "Bills giving certain powers 
to Government and codifying" the existing 
pattern of excise duty, they all point in 
the same direction, viz. towards further 
increase in the rate of excise duty, and 
no where giving any kind of relief. 

Then I have some general points to Inake, 
I do not know if, in the course of this 
debate, the Minister will bother to go into 
these questions. There seems to be DO 

distiuction in the rates of excise duties 
between those articles which are articles of 
mass consumption whi~h affect that vast 
bulk of the consumers in this country -
I mean people who are less well off, in 
the lower income brackets and so on -
and articles which are luxury items. 

There should be a conscious distinction; 
there' is a discrimination. Even you find 
here a huge number of food articles which 
are not spared: a "few artu:1es have been 
spared. At )east excise duty rate in some 
of the cases is nil. In future, it may be 
increased But t~ are also a larae number 
of food articJes which are havln. to pay 

exciSe (GlNJds of Spl. 
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excise duty; and these articles are expectocl 
to be consumed by the general public in
cluding, say, a&ut 200 to 300 million 
people who are already existing below tbe
poverty line and who have no consuming. 
capacity or purchasing capacity, Anyhow, 
so, I think you should tell us whether in 
future-- I do not expect you to spell out 
anything in specific terms- - the trend of 
your taxation policy-- you would care to" 
make any distinction in the rates for the 
benefit of the common man between those " 
articles which go into day-to-day consum
tion, essential consumption and those articles 
which are really by any definition can be 
called lUXUry ·items. 

Then thcre is a question of input. There 
are some articles which are actually inputs 
for other goods, producing other goods. 
There also there are inputs for good~ 

which are articles of mass c\>nsumption. 
There are goods which are inputs for items 
of luxury consumption. So, we expect the 
government, on the basis of some well-
thought, a t policy, to make proper distinc
tion between these different articles. 

. There is a limit beyond which you eannot 
go. For example. if you go on raising 
excise duty - I understand a particular 
industry is making very high profit. Take
the tea industry. The tea industry in recent 
years is making fabulous profits. Tea 
prices all over the world went into a tremen
dous boom. Prices of tea have gone up 
tremendously. Tea companies have been 
making huge profits. Government naturally 
thought that there was a good time to put 
up excise rate. It fetches them a good 
amount. But who is paying that? The man 
who drinks the tea, he is having to buy 
tea at prices which have gone up propor
tionately to the excise duty. Companies 
do not pay a single pie as excise duty. They 
coUect it from the consumer in the form 
of higher prices and then tbey are supposocl 
to deposit it with the lovemment. Now, if 
this goes beyond a certain limit, it compels 
ordinary people, who cannot afford these 
prices to take to the consumption or 
inferior quality of tea. The sale of inferior 
quality, of tea for domestic consumption in 
tbis period has gone up very sharply. 
~use people simply cannot afford ,. 
pay prices which arc bcina asked for tea .. 
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Even in a tea shop where you buy a cup of 
tea, the prices has gone up very sharply, 
but the ingredients of that tea, if they are 
.analYsed, I think nobody feel like drinking 
that tea perhapes. I do not know of what 
stuff it is being maje of. That is the 
.only thins' which is available because 
excise duty has made dlinkable tea beyond 
the reach of the common man. This is 
very bad from every point of view, for 
the health of ordinary people and so on. 

Another classical example I can .. give 
to the Minister. The metal containers 
which are made by variolls companies, the 
tin containers which'" are used in packing 
food articles, tinned fruits, tinned vege
table, tinned fish, which are also getting 
us a lot of earning by export, a few years 
ago, was found that if you import these 
metal cotainers from Taiwan, then the cost 
here to the processor, to the food proces
sing industry is much less than for metal 
containers which are manufactured by 
companies ltere. So, they took to impor
ting these metal containers from abroad 
because excise duty rate on the domesti
cally produced nletal containers were so 
high that the food processor found it 
<:haper to buy metal containers fronl abroad 
by importing them fronl outside. I know 
some companies here manufacturing these 
metal cont~iners· had to close down; they 
were closed down for months together, 
years together. So one has to take a 
balanced view of the limit beyond which 
you cannot push this thing in the name of 
simply collecting revenue. 

; Then, many Members have referred to 
the question of widespread evasion of excise 
duties also. I do not know what the 
Goverment is going to do for tightening up 
their mechinery for this. I welcome these 
recent raids and things which are going on. 
I do not know whether they are meant for 
some symbolic purpose or whether you are 
really serious about it. Because, tremen
dous opposition is now growing among the 
people who- are affected and so many spee
ches are every day being delivered by repu
tab1e gentlemen who are Chairmen of Cham
bers of . Commerce and so on and so on, 
expressina horror and so, on, on t~is kind 
of raids OD the houses and residences and 

offices of big people who have got big names 
in the world of industry. "This kind of 
thing should not be done, it is sheeking, 
how can you dare to do things like this. A 
gentleman like Mr. KirJoskar, a gentlemen 
like the Chairman of Orkay mills, or some
body else. It is not done in a decent 
society, to touch reputable gentlemen like 
this. 

I am very happy but I am a disreputable 
fellow, as you know. I am only wondering 
whether the Government will fo How up this 
kind of a thing by some kind of a deterrent 
action. Well, I presume you have carried 
out these raids on t~e basis of PRIMA FACIE 
evidence that huge evasion is going on, on 
foreign exchange and all that, which is a 
crime. 4 It is correctly said, that these people 
are criminals who defraud the country like 
this of crores and crores of revenue. If you 
are serious about it, then you have rightly 
started these actions but some sort of deter
rent action should be there; then I congra
tulate· you, which I very seldom do, but I 
hope you will .pursue it and will not yield 
under the pressure . which is mounting up 
fro~n various G_hambers of Commerce and 
all that. 

AN HON. MEMBER: You have agreed 
not to name the names of the persons ? 

SHRI INDRAJIT GUPTA: I do not 
want to mention the names. But I would 
like to know, as somebody else has asked. 
what ultimately happened to these cas~ 
these raids that take place, so much stuff is 
found, so many papers are recovered, and 
files are taken away and all that, ultimately 
nobody knows what happens in the end to 
these cases. 

PROF. N.G. RANGA: We will also 
forget! 

SHRI INDRAJIT GUPTA: I just want 
to mention some specific methods-I think
that we all know about, ·about the. payment 
of excise duty, and evasion. I mean assess-· 
ment, not· payment,-payment i~ neVer done 
by them, payment is done by the consumer, 
but it is only their assessment, I am talk
ing of. 
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First o~ all, there is one method which 
was followed for a long time, I do not, 
whether that is still being followed. There 
is a licensing capacity. Now, that licensing 
bas 'been reJax;ed very much and those peopJe 
who had surplus capacity they have been told 
~'if you can go on producina up to the limit 
of your capacity there are no restrictions" 
and so on. 'But many people had more 
capacity then they were Supposed to have. 
Suppose, he had been allowed to set a up 
a plant with-let us say- one thousand 
machines and actually he has installed 1,500 
machines. Then, in his return to the 
Government he is showing production only 
on those one thousand machines. And the 
extra production . on the other Jive hundred 
machines does not figure in his return at all 
and that extra production on those five 
hundred machines is being disposed of in the 
black market at black market rates and 
that income is never shown in any books of 
the company and therefore no eAcise' duty 
also is accruable to the Government. I do 
not know how such things pass the vigilance 
of inspectors and other people but this bas 
beeR going on for a long time. 

Then there is a system of BENAM I sell
ing agent. The primary manufacturer shows 
that he has sold all his stock to some se1ling 
agent and he sens to the seJJing agent at a 
pri~ which is shown in his· books is a fairly 
Jow price. And' then the selling agent is 
selling at a much higher price, and the excise 
duty is not being charged at the point of 
sale by the se1Jing agent but at the point of 
manufacture by the manufacturers. Actu
aUy, tbe profits from the sale are all accruing 
ultilltately to the manufacturer but he is 
aettin& away with it because he does not 
show tbe real price and he -is being charged 
at a much lower excise duty. 

Then, Sir, there is another thing which 
is rampant at present in the country, and 1 
think the Government is fu] Jy aware of it. 
According to the Jaw "every article has to 
have stamped on it tbe maximum permissible 
price, You kllDw that, An absoluteJy 
fictitious stamping is going on ! 

A smaU thing, 1 will teJ] you. Most of 
the people and I think most of the Hon. 

Importance) Amdl. Bill 

Members in this House are not smokers.,' r, 
think you do not smoke also. It is go04 
for your health. But I am a smoker, I am: 
a moderate smoker. You caBnot buy a, 
packet of cigarettes because all the small 
cigarette sellers have I~:me on a kind of 
protest strike. I may be permitted to show. 
you this packet. I am not laying it on the
Table. First of aIr I may tell 'you that l. 
have also switched over to smoking very' 
cheap cigarettes because r cannot afford my 
usual brand. It has gone up almost double 
in price Perhaps, I am poisoning my lungs 
by smoking these inferior types of cigarettes. 
But even here what is stamped is maximum 
price Rs. 1.70. When I buy it from the: 
cigarette shopkeeper, he charges me Rs. 2.50. 
that means 80 paise more than what is stam-. 
ped here. It is a packet of 10 cigarettes .. 
That means, 8 paise pe,r cjgarette he is charg
ing more. 

MK. DEPUTY -SPEAKER : But there it 
is written excise duty and' something eJse~ 

extra. 

SHRI INDRAJIT GUPTA: Excise duty 
is already paid on it. When you ask the· 
shopkeeper as to why he is charging 80 paise-" 
more, he says: does the company give it to 

me at Rs. 1.70? The company is supplying. 
to him this th_ing in bulk and it is taking. 
from him Rs. 2,30. He says that this 60 
paise extra he has to pay to the company in. 
cash. They do not show it in any books. 
even. Big' companies are doing this. I do
not what to name those companies. Big. 
reputed cigarette manufacturers in the
country are doing this all the time. They 
are supplying to their dealers at inflated. 
price - much above the stamped price And. 
the Government like a very good boy is. 
c()lIecting excise duty at the stamped price. 
The extra amount is paid by the shopkeeper, 
in cash to the company and the consumer at. 
the end is having to pay fantastically high. 
prices which have no bearing at all on -any-·, 
thing. 

Anyway. 1 do not want to take mon-r·: 
time on this 'because this BiJl docs not 10 
into aU these things. It is only livinl the'· 
Government the power to increase the duties 
and excise duties whenever it considers to be... 
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so warranted and it justifies it by what is 
called emergent circumstances. I do not 
know what those emergent circumstances are. 

'And the evasion of excise duty, I am sure, 
wi 11 continue because somebody has said 
that the ngenuity of these people is immense 
and they ican resort to all sorts of dilatory 
taetics in the courts and so on. All I wish 
to say is that this, as a first small stepping 
stone to this long awaited new fiscal policy, 
is very disappointing altogether. I t does not 
give any confidence to anybody that the 
Finance Minister's assurance given the other 
day about reducing the total weight of indi
rect taxation in the total tax structure, is 
going to be carried out. Here al1 the indica
tions are the opposite: So I cannot find 
myself very enthusiastic in supporting this 
Bil1. I cannot support it, because its impli
cations are quite serious. I would just 
plead with the Governrr:ent that they should 
not satisfy themselves by just codifying all 
these duties in one place. E\ien there I 
wish to point out that they have said that 
offective rates of duties fixed under exemp
tion notifications have also been incorpo
rated. Every now and then you know that 
notifications are issued giving exemptions. 
Here it is claimed that in the now codified 
bill aU those exemptions and everything will 
be included, so that everybody can see tbe 
structure as a whole and understand it. But 
then it adds: However, the effective rates 
of duty in certain case, as for instance, ex
emptions granted on fulfilment of certain 
conditions, would still be provided throulb 
exemption notifications issued under the 
Central Excise Rules". It means that what 
you have written earlier about there being 
no residuary tariff left and all that obviating 
the need for having a residuary tariff item, 
that is not so. In actual fact the residuary 
item will continue because you continue to 
have the powers of giving exemptions in 
future by the method of notifications .. 

Finally, I must join other Members here 
in expressing my disapproval of the way that a 
Bill like this is being rushed through Parlia
ment. You are always saying that you have 
lOt three hours' time, we can speak and al1 
that, but we are not just some kind of auto
mated robots - this is the age of automation, 
that. is why 1 am saying we are not some 
kind of automated robots - that the moment 

a huge Bill like this is suddenly brought on 
the agenda, and even the rules are waived 
sO that it can be brought without giving the 
normal time and all that, we are requested 
to make a proper study of a Bill of this 
type and to give our considered views on 
this. I think this is a way of slighting the 
importance of the parliament and should not 
be done in this fashion at all, and I object 
very strongly to that. 

SHRI PIYUS TIRAK Y (AJipurduars) • 
Sir, I oppose this Bill because the burden of 
this Bill is certainly going to faU on the 
consumers. The companies which are sup
posed to pay the excise duty, are not going 
to pay a single pie from their pocket and 
the entire burden will be passed on to the 
consumer: The number of items being 
covered are mentioned in this Bill. Type
writers, smoking pipes and even a small item 
like ball-point pens, are also not exempted 
from the purview of this Bin. These small 
things are also being covered under excise 
duty. So, the entire community and the 
poor poop Ie will be effected by this Bill. 
This Bill has. been brought forward in the 
name of realising the excise duty from the 
manufacturers themselves, but we have the 
experience that no Jaw can catch big· people 
in India becciuse there is a saying that every 
house has got two doors, one front door and 
the other back door. What is the back 
door meant for? It is meant to escape if 
any trouble comes. 

MR. DEPUTY SPEAKER: That is aD 
emergency exit. 

SHRI PIYUS TIRAKY: It may be emer
gency gate or a gate to escape at the time 
of arrival of some trouble. Even if the laws 
made by Parliament on excise duty are kept 
in the whole of Parliament House, perhaps. 
the space will not be enough to keep all or 
them. Then bow can even the executives. 
tflose who are supposed to . implement those 
laws, go through all these things? These 
exploiters, the tax eva~ know it very weD 
that the police officers or those who are to' 
execute those laws, do not exectJy know
what these laws say. So, they put sOme: 
section of the Jaw and SO to the court. It is 
a money making factory for the Ia~ 
Even the lawyers do not understand the laws 
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that we have made in the Parliament. So, 
tr they fail at the lower court, they go to 
the . High Court and then to the Supreme 
Court, and everything is nullified. When 
even the lawyers cannot understand what 
exactly the law is, it is very difficult for a 
Member of Parliament to un.derstand in a 
very little time and then to give his consent 
to the laws that are coming before him. 
The Parliament has become like a factory 
where everyday some new laws are coming 
up' but nobody knows what the Jaw is and 
for whom it is meant. In such conditions, 
it is only the public and the poor people 
who will be very much harassed because 
they do not know what the law.is. I would, 
therefore, advise th~ Government to bring 
forward a Bill whereby .all the Jaws should 
be minimised so that the common people 
shoUld understand ~hat the country's law is 
and they should act accordingly, and the 
executive and the officers should also under
stand what for they are meant. 

This is only a practice. I doubt even 
the Minister is capable of explaining every
thing aDd executmg it also. Those who are 
paying taxes, are the' persons who are suffer
ina tbe ,most. Since I come from Tea
garden areas, I will speak of excise duty on 
tea, which is very much regularised there. 
That is paid in'the factory itself before it 
comes to the market. So, there is no eva
sion of any excise duty in tea so far as I 
know. I will quote from the National 
Harold to sbow bow much tea contributes 
to the national exchequer. It says: 

"The tea industry contributes abou t 
Rs. 1,600 crorcs per annum to th~ 
National Income and yearly Rs. 750 
crores to our foreisn excha~ge earnings. 
It also provides over Rs. 60/- crores to 
the National Exchequer by way of excise 
duty.u 

But what is the condition of tbe tea 
prdeos? Are tea gardens meant merely for 
tAxatioa? Taxes are levied also to plough 
them (Or development purposes and parti
culady those which are weak and backward 
areas. But it is not done in this case. Even 
Sht;imati Indira Gandhi included tbe welfare 

of the tea -gardens and its workers in h~r 
20-point programmes where it is mentioned 
tbat tea-gardens and the Tea-garden workers 
are a great asset for'the national income and 

. excise duty and for t~ national economy as 
a whole. But, here I would like to point 
out that their income is the lowest in India. 
The literacy in this sector is one' per cent and 
odd and in some p laces it is zero per cent. 
While we claim aU have equal right in the 
matter of education and eradication of 
illiteracy, these poor people, who contribute 
so much in the matter of taxation, in excise 
duty and in foreign exchange earnings, are 
I iving in the worst conditions. I would like 
to ask the hon. Minister to see that people 
from whom you mop up the most are 
provided with something so that this sector 
develops, particularly when more and more 
of surplus labour is coming in this area. In 
fact, greater number of auxiliary industries 
are needed in this sector. You should not 
mop up taxes merely with the intention of 
re-investing them in Bombay and Calcutta. 
These backward areas also need Govern
ment's attention. Now, a feeling is develop
ing that those who evade taxes are the most 
intelligent and happiest people in India and 
those who are sincere and hardworking and 
are "paying taxes regularly are the stupid 
people and are suffering the most. What is 
our culture? The present culture seems to 
be that those who do not work are the most 
civilized and honoured people in the society. 
Those who keep two or three servants are 
considered respected people. Similarly, those 
who cheat others are respected more. IIi 
that way our culture has changed totally. A 
feeling has developed. that if you cheat one 
hundred persons at a time you are a smaIl 
man compared to one who cheats one 
thousand persons at a time. He is more 
respected. In such a situation tbis Jaw will 
not work and nobody will come in your 
clutches. 

Tea industry is one industry from where 
you are getting large amount of money by 
way of taxation and foreian exchange. 
Surplus labour is there in every tea prden. 
These surplUs labour are. the tribal people 
and the scbeduled caste people. Your pro
gramme for "the development of scheduled 
castes and scheduled tribes is enormous. Why 
don't you put your' money there for their 
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deyelopinent and give employment oppor
tU'f\ities to these people? You should put 
the representatives. of the labourers in the 
management and its working. They will 
show you the way how to reali se or get your 
taKes. The workers are very much sincere 
and working for the welfare of the country 
as a whole and for their own benefit; they 
will take Jot of interest in the day-to-day 
management. If you do that, you will get 
aU tbe taxes which yon have Jevied and the 
law and ordel problem will also be okey. 
Therefore, my humble request to you on this 
Bill is this. It is beyond the capacity of 
even a pleader to give his consent in such a 
short time. I got time to go through the 
Bill only for a day. I join with other 
Members who have objected to this Bill 
because it will be an item of oppression to 
the common man and the consumers. With 
these words I conclude. 

SHRI M. SUBBA REDDY (Nandyal): 
Mr. Deputy Speaker, Sir, this Bill is going to 
~it the common people. Now, through this 
Bill Govt. is trying to impose excise tax on 
items which h~thertoo were covered by Sales 
tax. As a r~ult, the State Govts. are going 
to lose the revenue further and become more 
dependent on the Central Govt. for their 
survival. It is injustice. Though the Central 
Govt. is collecting more and more through 
these taxes by expanding the Jist of items, it 
still continues to pay the same amount to the 
S~ates which was fixed decades ago as their 
share in the revenue. Now the Govt. have 
i,ncreased the duty on items like tea and 
coffee which are used ey common people . 
.l;Jut nothing out of this amount goes to the 
States. The financial position of the States 
is not sound. It is like rubbing salt on the 
wound. At present they have no avenues 
left with them to collect the money necessary 
fQr their aeveJoprr.ental activities. The 
States are so poor that they ale not in a 
Posit.ion to pay the salaries of their em
ployees. In such a situa~ion, it is not proper, 
on ,the part of the Central Govt. to take 
away whatever remained with them I request 
thC Central Government to realise the plight 

• The speech, was originally delivered in 
TelUSu. 

. ,~ 

of the State Governments and come to their 
rescue by increasing their share in the taxes. 
coJlected by the centre. 

Sir, I am happy to note that the present 
Finance Minister is doing his best to con tain 
smuggling operations in the CO\Ultry. The: 
efforts of the Government to bring the tax 
evaders to book is also noteworthy. But we 
do not' know how much amount is still 
hidden and bow much amount is still is 
expected to be collected. Sir, in my political 
career which spans three decades. I held 
various positions ranging from Sarpanch to 
that of Minister. So with this backgro,und 
of vast experience I can say that onJy three 

, categories of people are indulging in tax 
evasion. The first category consists of traders 
who are the , persons who evade tax. The 
second category of persons are Govt. em
ployees who misguide the traders and tell 
them as to how to avoid the payment of tax .. 
The third category is the judiciary. I have 
a lot of regard for our judiciary. Yet it is 
playing into the hands of unscrupulous. 
traders by granting them stays and injunctions 
without even hearing the other party. The 

. courts grant stay the moment the applicatioa 
is moved. They do not bother to hear the 
other side. Now the entire process of 
imposing taxes by the Government and 
successful evasion of those taxes by certaiJI 
unscrupulous people is proving to be iuI 
exercise in futility. Thoqgh the number of 
taKes have gone up, the a,mount collected has 
not gone up, I am revealing this fact Out 
of my own experience. The Govt. employees 
are playing their part by misguiding and 
helping the traders to avoid taxes. Judici8rY 
is coming into the picture by granting sUU's 
on mere application. This is ho\y. ~ whole 
procedure of tax collection is gQirig on with~ 
out fetching a single paisa to the Govt. The 
result is that the poor and common people 
are, forced to shoulder tlic burden of taxq .. 
Many of the articles mentioned in tile Bill 
are not luxury items which are used by 
jamindars and rich people in our sOciety. 
They are the items wbich are cons~ bY 
the people. Now one has to pay more for 
his cup of coffee, Just now Shri Guptaji 
was mention inS that middlemen are settiqC 
69 paise on a sigarette pack only. Anok 
import,nt thinS to note is that there 1$ DC) 

proper machinery to look after tax collectiOns 
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At present there are VigiUence Cells 
functioning in various States. But they are 
Dot effective. Before the vigilence people 
step in the goods are sold in black market 
thus avoiding the payment of any tax. More
over, it is better if the tax is imposed and 
collected at one point only. Now, the sales 
tax is being collected at various levels. 
Wholesale merchants collect the tax and 
later when it goes to retailer again he concets 
the tax. Even a vendor does not hesitate to 
collect the tax from the consumer. So a 
consumer is made to pay tax at various 
levels so it should be avoided and there 
should be proper t:nachinery to check it. It 
should be known to all how much amount is 
.oing to be paid as tax and at which point 
it is going to be collected. The Govt. should 
proceed in this direction. 

(ElfgliJl) 

MR. DEPUTY SPEAKER: One infor
mation I am passing on to the House At 5 0' 
clock they are going to tape up 7th Plan 
document for discussion. 

[Trll1ls/alion) 

SHRI M. SUBBA REDDY : So, Sir, 
the collection of sales tax must have a 
fool proof arrangement. Now, though the 
Govt. is going on imposing taXe5, no 
effort is being made to collect them effec
tively. If you succeed in collecting tax 
arrears, there will not be any need to 
impose new taxes. There are many 
States in tbe counlry which have more 
than Rs. 100 crors as arrears. There are 
many defects in the arrqements that' are 
now being adopted to collect the taxes. 
If the Government succeeds in collecting 
the entire tax arrears, then the need to go 
for deficit budgeting can be very easily 
dispensed with. There will be enough money 
to complete our ongoing project without 
resortin& to borrowing. So what I say is 
that these defects have to be eliminated· 
first. Sir, I had' been· in politics for the 
past 30 years. It is no usc imposing 
taxes without proper machinery to collect 
them- It is useless. The rich are growin. 
rid1er and the poor are becoming poorer. 

Importance) Amdl. Bill 

The present taxation system is helpful 
only to the rich but not the poor. The 
articles on which Centre collects tax, are 
also being taxed by the State Govt. This 
policy of dual taxation is breaking the 
back of common man. Instead, it is better 
the Centre allots an increased quota out 
of its tax collections. If it is done, 
there will be scope for the States to 
progress. Moreover a healthy atmosphere 
of mutual trust and cooperation between 
States and the Centre will develop. Also, 
steps must be taken to make 'tbe law 
stringent, so as to prevent the business
men to toget a stay on a silly pretext. 
Now courts are granting stay the moment 
the petition is filed. It is affecting tbe 
collection of taxes, The Govt. should 
try to bring forward a bill to make it's 
lcompulsory to vacate the stay in a month 
time. The Finance Minister should take 
steps in this direction. The recent raids 
and arrests have proved the fact that it 
is always the and rich. who evades the 
tax. It is the big fish which escapes the 
net of tax. The raids conducted on 
Kirloskar Companies is a case in port. So 
while allowing the big fish to escape the 
net, you are trying to catch hold of the 
ordinary people. Tax is being imposed on 
items like tea and coffee etc. I want to 
cite one more e"Xample, in Kurnool there 
is one of paper mill. The cost of pro
duction of one tonne of paper is around 
Rs. 550. But the same paper is sold in 
in black market for Rs. 1100/- per tonne. 
So, is the Govt. able to tax the extra 
money of Rs. 550/- per tonne which they 
got by seUing the paper in black market '? 

,. No this has been going on before our 
very eyes. So what I want is that all 
loopholes in the present taxation should 
be plugged properly. If the G9vt. 
succeeds in doing so, there would not be 
any necessity for new taxes. Already our 
Finance Minister has taken certain steps 
in this direction and I am happy about 
it. Now the Government is taking steps 
to control black marketing. But black 
money cannot be < controlled until the 
ceiling on urban property is imposed. 
People in the urban areas earn crores of 
rupees since there is no ceilins on urban 
property. Gold is beina smugled into 
this country from the Gulf countries. 
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Nobody knows where it is going. In some 
-cases people hide the gold in the earth so 
.as tb avoid tax. After cyclones, we hear 
the stories of gold appearing beneath 
the layers of earth. So, the Govt. should 
keep a watch on these valuable items. 
The Govt. should have a special staff to 
.check all these activities and enforce laws 
vigorously. Then only the circulation of 
black money can be Contained. If the 
-circulation of black money goes up the 
prices of the commodities will spiral up 
and hit the common man. Few days back 
some business man approached one and 
sought my support for importing textiles 
.and ghee ctc. Just imagine how mucb 
money we will lose by way of foreign 
excbange if we are allow such imports. 
These business men will stock such items 
and dispose them off after creating 
artificial scarcity. So, what I want to 
say is that the activities of such busines
men should be curbed. There selfish people 
are trying to exploit the society for their 
own ends. The Finance Ministry should keep 
a watch on the activities of such people. 
Poverty can also be rooted out of her 
land. There will not be any necessary to 
impose tax on poor people. Now slowly 
the direct taxes are being done away 
with and in their place indirect taxes arc 
being imposed. It is not proper to tax 
a poor man's cup of tea. The Govt. 
can impose tax on the items like ciga
rettes which are used by rich people. 
It will also help in improving the health 
of the people for it will reduce the incidents 
of deadly diseases like cancer. But items 
like tea and coffee are used by very poor 
people. Even an agricultural worker takes 
a cup of tea and than goes for work 
every morning. The agriculturists also suffer 
very much on account of this wrong taxa
tion policy. They will have to pay more 
labour charaes to the agricultural worker. 
So I request the Government to consider 
all these thinp thorough)y before imposing 
any tax. It should be examined thoroughly 
where to tax and bow much to tax and 
whom to tax. After considerinl these 
thoroughly the Govt. should improve tax 
on the people. I want the hone Minister 
to' examine the whole policy thoroUlhly. 
Finally I request tbe hOD. Minister to 

remove tax on tbe items which are used by 
common people . 

Sir, I thank you very much for giving 
me this oppertunity and conclude my 
speach. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARy): Mr. Chairman, Sir, 
at the very outset, I thank the hone members 
for extending their cooperation in consi
deration of these Bills. Even though an 
objection has been raised in the begin
ning itself saying that the Bills are being 
rushed, the hon. Members have cooperated 
in the discussion. In fact, the Bill bas 
been studies ,by the hon. Members who 
have taken part in the discussion. 

It is at very simple and comprehensive 
Bills so far as the classification of the 
excise duties is concerned and also for 
identifying the goods which attract the 
duty. Except the first two pages, the other 
pages replace the Schedule and it is a 
new Schedule that bas 'been incorporated 
in the Bills. Otherwise, it is a very 
simple Bill which we can see. 

In the year, 1984 when the former 
Finance Minister made a Budget speech, 
he has stated then that: 

"With the phenomenal increase 
in Central Excise revenue from about 
Rs. 100 crores in 1953-54 to about 
Rs. 10,100 crares in 1983-84~ the 
Central Excise tariff bas also substan
tiany grown. I think it is time to make 
a comprehensive review of the tariff as 
it has develOped over the last three 
decades with a veiw to rationaJising 
it. We should require a detailed study 
which can best be done only by a 
Technical Study Group. I propose, 
therefore, to appoint such a group." 

In pursuance of that assurance, a Tech· 
nical Group as the Study Group has 
been appointed and they have submitted 
the report in the month of September, 1985 
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and the Government has come out . with 
this comprehensive Bill so far as the 
Central Excise tariff is concerned. 

As you are aware, items 1 to 67, in 
the earlier Bentral Excise and Salt Act 
specify the goods which attract the duty. 

So far as the Item No. 68 is concerned, 
it does not spell out the nature of the 
goods which attract the duty. Item 68 
covered aU the items which were not 
covered by items 1 to 67. 1 t was the 
position. 

Item 67 aitract~d more than 1,000 
items. But they were not specified ill the 
Schedule. 

Now by this Bin, we have spelt. it out 
and also we have clearly indicated the 
goods which attract duties' which were 
covered under item No. 68 earlier. So, 
there is no complication now here. 

This is a very simple Bill. It cJeady 
indicates and also show that these are 
tbe goods which attracst the duty. So, I 
may be perrnited to say that even though 
this Bill has Deen brought in the last 
week of the Session, it is not rushed 
through. 

Why the rule has been suspended ? 
1 may be permitted to say, that we have 
got Bill No· 202. This is the basic Bin. 
Oiher Bills are the c~nsCqucntial Bills. 
Because of the change in ihis Bill, we 
have to bring the change in the other 
Bills. Bill No. 201 81,ld Bill No. 204, and 
ta ke them for consideration ~lJorig with this' 
Bill, "'e have reque~.ed the Parliament, by 
bringing Motion under Ru1e 388 to sus~nd 
the proviso to rule 66. That is the on Iy 
intention.. The bon. Members have also 
Welcomed this. 1 am jratet"ul for the 
cOOperation ah'en by the hone Members 
even from the Opposition side. It is an 
aid or ass!stan~ not. ~J)' for the officials 
but also for the manU(aCiturers to identify 
t~~ ~~s' .\\'blch .. ,~Qwd ~ brou~t under 
t~~ Sc~duJe~ wbiC~ at!r:act. duty. NoW 
the ambiguity has heeh cleared, the COnf"''; 
sion bas been taken away, and we have 

ImPDri~) Aindl. Bill 

clearly stated .in this Bill that these are
the items which attract the duty, S6, 
there connot be any mischief that could be
played by the officials. By this we are 
eliminating corruption also. We are a1So, 
telling the manufactUrers that here are the 
items, here are the productsf here are the· . 
commodities or goods whice could uttraci 
duty, and according to that they coule
pay, 

My further submi~sion would be that~ 
under this Bill, there is an arrangement for' 
groupirig of the goods also. So, by this 
method also we are avoiding confusion, we
are avoiding ambiguity. This is the provision 
in a nutshell which I 'Submit before the' 
House. 

A point has been made whether the
long-term fiscal policy is going to be announ
ced and what will be the effect of this 10nl
term fiscat Policy. I think, that point has. 
been made by hon. Member Shri Indrajit 
Gupta. Here I would request the hon. 
Members to bear with us for a few days 
more: we are going to announce this long
term fiscal policy on the 19th of this month, 
in this Session only, and hon. Member Shri 
Indrajit Gupta can study whether we are 
going to do anything better for, the consumers 
or whether we' are going to encourage the 
industrialists only; that could be found out 
when the long-term-fiscal policy is announced 
in this House. 

It has been stated that we have taken 
action against the culprits who have evaded 
clistoms and excise duties and other taxes, 
who are responsible for creating black money 
in this country. Our commitment has been 
clearly speIt out. Our hone Prime Minister. 
",ben he took charge as Prime Minister of' 
tbiS country, has promised that, so far as 
black money is concerned, we are going to· 
take action against the tax -evaders. Not. 
only that, more revenues are going to crop
up. He has also committed to the nation 
saying that he is lOin, to live an efficient_ 
administration and a clean administration. 
Now you can see whether that has been 
fulfilled or whether this is only a false' 
promise' jiven to the nation. Now comins-. 
to the fi&ures,-what haS been the' perfor
mance of this Government tbis y~r, you can. 
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~-, the budset es.timates in r~spect of 
customs for the cumnt year are Rs. 8,166 
,crores and upio No~ember,' 1'985, we have 
been able to CQUect ~. 5,741 crares; in iJi~ 
-case o'f Central excise, the budgel estimates 
w~ Rs. 12,.247 . c~<.?res and the c~lleciion 
upto Novem\)~, 1985, is Rs. 8,12~ cror~s: in 
1he' case of i~come- tax and corporate tax, 
,the budget estimates were Rs. 4,~ ~ 6 crores, 
we have been aple to collect upto Nove~ber 
1985, an amount of Rs. 2,158 crores. The 
increase in Customs that could be cQmpa~ed 
with' the collection of the last year is Rs. 
1,423 crores. With regard to the Central 
Excise Collection, the increase is Rs. 1,133 
-crores. So far as the Income Tax and Cor
porate 'Tax are concerned, the increase is 
Rs. 404 crores, In the total performance, 
the increase, when compared to the fi~ure 
that has been collected upto November 1985 
with the figure of 1984, is about 23%. 

It bas never happened. It is the history 
which has been ct:Cated. It is because of the 
-steps taken including the steps that hav~ 
been referred to by the Han. Members. The 

.cumulative effect of this is the more mobilisa
tion of revenue. What will be the effect of 
it? When we collect more revenue in the 
form of Union Excise Duty and a'lso in the 
form of Income Tax, 85% of the Income Tax 
-collection would go to the States and 45% of 
the Union Excise Duty would also go to 
the States. So, more funds will go to the 
:States. 

If at all we succeed in getting about 
Rs. 3,000 crores then I think, we make more 
funds available for tbe States also. The 
States would also be benetited. 

Now coming to the big people who have 
-violated the Customs Act, the FERl\. Act 
.and otber Acts, an apprehension is made out 
that further follow-up action will not be 
there, action would not be talcen. We have 
made it very clear to the nation that we are 
Dot goina to spare anybody and nobOdy is 
.above the law. If at all anybody violates, 
whether it is 'A' or 'D', whether he is in 
'POlitical sphere or in any other sphere, he 
would Dot be spared and action would be 
'takoD. It is very clCar from the action that 
Jtas already beeb taken. We are'nOt- go~ 

to spare not only the persons who have 
violated the law, but also not spare thC, 
persons who have colluded with the tax 
evaders. Even action has been taken against 
the officials who were having connivance 
with those people and whose integrity was in 
doubt. 

Tbe nation is aware of these figures; the 
figures are before the nation. The nation is 
also aware of the fact that the Government 
has taken action against these officials. 

About action to be taken against some 
of these people who claim that they a re big 
people, if there h any violation, as I have 
said, in some of the cases you will come to 
know. I think, it will be brought before 
the nation when we are going to meet in the 
next budget session. Before that we will be 
in a position to know about some of the 
people. The Hon. Members have nlade a 
point that big fish should be brought under 
this net. It is the intention of the Govern .. 
ment and we appreciate fully the point that 
has been made out by the Hon. Members . 

I am very much overwhelmed by the 
contribution that has been made by the Hon'~ 
Members. The entire House has raised the 
voice saying that no person who has violated 
the law should be spared and stem action 
should be taken. We wiU keep it in mind. 
We are grateful to the Hon. Members for 
extending their cooperation . in so far as the 
identification of these people who have been 
violating the laws of the land is concerned. 

Sir, at the cos~ of repetition, ,I can 
assure the Hon. Members, there need not be 
any confusion or doubt about this aspect. 
that we are· going to' take action against 
those people and if at all there are any per
sons in this country particularly officials who 
are colluding with these people, the persons 
who haVe been violating the laws of the land 
it could be brought to our notice and we are 
going to take action without yielding to any 
pressure either from any industrial &roup or 
Chambers of . Commerce or political sphere 
or frbm any other area. We are not aoina 
to yield to any pressUre. The Government 
is seizM : ot the maticr. The Gove~ 
is determined to tate action against' SUCh 
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elements. In tbe meantime, I request the 
bon. Members, resources are required for 
development activities. It is not sufficient 
that Central Government should only take 
action. It should percolate to the grass 
rent level and the State Governments should 
take action in their local administration. 
Then there will be impact in the entire 
country that the Government of India and 
the State Goverriments have taken a serious 
view of this matter and they are going to 
give strong administration to the nation. 

As far as resource mobilisation is 
concerned the hone Member from Andhra 
Pradesh made the point that if you are going 
to tighten the administration definitely there 
will be more collection and it is the result 
of the steps that have been taken. I fully 
agree with that view. There also so far as 
sales tax and excise duty are concerned if 
there is any evasion the State Governments 
also should take steps in order to mobilise 
more funds. 

Coming to the arrears of revenue, namely 
pending court cases, so far as excise is con
cerned about 15000 cases are pending in 
various courts and more than Rs. 3000 crores 
are blocked. A suggestion has been made 
by an hone Member saying that more 
competent lawyers should be appointed and 
tbey should be given sufficient remuneration. 
I would like to submit that we have taken 
steps. Competent lawyers have been 
appointed. lawyers who are not listed on 
the panel have aJso been engaged and paid 
more in order to give effective representation 
in tlte- court of law. I am requesting the 
judiciary also to take note of the anxiety of 
the nation to clear the cases which are 
pending in various courts. 

SIlri Indrajit Gupta made the point as to 
wt., we are going to have more emergent 
powers for raising the duty. Shri V. S. 
Krishna Iyer also made that point asking for 
tbe reasons for incorporating this provision 
thereby empowering the Central 'Government 
to have more powers. When there is mort
faD and you are not goin, to reach the budget 
estimates then in such circumstances we are 
aoing to resort to these powers which are 

Exc;' (Goods 0.1 Spl. 
Amdt. I~pOrtQ1fce) Bill 

being made available under this. Clause. Illi 
the existing laws there is provision for' 
reducing the tax. Only maximum ceiling has. 
been put in the Schedule. Now, that pro
vision is ther~. We have been taking a4van
tage of it. Wherever we wanted to reduce· 
the tax we could do that without coming 
to Parliament and only a notification had 
to be placed. before the House. Likewise' 
we have get powers now under Clause 3. 
This will be used only in emergent cases. It 
will be used only in the interest of the nation 
and not against the interest of the nation_ 
Rule 8 of the Central Excise Rules permits 
for reducing the duties and there is no power' 
so far available to us to increase the tax. So,. 
tbis clause 3 is an enabling one. Thereby 
we are getting the power to increase the 
tax. 

Now, coming to the incentives, the hon. 
Member has asked me whether there are any 
incentives for these officials for doing excellent 
work. Here also I may point out that we 
have got the reward system for the excise 
collection. After all the officials who are 
working in this Department have to face the 
risk and naturally when they are working 
under difficult circumstances, we have to give
them reward and provision for giving reward 
is also there. Not only that. Whenever it 
is brought to the notice of the Government 
that there are corrupt officials, inefficient 
officials, when they are having connivance
with the industrialists who have violated the' 
regulations, we have taken action against 
such officials. At the same time, I am 
bringing to the notice of the hone Members
of this House9 that if there is vexatious raid~ 
mQiajide raid, then for that a provision for 
taking action against such people is there. 
Last time, I brought to the notice of tbe 
House and today also I have stated that the
Revenue Department has done a marveJJolJS. 
performance. Mr. Indrajit Gupta, had 
congratulated me for the excellent work. Our 
officials who have been working in our 
Revenue Department, who are working day.: 
in and day-out taking risks9 are entitled to 
set aU praises. J thank the hon. Members 
for giving such compliments to the Revenue 
Department and in fact they deserve tbat. r 
am grateful to the bon. Members for pattina
those officials who are intellipnt officials,... 
wbo a.-e honest and efficient officials, who-
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are responsible for this' marvellous perfor
mance. I take this opportu~ity to compli
men't these officials. 

" 

Sir, I have already stated that it is a 
very simple Bill and the two other Bills Nos. 
201 and 204 are consequential Bills. I have 
nothing more to add to this. Therefore, I 
commend that the Bills be passed without 
any resistance from the hon. Members. I 
once again thank the hoo. Members parti
cularly, Mr. Jaipal Reddy for not offering 
any resistance and I am sorry to note that he 
was not finding sufficient time to make his 
contribution. I hope he would do it at some 
other time. 

MR. CHAIRMAN: The question is : 

"That the Bill to provide for tariff 
for Central duties of excises, be taken 
into consideration H. 

Tlte motion was adopted. 

MR. CHAIRMAN: The House will 
now take up the c1ause by clause considera
tion of the Bill. 

MR. CHAIRMAN: The question is : 

"That clauses 2 to 4 stand part of the 
Bill." 

The motion was adopl ed. 

Clauses 2 to 4 were a:lded to the Bill. 

The Schedule, Clause I, the Enacting 
Jo,mli/a and the Title ji £"re added to the Bill. 

SHRI JANARDHANA POOJARY: I 
move: 

"That the Bill be passed\'. 

MR. CHAJRMAN: The question is : 

"That the Bill be passed." 

Tile motion was adopted. 

MR. CHAIRMAN: Now, we will take 
up other two, Bills. 

MR. CHAIRMAN: The question is : 

Excise (Goods of Spl. 
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"That the Bill further to amend the 
Additional Duties of Excise (Textiles and 
Textile Articles) Act, 1978, be taken into 
consideration ." 

The motion ""as adopted. 

MR. CHAIRMAN : The House will now 
take up clause by clause consideration of the 
Bill. 

MR. CHAIRMAN: The question is : 

"That Clause 2 stand part of the 
Bill." 

The motion )fa~ aJopted. 

Clause 2 was aided to the Bill. 

Clause 1, the Enacting Formula and the 
Tille wer;; added to the Bill. 

SHRI JANARDHANA POOJARY: I 
beg to move : 

"That the Bill be passed." 

MR. CHAIRMAN: The question is : 

"That the Bin be passed.~' 

The motion was adopted. 

MR. CHAIRMAN: The question is : 

"That the Bill further to amend the 
Additional Duties of Excise (G~s of 
Special Importance) Act, 1957, be taken 
into consideration." 

The motion u'os adopted. 

MR. CHAIRMAN: The House. wiJl 
now take up clause by clause consideration 
of the Bill. 

MR. CHAIRMAN: The question is : 

"That clauses 2 to 5 stand part of the 
Bin~'. 

. The motion was adopted. 

Clause 2 to 5 were added to thl! Bill. 
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Clause 1. the Enacting Formula and 

the Title were added to the Bill 

SHRI JANARDHANA POOJARY : The 
question is : 

"That the Bill be passed". 

MR. CHAIRMAN: The question is : 
"That the Bill be passed." 

TM motion was adopted 

MOTION RE : SUSPENSION OF 
PROVISO TO RULE 66. 

(English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHID ALAM KHAN): On behalf 
of Shri Arjun Singh, I beg to move : 

"That this House do suspend the 
proviso to Rule 66 of the Rules of 
Procedure and Conduct of Business in 
Lok Sabha in its· application to the 
motions for taking into consideration 
and passing of the Agricultural and 
Processed Food Products Export Deve
lopment Authority Bill, 1985 and the 
Alricultural and Processed Food Products 
Export Cess Bill, 1985 in as much as 
these are dependent upon each other." 

MR. CHAIRMAN: The question is : 

"That this House do suspend the 
proviso to Rule 66 of the Rules of Pro
cedure and Conduct of Business in Lok 
Sabha in its application to the motions 
for takina into consideration and passing 
of the Agricultural and Processed Food 
Products Export Development Authority 
Bill, 1985 and the Agricultural and 
Processed Food Products Export Cess 
Bill, 1985 in as much as these are depen
dent upon each other." 

The motion was adopted. 

---. 

16.39 hrs. 

and Pro~ssed Food Products 
Export Cess Bill 

AGRICULTURAL AND PROCESSED 
FOOD PRODUCTS EXPORT DEVE

LOPMENT AUTHORITY BILL 

AND 

AGRICULTURAL AND PROCESSED 
FOOD PRODUCTS EXPORT CESS 

BILL 

(English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHID ALAM KHAN): On behalf 
of Shri Arjun Singh, I beg to move : 

"That the Bill to provide for the 
establi,shment of an authority for the 
development and promotion of exports 
of certain agricultural and processed 
food products and for matt~rs connected 
there with, be taken into consideration.'" 

"That the Bill to provide for the 
levy and collection, by way of cess, of a 
duty of customs on the export of certain 
agricultura)~ and processed food products 
for the developme~t and promotion of 
their export and for matters connected 
therewith .. be taken inro consideration." 

It is proposed to establish an Authority 
for the development and.. promotion of the 
export of certain agricultural and processed 
food products. I suppose, I shall be stress
ing the obvious, if I emphasise the import
ance of these items in our export basket. It 
is a known fact that at present the share of 
agricultural items in export is only 25 per 
cent of our total exports, while the prospects 
are enormous. Therefore, it is necessary 
that we should make special efforts for pro
moting the export of these products. 

At present the Processed Foods Export 
Promotion Council looks after the export 
of these products.' It is a fact that the 
Council does not have any statutory backins 
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to undertake quality control and this aspect 
needs special consideration because quality 
control is very important, particularly when 
the' importing countries insist, on it. The 
Council is also not well-equipped to generate 
production of value added products or to 
effectively promote the export of these pro
ducts. It is a known fact that these pro
duct~ bring in more revenues and more 
foreign exchange. Therefore, we should 
lay more stress on the value added products 
of these items. 

It has, therefore, been decided, keeping 
in view the importance of these products and 
the future prospects, as I said just now, to 
replace the Council by a statutory authority 
which would be able to discharge its func
tions and responsibilities in a more effective 
and in a more promotional manner. It will 
also be able to coordinate its activities with 
national bodies like Horticulture Board and 
the State Government for generating the pro
duction for exports and with various research 
institutions for development of value added 
products. 

Sir, it will also undertake quality certifi
cation and effectively streamline the inspec
tion and quality control for products such 
as meat and meat products. The present 
situation in this regard is not wholly satisfac
tory and therefore it needs special attention, 
particularly in the matter of quality control. 
The Authority will have representatives from 
Central and State Governments, Parliament, 
Trade, Export Promotion Councils a·nd spe
cialists in the field. 

One of the important functions of the 
Authority win be to develop processed food 
industry by way of financial assistance, feasi- " 
bilily studies, participation in equity capital 
through joint ventures and other relief and 
subsidy schemes. Registration of exporters 
of the bcheduled products, Lixing of standards 
and specifications for scheduled products for 
export will be another very important aspect 
of the working and responsibilities of this 
Authority. Inspection in sloughter houses 
and processing plants improvement in pack
ina and general hygienic conditions is also 
the responsibilty which the Authority will 
have to undertake because, hygienic condi-

Export c~ ss Bill 

tions in the sloughter houses is a very impor
tant matter and it has to be looked into 
more carefully, because as I said earlier. 
the importing countries insist upon the 
hygienic conditions and their standards are 
very high. 

The Bill contains a provision that the 
Authority will provide necessary measures 
for the development and promo.tion of exports 
of agricultural and processed food products. 
As I have said, the agricultural sector 
contribut~s significantly to our export 
efforts and it will have to continue to do so 
in a sustained manner, particularly . because 
we feel that the prospects are enormous. 
Therefore, this Authority will be able to 
achieve these objectives which we have in 
view for the export of our agricultural pro
ducts particularly in added value share. 

But increased reliance shaH, however, be 
placed on export of processed food products 
which lead to a higher realization through 
added value. IncidentaUy, it would also 
generate economic activity and additional 
employment for our people. We have sevc
nll serious constraints in the growth of ex
ports of processed food products at the 
moment. For instance, at present the food 
processing industry is mainly in the 'small 
scale sector, using technology of processing 
and packing which is outdated and out
moded. Therefore, the latest technology 
should be utilized; and only this Authority 
wi11 be able to do this. 

In order to ensure a stable market, it is 
necessary to guarantee strict standards of 
quality expected by importing countries; and 
·the quality control and quality of inspection 
will have to be standard ones, and will have 
to be raised, to meet the desired standards 
of importing counties. This would naturally 
require the input of research technology and 
a considerable degree of organizational effort~ 
which the Authority wi)) have to organize. 

In order that the Authority may have 
necessary resources to discharae its functions 
and responsibilities, a levy by way of a Cess 
on duty of customs on all scheduled aaricuI
tural and processed food products which 
are exported will be there, in a range not 
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exceeding 3% ad 1'a/or.-I11. The actual rate 
of cess will vary~ depending on the nature 
of the product, i.e. ranging from 0.5% to 3%, 
which will be the maximum. 

With these words, I beg to move that the 
two bills, viz the, Agricultural and Processed 
Food Products Export Developrr.ent Autho
rity Bill. 1985, and the Agricultural and 
Processed Food Products Export Cess Bill. 
1985 be taken into consideration together-

MR. CHAIRMAN: Motions moved: 

"'That t~e Bill to provide for the 
establishment of an Authol ity for the 
development and promotion of e \ports 
of certain agricultural and processed food 
products and for rnatters connected 
therewith, be taken into considera
tion." 

"That the Bill to provide for the 
levy and collection, by way of cess, of 
a duty of customs on the export of cer
tain agricu!tural, and processed food 
products for the develop:l1ent a:~d pro
montion of their export and for nlatters 
connected therewith, be taken into con
sideration. " 

Now Shri Raghuma Reddy. 

SHRI M. RAGHUMA REDDY (NaJgo
nda): Sir, This Bill proposes to provide, in place 
of the Processed Foods Export Promotion 
Council, an Agricultural and Processed Food 
Products Export Development Authority. 
In one way, this Bill will be helpful to far
mers and the farming community, if it is 
implemented sincerely, and the implen1enting 
authorities are honest. 

Normally, when they create .such Corpo
rations or Authorities, the idea behind it aU 
is to provide employment to some non
officials and officers who are corrupt and 
inefficient. Such peopJe are posted in these 
Corporations and Author ites. In th is Bill., 
provision has been made for too many 
members in the Authority. Many experts 
have been included, inc\uding Members of 
ParHament and peopJe connected with 

agriculture But it is too broad-based an 
Authority, and looks like a market. The 
number of members is too many. I do not 
think too many members will deliver the 
goods; and it will impossible for them to 
come to a conclusion on some issues. 

There is a refence in clause 9 to' the 
appoinment of con1nlittees by the Autho
rity. But that clause does not specify 
how many such conlmittees will be formed. 
There should be a sub-committee which 
will deal with the problems of farmers. 

Today we have become self-sufficient in 
agricultural production; and we have to 

export each and every product of of our 
country--not only these of agriculture. but 
also those of horticulture, dairy, poultry 
and 111edicinaJ plants. But we should 
maintain quality while preparing by- pro
ductl:). \Ve should acquire the latest tech
nology. You are speaking every now and 
the:1 about super technology. That 
technology should be acquired. The 
programme should be implemented sincerely 
in all the areas. 

We should plan, those items \\hich 
we are going to export to other countries. 
They should be sown in our area. \\'hich 
crop we are phnn ing to gro\\. whether 
it is horticulture or dairy or serials. first 
we have study their demand. You first 
study the delnand of the international market 
and then take up those crops and other 
things. I f you ask the farmer to grow 
a particular crop or some thing else where 
there is no market and nobody is there 
to buy that product, then some middle 
nlan will take advantage of that situation; 
he will try to get remunerative prices than 
the farmer. In this way, some body will 
become millionaire at their cost. 

The authority wh ich you are going 
to create shoud be able to study properly 
all these aspects and then only you 
can take action against them. You can 
also have a survey of what the Indian 
farmers are producing and what more 
they want. We have to compete with 
international market in other countries. 
Day-by-day, other countries are developing 
technologies. So, we have also to deve-
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'lop our technology in such a way that 
can compete with the technologies of other 
countries. Only then we can take advan
tage of our export. 

Marketing facilities and other business 
-concessions are also important If you 
are not able to find present officials upto 
the market, you may advertise and select pro
per persons for doing these things. You 
can get .trained and intelligence officials from 
some reputed concerns also, those private 
firms which are doing business in this line, 
instead of going with the present system. 

You are changing the council becaUSe 
.it is not working properly. You are going 
in for more powes and bringing a new 
system. Here I would suggest that you 
should not take the same officials and other 
related things: you can broad base it. You 
.can invite people fronl other firms also which 
have got a good reputation and can call for 
other things also from the private sector 
where trained people are there. You can 
make use of their services for the betterment 
of the authority. 

Today, the cotton growers are not gett
ing good prices because the people at the 
higher level say that they are not growing a 
good quality of cotton: that is why they are 
getting less price for it and they are being 
duped. Who is responsible for this quality 
of cotton? When you take up this issue, 
first you maintain the quality, supply and 
other things Whatever product you want, 
whether it is horticulture, dairy or any other 
product, the quality should be maintained. 
For maintaining a good quality, you require 
latest technology which is marketable in 
other countries at cheaper Tates. Then only 
you can get that technology and develop 
your own technology which can compete 
with the technologies of other countries. 

Ours is an agricultural country. 75 per 
cent of our population depend on agricul
ture. You should take the farmers into 
confidence and help them. This will help 
you in increasing your export of the farm 
products and the farmers wiJl also be able 
to get remunerative prices for their products. 
Please do not allow the middle man and 

Precessed Food Products 

Export Cess Bill 

the black-marketters to come in your way 
and harm' the farmers. I hope, if these 
things are taken into consideration, this Bill 
will help the farmers in getting remunerative 
prices. I am of the opinion that you will 
be helpful the farmers and I hope. that this 
Bill will help the farmers in improving their 
quality of products. 

[Translation] 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): Mr. Chairman, Sir, I am 
grateful to you for giving me an opportunity 
to speak. I want to thank the Government 
for bringing the Bill in connection with 
change in policy regarding agriculture, 
because peasants have been demanding for 
quite a long time that when different corpo
rations have been set up for export of the 
industrial products, arrangements for export 
of agricultural products should also be nlade. 
The peasants have been demanding this for 
the last 5 to 10 years. Therefore. I think 
that today is a very auspicious day for the 
farmers when the Government have made 
provision through this Bill that the farmers 
can also export their products directly on 
their own or through their cooperatives. Just 
now the hon. Minister has said that out of 
the total exports, 25 per cent consists of 
agricultural produce (including meat etc.). 
In the meeting held in 1982 it was stated 
that during the last 5 years, agricultural 
produce worth Rs. 1435 crores had been 
exported and our target was of Rs. 3,500 
crores. I am not aware upto what extent 
they have achieved the target and how much 
they are going to achieve. During the Sixth 
Five Year Plan, what was our target for 
exports and what target has been fixed for 
the Seventh Five Year Plan and what will be 
our policy to achieve that target? What 
we are seeing is that the step taken by the 
Government is a good step, because the 
government wants to enter into joint ventures 
and I would support this move .. but I would 
request the hoo. Minister that while entering 
into the joint ventures, he should encourage 
the cooperative movement, because in this 
industry also, monoplists and agents are 
engaged. When we want to export certain 
better quality items we should send those 
items through cooperatives. You can look 
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towards NAW. NAFED is engaged in the 
trade of jute, cotton and other items and 
every one is aware as to ho\y it is function
ing. Take the example of onion, When 
we suffered losses in the trade of onion, 
every State Government decided not to export 
onion at a loss. In the case of banana also 
the same thing happened. When yield is 
very good and we try to export the produce, 
we do not get remunerative prices for that. 
Therefore, we should think of formulating a 
long term policy. If we prepare a long term 
policy, they cancel our orders whether these 
are for rice (basmati or any other variety), 
wheat, cotton, tea, coffee or any other 
commodity. At that time, these commodi
ties Hood the Indian markets and the farmers 
become the victims and suffer huge losses. 

One thing more I want to say and that 
is about the warehousing facility. For the 
commodities we want to export, there should 
be increased storage capacity available, and 
this ca.pacity should be enhanced in a scien
ti6c manner. For this, if some investment 
is required, that should also be made. If 
we say that the agents who want to export, 
should create storage capacity, then that is 
not going to happen. The government has 
brought forward this Bill and if there are no 
god owns to store the processed food and 
agriculture produce and if we do not have 
any sustain ing power, then the time we go to 
international market, we will have to suffer 
losses as we wiJJ be forced to sell the items 
to other countries. I, therefore, urge 'that 
storage capacity should be created. 

A mention has also been made about 
registratien, Registration should be a bit 
easier, Present1y, it is qlJite cumbersome. My 
friend has said that study about the market 
potential in foreign countries should be made 
~ __ governmental market agency so that 
the farmers and the country can come to 
know about the pot~tUllity and the farmers 
may decide their croppin, pattern as to what 

they should produce and what they should, 
not produce. This they can do keeping in 
view the requirements of the foreign market 
as well as domestic market. If it is not done 
so and some commodity is produced in 
abundance, e.g. now the cotton crop is in 
abundance, we will insist for export of the 
item and the government will say that it is 
not possible, because there is no demand in 
the foreign market and we will suffer losses., 
In the case of sugar, the same' thing has 
happened. In the matter of tea and coffee
also, the same thing has happened. Therefore~ 
I feel that there is imperative need of increas
ing our warehousing capacity. If there is no 
facility of warehousing, then the agriculture 
and processed Food Development Authority 
will not be able to function in the way we 
want and the interests of the farmers will 
not be protected. 

Another thing I fail to understand is 
about resources. You have talked of levying 
cess and that is 3 per cent at the maximum. 
That differs from product to product and 
varies from item to item. I would like to 
know from the hone Minister that as you are 
not merely exporting agricultural products~ 

different industrial goods are also being 
exported, which are those industrial goods 
for whose resQurces you have levied cess and 
why do you want to levy cess on these 
products only? - It will ca':lse difficulties to 
the people. While exporting, if you levy cess 
they will cost more· You .,hould see that 
removal of cess does not result in any 
difficulty as you arc not levying cess on many 
more iteU]s and for agricultural export deve
lopment you are levying the cess. I do not 
consider it good and proper. 

17.80 hrs. 

{English1 

MR. CHAIRMAN: The hon. Member 
will continue tomorrow. 
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MOTION RE: SEVENTH FIVE YEAR 
PLAN, 1985-90 

{English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A. K. 
PANJA): I beg to move: 

"That this House do consider the 
'Seventh Five Year Plan, 1985-90; laid 
on the Table of the House on the 4th 
December, 1985." 

"17.01 hu. 

[MR. DEPUTY -SPEAKER in 1M chair.} 

SHRI BASUDEB ACHARIA: I am on 
point of order ••• 

SHRI SAIFUDDIN CHOWDHARY: 
What is the point in discussing this document 
now'? ..• (/nterruptions) 

SHRI BASUDEB ACHARI·A: This 
Plan has already been finalised. 

Now what will we discuss? We want 
to know from the hone Minister whether our 
suggestions will be incorporated in the 
·document or not ... (Interruptio1u) 

SHRI SURESH KURUP: What is the 
use of discussing this ? ~ _ (Interruptions) 

MR. DEPUTY-SPEAKER.: Already 
this point has been discussed. You can also 

.-express your views on it. 

SHRI BASUDEB ACHARIA: This 
House did not get any opportunity to discuss 
this Plan before the finalisation of this 
·document .. (/llterruptions) 

MR. DEPUTY-SPEAKER: It has been 
-decided by the Business Advisory Committee 
that it wiJl be taken up at 5 O'clock today ... 

·(111 terruptioll$) 

SHRI BASUDEB ACHARIA: How is 
Parliament being by passed by this Govern
ment ~ The plan has already been finalised· • 
. (lnterruptio"s) He is not replaying whether 
·our sugcstions will be incorporated in the 
Plan document. This has never happened. 
How is the Government by passing Parlia-
ment 1 .. 

• -(IlIte,ruptiofts) 

We want to know whether our suggestions 
will be incorporated or not. 

.. . (/llterru ptions) 

MR. DEPUTY SPEAKER: The Minis
ter is there, he will explain. The Minister 
is on his legs. Please take your seats 

.. (Interruptions) 

SHRI BASUDEB ACHARIA: What is 
tbe use of discussing now at this stage in the 
House after finalisation of the document 1 .• 

•. (Interruptions) 

MR. DEPUTY SPEAKER: How can 
I hear all of you. 

• •. (Interruptions) 

SHRI S. JAIPAL REDDY: You can 
call one of us •. 

••. (Interruptions) 

MR. DEPUTY SPEAKER: 
Reddy wants to say something. 
your seats, all of you •• 

... (Interruptio1U) 

Now Mr. 
Please take 

SHRI BASUDEV ACHARlA: We 
want a categorical reply from the Minister •• 

•. (Interruptions) 

SHRI M. RAGHUMA REDDY: We 
want an open discussion, not only on the 
document •• 

•• (I~err~/jons) 

SHRI S. JAIPAL REDDY: Only one 
point, Sir. It never happened in the history 
of Indian planning that a plan document 
was first adopted and then brought before 
the House for discussion. The tradition has 
been to discuss the Approach Plan in the 
House first and then have it adopted later 
on. For the first time, this time all the 
tradition the sound precedents have been 
raucously violated .•. 

••• (Illterruptiolfs) 

SHRI BASUDEB ACHARIA: Why are 
you interrupting ? 

• • (illurruptions) 
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MR. DEPUTY SPEAKER: 'You have 
mentioned your point now •• 

••• (Interruptions) 

SHRI S. JAIPAL REDDY: It is a 
vital point, Sir. 

MR. DEPUTY SPEAKER: Now I am 
al10wing the Minister •• 

•. (Interruptions) 

PROF. P. J. KURIEN: Why do you 
allow him to make a speech, Sir ?. 

••. (lllt errupti::Jlu) 

SHRI BASUDEB ACHARIA: First 
we want a categorical answer from the 
Government .. ' 

••• (/nterruptions) 

SHRI V. SOBHANADREESWARA 
RAO: Let the Minister assure that after 
discussion in this House, the Government will 
prepare another document taking these views 
into consideration . 

. (Interruptions) 

MR. DEPUTY SPEAKER: All of you 
please sit down because already you have 
told your point. The Minister is going to 
reply now •• 

•• (Interruptions) 

SHRI M. RAGHUMA REDDY: Is he 
going to give answer to that? . 

••. (Interrup~ions) 

SHRl BASUDEB ACHARIA: This has 
never happended Even during Janata rule. 
the draft plan was circulated among the 
peop1e to elicit public opinion .. 

•• (Interruptions) 

SHRI A. K. PANJA; If aU of them 
speak, how can I answer ? .. 

••. (Interrupt ions) 

MR. DEPUTY SPEAKER: If you want 
the Minister's reply for clarification, then 
please take your seats·· 

•.. (b,terruplions) 

SHRI A. K. PANJA: Mr. Deputy' 
Speaker, Sir if all of them ask questions, I 
cannot anwer. One point has been raised . 
about the procedure as to when it is laid 
before the House. In fact, this was placed 
before the Business Advisory Committee and. 
knowing the back history, all of them agreed 
unanimously that it . should be laid today. 
But for the information of the Members,. 
those who are not Members of the Business 
Advisory Committee, may I say what is the 
procedure? I was not here before but I am 
told the procedure is that the Approach Plan 
was discussed in the National Development 
Council in the month of July, 1984 and the 
then Prime Minister, our beloved Indira ji, 
presided over. In that National Develop
ment Council. with all the States, it was 
discussed threadbare. After that, the whole 
year was taken for the purpose of examining 
the various suggestions that were put forth 
on the Approach Plan at the National Deve
lopment Council. The procedure is that 
after the Approach Plan is made ready, the 
book is prepared, and the book is circulated 
to the States again. i. e. to the Members of 
the National Development Council. It was 
circulated . 

SHRI BASUDEB ACHARIA: What 
about the Parliament ? 

(Interruptions) 

SHRI A. K· PANJA: Let me answer~ 
please, (Interruptions) If the Members do 
not listen, what can I do ? 

SHRI BASUDEB ACHARIA: Why 
should we not get opportunity? That is our 
quesion . 

(Interruptions) 

SHRI A. K. PANJA: After it is placed 
before the National Development Council .. 

(Interruptions) 

SHRI BASUDEB ACHARIA: My 
question is after the Government has finalised 
the Plan Document, whether our suggestions 
wilJ be taken into consideration . 

(Inlc.rl'uptions) 

SHRJ SAIFUDDIN CHOWDHARY:
What will happen to our suggestions? In 
the discussion we wi II m~ke so many sugges
tions, will the incorporate them? 
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SHRI A. K. PANJA: 1 cannot change 
the procedure. After it is discussed in the 
National Developteent Council •. 

(In! errl.p 1 ion~ ) 

;'SHRI GHULAM NABI AZAD: It 
was decided at the Business Advisory Com
mittee. The 1eaders were also represented 
there. EVen there we had discussed the 
procedure. 

(Interruptions) 

SHRI A. K. PANJA: In the National 
Development Council held on 8th and 9th 
November .• 

SHRI SAIFUDDIN CHOWDHARY: 
Our question is even the Draft Plan was not 
discussed. in the House. Now the final 
Document has come. Why was the Approach 
paper not discussed, draft Document not 
discussed and after the final Document was 
adopted by the National Development 
Council .. 

(Tnferrllpf ions) 

SHRI AMAR ROYPRADHAN: Why 
they did not place the Approach paper before 
hand? Why are you ignoring Parliament? 

SHRI A. K. PANJA: I think the hon. 
Members are unnecessarily agitated. 

(Interruptions) 

SHRI A. K. PANJA : I have heard you. 
Now please hear me. The Approach Paper 
when it was discussed in the National 
Development Council, it was placed in both 
the Houses. 

SHRI S. JAIPAL REDDY: But it was 
not discussed. 

Sl:IRI A. K. PANJA: It was discussed 
in Rajya Sabha Thereafter the draft Plan 
was made and after the Draft Plan was 
nlade, on oth and 9th Novernber the National 
Development Council had a final sitting. 

During these two days for long hours 
they exercised over it and various sugges
tions were made. Then the opinion that 
emerged was taken as consensus. The 
consensus opinion was that the Draft Plan 

may be approved. It was approved with a 
note of dissent given by the Hon. Chief 
Minister of Tripura and the hon. Chief 
Minister of West Bengal. Then it was passed. 
After that the procedure is that it has to be 
discussed again in the House and again in 
the Rajya Sabha. That is the procedure and 
that is the last stage I am in. (Interruptions) 
One moment please. 

After it is discussed, points come 
up. Now, what is the use of a discussion 
if we say something and it is not consi
dered? . Here I would submit that after 
a Plan is made, it is an overall structural 
framework. Annual Plans are discussed 
every year. Now. if any suggestion comes 
. in we are not saying ~e never committed 
any error or our predecessors have discussed 
it and we have not there may be error in 
priorities of time those valuable points 
raised by any hon. Member, will. immedia
tely be taken into consideration and if any 
correction is required to be made anything 
important which we forgot or did not look 
into, certainly in the Annual Plan discussion 
we will decided on it. Otherwise what is 
the use of a discussion? I may assure the 
hon. Members that each Member's sugges
tions are taken note of when an hon. 
Member is speaking. Even the corrected 
speech is taken up and ana1ysed by me. 
After that the points have been analysed, it 
is given to the Deputy-Chairman. He with 
his expert Members looks into it and if there 
is any valuable suggestion, we do try to 
dovetail it with the Annual Plan. This is 
the practice we are following over the years. 
Therefore~ the hon. Members may not be 
agitated. 

Seven hours have been fixed for this in 
consultation with the Members of the Business 
Advisory Committee who are all experienced 
Members. They knew this procedure. They 
are fully aware of the background, history~? 
etc. If no one was aware~ it is really a ' 
misfortune, Sir. Everybody was aware of the 
background and that is why unanimously it 
was decided that before it is placed before 
Rajya Sabba tomorrow it should be placed 
in this House, So, kindly hear me. I am 
sure that it wi)) be a fruitful discussion. Let 
me place this before this august House. Sir,. 
I have to read ' the written speech. That is 
the procedure. 



4$1 MollolI": 7th DBCBMBBR. 16; 1915 

( Shri A. K. Panja ] 

Sir, I have the priviJeae of moving the 
foUowina Motion for the consideration of 
tbe House : 

1 beg to move: 

"That this House do consider the 
'Seventh Five Year Plan, 1985-90', laid 
on the Table of the House on the 4th 
December, 1985." 

Fton. Members to whom the document 
was made available when it was laid on the 
Table of the House 01'1 4th December, 1985 
would no doubt have had the chance to JO 
through it. I would, therefore, confine mYself 
to highlighting some of the major thrusts and 
pOlicy directions outlined in the Seventh Plan 
docutnent. 

I can make no ~tter beginning to this 
presentation before the House than to call 
to mind the Prime Minister's Address to the 
National Development Couneil when it met 
on 8tb and 9th November, 1985 to consider 
the draft Seventh Plan. The Prime Minister 
had said, and I quote : 

"The adoption of the national plan 
is a sill1ificant event in a planned 
economy. The Plan sets the pace and 
direction of development in a long-term 
perspective. It defines socio-economic 
objectives and priorities. It lays down 
concrete aoa)s for Government, both at 
the Centre and in the -States. Perhaps, 
most important of all, it embodies tbe 
national consensus on how to eradicate 
poverty and to build a strong, self-reliant 
society. Each Plan takes us nearer to our 
cherished goal of socialism." 

In formulating the Plan, we have carried 
out the wishes of our beloved Indiraji when 
she pve the call at the National Develop-
ment Council meeting in July, 1984 to build 
the Sevenlh Five Year Plan around the basic 
priorities of Food, Work and Productively. 
It was she, who, with her firm arasp of the 
csseatials that are the underpinning of the 
entire Plan economy, had given a clear call 
for seeinl to it that these priorities inform 
every sectQr of our plaonina effort. In for
mwatiq the Plan we have. therefore, kep
in view the mandate given by the National 
Development Council under her lead when 

it approved the Approach Paper last year. 
The imperatives of providing for food and 
an ~xpended system 'of food security, for 
creating employment opportunities and for . . ' 
raisIng the productivity of our agriculture 
and industry, have guided us in the prepara
tion of the plan, and these have found aceep
t~rice and endorsement by the National 
Development Council at its recent meetin, 
when it approved the Plan. Furthermore, 
particular attention has been paid to develop
ment of human resources# and of raising the 
capability of the infrastructure, since these 
are of critical importance for susttlining. 
the growth process. Subst antia} increases in 
the provision of outlays have been made for 
both human resource development and for 
the infrastructure. 

Hon. Members are no doUbt aware that 
as was mentioned by the Prime Minister t~ 
the National Development Council, the. 
Seventh Five Year Plan builds en the strong 
growth performance of tho Sixth Plan. As 
the 'Prime Minister said-I quote : 

"'The Sixth Plan growth target of 
about 5% has been acbleved. The per
formance of the agricultural sector was 
particularly impressive, specially in food 
production. Substantial progress was 
made in k.ey industrial sectors, includina 
coal, oil, power, cement, fertilisers. The 
Plan laid special emphasis on reducin, 
poverty. 

The percentage of population below 
the poverty fine has declined significantly. 
However, we have still a long way to go. 
We shall flaht tbe battle against poverty 
with determination, and with an our 
strength. 

AU this has been achieved while 
bringing inflation firmly under control and 
managing the balance of payments 
successful1y. " 

I would now like to give some statistics 
which will, I hope, serve to underline what 
the Prime Minister had said, and how we 
propose to carry out the mandate of the 
National Oevelopment Council in the imple
mentation of the Plan. As Members win 
know from the Plan document, the total 
public sector outlay is placed at Rs. 180,000 
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crQrers pv.,r tM geJl~1lth Plan, and of this 
• m(lunt, Rs. 95,534 crores is the (:Antre's 
outlay, while ~he 0lltlays of the States aud 
l)Qion T_rritori., ar~ ,x~ted to be J,ts. 
8Q.,69~ crores and Rs. 3768 crares respectively 
Th, sros~ do~stiQ proQu~t is prQject~ to 
incte,~ ~~ 5 per cent per annum, with the 
v~lue of goss (lQtput f.lf agriculture increasing 
at 4 per cent per annum \yhile that of mining 
and manufactruring is slated to grow at ~~3 
per cent. Si' the contribution of electrici~y, 
gas and watersupply to gross output would 
be at about 12 per cent per annum, while 
that of transport wo~ld be aropnd 8 per ~nt 
per aQnum. 

Members would be happy to know that 
as mu~h as 30.45 per cent of the total outlay 
of the Centre, the States and the Union 
Territ~ries is devoted to Energy, with Agri
cultural and Rural Development, Irrigation 
and allied sectors accounting for 22 per cent 
of the total outlays. The next highest per
centage going tQ Socia] Services is 16 .. 31 per 
cent. In rupee terms these outlays come to 
Rs. 54,821 crores for Energy, Rs. 39,772 
crores for Agricu1tural and Rural Develop
ment, Irrigation and alli~d sectors and Rs. 
29,350 crores for Social Services. The next 
highest slice of outlay is for Transport, which 
with an o\ltlay of Rs, 22,971 crores accounts 
for 12.76 per cent of the total public sector 
outlays. Members wi)), I hope, note that 
the public sector outlays, therefore, provide 
for the major thrust areas of the Plan in 
adequa te measure. 

Sir, this brings us to the structure of the 
Plan, and how through the pattern of 
resource allocation, it is ho"ed to achieve 
tho Plan objectives. As the Prime Minister 
had said in his address to the National 
Development Council : 

"Agriculture is the backbone of Qur 
~onQ~Y. It is here that sustained growth 
gell~rates pr<>d~ctive employment for 
the lari.e~t n",mbc;r of pepple. RisinS 
~mploYmellt m~~ )~s poverty. Expand
ing agricultural production is also essen
tial for industrial growth and for 
advances in other secters ef the economy. 
The task befBl'e us now is to bring about 
faster and tnore even Jllficuitural growth. 
We have to extend the green n:volution 
to the eastern reiion and to dryland areas 
wb ... a larae·part of our population is 

concentrated, and it is be~ Utat u. • 
problem of poverty is most acute. This 
will help to remove regional imbalaftCC 
and it is the key to a successful attack 
on poverty." 

The agricultural strategy has its objec
tive the building of an expanded system or 
food security at rising levels of per capita 
consumotion. I would invite the attention 
of Members to table 2.11 in Vol. I of the 
Plan document where the socio-economic 
in<Jicators of change have be~n set out in 
brief. 1 t will be noticed that per capita 
consumption of foodgrains, would go QP 
from 178 kg. per capita per allDUm iJa 
1984-85 to 193 kg. by the end of lhc 
Seventh Plan, and further to 215 kg. per 
capita per annum by the year .2,000. We 
have to develop our water resources strenl
_then and expand the extcntion effort by 
which the research results in our agricul
tural research institutions are carried down 
to the field, and to bring about basic ins
titutional changes in agrarian relations tb~t 
can no longer be evaded. The consoli
dation of holdings, and land reforms are 
important not only for social justice but 
are equallY important for a&ricultural 
growth. We have to develop and oxpand 
the system of infrastructure for providin. 
to the farmer, the inputs that be requires 
for sustaining his effort9 which is central 
to the grouth process in India in the shape 
of seeds, fertilisers, creditsY besides extendiD& 
the infastructure after the harvest, that is 
for marketing of his J)roduce in such a way 
that he is able to raise his income levels 
without being subjected to adverse nuctua., 
tions. 13 millions hectares 'of irrigation 
potential will be created as part of tb. 
on-going develDpmcnt of essontial input 
like water for our agriculture. 

The gross cropped area will, we hQJlC. 
go up from 180 million hectares in -1984-85 
to 190 million hectares in 1989-90. S~ial 
programmes are to be formulat~ ud 
impletneatod for eff~ting a brcak-tbfo.uh 
in rice output, especially in the Be.$ter. 
region and some of the Southern S tatCl; 
for dQl-land farming; and for production 
Qf oil seeds and pulses-

Proarammcs for raising small and mar
ginal farmers 9 productivity wiD figure 
prominently in the strateay for Rising tIae 
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incomes of the poor. Finally, a fro res ta
tion will receive special emphasis during 
the Seventh Plan. In this context special 
mention ought to be made of the role of 
the newly established National Weasteland 
Development Board, which has been 
charged with the responsibility of drawing 
up a plan for the de .. 'elopment of waste
lands through a massive programme of 
afforestation and tree planting. 

Hand in hand with agricultural growth 
and thrust, there will be taken in hand an 
attack on poverty and unemployment. 
In keeping with this approach, not only 
does the Seventh Plan propose that a 
substantial part of additional production 
should arise from small and nlarginal 
farmers and from rain-fed and dry-land 
areas and particularly those in Enstern India 
but there is also envisaged a special efforts 
at raising the agricultural productivity in 
the rice growing areas in Eastern India. 
Besides the beneficial effects of agricultural 
production and on the inC0I11e accrui ng to 
small and marginal farmers, there will also 
be undertaken the employement oriented 
programmes, such as National Rural Emp
loyment Programme and the Rural Land
less Employment Guarantee Programme, 
which would contribute significantly to the 
generations of additional employment 
opportunities in the rural areas. 

The third eJement of our strategy for 
tackling unemployment in the economy is 
by having a faster rate of growth for in
dustry and a considerable expanded housing 
programme in the private sector for which 
attempts would be made to provide finance 
through institutional sources. 

Thus, these three elements taken toge
ther, i.e. rise in agricultural production and 
productivity, employment generation pro
gramme and income generation programmes 
like NREF and IRDP and faster industrial 
growth would, all taken together, generate 
a larger volume of emplyment both in the 
agricultural and in the non-agricultural 
sectors than in the past. I would, particu-
1ar�y' like to stress for the benefit of the hone 
Members what we envisage on the employ
ment front and in respect of poverty levels: 

We hope to generate 40 million stan
dard person years in the Seventh Plan, as 

against a net addition to the labour force 
of about 39 million persons over the same 
period. That is to say that employment 
opportunities will grow at 4% per annum 
as against a growth of 2.5 or 2.6% of the 
labour force in this plan period. Nearly 
18 million standard person years out of th e 
40 million standard person years of 
additional employment will come from 
agriculture, while the service sector will 
contribute nearly 10 million standard person 
years. "!\,{anufacturing", "Con~,truction" 

and "Other transport" will constribute 6.7 
million, 2.2 million and 2.4 million standard 
person years respectively. The Seventh Plan 
is, thus, an employment oriented Plan and 
by means of the strategy we have adopted 
in resource allocation and in the generation 
of value added in the economy, we will be 
carrying out the second directive, which our 
late beloved Indiraji had given us i.e., that 
our people must be found productive employ
ment in order to be able to nlake their 
contr"ibution not only to the national deve
lopnlent effort, but also because it adds to 
one's sense of personal achievement and 
human dignity to be productively employed in 
doing useful work. Hon. Members would 
be further interested to know that the 
overalJ strategy in the Seventh Plan is aimed 
at reducing the poverty levels from around 
37% of the total population in 1984-85 to 
around 26% in 1989-90 in absolute numbers 
the number of people crossing the poverty 
line would be about 62 million, of which 
the rural/urban break-up is 53.6 mil1ion 
and 8.3 respectively. Inherent in our entire 
planning strategy is the underlying concern 
for reducing poverty and making India a 
more equitable, socially just, and less eco
nomical1y disparate society. These are some 
of the most important features of the stra
tegy of the Seventh Plan. 

10. This brings me to another aspect of 
social justice, and on which our Prime 
Minister has laid great stress ever since he 
took charge of the new Government with 
a massive mandate from our people. As he 
told the National Developement Counc iI 
and I quote: 

"Development is not about facto
ries, dams, and roads. Development 
is about people, the goal is material, 
cultural and spiritual fulfilment for the 
people. The human factor the human con
text is of supreme value in development." 
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It is for this reason that we have pro
vided proportionately larger allocations for 
human resource development. Policies and 
programmes in the fields of education, 
-culture, hea lth, welfare of women and youth, 
uplift of scheduled castes, scheduled tribes 
anCl other weaker sections, aim at creating 
a stronger and more cohesive national 
comtnunity. All must have access to the 
benefits of modern knowledge. At the same 
time, we must preserve our heritage, the 
poise and strength of our inner spirit. We 
shall strive for quality and excellence in the 
life of the community and in that of indivi
duals. Our every effort must aim at fuller 
development of man as an integrated per
sona�ity synthesising science and spiritua
lity. 

"Th is conception of a harmonious 
society rests on balances-balance bet
ween resources and population, between 
material growth and inlellectual, moral 
and spiritual development, between 
nature and man.'" 

J ]. Corresponding to this vision, we 
have provided for a massive increase in the 
resources, which have been allocated for hu
man resource development: these have been 
stepped up from Rs. 14035 crores proposed 
when we framed the Sixth Plan, to Rs.29,350 
crores in the Seventh Plan. We have, thus, 
more than doubled the proposed outlay from 
the Sixth Plan to the Seventh Plan and 
these, taken together in the fields of edu
cation, health, integrated children~s develop
ment programmes, programmes for the 
socio-economic development of women and 
for upliftment of disadvantaged classes, for 
the scheduled castes and the scheduled 
tribes and through the minimum needs 
programme, would deliver some of the basic 
essentials of social overhead consumption 
needs of our people. 

The immunisation programme to pro tee t 
young children and women from the diseases 
to which they are particularly prone and the 
programme to ensure safe drinking water 
supply to an our population are two of the 
major welfare measures to be undertaken 
in the Seventh Plan. We propose an in
crease in enrolment at the elementary 
education stage, that is, covering Classes 
I to VIII by 25 million, so as to cover 92 

per cent of the population of children in 
the age group 6-14 years. These are all 
parts of the entire package for delivering the 
essentials of human resouce3 development 
in the Seventh Plan. 

We also propose to undertake nlajor 
initiatives to reduce the rate of population 
growth. The family welfare target is an 
effective couple protection rate of 42 per 
cent of all eligible couples by 1990 and a 
reduction in the infant mortality rate to 90 
per thousand of propu lation. Progrmmes 
for housing for rural families and for im
proving the lot of urban slum dwellers and 
for the development of medium and small 
towns are also part of the general pro
gramme for improving social services in 
our country. 

This brings me to the programmes for 
industry where the rate of growth is expected 
to be around 8 per cent in the manufac
turing sector by removing infrastruc:ural 
constraints like power shortages and trasport 
shortages, by facilitating better utilisation 
of existing industrial capacity through a 
rapid increase in the demand for 
mass consupmption goods that will be requi
red to satisfy the needs of those who are 
to be provided higher incomes and increased 
employment, whether in the rural areas or 
in the urban areas. \Ve expect to sustain an 
overall improvement in the rate of growth 
of industry better than in the past. Hon. 
Members will be glad to know that energy 
sector has been accorded the highest ever 
allocation in a Plan period, accounting 
for as much as 30.5 per cent of the total 
public sector outlay. There are massive 
increases slated for the production of power, 
coal and of petroleum details of which could 
be found in the appropriate chapters of the 
Plan document. Cement and fertiliser 
production is also expected to go up over 
the Plan period, with cement production 
reaching the level of 49 million tonues of 
production by the end of the Plan, while 
domestic fertilisers production is slated to 
go up from just over five million tonnes at 
the beginning of the plan to 8.75 million 
tonnes . in 1989-90, Aluminium imports 
will be eliminated completely when our 
production touches 499,000 tonnes in 1989-
90, though some imports of copper, lead 
and zinc will still be required. 



459 Moljoll re: 71h DECEMBER 16, 1915 Five Year Pig 460 

SHRI MOOL CHAN» DAO.: Sir, it 
is al~dy past 5.30 p. Tho HttlJS4' $keuid 
tflke up the Half-an-HouF Discussion. 

MR. DEPUTY -SPEAKER: The "alf
an-Hour Discussion will be taken up. I will 
allow you. 

Shri A. K. PANJA: Dagaji, I will not 
take n10re than two or three minutes. 

This brings me to the last a~pect of the 
Plan, i,e" its financins. All sectors of th~ 
community have to reco&nise that the financ
ing of the massive oullay of the &eventh 
Plan require determiqed and m()fC intense 
effort for the resource mobilisation. The' Plan 
is crucially dependent upon the achievement 
of the target of tax-ratio to GDP improving 
by two per cent, that is, from 16.3 per cent 
to 18.3 per cent over the Plan period. 
Subsidies and other non -Plan expenditure 
will have to be firmly contained if excessive 
recourse to deficit financing is to be avoided. 
This will no doubt entail som~ sacrifice by 
those who have been aettin.a the benefit of 
the subsidies, but unless this is done, the 
resources cannot be found. The public 
~tor enterprises of ~he Central alld the 
State Governments alsa will !lave to subject 
them5elvcs to a rigorous discipline so as to 
reduce their cost of production and to 
increase their margins so as to generate larger 
internal resources of their own for financing 
additional investment. All tpese q1e~sures 
would be essential for ~Qer~ti8g reS(>UfCCS 

in 'a 'non-inflationary matUler. Wllere the 
losscJ of p~b1ic Sect()f un~~kin~ arC! acisi~g 
f,.em Igw productivity, or froQ) mapal~nCJ.1 
di~iencies, these will reqqir~ to be rec.~died 
witltout allY loss Qf time, as the, ~mm\1nlty at 
I.., ~nQt be e~pec~ tQ t>=f ~e results 
of ineO.lci~y arisi~ fr@1 th,* r~~. 
S\JCIl inC?fficicncies got rcrfl~teq ~iUter in ris
ing IV~S, whether ill tbe warket or . thrQ,u.alt 
adminis,t4'red prices, Qf jn J~s Jll'qrr~d, 
wl1idt have to be made goqd fro),ll t~ reve-
n~es. 

To Qlaiptilln the \liability of eX~~~Qal paYr 
ment$~ it will be n~ .0 ~iJ)' ~~r 
attention to ~xports by ~ iq~ientJy wqrtc
ina industry, ~J;ld to w.n~ip the grQ~h .of 
jft'lftnrts. O\1r ~xport pe,rf()rm'J;lce stl1. dlS-
U~ ... ~ • and in the' nlvs ~ 5tRJ~turiJ WCfl~ " ~ 

interest of an or4~ly n;tllll~t of our 
balance of paymentll as mentioned in the Plan 

document, the~ will have to be substantia' 
imprevcmont in the compotiti~ess and qua
lity of ()ur eJtports 

I would like to c9Ilchlde tbi$ present3tion 
to the House by mlkina a Qriof reforanee to 
some of the major problem areas which ar~ 
crucial to the success of the Plan. 

Firstly, rehabilitation and revitalisation 
of the agricultural c~dit system is essential 
for achieving the aaricultural targets of the 
Plan. For financing adequately the input 
rcqujromeAts of aITioulturc, the mountina 
overdues in the agricultural credit system 
must be firmly controlled Agrieultural 
credit cannot continue to be onc-way out
flow only. 

Secondly, the quality of our agricultural 
and rural devcb;'lpment administration must 
show substantial improvemcnt and the plann
ing capability at the district level has to be 
made effective so that planning from below 
takes firms coasts. The large flows of money 
to various anti-poverty programmes will be 
able to make a true impact in reducing 
pove~y at the grapnd level only if this 
imp:fovement in the delivery system comes 
about. 

Thirdly, the basic strategy and the pro
gramme contoat of the family welfare pro
gramme bas to be looked at afarsh, so as to 
bring about a faster reduction in the rate of 
population .rowth. 

Fourthly, there must be a major improve
ment in the productivity, the efficiency, and 
the intemal rC$Ouroc _Deration of the public 
sector eBterprises hoth of the Centra) and of 
the States. Only by raising their performance 
levols, can there be delivered the infrastrac
tural requirements for attaining the late of 
growth evisaged in the Plan anq for deliver
ing the fruits of development of our people. 

I have outlined above tho basio strateaics 
and the broad aims and objectives and the 
ratitmale undertying the structure of reSO\lroc 
allocation of the Plan. With these words, I 
commend the Seventh iliaD 19I5·90 to tho 
House for its consideration· 

I cannot help but recall Shri RabindraData 
Taaore's lines in BonplL 
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"Balo BaIt) &abe Shate) Bina Benu 
Rabe Bharat Aabar Jagat Sabhai Shresh
thaaasan Labe". 

SHRI AMAR ROYPRADHAN: The 
poetry is not df Shri Rabiridranath Tagore, 
it is of Shri Atul Prasad: 

SHRI A.K. PANJA : I am always remin
ded of Tagore whenever I think of Atu) 
Prasad. 

11.41 hrs. 

BUSINESS ADVISORY COMMITTEE 

Se,enteenth Report 

(English) 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRi GHULAM NABI AZAD): 
Sir, I beg to present the Sev~nteenth Report 

of Business Advisory Committee. 

17.44 hrs. 

HALF AN HOUR DISCUSSION 

Medical Scheme for DTC Employees 

(Trans/ation] 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Deputy Speaker, Sir, I had asked a 
question (No. 155) which reads as under:-

{English] 

The total expenditure on medical facilities 
of DTC during the last six months and the 
number of employees registered thereof. 

Whether the scheme for the we1rare of 
the Employees is likely to be discontinued. 
The answer was : 

The total expenditure Rs. 7,72,86,318 for 
5ix months. 

T rans/atiolf] 

The Delhi Transport Corporation has 
suffered loss to the tune of Rs. 113 
crores during the period of one year and 
the Delhi Transport Corporation spent 

an amount of Rs. 7 crores under a medi
cal scheme during the period of 6 months. 
I would like to tell you as to how this. 
mOney was given in the past. In the 
rej)ly to an earlier qucstion in this regard 
it was stated as under: 

[English) 

,. About 36,000 employees and their 
families are getting medical facilities. In 
1982-83 the amaut given was Rs. SS,03,316/
In 1983-84 it became Rs, 73 lakhs. In 
1984 .. 85 it jumpea to Rs. 9.15 crotes'. 
It increased by about fifteen times in one 
year 

[Translation] 

An amount of Rs. 7.15,00,000 was 
paid to them under the medical scheme 
alone. I am happy to note that one of 
our Ministers has achieved a gre~t success 
iii the Deplrtment of Railways. I am 
not saying this, but the work done by 
him speaks of him. The same Minister 
is also Minister of Transport, but the 
manner in which this money has been paid 
is a matter of regre t. Had this money 
been paid their welfare, I would have 
welcomed this step. The Delhi Transport 
Corporation has paid an amount of Rs. 
7 crores during the period of 6 months. i.e. 
this amount will cone to Rs. 14 crores 
in one year. They are very clever and 
they know the art. I am saying this because 
it is happening during the regime of a 
Minister, wqo is fearless and who takes 
very quick decisions. Sir., I would like to 
know as to what this scheme is after all. 
You are fully aware of the state of affairs 
prevailing in the Delhi Transport Corpo
ration. I wish that nobody should travel 
by DTC buses. Thc Delhi Transpon 
Corporation has a fleet of 5,000 buses 
which include 900 private buses which are 
under its operation. Still it has suffered 
heavy losses during the period of one 
year. One will feel surprised over this 
huge . loss. The D. T. C. has suffered a 
loss of Rs. 176 crores. It has played 
with the people of the country. It has 
suffered successive losses from 1958 to 
1980. It has suffered loss to the tune of 
Rs. 113 crores during the period of one 
year alone. Who tools this money? You 
should look into this scheme. It is a very 
wonderful scheme! Evet an M. P. does 
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not get so much monyes. Some of the 
employees got reimbersement to the 
extent of Rs, 3,000 each. They gave the 
reply very wisely that they were not aware 
of it as they do not maintain separate 
account in respect of each employee. I 
would like to know the names of doctors 
and chemists included in the panel. On 
what _basis they are included in the panel ? 
This nlatter involving an amount of Rs. 7 
crores has come up before this House 
under your chairmanship. The Minister
incharge is a very powerful Minister. He has 
also found time to be presnt here now. 

In reply to this question it has been 
stated: 

[English] 

"In view of the large number of 
em ployees covered undea this scheme 
individual accounts are not maintaided", 

I Translation) 

What is this scheme. I would like to 
know l.he details of this scheme. 

(English) 

" The respective Unit officer will 
be responsible for maintaining the 
re-imbursement scheme account of 
each employees and also those of doctors 
and chemists'" 

Now, what is that scheme? Can you 
tell us whether it is a statutory scheme 
under a particular Act or whether it has 
been laid on th e Table of the House? 

{Translation} 

And this scheme was formulated. 
Earl ier an amount of Rs. 44 lakh was 
provided under this scheme. Now this 
amount has gone up manifold. Now, you 
have also dismissed many persons. You 
wiH have to see as to who those persons are 
who indulge in bungling. 

First of all, you should explain to us 
as to what this scheme is ? Sir, you will 
be surprised at the very stranae manner 

in which this Corporation functions. What 
their officers say is as under: 

(English) 

" In view of the large nunlber of 
employees covered under the scheme .. 
individual accounts are not maintai
ned". 

[Translation] 

I do not want to go into its details,. 
because you will say that it is irrelevant. 
Sir, Everyone is expected to keep an account 
of each and every item of expenditure. 
It has not appeared in the newspapers. It 
has been stated in reply to a question. It has 
been revealed that doctors and chemists arc 
in league with the Officer of your unit and 
other employes. All of them have a 
hand in this in the same manner in which a 
dishonest 'bania' evades payment of taxes in 
connivance with the officers. 

To whom does this money belong? Why 
is this corporation incurring losses? Sir. if 
I go into its details, you will not allow me. 
You should tell me as to who appoints these 
doctors in the panel and who prepares this 
panel. Who are these doctors and chemists? 
Within a period of 6 months, medicines 
worth Rs. 7 to 8 crores were prescribed and 
sold. This amount will go up to Rs. 15 to 
16 crores during the period of one year only. 
It means that an individual will get such a 
huge amount by way of reimbursement of 
medical expenditure, From where does this 
money come? When I asked this question,. 
you gave a reply thereto. Here you read 
the reply prepared by your officers. For 
preparing such a reply those officers should 
be awarded 'Padam Bhushan'! 

Please tell me as to who appoints these 
doctors and chemists. What is this scheme? 
Under this scheme very high fee is charged' 
for a visit. An amount of Rs. 8/- is charged 
per visit. A specialist charges Rs. SO/-per 
visit. These doctors unnecessarily declare' 
people sick. 

Sir, A number of illegal transactions 
take place clandestinely. Why do all these 
things happen? They go to the doctors" 
who prescribe best Inedicines. Mr. Azad~ 
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perhaps you may purchase "ery cheap medi
cine, but their one bill is to the tune of Rs. 
175/-. Medicines are prescribed. The 
chemists issues two receipts, i.e 'A' and 'B' 
He takes the receipts and ple~ents them before 
the cashier. The officer okays it. Instead 
of giving medicines the chemists gives soap 
cakes sometinles and Cinthol powder or 
some other articles the other time. Although 
the doctor does not pay a visit at home. 
yet a visit is shown in his name. A nurse 
can also be engaged at home and her fer 
is Rs. 60. 

AN HON. fvlEMBER Why don't you 
join the D.T.C. '? 

SHRI MOOL CHAND DAGA : Now, 
this friend of mine is asking me to join 
D.T .C. ] am not in need of a nurse as 
I have become an old man. ] failed to 
understand the advice given by my friends 
sitting behind me. So far as the question 
of engaging a nurse is concerned, 1 am not 
aware whether the nurse wi)) be a male or 
female. Sir, through you I would like to 
say that an enquiry should be conducted 
into this scheme. When there is C G.H.S. 
Scheme 

[ English] 

rvlR. DEPUTY -SPEAKER : Please con
elude no\\/ and put your questions. 

[Translation] 

SHRI MOOL CHAND DACA : Mr. 
Deputy S'Peaker, Sir, 1 am speaking, because 
you are in the Chair. I anl taking very 
valuable time. Today, I have got an 
opportunity. A very powerful Minister is 
sitting here. You will see thn t in tonlorrow's 
Lewspapers, the n1atter will appear 
with banner headings. I am speaking with 
high hopes. S;nce you are" in tne Chair, I 
anl speaking, otherwise I would not dare to 
speak. I U;'l speaking tecause you are in 
t~.e chair. } ~on. Shri ullnsi La! ji is also 
sii.liltg he.e. That is \\llY I am speaking 
more. 1 hope that action will be taken on 
it. He had said that an enquiry would be 
conducted into it. What are the details of 
the enquiry so conducted. I would like to 
know the number of doctors, -chemists and 
employees who have been punished as a 
result of that enquiry What are the names 
of the employees involved in it? What 

are the reasons for which this scheme was 
introduced when a scheme of Delhi Admi
nistration is already in operation? 

1 would like to know one thing more. 
Earlier a limited amount was allowed by 
way of medical reimbursement. What was 
that limit and what is present position? 
Who has given advice for introducing this 
scheme and who had formulated this 
scheme? 

Time is very short. 1 have raised certain 
points and 1 would like to say that this 
amount may be utilised for the benefit of 
those perSOJ:lS, who are really sick. The 
persons, who are not sick actually, may not 
be allowed to take benefit of this scheme. 
What is the use of this scheme '.\o'hen doctors 
and chemists are becoITling corrupt? I 
v.ould like to point out one thing more. 
Officers go to a specialist for their treatment. 
Is their skin different from that of ordinary 
persons. The ordinary employees will get 
treatment from the doctors - M.B,B.S. 
doctors- vihereas the officers go direct to the 
specialists. There is no restriction for them. 
What a nice scheme they ha ve prepared. 
I want to submit to the hon. Minister that 
these rules have been framed by those very 
officers and~ as such, this scheme should be 
brought under some law. 

1 am taking yaluable time of the House 
because the hon Ivfinister is very competent. 
I hope, he \\ ill take steps to remove the 
corruption preyalant thele. It is hoped that 
he will bring about improvement in this 
Department in the same way he had done in 
the Railways and will show the door to the 
corrupt. Only coming days wi:l tell. Today~ 

OUi' Prime Minister boes by the name of 'Mr. 
Clean' in the co~nlry and I bope this win 
continue in ihe future as \\elL For this hone 
Shri Ghafoor is thele, hOD. Sh:i Bansi Lal 
is there and I am l~uite hopeful that they 
will li\e upto it, 1 \l:ant tLat the hone 
Minister may reply to it and take stern 
action against them, them only I shall be 
able to have sound sleep in the night· 

[English] 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : Sir. the hon. Member 
has sought for discussion on the basis of the 
reply to Unstarred Question No.I5I5 replied 
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to on 28th November 1985. At the outset, 
I would like to state that only the factual 
information was sought as to the total 
expenditure incurred on Medical Benefit 
Scheme of DTC, the nunlber of beneficiaries 
under the Scheme and whether the scheme 
was likely to be discontinued. The reply 
given was in relation to the5e questions only. 
The hone member has now said that it is 
not clear from the answer as to what. is a 
Medical Panel Scheme of the DTC, through 
in the question put up by him, he himself 
has referred to this term 'The Medical 
Panel Scheme of DTC.' However, to clarify 
the position, I would like to state that the 
Delhi Transport Corporation has been 
providing medical facilities to its employees. 
The wor~ers had been agitating for a long 
time for improvements in the medical faci
lities provided to them. This wa;; one of 
the major demands for which DTC workers 
had gone on strike on 23rd March 1983. 
Consequently the Go.~rnment had set up 
a High Level Committee to go in to the 
workers, demands.. This CommIttee had' 
among other things, recommended that: 

"The DTC mangement should draw 
up a panel of approved doctors and 
approved chemists in various zones near 
the places of the residences of emplo
yees. Employees may consult concerned 
doctors in their zone and buy medicines 
from the concerned chemists of their 
zone. Payment to the doctors and 
chemists will be made directly by the 
DTC management. Members of the 
families of the employees would be 
entitled for specialist treatmen t in 
Government and Municipal Hospitals." 

The Government had accepted the recom
mendations of this Committee in principle 
and asked DTC to formulate schemes and 
wherever financial implications are involved, 
the proposals be referred to the Government. 
The DTC had formulated the Medicial 
Benefits Scheme which is commonly known 
as 'Medical Panel Scheme' and went ahead 
with its implementation from 1.5.1984 in 
anticipation of Government's approval. It 
has referred the matter to the Government 
for EX· POST -FACTO approval. The 
Scheme was introduced by DTC on trial 
basis and has been continuing since then. 

The Medical Scheme presently operative 
in DTC provides that a DTC employee not 
only can have the treatment by doctors of 
the dispensaries of the corporation but also 
from two doctors and two chemists from 
the panel of doctors and chemists. The 
Medical facilities can be availed of by 
employee as well as his family. The 
employee and his family are also entitled 
to specialist treatment. There are 
no monetary ceilines on the expendi ture to 
be reimbursed to doctors and chemists. 
Through the scheme has been in operation 
for more than 18 nl0nths, the avaluation 
as to its impact and implications has not 
been finalised by the DTC. It has been 
extending this scheme from time to time. 
On receipt of the proposal for the EX
POST-FACTO approval, the Government 
has been exa mining the details of the Scheme 
in consultation with the Bureau of Public 
Enterprises .and the modifications to the 
existing scheme to curb the possible misuse 
of the scheme are being sorted out. 

Since the time of introduction of new 
Medical Scheme on 1 st May 1984 the DTC 
has incurred an expenditure of Rs. 9.15 
crores in 1984-85 and Rs. 8.82 crores {n 
1985-86, upto 31st October 1985. This 
amount represents the bills preferred by 
doctors and chemists for treatment taken by 
employees and their families and reimburse
ment of diagnostic charges to the employees. 
The number of beneficiaries of the DTC 
Medical Scheme is approximately two lakhs 
covering more than 36,000 employees and 
their dependents. It may be added that 
earlier to May 1984 the specia li st treatment 
was permissible in respect of only the 
employees and not for the family members. 
Under the present scheme all of them are 
covered. 

The hone member has indicated at the 
possible collusion among employees, doctors 
and chemists and resultant heavy expendi
ture. It is a fact that the expenditure 
incurred on the scheme has been on the 
high side. The possibilities of misuse by 
on scrupulous elements cannot be ruled out. 
The scope of miuse can arise through 
issue of fake prescriptions by doctors, pay
ment of cash kind in lieu of medicin~ by 
the chemists. In fact, certain cases of irregu
larities have come to the notice of DTC 
manasement. The medical officers of DTC 
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·who were entrusted with the responsibilities 
-of overseeing implementation of the Sclteme 
and scrutinizing bills have detected cases of 
-excess billing. Based on the scrutiny and 
investigation, 352 doctors and 117 chemists 
have been de-paneI1ed, services of one emp
loyee have been terminated, and the matter is 
under investigation in as many as 146 cases 
through the outside agencies. 

As I have stated earlier, the matter 
regarding continuance or otherwise, or 
modifications is under consideration, and the 
-decision will be taken soon. 

SHRI SURESH KURUP (Kottayam) : 
It is already evident from the reply, and 
the points being raised that some big irre
gularities are going on under the cover 
of this medical scheme. My point is 
whether the Minister will consider consti
tuting a high-power committee to go into 
all the details of this medical scheme, 
.and if necessary propose a fool-proof 
medical scheme in place of the scheme at 
present being implemented. 

(Translat ion) 

S~RI BALKA VI BAlRAGI (Mandsaur) -
Mr. Deputy Speaker, Sir, through you, 
I want to convey to the hon. Minister 
that if this trend (which you have just 
read out) continues even after your assum
ing the charge of this Department, I 
think, it wi II Smear your good reputation 
1 am of the view that the campaign 
initiated by my brother Shri Rajesh Pilot 
should have been continued. As you have 
said just now, they have already reached 
Rs. 8 crore figure and as far as I know, 
this figure had touched Rs. 9 crores last 
year and I think this amount will go up 
further in coming three or four months. 

First of aU, I want to know how 
you define a family. There are 36,000 
employees in D. T. C. at present and if 
you take 5 or 6 members in family unit, 
the number of persons who get reimburse
ment benefit comes to over two lakhs 
and you yourself have admitted it at one 
place. So far you have spent an amount 
of Rs. 8 crores under this head. In many 
States, the M. L. As. and even the members 
of Parliament are entitled to this medical 
facility, but instead of reimbursing the 

amount, they are paid a fixed amount. 
every month in lieu of medical facilities. 
If you adopt the procedure in D. T. C. 
also, you can save crores of rupees. I 
want that you should reconsider the 
reimbursement system, and as you have also 
said that this scheme is still on trail 
basis, I shall request you that th is trail 
system should be stopped forthwith and 
be replaced by another scheme which may 
save money and at the same time may 
add to your reputation also The way the 
level of efficiency has increased in the 
Railways under your leadership and that 
of Shri Madhavrao Scindia, the people 
of this country < expect the same level 
of efficiency from you and Shri Rajesh 
Pilot in D. T. C. as weB. Hon. Deputy 
Speaker, Sir, all that I want to submit to 
the hon. Minister, through you, is that 
right now 800 private buses are under D. 
T. C. operation besides their own fleet 
of 5,000 buses. You just work it out 
and see whether this loss is confined to 
their own fleet of 5,000 buses or are the 
private buses also running at' loss. Had 
these private buses been incurring loss, 
they would have left the D. T. C. a loni 
back. The entire loss is shown to have 
been incurr ed by your own fleet. What 
do you expect from the people who are 
habitual of bungling; will they make your < 

trial scheme a success ? They are determined 
to do so and you, perhaps, would remember 
that it was because of these peopJe that a 
trade union leader, a person like Shri 
Lalit Maken had to apologise publicly < 

while he was a member of this very House. < 

Therefore, my submission is that if you do 
not undertaken timely action against 
those who are basically against you and 
misuse the public flloney, Chaudhary 
Saheb, it will go on records of history 
that although you handled the hi ggest 
public undertaking of Asia, the Railways 
well, yet you failed in one of the smal
lest undertaking of the country. Therefore 
I would say that the issue raised by Shri 
Mool Chand Daga is very important. 
Therefore, you must review the panel 
of doctors which you have formed, recon
sider the conduct of the people who 
recommend these doctors to you and also 
give a fresh though to this scheme. You 
get a family defined and pay a fixed 
amount as medical allowance. If you do 
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not do a II these things, it will not add 
to your reputation. 

I hope, you will live thought to these 
suggestions. If you do, I shall be ,rateful 
to you. I' thank you very much. Mr. 
Des: uty Speaker. 

[English) 

SHRI V. S. KRISHNA IYER 
(Bangalore South) The entire nation is 
Subsidising D. T ~ C. Crores of rupees we 
spend on that Corporation, The other 
day, a subsidy of Rs. 34 crores was sanc-

. tioned in the supplementary budget. The 
nation looks towards D. T.· C. with pride 
and it should be a model transport 
corporation. But, unfortunately, they are 
incurring losses. 

In Bangalore, they have increased 25 
per cent of their charges. When we asked 
them about it, they said, what is happe
ning in Delhi in spite of al1 of you 
sitting there ? It is unfortunate. 

Mr. Danga had just now explained 
how crores of rupees' have been mismana
ged. It should be avoided. What is the 
budget provision for medical scheme? 
What was it last year and what is it now ? 
What was the actual amount spent and 
what is the provision this year? Who 
is scrutinising this? Who are the persons 
who are going - to audit this amount? 
Have they submitted any report with 
regard to the audit of last year ? 

SHRI M. RAGHUMA REDDY 
(Nalgonda) : At the outset, I am not 
apmst the facilit ies provided to the emp
loyees. 

SHRI BALKAVI BAIRAGI : Nobody 
is against it. We are all against the corrup
tion. 

MR. DEPUTY SPEAKER : He is not 
also apinst it. You are also not apinst 
it. Tlien who is apinst it? 

SiUtl M. RAdHuMA REDbY: We ate 
~d with t~ 1_ scale seandal 
that is going .in there. Why can't you 

open some CGBS dispensaries < for thein, 
just like you are doing ror the Members . 

. of Parliament ? You alSO prOVide for 
them .separate hospitals and other things •. 
But why are you paying money dir.etly to· 
the doctors? WIty can't you provide them 
facilities in the sbape of medicines and 
other things ? You . also allow them to
go to the specialists and submit the bilL 
to you. You also arrange Accountants. 
for them and open accounts deplrtments. 
Let them submit their cash payment bills. 
and you examine them and then make 
the paymen t; if necessary, you can take
action ag~inst the erring persons. 

I am of the openion that something 
wrong is going on there. I doubt whether 
the money is going to the real benefi
ciaries. Some middle man is playing sotne 
mischief there. I hope the hone Minister 
will enquire into the matter or appoint a 
high level committee to go into details and 
take necessry action and see that justice 
is done to the employees. The money 
actual1y shou1d not be misappropriated 
in this way. 

SHRI BANSI LAL: One question 
was raised by Shri Balkavi Bairagi about 
the definition of a family. The definition 
of a family has been made very wide
and we will have to change that. At 
present, the definition of a family of an 
employee means: j'The employee's wife or 
husband; as the case may be and residing
with the employee Legitimate children 
and step. children wholly dependent on 
and residing with the employee. Minor 
brother and minor unmarried sisters or 
widowed sisters. wholly dependent on 
and residing with the employee if the 
father is; (a) not afive; or (b) wholly 
dependent on the employee and residing. 
with the employee. Parents, if tbey are 
wholly dependent on and residing with 
the employee, subject to the condition 
that the combined income of the parents 
does not exceetl Rs. 400 per month." So •. 
that is the d~finition of the family and 
tbat is a very wide definition. 

I am in ~reoment with the members.' 
that the scheme ihould be reviseU. 

~ WIY Ahouta lie sorted out. We
are doing it in consultation with the BPE. 
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'ne BPE has also given some guidelines. 
The guideiines given by the BPE are : 

~'In order to eliminate the misuse and 
'!" streaQlline the Medical Benefits Scheme 

forID.T.e. employees, the following revi .. 
sions are under consideration :-

(a) BPE has advised that the 
system of direct payment to doctors 
and chemists should be abolished. 
This Ministy also holds the same view 
and the systenl of reimbursement to 
the employees after verification of bills 
should be introduced. 

(b) As against present unlimited 
reimbersement, BPE has advised that 
as overall ceiling of one month's 
salary comprising basic pay plus D A. 
should be prescribed. The Finance 
Division~s view· is that overall ceiling 
could b~ Rs. 900/- in the case of 
persons drawsing less than Rs. 900; - and 
for those who are dray. ing salary 
more than Rs. 1200 I - the annual 
~iling should be fixed only at Rs. -
l~oo/-. D. T. C. Management, however. 
have been suggesting. a ceiling of one 
month's pay subject to a minimum of 
Rs. 1200/- per annum, since prior to 
May, 1984, the ceiling per employee 
was Rs. 100/- per month. One possible 
alternative is to fix a ceiling of Rs. 
1200/- per ye,ar for all, irrespective 
of whether the employee draws pay 
more than or less than Rs. i 200 J_ 

(c) As against the present bene
ficiaries which cover all dependents 
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in the family, the dcffnition of family 
should exclude sisters and brothers as 
also children and parents having monthly 
income in excess of Rs-. 250/.... ' 

(d) Admissibility of specialised, 
treatment only in Government hospitals 
as against present facility of treatmeni 
even in private nursing homes". 

So, we are trying to find out some 
way by which all these malpractices' are 
eliminated. 

I agree, and I feel concerned' with the' 
other Members that ~here are malpractices 
in this. Some people have got the reimburse
ment to the tune of Rs. 3000/- per month 
There is no end to it. 

So, we will have to have a fresh look 
at it, we will have to change it and we 
will have to take strict action in the case 
of defaulters and if necessary, I will hand 
over some of the cases to the C. B. I 

SEVERAL HON. MEMBERS : Thank 
you. 

SHRI BANS! LAL: So~ we are doing 
this and I can assure the hone Members. 
through you, Sir, that no stone will be 
left unturned to check all these ma]prac-
tices. 

18.19 hrs. 

The Lok ~abha then adjourned till Ele~'1!11 

of the Clock on Tuesday, December 17, 
1985/ A¥rahayana 26, 1907 (Sak_II) 




